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Friday,

‘The Lok Sabha met at Eleven of the
Clock.

|MRr. SpEAKER in the Chair.]
ORAL ANSWERS TO QUESTIONS
0Oil Find in Surat

4
Shri Shree Narayan Das:
2924 Shri D, C, Sharma:
77 shri P C. Borooah:
| Shri Bishwanath Roy:

W:ll the Minister of Steel, Mines
and Fuel be pleased to state:

(a) whether any oil has been struck
in a well in Digas village near Surat:
and

(b) if so. the nature and cxtent of
such a find?

The Parliamentary Secretary to the
Minister of Steel. Mines and Fael
(Shri Gajendra Prasad Sinha): (a)
Yes, Sir. Oil his heen found in well
No. 10 cof thy Arbi.hwar oil fleld
which is situated about miles south
of Digas village.

(b) The oil found in this well is
simular to the oil found in other wells
of the Ankleshwar field It is too
early to predict the extent of the
ficld.

Shri Shree Narayan Das: May |
know whether any immediate steps
are going to be taken for the exploi-
tation of oil and. if so, what the pro-
gramme is?

1000 (Ai) LSD—I].
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Shri Gajendra Prasad Sinha: Both
exploitation and further investiga-
tions arc going on. As far as I know,
trial production in some of the wells
is in progress.

Shri Shree Narayan Das: May 1
know whether any indications are
available as to the quantity of oil to
be found there?

Shri Gajendra Prasad Sinha: It is
too early to say what will be the
cxact assessment of oil in the whole
field, becausc the investigation is on.

Shri D. C. Sharma: It has been
stated that oil in well No. 10 has been
found. May I know how many wells
are there and the results in each of

them?

Shri Gajendra Prasad Sinha: T
have not got the information just now
as 1o how many wells have already
been completed and how many are
in progress.  This question relates to
well Noo 10, where the result is quite
good and not discouraging.

Shri P. C. Borooah: May I know
how muany of the twelve wells have
been found to be product:ive and how
many failures?

Shri Gajendra Pramad Sinha: For
further particulars I would require
notice

Shri P. C. Borooah: May | know
whether any detailed programme has
been prepared in the Surat ares to
exploit o1l”?

Shri Gajendra Prasad Sinha: This
question rclates to the Ankleshwar ofl
field particuiarly.

Shri Goray: May I know the depth
at which oil has been struck and how
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many days did the Government take
to go down to that level?

Shri Gajendra Prasad Sinha: As
far as this particular well is con-
cerned, the digging was up to 1300
metres.

Shrl Goray: How long did it take?

Shri Gajendra Prasad Sinha: Nor-
molly, it takes 20 to 30 days. 1 do
not know how many days they took
to complete this well.

Shri Goray: I would like to point
out that in Assam the Digboi Oil
Company is digging well at five times
this speed. Will they tauke expert
advice or do something so that the
drills go down faster?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): We
are familiar with the progress in the
Assam oil ficlds. But the conditions
in the oil fields are not always identi-
cal and the speed of drilling, among
other things, dcpends upon the soil
condition and the like. W¢ are get.
ting all the information from Assam
and clsewhere, and every possible
cflort has been made to ensure that
we also complete drilling in an effi-
cient manner.

Public Service Commission for Public
Undertakings

*925. Shri Ram Krishan Gupta:
Will the Minister of Home Affairs be
pleased to state:

(a) whether Government have con-
sidered proposal for creation of a
separate Public Service Commission
for all the undertakings in the public
sector; and

(b) if so. the result thercof?
The Minister of State in the Minis-

try of Home Aflairs (Shri Datar): (a)
This has not been considered recently.

(b) Does not arise.

Shri Ram Krishan Gupta: May |
know the procedure followed in the
matter of appointments® Are they
made by the Board of Directors or
the Ministry concerned?
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Shri Datar: There are different
types of undertakings, some autono-
mous, some carried on by Government
and some governed by the Companies
Act. Therefore, it is difficult to lay
down any common rule in this res-
pect.  So, model rules have been
framed by us and sent to the various
undertakings for implementation to
the extent possible.

Shri Ram Krishan Gupta: May 1
know whether a copy of the model
rules will be placed on the Table of
the House?

Shri Datar: They have been meant
for the various undertakings.

Shri Braj Raj Singh: And not for
us?

Shri Shree Narayan Das: May I
know when the rules were sent to
the various bodies?  Huave any iTorts
been made by the Governmeng with
a view to find out whether those rules
are being implemented by the various
undertakings?

Shri Datar: The Estimutes Com-
mittee made a recommendation in this
respect in about 1957. Thereafter,
these model rules were prepared by
us and they have been sent to the
various undertakings. According to
the information that we have. they
are in the process of being accepted.

Shri Ansar Harvani: Is it not a fact
that in those public undertakings
which are registered under the Com-
panies Act the appointments arr made
completely at the discretion of the
Managing Dircectors and in a number
of cases nepotism has come to the
notice of the hon. Minister?

The Minister of Home Affairs (Shri
Lal Bahadur Shastri): The hon
Member's inference is rather wrong
if T might use that word, because I
was also associated for quite a long
time with the Ministry of Commerce
and Industry under which quite s
number of public undertakings fune-
tion. Appointments to class I and II,
that is to say. officers’ grade. are not
made by the Managing Dircector im
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such cases, A regular board is appoint-
ed and the board selects those candi-
dates. Then, there are salaries pres-
cribed for which the approval of the
Ministry of Commerce and Industry
0! of the Government of India has to
be taken, and is taken.

Shri Ansar Harvani: Is it not a
fact that a number of appointments
were made by the Managing Direc-
tors and they were later on regu-
larised by the Board and then sent
to the Ministry for approval?

Shri Lal Bahadur Shastri: There
also he seems to be mistaken. Some-
times it becomes necessary that the
undcrtaking  sheuld make  quick
appointments as there 1s urgent need
for that. Now we are consider-
ing proposals as to what form of
autonomy should be given to the
public undertakings in regard to these
appointments. The general approach
of this House has also been, 1 think,
that these public undertakings should
be given enough autonomy. I do not
exactly remember the case to  which
the hon, Member is referring to, but if
in any case it has been done, it must
have been done with good intentions
and for the efficicncy of the under-
taking.

Shri Tyagi: The autonomy which
Parliament insisted on was not allow-
ing them the freedom of exercising
any favouritism. The House is
anxious to know what are the rules
prescribed to see that no favouritism
i1s exercised in the public sector and
justice is done to all.

Shri Lal Bahadur Shastri: 1 do not
think any specific complaint has been
brought to our notice where favouri-
tism or nepotism has been practised.
Yet, as my colleague has just now
stated. the then Home Minister had
discussed this matter, especially with
me and my colleague, Sardar Swaran
Singh, because we were concerned
with the Ministries of Commerce and
Industry and Steel. Mines and Fuel
which were closely concerned with
big and small public undertakings,
and in consultation with us, it was
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decided that mode] rules will have to
be prepared and in accordance with
the rules the selections should be
made. It was also considered whether
it would be advisable to associate a
member of the UPSC when the selec-
tions are¢ made.

Shri Braj Raj Singh: In view of
the vast expansion of the public sec-
tor in the country, is it now under
the consideration of the Government
of India to set up a commission like
the one which has been suggested in
this question? Also, if the model
rules are not secret, what 1s the objec-
tion in placing the rules on the Table
of the House so that Members of
Parliament might look into them and
might suggest some modifications, if
nced be?

Shri Lal Bahadur Shastri: 1If
necessary, they will be placed on the
Table at the appropriate time. Now
the whole matter is under considera-
tion and is being examined.

Shri B. K. Gaikwad: In case a scpu-
rate¢ public service commission is to
be created, what will be the annual
expenditure  to run  such a public
service commission?

Shri Lal Bahadur Shastri: There
1s no such proposal to appoint a sepa-
rate public service commission.

Shri Harish Chandry Mathur: Last
time we were told that the entire
question regarding the running of the
public sector enterprises was under
the active considceration of the
Cabinet, more particularly about the
price policy and recruitment of per-
sonnel. May | know whether the
Cabinet has since considered this
matter and the appointment of a
standing committee of Parliament and
a!l that. It was about the running of
the public sector enterprises We
were told that the Cabinet was con-
sidering the entire matter regarding
recruitment and the terms and condi-
tions. Mav | know whether the
Cabinct has since considercd it? What
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are the issues which are before the =t "o qo afw: & ag AT
i ir consideration. .
Cabinet for thei e § f “:' 8 m t fr @
Shri Lal Bahadur Shastri: It is not qfsqs wvex IfFm ¥ foaahr wgw
restricted only to recruitment . b:t =g g T W feTeE wrefugi &
relates to the whole question of the N o ...
powers and the autonomy that should grat 7 § 7 o faafas & § maduz &
be given to the public sector under- qifereft s =T 4 f& oY fFaa
takings as also how far and to what 5
extent they should be responsible to I TH . TJETT T 1 wafs
this House and to Government. These WHFR AT IZFHFLRLR |
matters in their broad context are
under consideration of the Govern- lﬁ‘ « I8 L“'-% Wy o Jv]
ment. They have been thought over Wl Ky oy 0 & ke g
and considered more than once by Reys | 33 e RS
the Cabinet. -L:J E. :i\i 3 .‘[’3 251y »
g Y b )’ ™8O
Shri Tangamani: May 1 know whe- Eodadyyd | yee ‘L“‘L" otk o
ther the rules that were framed on ,_;04' & U Lala Uit d-‘é_ni g‘
the basis of the recommendations of S S Sy of gl S5 =y LS

the Estimates Committee are being
applicd to Neyveli because on a pre-

M P by Ky

- »
vious occasion we were told that there ( vt
were not enough entrants for the type AT Ty wTeAY : qEAET
of jobs that were available?

ar gz ¢ & g7 o@r 78 % a9 g
Mr. Speaker: I am not going to

aliow individual cases. 1 Ho "o arfoe : 473 gwv F77 2,

Shri Tangamani: It is a very big auTH m'

dertaking. . . .
undertaking P 1 I PR
Mr, Speaker: It may be the biggest

oy
undertaking. This question is a . "
gencral onc. Y |T™ LT 4L &8 Elis (AT - C g
Shri Tangamani: [ would like to THA A FYT A¥ JLT a uE ﬂ'E:‘ ¥ ﬂ:l'
know whether it is... ... grar | "7 §g F€N wg frame
Mr. Speaker: I would not allow it. TaHE ;ﬁff‘l w1 g ? w7 g m‘
Wiaen I have disallowed one question, Arg @z &1 g FAATAT ATEAT fw
what is the meaning of saying “Please W} am™| ﬁg T A A
allow me another question”?  This : € ?ﬁfl - ‘l‘i
does not arise out of this question. fm 7‘3” N g FH bl .
It s a general question, namely, is it #H L o) WTEHT Zﬁq’? qal
there a proposal to have a scparate ~ Wﬁﬂ‘ e S T qer | § a2
Public  Service Commission for all a1 &x R . 5 e N
these undertakings” The hon. Minis- H{Y TAATAT AR g o=y sfaud

ter snid that the ruies and regulations ofr & wrefogt € w1y sYET

and the whole matter was under con-

sideration.  The hon. Member asks el Wg'“mqm’% w9
about a specific case of Neyveli SRR SR g T A CAR A
becuuse he is interested in it as he

comves from the south. Some other Shri Hem Barua: In view of u\e
hon. Member will then ask about fact that the hon Minister has said
some steel undertaking  There are that mode]l rules were framed and
very many undertakings in the forwarded to the public sector

country. undertakings in the matter of



appoinimmt, may I know whether
these mode! rules were adhered to in
t.*‘" madess Ot -”nht‘qo‘” hy m
Gauhati Ci! R>finery?.

1 said with rupect to Shri Tange-
mani's question.

Shri Harish Chandra Mathur: 1
have a submission to make and not
a question to ask.

Mr, Speaker: No, Sir. Next ques-
tion.

Permanent Commission for Territorial
Army Officers

“926. Shrl Ram Krishan Gupta:
Sardar Igbal Singh:

Will the Minister of Defence be
pleased to refer to the reply given to
Starred Question No. 1676 on the 21st
April, 1961 and state:

(a) whether Government have con-
sidered the proposal to offer perma-
nent commission to such officers of
the Territorial Army who are work-
ing as regular officers of the Terri-
torial Army; and

(b) if so, the result thereof?

The Minister of Defence (Shri
Krishna Menon): (a) and (b). The

“‘Lw

mmmﬁwn&a
complicated’ matter. The vacancies

Shri Ansar Harvani: Will the hon.
Minister give preference to the people
who have been in the Territorial Army
in the matter of giving permanent
commissions over the people from the
outside market?

Shri Krishna Menon: This is with
reference to those officers.

Shri Bhakt Darshan: What is the
obstacle in arriving at an early deci-
sion?

Shri Krishna Menon: Their terms
and conditions require a certain
amount of discussion with Service
}:]eadquarters, Finance and things like
that.

Manufacture of Farmer's Car in
Ordnance Factories
+
Shri Ram Krishan Gupta:
*927. Shri Ajit Singh Sarhadi:

Shri Pangarkar:
Shri D, C, Sharma:

Will the Minister of Defence be
pleased to refer to the reply given
to Starred Question No. 1051 on the
28rd February, 1961 and state at what
stage is the proposal to manufacture
Japanese ‘Farmer's car’ in Ordnance
Factories?
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Shyl Krishna Mesen: It has not
come to all that stage. I said that it
was under assessment.

Shri Ranga: How does it differ from
the ordinary car?

Dr. Govimg Das: Is it a fact that in
the Gun Carriage Factory at Jabal-
pur, ‘Shaktiman’ tractors are being
very successfully manufactured? Has
any enquiry been made whether such
cars can be made in that factory?

Shri Krishna Menon: These things
are not made in one factory. There
is an assembly in Jabalpur, as the
hon. Member is interested, but various
parts of it are manufactured in various
ordnance factories. To the extent
there is capacity it will be made under
the defence system, if it is made. At
the present moment it is under assess-
ment. So many equipments come
under assessment for one purpose or
another. It is not a car. It is a
tractor. But first of all we have to
find out what its uses are and what
its cost of manufacture is. All that
is being studiced

Shrl Ra: .. il it is a tractor, may
I know wicther such tractors are
being produced by other concerns also
than the ordnance  factories in the
country and, if not, whether other
fartories would be free to manufac-
ture them?

Shri Krishna Menon: It is a matter
which has to be considered by those
who want to make them. On behalf
of Government I deal with matters in
Defence production establishments,

Shri Ranga: The first part of my
question  is not answered, namely,
whether it is being manufactured by
any other factory.

Shri Krishna Menon:
know of

Not that I

C.0.D., Chheoki
+

v928 f Shri Ram Krishan Gupta:
"'\ Shri Pangarkar:
Will the Minister of Defence be
pleagsed tc refer to the reply given
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to Starred Question No. 1078 on the
23rd March, 1961 and state:

(a) whether Government have since
considered the findings of the Court
of Inquiry and the recommendations
of the G.0.C.-in-C, Eastern Command
regarding the recovery of stores from
underground in Ceniral Ordnance
Depot, Chheoki; and

(b) if so, the result thereof?

The Minister of Defence (Shri
Krishna Menon): (a) and (b). The
findings of the Court of Inquiry and
the recommendations of the General
Officer Commanding-in-Chief, Eastern
Command thereon have been examin-
ed by Army Headquarters and the
following decisions by the Chief of
the Army Staff have been given:

(i) “Severe Displeasure” of the
Chief of the Army Staff to be
conveyed to the Deputy Com-
mandant of the Depot. “Dis-
pleasure” of the GOC-in-C
Eastern Command to be con-
veyed to two of the junior
officers.

“Severe Displeasure” of the Chief
of the Army Staff had already
been conveyed to the Com-
mandant of the Depot. *‘Dis-
pleasure” of the Chief of the
Army Staff had been won-
veyed to a  junior officer.
“Displeasure” of the GOC-in-
C. Eastern Command had
been conveyed to other junior
officers,

(11) Departmental disciplinary
action to be taken against the
concerned civilian officers and
other staff members.

Shri Ram Krishan Gupta: In view
of the findings of the GOC-in-C
Eastern Command, may 1 know
whether anv officer has been sus-
pcended so far?

Shri Krishna Menon: No. Sir.

Shri Hem Barua: On a previous
occasion the hon. Minister was pleased
to say that some personnel of the
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COD were found guilty of not adher-
ing to proper accounting and check-
ing procedures. If so, what specific
steps are taken against these parti-
<cular gentlemen?

Shri Krishna Menon: These are
punishments. “Sever displeasure”
and so on is not merely an expression
of a subjective view. It goes into the
Tecord and affects their promation. It
‘8poils the books, so to say. With
regard to the rules, there are rules.
The question is of their observation.
Whenever any correction is required,
it is undertaken. The Court of Inquiry
held that the deficiencies were due to
the following reasons, namely, ten-
dency on the part of the storemen
and the storekeeper to hold stores on
the’r unofficial charge without bring-
ing them on the ledger; omission on
the part of the storemen in not dis-
playing unaccounted holdings to
stocktaking staff; perfunctory check-
ing and stocktaking by the stock-
taking ctaff of the depot; indifferent
attitude of sub-depot commanders
towards proper accounting, checking
and supervision of stores in their
charge; rendering *“‘all correct” certi-
fcate: without detailed or cven per-
centage checks;  frequent changes of
storcholders  and  group  officers;
absencr of a system for submission of
completion reports of receipts/des-
patches of large-scale consignments.
Rules are there. Sometimes only there
are lapses.

Shri Jamal Khwaja: May 1 know
the approximate value of the stores?

Shri Krishna Menon: Rs. 6,000

Shri Hem Barua: As far as I under-
stood no specific punishment was
given to these personnel of the COD
who were found responsible for this
lack of knowledge in checking and
proper accounting procedure. May I
know whether Government propose
to re-educate  them in the correct
procedure of checking and accounting?

Shri Ranga: Refresher course,

Shri Krishna Menoa: [ have already
stated the nature of the punishments
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given. Re-education means warning
them not to do so again,

Bifurcation of Double-member Consti-
tuencies

+
( Shri P. G. Deb:
| Shri Ram Krishan Gupta:
*929. 4 Shri Arjun Singh
Bhadauria:
{_ Shri Balakrisanan:

Will the Minister of Law be pleased
to refer to the reply given to Unstar-
red Question No. 2181 on the 23rd
March, 19681 and state:

(a) whether the work in connec-
tion with the bifurcation of double-
membey constituencies has been com-
pleted; and

(b) if so, whether the copy of the
same will be laid on the Table?

The Minister of Law (Shri A. K.
Sen): (a) The Election Commission
has taken decisions for division of all
two-member  constituenc.es. Final
notifications directing amendments to
te made in the Delimitation Order for
giv ng effect to these decisions have
also been published in respect of the
States of Assam, Gujarat, Madras,
Maharashtra, Mysore, Orissa, Punjab
and West Bengal and the Union Terri-
tory of Delhi. Similar notifications in
respect of the remaining States  are
expected to be published shortly.

(L) After all the notifications have
been published, the Election Commis-
gion will carry out amendments in the
Delemitation Order and the revised
Delimitat on Order. when received,
will be laid on  the Table of the
House. as required by section 7(2) of
the Two-Member Constituencirs
(Abolition) Act, 1861.

Shri P. G. Deb: I wanted to ask the
Law Minister this. In the Orissa
Census report for 1951, page 418, it is
said that areawise or thanawise figures
for Scheduled Castes and Scheduled
Tribes have not been worked out be-
cause of paucity of funds by the
Orissa Government, although suggest-
ed by the Election Commissioner. In



view of this may 1 know, on what
principle thig bifurcation of constitu-
encies is worked out in Orissa?

Shri A, K Sen: The hon. Member
will recal]l that the Act itself provides
for certain statutory considerations to
be taken into account in arriving at
final delimitation of the two-member
constituencies. Since I am not the
authority to decide these matters and
the Chief Election Commission was
the statutory authority, I have no
doubt that he took all the statutory
constderations into account.

Shri Surendranath Dwivedy: | want
to know, gince [t is pointed out that
there has been no information avail-
able a: regards the percentage of
Scheduled Casteg and  Scheduled
Tribes, how this was done, Will the
hen, Minister get the information and
let us know?

S ri A K. Sen: I have no informa-
tion at the present moment as that is
not tho question. If the census figures
in certain areas were lack.ng, [ have
no doubt, other 'methods were resort-
ed to for the purpose of finding out
which is a constituency which has »
larger percentage of Scheduled Caste
population?

Mr, Bpeaker: In a constituency, is
not an hon. Member ent'tled to know
what are the other grounds? The
matter relates to representation of a
constituency in the legislature.

Shri A, K, Sen: Not in Parhament.
1 cannot give what are the factors
taken into account by the Chief Elec-
tion Commissioner all over the coun-
try. If he wanted to know this, he
should have given notice. Preliminary
notifications were issued
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weighed with the Chief Election Com-~
missioner in regard to particular
stituencies? '

Several Hon. Members rose—

Mr. Speaker: Order, order. This is
a general question relating to bifurca-
tion, whether it is completed and so
on. The hon, Members, I understand,
are anxious and it is a serious matter
also. Inasmuch as figures were
not avzilable, the House is entitled
to know that. If the hon. Member
puts a separate question, I will ask
the hon, Minister to gather informa-
tion and give it to the House.

Shii A K. Sen. It is not even neces-
suary to ceone up here. If the hon.
Member sends me a letter, I shall col-

lect ‘the  information and  intimate
him.
Shrl Chintamoni Panigrahi: When.

they nad no definite information about
the percentage, how were double
member constituencies bifurcated in
Orissa and mid-term elections held?

Mr. Speaker: With respect to each
constituency, except some broad prin-
ciples, wherever figures are not avail-
able, there may be special considera-
tions to be taken into account with
respect to that constituency., There~

- fore, what applies to one constituency

may not apply to another. Whichever
hon.  Member  wants to know  the
facts relating to a constituency will
wiiie 10 the hon.  Minister, He will
give the information. If there is any
principle governing all this, certa'nly
the hon. Minister will take the House
into confidence,

Shri Braj Raj Singh: May I know
why delay has been caused in pub-
lishing the bifurcation statement im
the Uttar Pradesh? The hon. Minis~
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in which the largest number of objec-
tions were put in. I suppose the hon.
Member does not want the Chief Elec-
tion Commissioner to decide without
hearing objections.

Shri Braj Raj Singh: How do you
infer that I do not want all that?

Shri Balakrishnan: In the matter of
bifurcations, 1 wanted to know whe-
whether the bifurcation was made
only on the basis of population or
other criteria like contiguity and
compactness of the area were also
wi considered

Shri A, K. Sen: The presumption
under law s that the Chief Eicection
Commissioner did his duties properly
and has taken into consideration all
the factors provided for in the Act
1ised.

o Misx I . o 7f A 3
qg ¥71 {% §g WAl ¥ A Grfeq Aé)
fam oo 2, oY 9% weg wxa ot ¢
& a7 1 Ten g f A & ad,
w7 &M *7 o g § At e
i Ax aifea #v fgow svm 7

sShri A. K, Sen: I cannot say now. It
is really for thce Chief Election Com-
missioner. There has been hearing
of the objections. 1 have no Joubt,
he wiil consider the objections and
after considering all the objections, he
will notify it as early as possible,

Shri D. C. Sharma: The Eiection
Commission has been changing its
mind ove:night. For instunce, in the
Gurdaspur district, Narotjaimal Singh
was declared as a general constitu-
ency and Gurdaspur was declare as
a reserved const.tuency. Overnight it
was changed and Gurdaspur was de-
clared as a genera) constitucncy =nd
Narotijaimal Singh was declared as a
reserved constituency.

Mr. Speaker: What is the ques-
tion?

Shri D. C. Sharma: May 1 know
what are the reasons why the Elec-
tion Commission does not know Its
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mind and goes on changing the deci-
sions from time to time?

Shri A. K. Sen: | am afraid—may I
give this answer? It is a very serious
'nsinuation on the method of working
of thc Chief Election Commissioner.
May I say, the hon. Member is suffer-
ing from a confusion as regards the
appropriate procedure to be followed
by a body like the Election Commis-
sion in such & matters? The Act pro-
vides (Interruption from Shri D. C,
Sharama) —Will the hon Member have
a little patience—the mandatory provi-
sion thut the Chief Election Com-
missioner shall, after taking into con-
s de w‘von all these factors, publish a
preliminary decision regarding bifur-
cation. After that is made, objec-
tions are to be ‘made to the Chief
Elcction Commmissioner and guch objec-
tiong will be heard publicly or other-
wise as the objectors desire. Does
the hon. Member expect that the Chief
Election Commissioner. having pub-
liched the preliminary decision, will
not change hic mind after hearing
objections if they are valid?

Shri D, C. Sharma: The Election
Commission goes on changing the
final decision even till the cve of the
elect’'on. Last timc, it did it is the
case of Hoshiarpur.

Shri A, K, Sen: If the hon. Member
verified the facts, he will find that the
procedurc is exactly what I have
stated: preliminary decision was made
and then objections were heard. 1
suppose I do not know about this
particular constituency.

Shri D, C. Sharma: In the month of
January it was changed in the case of
Hoshiarpur.

Mr. Speaker: | won't allow it

Shri A, K Sen: I bave no doubt,
with regard to this particular consti-
tuency, the decision has been given
after hearing all the objections-—that
is the final decision.

Mr. Speaker: 80 far as this question
is concerned, hon. Members will re-
member that originally, at the time
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of the first general elections, all the
final decisiong relating to the demar-
-cation of constituencies were brought
up here for consideration, and hon.
Members were allowed to move
.amendments. Then, hon. Members
were constituted into various com-
mittees to go round, take evidence
and then decide. Later on, that pro-
cedure was changed, and hon. Mem-
bers passed legislation here to that
effect. But, now, they quarrel with
the hon. Low Minister for hav-
ing taken steps according to that. I do
not want to cast aspersions on hon.
Members, but at the time they passed
this legislation, they did not anticipate
all these difficulties, and they made
the Election Commissioner the final
authority, and even the Law Minis-
ter cannot do anything now.

Sarl Surendranth Dwivedy: I want
to know whether the law is being
properly implemented.

Some Hom. Members: We opposed
it even then.

Mr. Speaker: Of course, some hon.
Members took exception to it, but it
is unfortunate that it was passed.
Under the law as it stands now, the
Election Commissiener is the final
authority: he is  the preliminary
authority and also the final authonty.
He issues a provisional notification,
and then he hears objections: it s
open to him to change not only over-
night but every hour also. That i< the
position under the law. There is no
escape from it.  Hon Members have
pus<ed the law by a snajority. Of
course, all legislation is passed by a
majority in this House. and if anv-
thing happens, surely, the hon. Min-
ister will take it into cons.deration.
Now. with respect to serious matters
such as allowing rvepresentations or
no representation, this legislation has
been passed by the House, and when
once it has been passed, what is the
good of heckling the Law Minister?

Shri Bra) Raj Stagh: Because he
got it passed.

Mr. Speaker: It was passed by a
anajority in the House. So far as this
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matter is concerned, in the case of
the British House of Commons, the
final authority seems to be the House
of Commong itself. Here, hon. Mem-
bers wanted to relegate it to the Elec-
tion Commissioner; certainly, when
they have done so with open eyes and
it has been passed by a majority in
this House—of course, it is always
carried by a majority here—they can-
not avoid it now:; they cannot escape
it. I am not going to allow further
questions regarding this matter.

Shri Surendranath Dwivedy: May I
makce a submission? After the law
has been passed, do we not have the
right to know whether that is being
properly implemented or not. and
can we not offer our criticisms? Do
we not have that right?

Mr. Speaker: The Law Minister is
not able to explain in regard to indi-
vidual cases, so. I would not allow
individual cases to be brought up now,
as to whether in a particular case, the
Election Commissioner is entitled to
chunge his opinion overnight and so
an. 1 can allow only general ques-
tions as to why there is delay, whe-
ther sufficient time must be allow-
ed and so on. | am prepared to allow
these general questions, but 1 am not
prepared to allow individua!l ques-
tions

Shri Braj Raj Singh: But an assur-
ance was Miven here.
Mr, Speaker: Next question.

Shri Kalika Singh: [ want to know
one thing about the procedure.

Mr. Speaker: I have called the next
question already.

Bonus to L.1.C. Policy Holders

-+
rShti A. M Tariq:
*930. ! Sardar Iqbal Singh:
| Shri Ram Krishan Qupta:

Will the Minister of Fimance be
pleased to state:

(a) whether it is a fact that the
Bonus to the Life Insurance Corpo:ta-
tion policy holders hag not been die-
bursed so far since nationalisation of
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Life Insurance business and no bonus
<card has been issued so far;

(b) if so, the reasons fur delay;

(c) years for which bhonus has been
announced; and

(d) steps taken or proposed to be
taken for its disbursement and issue
of cards?

The Deputy Minister of Finance
(Shri B. R. Bhagat): (a). Yes, Sir.

(b). Work connected with the valua-
tion of the Corporation’s assets and
liabilities as on 31st December, 1959
as also determination of bonus indices
for purpose of declaring “differential”
bonuses in respect of policies periain-
ing to the 245 units taken over by
the Corporation is extremely heavy
and of a complicated nature. How-
ever, the Corporaton has submitted
to the Government the Regulations in
respect of Differential Bonus Scheme
for approval under Section 49 of the
Lifc Insurance Corporation Act, 1956.
which is receiving consideration.

(¢) Interim bonuses on the basis
of the 1957 valuation are peing paid on
claims by death or maturity n res-
pe.o of the period elapsed since the
date of the last valuation of the erst-
while insurers,

(d). The work regarding vesting  of
bonuses for the per.ods ending 31st
December, 1857 und 31st December,
1959 ig expected to be coumpleted by
15th October, 1961, The work relat-
ing to issuc of bonus cards will be
takern up thereafter.

Shri A. M. Tariq: It has been stated
in part (d) of the statement that:

“The work regarding vesting
of bonuses for the periods cnding
31st December, 1957 and 31st De-
cember, 1959 is expected to be com-
pleted by 15th October, 1961 The
work relating to :ssue of bonus
cards will be taken up there-
after.’”.

May ] know how much time it
will take to issue these bonus cards?
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May I also know why bonuses for the
periad ending 31st December, 1057
have not been given by this time?

Shri B. R. Bhagat: The idea 1s that
the work will be over by the 16th
October, 1961. When the regulations
giving the classificat.on of various
policies in respect of which bonus will
be given by the LIC are approved,
they will start the work of d.stribu-
tion of the cards; they will start it
immediately thereafter. 1t may be
that the time lapse will be very little.

Shri A. M. Tarig: How much time
will il take to prepare these cards,
because this is a matter pending from
19577 How many cards have to be
prepared?

Shri B, R. Bhagat: That depends
upon the number of cards and the
classification. Obviously, the number
of cards w:ll be large enough. So, it
will take some time, But effort will
be made to sec that it takes as little
time as possible

Shri Ram Krishan Gupta: From
the statement 1 tind that the Corpora-
tion has <1hmitted to Government
the regulations in respect of differ-
ential bonus scheme for aproval under
scction 49 of the Life Insurance Cor-
poration Act 1956. May I know when
thi. scheme was submitted, and by
what t:me it will be approved?

Shri B. R. Bhagat: As I have men-
tioned in the statement itself, the ap-
proval will  be given by the 15th
October, 1961,

Shri Ram Krishan Gupta: My ques-
tion is about the periods ending 31st,
December, 1957 and  31st December,
1959. May I know when the scheme
was submitted for approval?

Shri B R. Bhagat: I do not have
the date on which this scheme was
submitted.

Shri Ramga: What was the ear|
experience, when the LIC hed
come into existeace? Did it take
privale insurance compenies as

Ssed
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ag these four years in order to de-
clar these bonus issues and distribute
the bonus cards, as is happening now?

The Minister of Finance (Shri
Morarjl Desal): May I say that hon.
Members 'must remember that there
were 245 companies taken over, and
all of them have got to be valued, and
there are different standards followed
in different cases?  We cannot treat
one on one basis, and then the other
on another basis, and so on. There-
fore, 1t is bound to take time. It 1is
only hcecause we are doing it on this
baus that even in this time it will be
done. If as was asked for, every pro-
perty should be valued, then we would
not have done it cven in ten ycears.

Shri Ranga:  tHave  Government
grven any consideration, after having
seen that so much delay has taken
place, 1o the possib-hty of expedit-
ing this procedure so that  hercafter
at lcast, there would not be so much
delay?

Shri Morarji Desai: May [ soy that
every attempt is being made to  sce
that 1t as done w.thin the  minimum
time possible, and 1 am at 1t all the
while?

Shrimati Ila Palchoudhuri: In view
of the fact that some of the cases are
very hard,  because the  person  in
whose name the policy has been in-
sured is dead and the family is suffer-
ing great hardship and is hard press-
ed for ‘money, will this question be
taken up at least in the case of the
private insurcrs apart from company
insurers, as soon as possible?

Shri B. R. Bhagat: So far as the
cases of persons who are dead or poli-
cies which have matured are con-
cerned, these are covered by the ans-
wer to part (c¢) of the question, in
terms of the interim bonus. We have
already started paying interim bonus
in these two cases where either the
insurant is dead or the policy has
matured.
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Shri Goray: May 1 know whether
any representation was made by some
policyholders requesting Government
to let them know on what basis bonus
was being computed, and if so,
whether Government have explained
it to the policyholders the basis of
determining the bonus?

Shri B. R. Bhagat: I am not aware
of any such representation. They
might have made it to the LIC.

st fagfa faw o it fam et
TerEg A FAemar BF ceo A SuTAT
Fwfagl @1 gEW AwEETz S faar o
@ FEA 2 fF g &% @ o M
A1 & AT AT g fF S afa
F1 W AAF AT Q1 3IRAT foemm ®;
g1 @ oty i @ i
Ty 2 v

ot go o W : frmma =3 AT

A% g1 AT 2 | U TR TEEAE F 9T
o HTio Ho 7 gy Wav ¥ {7 fa=m
T 97 fewfume amm 7 s1g
o7 fa= t¥= Fwafamt &1 239 v
T FT F | FTAIIA A AFE{A
T naRde & arT 9T faa

And valuationg gre going on.

Shri Goray: If it is a fact that the
LIC have submitted their proposals
to Government for approval, 'may I
know whether Government would in-
form the policyholders of the basis on
which the bonus is being defined, and

also whether they would invite any
objections?

Shri B. R. Bhagat: The regulations
in regard to bonus will be published
i the gazette, and after that, I do not
know whether there is any procedure
for iviting objections; I think they
will be final. After that, we cannot
accept any objections. But all the in-
formation regarding the regulations
and other things will be published and
will be before the policyholders.

Shri Tangamani: In reply to part
(c) of the question, it has been nate.d
that interim bonus has been paid in
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claims by death or maturity. May I
know what the claim has been, and
how much has been paid by way
of interim bonus?

Shri B, R. Bhagat: I would like to
have notice of the question.

Shri Yadav Narayan Jadhav: It has
been stateq that since the work
relates to policies pertaining to about
245 units which were taken over by
the corporation, it is extremely heavy
and is of a complicated nature. But,
just now, the hon. Minister has stated
that the bonus issue has been decided
and it has been submitted to the Cen-
tral Government for approval. How
are we to reconcile these two state-
ments?

Shri B. R. Bhagat: 1 have not said
that the bonus issuce has been decided.
What I have stated is that the LIC's
proposals as regards differential bonus
have been submitted to Government,
and Government are g.ving their ear-
nest consideration

Shri A. M. Tariq: It has been men-
tioned in the statement that the cor-
poration has submitted to Government
the r zulations, and the hon. Min:ster
also has repeated the same thing. May
I know how much time it will take
for the Ministry to consider these re-
gulationsg and also by what time they
were received in the Ministry?

Shri B. R. Bhagat: I do not have
the exact date on which it was re-
ceived. If the hon. Member tables a
separate question, 1 will reply.

Shri A. M. Tariq: That is the im-
portant question, as to when they
were received and why they are pend-
ing in the Ministry.

Shry Morarji Desai: They arc pend-
ing tn the Ministry for examination
and consideration. They cannot be
passed offhand as the hon. Member
can ask a question.

Mr. Speaker: It is a question of
money. The Ministry must examine
it
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Shri Tangamani: The reply to part
(c) is that interim bonuses have been
paid on the basis of the 1957 valua-
tion. I want to know what is the
amount of the claims and how much
has been paid.

Mr. Speaker: He has not got the
figures.

Shri Tangamani: It arises directly
out of the question.

Mr. Speaker: He may not have the
figures with him. Any question may
be asked to make the Government
take further action in the matter. As
regards the amount that has been
pa:d, he has not got the information
with him. Suppose he says Rs. 1,50,000.
Here 1 am reminded of a case where
a man wanted to be appointed Diwan.
His sister recommended him to the
King. The Minister asked him how
many crows there are. The man was
not able to answer. Then the Minis-
ter himself sa‘d 1,50.079. Now, how
arc we to verify? What is the object
of this question? I cannot follow.

Shri Tangamani: llere is a case
where claimgs have been paid as a
result of death, or maturity of policies.
In this casc. the Ministry must have
the information with it. But he says
he has not got it. I would like to
know how much has been paid.

Mr Speaker: | can understand if
it is asked by way of information
what pereentage has been paid

Shri Tangamani: That was what I
wanted.

Mr. Speaker: Hc¢ did not say so.
What is the percentage by way of
interim bonus which has been paid?
He may give the approximate amount.
Al:o what is the basis on which
interim bonus was given?

Shri B. R Bhagat: I do nnt have
that information of the percentage or
the amount. But the princplen on
which it is given are that when the
person had died or when the policy
had matured, provision for allotment
of interim bonus iy made. Thesc are
the two categories
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Gold Deposits

+
( 8hrimati Ila Palchoudhuri:
*931. { Shri Kunhan:
LShri T. B. Vittal Rao:

Will the Minister of  Steel, Mines
and Fuel be pleased to refer to the
reply given to Starred Question
No. 352 on the 27th February, 1961
and state:

(a) whether investigations regard-
ing cxastence of other deposits of gold
ore have since been completed; and

(b) if so, details thercof?

The Parliamentary Secretary to the
Minister of Steel, Mines and Fuel
(Shri Gajendra Prasaq Sinha): (a)
No, Sir.

(b) Does not arise.

Shrimati Ila Palchoudhuri: 1n the
answer that was given in February,
it way said that the investigations
which were going on and the Govern-
ment of Mysore were  willing to
nationalise the gold fields. In that
respect, has there been any progress?

Shri Gajendra Prasag Sinha: Yes,
that was the reply given by us, that
the investigations are going on. They
arce still going on. It will tuke two
to three year; to be completed.

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): May 1
say by way of additional information
that neither in the earlier guestion
nor in the present one was the ques-
tion of nationalisation involved? The
question was whether  geological
investigations were going on. It is a
fact that geological investigations
have been going on for five years and
theyv might go on for another two
years. So a period of three months
does not make any difference,

Shrimati lla Palchoudburi: The
question of nationalisation was in-
volved in the previous question and
the answer was given by Govern-
ment that the Government of Mysore
were willing to naticnalise them.
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Mr. Speaker: Then why does she
put the question again? This question
arises out of that question, so far as.
the investigations are concerned.

Shri Kunhan: May I know to what
extent investigations in the Wynad
area in Kozhikode district in Kerala
have progressed so far?

Mr. Speaker: The question relates
to the Kolar Gold Fields.

Shri T. B, Vittal Rao: Some investi-
gations have been going on  in  the
Nundidurg mines and  certain lodes
have been found out. May I know
whether on the basis of this discovery
the life of thic mine will be extended?

Shri Gajendra Prasad Sinha: Yes.
It 1s a fact that investigations arve
going on In this area and cncouraging
results have been found. But it is too
early to say whether they will be of
a commercial value. 1t  will take
some time before we can come with
detimite information to the House

Shri T. B. Vittal Rao: May | know
when actually the Central Govern-
ment will take over  this company
from the Mvsore Government?

Shri Gajendra Prasad Sinha: A; far
ay taking over is concerned, the
matter is under consideration by Gov-
ernment. But 1t is too carly to say
what will be done,

Mineral Industries

*932 Shri D. C. Sharma: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) whether it is a fact that private
sector has been asked to collaborate
with Government in promoting indus-
tries based on minerals; and

(b) the details of the offcrs received
during 1961 so far?

The Parliamentary Secretary to the
Minister of Stesi, Mines and Fuel
(Shri Gajendra Prasagd Simka): (a)
No, Sir.

(b) Does not arise.
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Wastage in Education

*933. Shri Harish Chandra Mathur:
Will the Minister of Education be
pleased to tate:

(a) what i1s Government's assess-
ment of wastage in our education?

(b) What improvement or deteriora-
tion has been there in this matter since
independence?

(c) will a detailed statement be
laid on the Table elucidating the posi-
tion?

The Minister of Education (Dr.
K L, Shrimall): (a) In so far as
gereral education 15 concerned, no
formal all-India survey has yet been
conducted to assess the extent of
wastage. On the basis of statistics
published so far, however, it appears
that the wastage ig substantial at the
primary stage and that it is compara-
tively less at the higher stages.

(b) The wastage is gradually de-
clining.

(c) A statement is laid on the Table
of the Sabha. [Placed in
See No. LT-3161 61].

Shri Braj Raj Singh: On a point
cf information, Sir. Hag Shri Tyagi
crossed the floor®
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Shri Tyagl: 1 am sorry, Sir,

Shri Harish Chandra Mathur: From
the statement as well as from the:
answer, it is obvious from whatever
investigation has been conducted that
there hag been a serious wastage in
education particularly at the primary
stage. May I know whether the same
investigations  have revealed the
cxtent of these wastages; and the
steps taken by Government to remove
them?

Dr. K. L. Shrimali: What happens
is that when students are enrolled in
the first class, they gradually drop
out. Then one effective measure
which Government propose to intro-
duce 1s compulsion and ag soon as 1t
is don: much of this problem will
not arise. Morcover, the various other
measures that are taken up, that s,
cducation of the public, creating con-
sciousness among the people to send
their children to  school regularly—
all these will gradually eliminate this
factor of wastage. It will take some
time, but as I said, the progress is
satisfactory and the wastage is on the:
decline.

Shri Harish Chandra Mathur: From
the statement, it is obvious that the
wastages are to the extent of about 70
and 75 per cent in the case of girls
and 64 and 65 per cent in the case of
bovs. May be that these relate to an
carlier period. Even then, in view of
the fact that the wastages are o0
much. how does the hon. Minister pro-
pose to introduce compulsory educa-
tion? What arrangement is he going
to make to cater for such a large
number of cases?

Dr K. L Shrimall: | think [ have
already answered that question The
most effective measure to prevent this
wastage is 10 make education comnul.
sory at the primary stage so that the
children do not drop out from cluss
to class. Along with that, various
other measures are being taken For
instance. with regard to the wasiage
of giris. the Government of India
have several schemes for atiracting
girls in  the educational institutions
and for keeping them for a longer:
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period through payment of stipends
and various other measures are being
taken. The introduction of school
mealg and free distribution of text
books, schoo] uniforms which we pro-
pose to introduce will be other mea-
sures which will attract school child-
ren in the schools and will keep them
there. These are the various mea-
sures which we propose to take and 1
am hoping that by the end of the
Third Plan the wastage would have
-considerably declined.

Shri C. K. Bhattacharya: May |
know whether the hon. Minister is
using the term ‘wastage’ in the sense
of lapsing into illiteracy after the
primary stage or in the sense that
students passing out of the primary
stage do not follow the higher course
of education.

De, K. L. Shrimali: The latter
meaning.

Shri Kalika Singh: 1 want to know
nether the wastage in the case  of
s's i due to the marrmage of  the
gnle and do the Government propose
to do anvthing to continue education
cven after marriage?

Dr. K, LL Shrimall 1 do not think
it 18 £0; mavbe in rare cases n rural
areas it may be <o but by .ol darge
we do not hav: atriages now  in
India at such an cutly stuce, at  the
primary stage where  the wastage
oCeurs,

De. M S, Aney: What 1s the answer
to the hon. Member  Shrr Bhatta-
charya’s question”

Dr. K. L. Shrimali: Wastage 15 very
well ninderstood Wastage means that
when the boyvs and girls admitted to
the schools, at the enrolment time, in
the beginning. there ix a certam nume
ber which gradually goes on dechin-
mg. Thay is what 15 called wastage
I said that wastage had the meaning
referred to in the latter part of his
-Question,

Shrimati Renuka Ray: The hon.
Minister himself has  acknowledged
that apart from compulrion, certain
-other incentiver such as midday meals
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and some schemes like that are neces-
sary. If compulsory education is
given to the 6-11 age group will
proper arrangements be made to
cover the entire age group so that
wastage does not take place? Mere
compulsion by enactments will not
bring about much.

Dr. K. L. Shrimali: The hon. Mem-
ber is the Chairman of a very impor-
tant committee and that committee is
going into this question. As soon as
they are ready with the recommen-
dation, we will certainly take the
necessary measures to implement the
recommendations as far as it lies
within our resources.

Shrimati Renuka Ray: What about
the provision for the Third Plan”

Dr. K L. Shiimali: The provision
also—-we are considering that ques-
tion.

Shrimati Ila Palchoudhuri: In the
answer given by the hon Mimister at
is seen that even the asseszmoent of
the wastage is  not perhaps quite
correct and the statement also savs
that the rough and ready methods are
not always right. What other methods
are  sought to be adopted to make a
better assesiment of the wastage?

Dr K. L Shrimali: The hon.
Member would see in the statement
that it 15 going to be one of our major
projects, to make a thorough investi-
gation into this problem of wastage in
the Third Plan and we will shortly
undertake this survey for the whele
country.

Shri C K. Bhattacharya: My 1
draw the attention of the hon. Minis-
ter to the fact that the Hertog Com-
mittee which was appointed at the
time  of the Montagau Chelmsford
reforms surveyed the condition  of
education in India and it used the
term ‘wastage' in the sense of laps-
ing into illiteracy after a certain
period of education® Will the hon.
Minister take that also into considera-
tion? :

Dr. K. L. Shrimall: [t is a sugges-
tion for action.
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Shri Yadav Narayan Jadhav: In the
end of the statement it has been
stated that what is needed is detailed
investigation on a random sample
basis. I want to know whether any
definite scheme has been prepared to
this effect and when it will be carried
through.

Dr. K. L. Shrimali: 1 think the
hon, Member is referring to the last
part of the statement. What is need-
ed is detailed investigation on a ran-
dom sample basis carried out in differ-
ent parts of the country, Thig is one of
the major projects included in the
Third Plan for educational research.
I have alres.!” explained that we pro-
pose to take up this study in the Third
Plan. The plan hag not been pre-
pared: as soon as it is prepared we
wil] carry it out.

Shri Harish Chandra Mathur: Docs
the hon. Minister's statement include
the large number of failures in the
wastages” I want to know whether
any steps are taken to avoid them

Dr. K. L, Shrimali: This statement
includes wastapge and  stagnation—
both

Coal Council

*934. Shri T. B. Vittal Rao: Will
the Minister of Steel, Mines and Fuel
be pleased to state:

{a) when the next meeting of the
Coa! Council w:ll be held:

(b) what are the subjects hkely to
be discus.ed; and

(¢) whether Government propose to
increase the strength of the Council?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a)
The next meeting of the Coal Council
ig likely to be held sometime 1n
Septecmber, 1961

(b) Among the items to br discus-
sed by the Council are the Third Plan
for coal and variou; :ssues connected
therewith. The Council will also
review the work of its various Com-
mittecs since it met last

(c) No.
1000¢ Ai) LSD—2
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Shri T. B. Vittal Rao: May I know
whether the coal council will review
the various recommendations made by
it during the previous meetings?

Sardar Swaran Singh: Yes, Sir.
This is an important item in the
agenda—progress of implementation
of the previous decisions and recom-
mendationg of the coal council.

Shri T. B. Vittal Rao: The coal
council recommended the setting up
of low temperature carbonisation
plant at various places. Why have
the Government not taken any steps
or initiated action for setting this up?

Sardar Swaran Singh: That, Sir,
is a scparatc question whether low
temperature  carbonisation plants
should or should not be set up.
Varioug things resourceg and the like
have to be e¢xamined

Shri T. B, Vittal Rao: I want to
know whether the recommendations
of this committee are absolutely ad-
visory or they arc mandatory.

Sardar Swaran Singh: They are not
mandatory.

Production of Lubricating Olls
.'4
Shri Indrajit Gupta:
Shri P. C. Borooah:
' Shri Ajit Singh Sarhadi:
935 Shri Kodiyan:
! Shri D. C. Sharma:
| Shrimati Mafida Ahmed:
Will the Minister of Steel. Mines
and Fuoel be pleased to state:

(a) whether there s any  scheme
for production of lubricating oils in
the public sector:

(b 1f s0, whether imported or indi-
genous crude oil would be used, and

(¢) whether Soviet experts  have
made any recommendations  in this
regard?

The Parliamentary Secretary to the
Minister of Steel, Mines and Fuel
(Shri Gajendra Prasad Sinha): (a)
Yes. Sir

(h) Indigenoua crude, for the pre-
sent

tc; Yes, Sir.
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8hri Indrajit Gupta: May I know
whether the Government has accepted
any project for sctting up a plant
with Soviet assistance and if so when
it will be commcnced and how long
wil] it take to complete?

The Minister of Steel Mines and
Fuel (Sardar Swaran Singh): At the
present stage the firm  project is
Barauni refinery where the lubricat-
ing oil would also be manufactured.
As the hon. Member is aware, the
Barauni refinery is being set up with
Soviet collaboration, That i the pre-
senty position.

Shri Indrajit Gupta: What would
b the estimated output of this plant
compared with our requirements?

Sardar Swaran Singh: The pattern
of production in the Barauni refinery
includes production of about 45800
tons of LVI lubricating motor oil and
industrial oil. OQur requirements  of
lubricating oil are likely to be of the
order of 450,000 tons by the end of
the Third Plan period.

Shri P. C. Borooah: What 1 the
production capacity of Barauni  and
how does it compare with the annual
requirements  of  our  country for
lubvicating oil?

Sardar Swaran Singh: That docs
not arise.

Shri Kasliwal: Only three  davs
back the hon Miniter for Mines and
Oil stated that lubricating oil would
be manufactured both in the private
and public sectors. Mav 1 know whe-
ther a greater percentage of oi] will
he manufactured now in the public
soctor or in the private sector?

Sardar Swaran Singh: It i a fact
that we have got 1efinerics 1n the pri-
vate sector and we shall have re-
finericg in the public sector  Lubri-
cating oil can be manufactured along
with other products in the refinerics.
To that extent thcre is no contradic-
tion What is important is that we
have been considering the establish-
ment of a lubricating plant ba<ed on
imported oil but that ig still in the
stage of studv. There is no firm pro
vision in the Plan vet by way of
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resources for the establishment of
such a lubricating plant based on im-
ported crude.

Shri P. C. Borooah: May I know
whether it is a fact that lubricating
o:l is going to be produced at the
Barauni refinery?

Sardar Swaran Singh: Tne hon.
Member 15 giving information.

Shri Indrajit Gupta: May I ki~ w
whether, in the third Plan perind, our
requirements of lubricating o1l are to
be met entirely by the private sector
refineries, or, s the Government
seeking any cheaper  sources of im-
porting lubricating oil from outside?

Sardar Swaran Singh: | think there
1: some confusion in the nund of the
hon. Member. Our requirements for
lubricating otl at the moment are not
bemng met by the indigenous produc-
tion ¢ither in the  private  sector
refinerics or even with the added
production in the public sector refine-
riex.  We  are importing  lubricating
oil. Our effort s that we should try
to produce indigenous!v, and te that
extent 1 have already  indicated the
steps that we are proposing to take,
that is, the establishment of additional
manufacturing capacity at  Barauni
refinery about which a firm decision
has been taken.  Another project s
also under consideration, but I cannot
say that there is a firm provision for
that on account of the paucity of
resouUrces.

WRITTEN ANSWERS 70O
QUESTIONS

Therapeutic Value of Yoga Asamas

*93¢ Shri Hem Raj: Will the Minis-
ter of Education be plea:ed to refer
to the replv given to Unstarred Ques-
tion No 208 on the 17th Fetruary,
1961 and state:

(a) whether the Committee consti-
tuted to evaluate the therapeutic
value of Yoga Asanag has completed
ity work and submitted its report; and
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(b) if so, whether a copy of those
will be laid on the Table?

The Minister of Education (Dr.
K. L Shrimali): (a) The work has
been completed and the Committee is
expected to submit its report next
month.

(b) Thig will be considereq after
the Committee’'s report has been
received.
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Duties of Supserintendents and Officer
Supervisors in AFHQ

*938. Shri §. M, Banerjee: Will the
Minister of Defence be pleased to
state:

(a) whether it is a fact that both
Officer Supervisors and Superinten-
dents of Armed Forces Headquarters,
New Delhi perform more or less the
same duties as performed by Section
Officers of the Ministry of Defence:
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(b) whather both Officer-Super-
visiors and Superintendents are in-
charge of cne and the same section;

(c) it so, whether Government
propose to eliminate the cadre of
Officer-Supervisors being Superfluous;
and

(d) what would be the anticipated
annual saving from this austerity
measure?

The Minister of Defence (Shri
Krishna Menon): (a) The Secreta-
riat side of the Ministry of Defence
and the Armed Forces HQ are orga-
nised on different patterns. At the
Armed Forces HQ the Officer Super-
visors, who are gazetted officers, and
Superintendents who work under
them, perform supervisory work at
different levels. The Section Officers
of the Ministry who belong to the
Central Secretariat Service (Class II
gazetted) perform duties as required
under the procedure laid down in
the Secretariat side.

(b) In the Armed Forces HQ,
Superintendent is in charge of a
Section but the Officer Supervisor
administers cne and in some cases
two such sections.

(c) There is no such decision so
far,

(d) Does not arise.
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Reward for Discovery of Minerals

Shri S. C. Samanta:
Shri Subodh Hansda:
Shri Bahadur Singh:
shri Nek Ram Negi:

Will the Minister of Steel Mines,
and Fuel be pleased to state:

“940,

(a) whether the Central Govern-
mengy have decided to reward  per-
sons who supply information lcading
to the discovery of new mincral de-
posits of economic importance; und

(b) if so, details of thiy reward

programme?

The Minister of Steel Mines and
Fue! (Sardar Swaran Singh): (a)
Yeu, Sir.

(b)y A tatement giving the re-
quisite details iy laid on the Table
of the House. | Placed in Library,
See No. LT-3162/61).

Indian Insiitute of Petroleum, Dehra
Dun

r Shri Subodh Hansda:
*041. Shri Nek Ram Negi:
Shrl §, ¢ Samanta:

Will the Minister of Scientific Re-
search and Cultural Affairs be pleas-
ed to state:

(n) what 15 the progresg made for
the establishment of the Indian Ins-
titute of Petroleum at Dehra Dung

() whether all the French techni-
ctana have arrived who are to assist
for the establishment of Institute
and training of staff; and

(¢) how leng these French experts
will stay after the completion of the
project”?

The Minister of Scientific Research
and Cultural Aflairy (Shri Humayuwn
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Kabir): (a) Steps have been taken
to acquire land for the Institute at
Dehra Dun. Four trainees gre receiv-
ing training at the French Institute
of Petroleum and another batch of
four will be going shortly. Prepara-
tion of plans and estimates of the
buildings are on hand.

(b) No. Sir, four experts have
joined so far,

(c) The French experts  will  be
gradually replaced by Indian officers
after July, 1965 bv which time the
project  will he in full working
status.

Co-ordinaiion Committee on Physical
Education, and Youth Welfare

Shri Chuni Lal:
| Sardar Igbal Singh:
| Shri D, C. Sharma:

Shri Kodiyan:
Shri Ram Krishan Gupta:
*942,

Will the Minister of Education be
pleased to refer to the reply given
to Starred Question No. 1578 on the
18th April, 1961 and state:

(a) whether the Committee ap-
pointed to co-ordinate all  schemes
of physical education, recreation and
vouth welfare have submitted its re-
port:

(b) 1f <o, the mamm recommenda-
tions contained in the report;

t¢)  whether  Government have
examined the report and taken any
decision; and

(d) if so. the nature of decision
taken?

The Minister of Fducation (Dr. K.
1. Shrimald): (a) No. Sir

tb) to (d). Do not arise.
Non-Coking Coal Washeries

*943. Shri Vidya Charan Shukia:
Wil] the Minister of Steel, Mines and
Fuel b: pleased to refer to the reply
given to Sta-red Question No. 919
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on the 16th March, 1961 regarding
non-coking coal washeries and state:

(a) whether the Fuel Research Ins-
titute has completed its investigations
on the washability characteristics of
non-coking coal drawn from areas
where washeries are proposed to be
set up and on the economics of
washing the non-coking coal;

(b) if so, the results thereof; and

(¢) the decisions taken in the mat-
ter?

The Minist-r of Steel, Mines and
Fuel (Sardar Swaran Singh): (a),
(b) and (¢). Yes; the Central Fuel
Research Institute has completed in-
vestigations on the washability cha-
racteristics of non-coking  coals
drawn from certain secamg in Karan-
pui. «Bihar) and in the Central
India Coal fields. Further necessary
action to set up a washery at Karan-
pura is being taken. The cconomics
of washing non-coking coals drawn
and tested from the Central India
Coalfield: i still under examination
in the context of various  relevant
factors, the most important one being
arrangements for dispo:al of middl-
ings.

Discovery of Minerals in West
Bengal

*944. Shri Aurobindo Ghosal: W:]l
the Minister of Steel, Mines and Fuel
be pleased to state-

(a) whether various kinds of mine-
rals have been discovered in  wide
tracts of West Bengal 1in a recent
geological survey; and

(b) if so, what are thoi¢ mincrals
and in which districts?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a)
Yes, Sir.

(b) Occurrences of manganese ores.
iron ores, white clay and kyanite in
Midnapore district; white clay in
Birbhum district; and coal in Baen-
kura, Purulia and Burdwan districts
have been recorded by the Geological
Survey of India.
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Re-Finance Corporatioa

*945. Shri Morarka: Will the Minis-
ter of Finance be pleased to state:

(a) whether Government is consi-
dering to expand the activities of Re-
finance Corporation to facilitate secu-
ring foreign exchange from the Inter-
national Finance Corporation for im-
porting capital equipment; and

(b) if so, the details thereof?

The Deputy Minister of Finance
(Shri B. R. Bhagat): (u) The Inter-
national Finance Corporation had
agrecd in 1959 to consider applica-
tions for loans 1n foreign currencies
from industria] concerns which had
obtained rupee finance from the Re-
finance Corporation. These arrange-
ments were evolved on the initiative
of the Refinance Corporation itself.

(b) The assistunce by the Inter-
national Finance Corporation would
be himited to cases where there are
assured prospects of e¢xport carnings
or savings in foreign cxchange and
would be within the framework  of
1ts general policies,

‘Seizure of Gold in Delh}

([ Shrimati Mafida Ahmed:
*946. { Shri Arjun Singh
{ Bhadauria:

Wil the Minister of Finance be
pleased to gtate:

(a) whether it 18 a fact that  the
customs authorities scized gold bars
worth about rupees two lakhg at the
New Delhi Railway Station in May,
1961; and

(b) if 80, the measures taken
against the sumugglery?

The Deputy Minister of Flanance
(Shri B. R. Bhagat): (a) Yes, Sir
Gold bars and sovercigns worth
about Rs. two lakhs were seized at
the New Delhi Rallway Station on
the 22nd May, 1961.

(b) Two persons were arrested in
this connection who were later relea-
sed on bail by the Court. The case
is under investigation.
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Correspondence course for University
Education

Shri Vajpayee:

Shri Chuni Lal:

Shri D. C. Sharma:

Shri K, B. Malvia:
| Shri H. N. Mukerjee:
_ Shri Tangamani:

Will the Minister of Education be
pleased to state:

*947.

(a) whether the scheme to  start
correspondence courses for  students
failing to get admission in Universi-
ties has been finalised;

(b) if so, the broad outlines of the
scheme and the time by which it
will be introduced; and

(¢) whether any amourt has heen
earmarked for the implementation of
the scheme during the Third  Five
Ycar Plan period?

The Minister of Education (Dr. K.
L. Shrimali): (a) and (b). Detaily of
the Scheme for starting Correspon-
dence Courses in selected Universi-
ties are being worked out by an Ex-
pert Committee under the Chairman-
ship of Dr. D. S. Kothari. It is ex-
pected that Correspondence Courses
will be utilised mastly by candidates
who are in employment in any orga-
nisation and'or by those who live
for away from university and college
centres or cannot join regular colleges
for other reasons. It is proposed that
correspondence students will be aw-
arded the same degrees ag those who
study at regular colleges.

(¢) A sum of Rs. 1:20 lakhs has
been carmarked for implementation
of the scheme of Evening  Colleges
and Correspondence Courses during
the Third Five Year Plan.

Help to Ceylon for establishing Steel
Plants

Shri P. C. Boroocah:
Shri Muhammed Elias:

Will the Minister of Steel. Mines
and Fuel be pleased to state:

(a) whether India has offered to
Ceylon to help in the latter’'s plan

548,
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to establish a steel plant; and

(b) if so, what help is proposed to
be rendereq in this matter?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) and
(b) India’s assistance was sought by
Ceylon Government for examining a
report obtaineq by that Government
for the setting up an Iron & Steel
Plant there, and two  experts were
sent to Ceylon for the purpose, Con-
sideration is also being given for the
provision of training facilities to
technicians  from  Ceylon in Steel
Works in India.

Manufacture of Tape-Recorders

Shri Subbiah Ambalam:
919 Shri Ram Krishan Gupta:
7Y shri Daljit Singh:
Ismi L. Achaw Singh:

Will the Minist.r of Defence be
pleased to state:

(ay whether any agreement to
manufacture tape-recorders at Bharat
Elcetronics Ltd.,, Bangalore has been
concluded with M/s. Nippon Electric
Company;

tb) if so, the details thereof;

(¢) how many type's of tape-record-
ers are proposed to be manufactured
and at what costs; and

(d) when the production is likely
to commence for the public?

The Minister of Defence (Shri
Krishna Menon):

(a) Yes, Sir.

(b) It will not be in the public
interest to disclose the details of the
Agreement.

{c) At present under the agree-
ments with M/s. Nippon Electric Co.,
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the Yollowing types of Tape-Record-
ers are to be manufactured:—

Type Approxi-
mate
Cost.

1. Cosol: typ: DN-3IR- 13,190
Tap: Recorder IND

2. Portable typc DN-82R- 3,840
Tape Recorder IND

3. Tapc Deck . DN-72P- 4,680
IND
(d) The production is likely to

start by April-May 1962, The Tape
Recorders to be  manufactured in
BEL are of high quality and are
designed to meet the  requirements
and specification; of A.I.R, and as
such general public may not be inte-
rested in them.

LAF. Contingent in Congo

*950. Shri Kalika Singh: Will the
Minister of Defence be pleased to
state:

(a) achicvements of the Indian Air
Force contingent  consisting of 11
officers and 36 girmen  during their
stay in Congo;

(b) how the U.N. airforce is consti-
tuted in Congo and what is its main
function; and

(c) what other Indian air force
contingent worked in Congo or s
likely to work in the near futurc?

The Minister of Defence (Shni
Krishna Menon):

(a) The main work of the IAF con-
eingent, apart from  air-lifting civil
personnel, troops and equipment, con-
sists of transport of civil supplies
and relief missiong to scarcity areas
with food and medicines. It has per-
formed this vital role with conspicu-
ous success.

(b) The U. N Air Force in Congo
43 composed of personnel! provided by
ten nationt. TR has three Transport
Squadrons and an Air maintenance
base. The Air Commander command-
g the Air Campoment is responsible
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to the Force Commander for air
transport on:rations.

The main function of the U.N. Air
Force ig air transport support to Con-
golese and UN, personnel for civil
operations,

(c) 28 officers and 79 airmen of the
Indian Air Force have so far been
sent to Congo at the request of UNO
13 officers and 45 airmen have return-
ed, thus leaving a balance of 15 offi-
cers and 34 airmen who are still
there.

Domici'lary Restrictions in Recrult-
ment for State Services

*951 Shri Jhulan Sinha: Will the
Minister of Home Aflairg be pleased
to state:

(a) whether it hag been brought to
the notice of Government that there
are States in the country where domi-
cillary restrictions are stil] imposed
though indirectly, on recruitment to
their services by not recognising the
degrees conferred by the universities
situated outside these States as a rule
for such recruitment; and

(b) if so, the stepg taken by Gov-
ernment to bring the position in these
States in line with that emerging out
of the provisions of the Public Emp-
loyment  (Recruitment as to Resi-
dence) Act, 19577

The Minister of State in the Minis-
try of Home Aflairs (Shri Datar):
(a) and (b). This matter was consi-
dered by the Chicf Ministers’ Confer-
ence held recently. It war agreed
generally that for purposes of recruite
ment 1o services in a State, degrees
or diplomas granted by al] Universi-
ties recognised by the Central Uni-
versity Grants Commission should be
recognised.

Copper Mines in Sikkim

*952 _Shri Raghunath Singh: Will
the Minister of Steel, Mines and
Fuel be plcased to state what steps
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have been taken till today to exploit
the copper mines of Sikkim?

The Minister of Steel, Mineg and
Fuel (Sardar Swaran Singh): A state-
ment giving the required information
is given below:

STATEMENT

The Indian Bureau of Mines has
been carrying out detailed explora-
tion through drilling since 1957 of
the copper, leag and zinc deposits at
Bhotang (Rangpo), Pachekhani and
Dikchu in Sikkim.

2 The dcposits at  Bhotang has
been proved conclusively and action
has been taken to exploit this deposit
through the Sikkim Mining Corpora-
tion. The Corporation was set up
on the 27th February, 1960 by a pro-
clamation of the Sikkim Darbar for
developing the  deposits of copper,
lead, zinc and other minerals in Bho-
tang and other places in  Sikkim.
The authorised capital of the corpo-
ration is Rs. one crore divide into 1
lakh fully paid up shares of Rs. 100
cach of which 51 per  cent of the
shares will be held bv the Sikkim
Darbar and 48 per cent by the Gov-

ernment of India, with option for
purchase of further  shares by the
Sikkim Darbar. The Corporation

actually started functioning from
May, 1960 and has made good pro-
gress in making the necessary arran-
gements such as obtaining a mining
lease, construction of administrative
and residential buildings and placing
of order; for mining, workshop and
laboratory equipment so as to com-
mence production by the end of 1961.
The production from the mine will be
100 tons of ore per day which in turn
is expected to produce 11 tons of con-
centrates of copper, lead and zinc.

3. The exploration work at Pache-
khani and Dikchu is still continuing
and action to exploit the deposits will
be considered when the deposits are
proved.
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Agreement with care for free mid-

day meals to Primary School
Children in Kerala

*953, Shri Chintamoni Panigrahi:
Will the Minister of Education be
pleased to state:

(a) whether Government are aware
that the Kerala Government have fin-
alised an agreement with CARE, a
social organisation of America, as a
result of which the latter will supply
free of cost wheat worth about Rs. 6
to 8 crores during the current year to
provide primary school children with
free mid-day meals; and

(b) whether the Central  Govern-
ment have  approved such  direct
agreement with  the State Govern-
ments and foreign agencies?

The Minister of Education (Dr.
K. L. Shrimali): (a) No such agree-
ment has yet been  finalised.  The
Government of Kerala has referred
the matter to the Government of
India and it !s now being examined.

(b) No, Sir.

Allowance to Dependants of 1A.F.
Officers in Naga Custody

Dr. Ram Subhag Singh:
954 Shri P. G. Deb:
') Shri Arjun Singh
Bhadauria:

Will  the Minister of Defence be
pleased to state:

(a) whether the dcpendants of the
captured LA 'F. Officers in Naga land
arc given any allowance: and

(b) if so, the details thereof?

The Deputy Minister of Defence
(Sardar Surjit Singh Majithia): (a)
and (b). Only one of the IAF.
officers, who are understood to be in
the hands of hostile Nagas, has a
dependant (wife); and she has been
given a special family allowance from
the 27th August, 1960, the officer hav-
ing been declared “missing”—parti-
culars unknown” on the 26th August
1960. The allowance has been paid
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at the rate of Rs. 308.25 P.M. upto the
26th December 1960, and at the rate
of Rs. 160 p.m. thereatter.

Military help to Flood Affected States

Shri M. R. Krishna:
Shri Raghunath Singh:
Shri Warior:
Shri Kodiyan:

| Shri Jedhe:

[ Shri Pangarkar:

Will the Minister of Defence be
pleased to state:

(a) whether the Defence Forces
have been actively engaged in help-
ing the State Governments in their
task to protcet the villages from the
devastation of floods;

(b) which are the States where the
Defence Services have irendered help
in 1961 so far; and

(¢) whether the Defence Ministry
has incurred additional e¢xpenditure
in sending the troops for relief works
in flood affected arcas?

The Minister of Defence (Shri
Krishna Menon): (a) and (b). Yes,
Sir. A statement giving  details s
laid on the Table of the House. [See
Apperdix 11, annexure No. 43].

(¢) Yes. Sir. The additional expoen-
diture imcurred te.. cxcluding normal
pay and allowances of troops is re-
coverable from the civil authorities.

*955.

Demonstration by Rourkela Steel
Plant Workers

*956. Shri Amjad Ali: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) whether 1t is a fact that about
200 workers of the Rourkela Steel
Plant demonstrated before the office
of the Project Administrator on the
19th July, 1961;

(b) if so, the reasons for the
demonstration; and

(c) whether their demands have
been met by the project authorities?

The Minister of Steel, Mines and
Fuel (Sardar Swaraa Stagh): (a) Yes,
Sir.
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(b) The immediate cause of the
demonstration is stated to be the
reported suicide by a skip operator.

(¢) In a memorandum which the
demonstrators submitted to the Gene-
ral Manager of the plant, they had
urged for an upward revision of
wages. The present wages of the
skilled workers are based on the find-
ings of a Committee which was
appointed by HSL in June 1959. The
Government has announced their
decision to set up a Wage Board for
the steel industry.  Any revision of
the existing scales of pay would
depend on the report of the Board.

Super-annuateq Officers

*957. Shri Tyagl: Will the Minister
of Home Aflairs be pleased state the
numbir  of super-annuated officers
employed or re-employed in various
Ministries and organisations under
their administrative control?

The Minister of State in the Minis-
try of Home Affairs (8hri Datar): The
information is being collected and will
be placed on the Table of the House
in due course.

Primary Teacher Training Facilities

958 Shri Tangamani:
‘| Shri Prabhat Kar:

Will the Minister  of Education be
pleased to refer to the reply given to
Unstarred Question No. 1736 on  the
15th March, 1961 and state:

(a) whether the budget provision
of Rs. 275 lukhs for the vear 1960-61
sanctioned to State Governments
under the programme of expansion of
primary teacher training facilities has
been fully utilized;

(b) how much has been allotted to
States of Wcest Bengal, Madras and
Kerala; and

(c) what 15 the provision for the
Kerala; and

The Minister of Education (Dr.
K. L, Shrimall): (a) Out of the budget
provision of Rs, 275 lakhs, sanction
letters were issued for Rs. 247.2 lakhs
to different State Governments.
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(b) Rs. 31,28,720 were sanctioned to
the Government of West Bengal dur-
ing 1960-61. The Governments of
Madras and Kerala did not imple-
ment this Centrally sponsored scheme,

(c) No budget provision has been
made by the Government of India
.during 1961-62

Durgapore Stee] Project

*959. Shrimati Renu Chakravartty:
‘Will the Minister of Steel, Mines and
Fuel be pleased to state what will be
the increcase in the amount to be
repaid  to the UK. on  account of
Durgapur Steel Project due to an
increase in the Bank rates in the
UK.?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): About
Rs. 48 million in ca-c¢ the increased
Bank rate continues till the end of
1963.

Post-Matric Scholarships to Scheduled
Castes Students

Shri B. C. Kamble:
'980.{ Shri Balkrishna Wasnik:

Will the Minister of Education be
pleased to state:

(a) whether it is a  fact that
according to  cicular  letter  under
No. F. 5-6/61-Sch. 4 dated the  6th
June, 1961 and marked ‘Immediate’
of the Ministry of Education, Govern-
ment have taken a decision to make
.applicable (i) the means and (ii) the
merit tests in the matter of awarding
-post-Matric scholarships only to the
students  belonging  to  Scheduled
LCastes;

(b) whether it is a fact that by
reason  of this changed  policy of
-Government quite a number of stu-
dents  belonging to the Scheduled
Castes will be deprived of the benefits
©f scholarships and their educational
progress will be adversely affected;
-and

(¢) the steps Government propose
40 take to assure scholarships to all
dhe Scheduled Caste studemts in the
Post-Matric classes?
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The Minister of Education (Dr.,
K. L. Shrimali): (a) According to the
circular letter, only ‘Means Test’ has
been introduced for Scheduled Castes
students with effect from 1961-62.

(b) No, Sir.

(c) Does not arise.

Administrative set-up in Union
Territories

rShri Ram Krishan Gupta:
Shri Prakash Vir Shastri:
Shri Indrajit Gupta:
] Shrimati Maimoona Sultan:
Shri Kodiyan:
Shri A. K. Gopalan:
961 | Shri Vajpayee
< Shri Pangarkar:
Shri Bibhutj Mishra:
Shri Ajit Singh Sarhadi:
Shri D. C. Sharma:
Shri A. M. Tariq:
Pandit D. N. Tiwari:
| Shri K. B. Malvia:

Will the Minister of Home Affairs
be pleased to refer to the reply given
to Starred Question No. 1047 on the
23rd March, 1961 and state:

(a) whether Government have con-
sidered the question regarding
cnanges in the existing administrative
sct-up in Union Territories; and

(b) if so, the result thereof?

The Minister of Home Affairs (Shri
Lal Bahadur Shastri): (a) and (b). The
matter is still under consideration.

Premium rates of Life Insurance
Corporation

062 Shri Ajit Singh Sarhadi:
* "\ Shri Ram Krishan Gupta:

Will the Minister of Finance be
pleased to refer to the reply given to
Starred Question No. 1062 on the 23rd
March, 1961 and state:

(a) whether Government have
cxamined the proposal to reduce
premium rates of Life Insurance
Corporation; and
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(b) if so, the result thereof?

The Deputy Minister of Finance
(Shri B. R, Bhagat): (a) and (b).
The Estimates Committee in their
Report on the Life Insurance Corpo-
ration have made sixty-nine recom-
mendations including those on reduc-
tion of premia. The comments of the
Life Insurance Corporation have been
invited. It is expected that these
would be available shortly. As soon
as they are received Government will
further scrutinize the recommenda-
tions of the Estimates Committee and
take decisions thereon.

Establishment of New Universities
{ Shri Harish Chandra
2963 Mathur:
"3 Shri Prakash Vir Shastri:
Shri Kalika Singh:

Will the Minister of Education be
pleased to state:

(a) whether Government have any
information regarding the new Uni-
versities  likely to be started in the
country during the next two years;

(b) what assistance, if any, is being
given by Government or provided for;
and

(c) whether any approved pattern
has be¢n advised to the State Gov-
¢rnments?

The Minister of Education (Dr.
K. L. Shrimali): (a) and (b). A state-
ment  is Jaid on the Table of the
Sabha. [See Appendix IIl. annexure
No. 44].

(c) Not yet.

Refinery in Cambay region

( Shri T. B. Vittal Rao:
Shri Ajit Singh Sarhadi:
Shri Kalika Singh:
Shri P. C. Borooah:

~*964. Shri K. U. Parmar:

Shri Agadi:

| Shri Sugandhi:

| Shri D. C. Sharma:

Will the Minister of Steel, Mines
and Fuel be pleased to state:

(a) the progress made up-to-date
with regard to setting up a refinery
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in Cambay region;

(b) when work on the refinery will
commence; and

(c) when it is likely to be com-
pleted?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) to
(¢). On the recommendations of the
Site Selection Committee and the Oil
and Natural Gas Commission, the
Government of India have approved
Koyali i1n the Baroda Taluka of
Baroda district in the Gujerat State
as the site for the proposed Gujerat
refinery. The Oi] and Natural Gas
Commission have been asked to take
necessary steps for the acquisition of
the land. Representative samples of
crude oil to be processed by the
refinery have been sent to the
U.S.S.R for research and analysis in
order to determine the design  data
for the refinery as well as the product
yields.

The matters relating to preparation
and submission of detailed project
report, supply of equipment and
machinery etc., have becn taken up
with the Soviet authorities. The refi-
nery is likely to be completed by the
end of 1964.
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Report of the Committee on Post-
Graduate studies etc., in Engineering

[ Shri Subodh Hansda:
*966. { Shri S. C. Samanta:
Shri Nek Ram Negi:

Will the Minister of Scientific Re-
search and Cultural Affairs be pleased
to state:

(a) whether the Thacker Committee
has submitted its report to Govern-
ment on  post-graduate studies and
rescarch in Engincering and its future
needs;

(b) if so, when this has been sub-
mitted; and

(¢) whether this will be laid on the
Table?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) Yes, Sir.
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(b) On the 12th August, 1961.

(c) Copies of the Report have been
placed in the library of the Sabha.

Seismic Survey of U.P., Bihar and.
West Bengal

*967. Shri Aurobindo Ghosal: Will
the Minister of Steel, Mines and Fuel
be pleased to state:

(a) whether a team of German
geophysical experts has been carrying
out seismic survey for investigating
oil potentiality in U.P, Bihar and
West Bengal;

(b) if so, when 1t is likely to be
completed; and

(¢) what is the result 5o far achiev-
ed?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) Yes.
Sir.

(b) It wili take a few years more
to complete the work.

(¢) An interesting sub-surface fea-
ture has been obtained in Muzaffar-
pur, Bihar.

Re-discounting facilities by Reserve
Bank of India

*Y68. Shri Morarka: Will the Minis-
ter of Finance be pleased to state:

(a) whether leading bankers have
represented to Government for libera-
listng the re-discounting facilities by
the Reserve Bank: ana

(b) if so. whether Government
have considered the same and with
what results?

The Deputy Minister of Finance
(Shri B. R. Bhagat): (a) No formal
representaticn  as such has been
received by Government. But it -is
known that some bankers favoured
liberalisation of the Bill Market
Scheme of the Reserve Bank of India.

(b) The Reserve Bank has during
1960-61 further liberalised its policy
in regard to advances under the
scheme and removed the ceiling limits
on individual banks' borrowings. In
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the casc of export bills, the Bank has
reduced the minimum amount of an
individual usance promissory note to
be lodged with the Bank from
Rs. 10,000 to Rs. 5,000.

Ordnance Factory, Kanpur

»969. Shri D. C. Sharma: Will the
Minister of Defence be pleased to
state:

(a) whether there is any proposal
to expand the Ordnunce Factory,
Kanpur;

(b) if so, the details of the expan-
sion programme;

(¢) whether the production has
increased to a great extent as com-
pared to 1958-59; and

(d) if so, to what extent?

The Minister of Defence (Shri
Krishna Menon): Yes, Sir.

(b) Details of the expansion pro-
gramme have not yet been finalised.
A Project Report is expected to be
ready by September, 1061

(c) Yes, Sir.

(d) The¢ production has increased
during 1959-60 as compa.ed to 1958-
59 by about 21 per cent.

West Bengal Security Act for Man.pur

shri Vajpayee:

"970.9 Shri L. Achaw Singh:

Wil the Minister of Home Affairs
be picased to state:

(a) whether the Central Govern-
ment has decided to extend the West
Bongal Security Act, 1950 to Manipur;

(b) if so, the reasons therefor;

(c) whether there has been any
increase in the activities detrimental
to the security of the country in that
area; and

(d) if =0, the nature of such acti-
vities?
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The Minister in the Minister of
Home Affairs (Shri B. N. Datar):
(a) The West Bengal Security Act,
1950, was extended to Manipur on
27th June, 1961.

(b) to (d). More or less similar
laws are already in force in the Union
Territories of Delhi and Himachal
Pradesh. In Tripura also the West
Bengal Security Act, 1850 is in force.
These special measures provide for
meeting activities which may be pre-
judicial to the security of the State
and for the maintenance of public
order etc.

Suicide in Rourkela Steel Plant

Shrimati Mafida Ahmed:
Shri Surendranath .
Dwivedy:

_Shri Indrajit Gupta:

*971.

Will the Minister of Steel, Mines
and Fuel be pleased to state:

(1) whether it is a fact that an
opcrator of the Rourkela Steel Plant
committed suicide by jumping into the
blasy furnace; and

(b) if so, whether reasons therefor
have been ascertained?

The Minister of Steel Mines and
Fuel (Sardar Swaran Singh): (a) and
(b). Shri S. N. Misra, a Skip Operator
in the Blast Furnace Department of
the Rourkela Plant was on duty on the
night of the 16th July 1861. At about
2:00 A.M. he was found missing from
his post by the shift-incharge. Later
the same day, a lIctiter said to have
been written by Shri Misra to one of
his friends was brcught to the notice
of the Local Police. This letter in-
dicated his intention to commit sul-
cide by jumping into the Blast
Furnace. From this letter it also
appears that he wag not satisfied with
the salary he and his colleagues weres
getting. The matter js being investi-
gated by the Police. Hindustan Steel
have also appointed a Committee to
enquire into it.
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Printing of Electoral Rolls in Urdu

*972. Shri S. M. Banerjee: Will the
Minister of Law be pleased to state:

(a) whether it is a fact that electoral
list will be prepured in Urdu in places
where a portion of voters arc Muslims;

(b) if so, whether similar request
has been made by several organisa-
tions jn U.P.; and

() if so. the steps taken by Gov-
erament?

The Minister of Law (Shri A, K.
Seni: (a) Flectoral rolls are prepared
also in Urdu in Dcelhi and certain parts
of Uttar Pradesh  (Lucknow  City,
Saharanpur district excluding Hard-
war town, Rampur, Bijnor, Bareilly,
Moradabad and Muzaffarnagar dis-
tricts), because a considerable section
eof the voters in these  arcas know
Urdu but not Hind.

(b) and (¢). The Election Commis-
sion has not received any  request
from any organi<ation for the printing
of electoral rolls in Urdu. Howecever.
on the bais of the Ministry of Home
Affairs momorandum regarding safe-
guards for linguistic minorities and
the Press Note regarding the use of
Urdu as one of the National languages
of India, the Election  Commission
directed that the clectoral rolls of the
parts of Uttar Pradesh mentioned
above should be printed also in Urdu.
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Working of Central Excise Depart-
ment

f'Shrl T. B. Vittal Rao:
*974 <{ Shri Ram Krishan Gupta:
i Sardar Igbal Singh-

Wil the Minister of Finance be
pleazed te refer to the reply given to
Unstarrcd Quastion No. 3653 on the
21st April. 196] and state:

(a) whether the seven member com-
mittee constituted to carry out a com-
prehessive examination of the work
ing of the Contral Excise Department
and to make reccmmendation for its
reorganisation has submitied any re-
port so far: and

(b) if so, the details thereof”

The Deputy Minister of  Finance
(Shri B. R. Bhagat): (a) No, Sir. The
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report is not due till the 31st October
1961 according to the Resolution set-
ting up the Committee.

(b) Does not arise.
Simplification of Procedure in Courts

*975. Shri Ram Krishan Gupta: Will
the Minister of Home  Affairs be
pleascd to refer to the reply given to
Starred Question No. 1044 on the 23rd
March, 1961 and state:

ta) whether the reconstituted Law
Commissior. has considered the ques-
tion o simplifving the procedure in
courts: and

(b) if so, the result thercof? N

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
The question is still under the con-
sideration of the re-constituted Law
Commission.

(b) Does not arise.

Civilian Employees in Border Areas

~ Sardar Igbal Singh:
*976. Shri Ram Krishan Gupta:
LShri Bhakt Darshan:

Will the Minister of Defence be
piearrd to refer to the reply gives to
Starrcd Questicn No. 1426 on the 10th
April, 1961 and state the nature of
decision taken on the question of
granting c/rtain facilitics and allow-
ances {o the civilian employees em-
ployed in border areas?

The Deputy Minister of Defence
(Shri Raghuramaiah): The matter is
still under consideration.

Screening of Students Going Abroad

" ®h-i D. C. Sharma:
9N '4 Shri Ram Krishan Gupta:
'Y Sardar Iqbal Singh:
| Shri A. M. Tariq:

Will the Minister of Eduecation be
pleased to refer to the reply given to
Starred Question No. 1504 on the 13th
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April, 1961 and state at what stage is
the proposal to set up a Committee
comprising of representatives of the
Ministry of Education, the University
Grantg Commission and the Universi-
ties for screening students desirous of
going abroad for studies?

The Minister of Education (Dr. K. L.
Shrimali): After duc consideration, it
has been decided to drop the pro-
posal, since the existing procedure of
sereening ftudents' applications by
the Universities, and the safeguards,
recently reviewed and revised,  with
regard to foreign  exchange releases
and issuc of passports, are considered
adcquate ad do not warrant any fur-
ther screening of such students.
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Remodelling of Roshanara Gardens of
Delhi

2357. Shri Ram Krishan Gupta: Will
the Minister of Home Affairs be pleas-
ed to state the progress made so far
in remodelling the Roshanara Garden<
in Dclhi on the Japanese pattern?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): The
lake arca has been  oxtended. It
might require some more cxcavation
after the rain water is drained. Stones
have been carted to the site of work
for pitching the slopes. The work of
laying out of the Garde.a arca in the
lake premises is in progress. This
work is likely to be completed with-
in a couple of months. Stone pitching
will be done simultancously. The
Nursery has been shifted to another
site and the layout of this area is also
in progress. Excavations of beds for
planting of roscs and herbacious bor-
der is completr One thousand snow-
white roses and standard rose plants
of flaming orange colour will be plant-
ed by the end of September and a 12’
wide border of seasonal flowers wil!
be planted at the same time. Other
borders are being planned. A small
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hillock has been provided utilising the
soil excavated from the lake. The
process of soil settlement is in pro-
gress and the planting will be done in
due course of time. The work of
enclosing the area which is to be
developed on Mughal style around
Baradari is in progress. The design for
this is ready.

Explosion in Delhl

Shri Ram Krishan Gupta:
| Shri Chuni Lal:
2358. { Shri Pangarkar:
Shri Bibhuti Mishra:
[Shri D. C. Sharma:

Will the Minister of Home Affairs
be pleased to refer to the reply given
to Starred Question No. 1066 on the
23rd March, 1961 and state:

(a) whether Government have com-
pleted investigation about the explo-
sion which took place in Delhi on the
10th March, 1061; and

(b) if so, the result thercof?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
and (b). The incident has been vigo-
rously invastigated but it has not
been possible to trace the culprits.

District and Reglonal Councils in
Assam

Shri Ram Krishan Gupta:
2359 _[ Shri Chuni Lal:
77" ) Shri Pangarkar:
| Shri Bibhuti Mishra:

Will the Minister of Home Affairs
be pleased to refer to the reply given
to Starred Question No. 1089 on the
23rd March, 1961 and state at what
stage is the question of amending the
provision of the Schedule of the Con-
stitution relating to  the Distriet
Councils and Regional Councils with
a view to give more power to them in
Assam?

The Minister of State in the Minis-
try of Home Afiairs (Shri Datar):
The matter is still under considera-
tion.
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All India Skiing Club

{ Shri Ram Krishan Gupta:
2360. < Shri Chuni Lal:
i Shri Ajit Singh Sarhadi:

Will the Minister of Education be
pleased to refer to the reply given to
Starred Question No. 1073 on the
23rd Maveh, 1961 ang state:

(a) whether the details of the
scheme to set up an All India Skiing
Club have been worked out;

(b) if so, what they are; and

(c) how far the scheme has pro-
gressed?

The Minister of Education (Dr.
K. L. Shrimali): (a) No, Sir.

(b) and (c). Do not arise.

Preservation of Ancient Manuscripts

2361 f Shri Ram Krishan Gupta:
“®77"3_ Shri Chuni Lal:

Will the Minister of Scientific Re-
search and Cultural Affairs be pleased
to refer to the reply given fo Starred
Question No. 1074 on the 23rd March,
1961 and state:

(a) whether Government have exa-
mined the report of the sub-Commit-
tee set up by the Indology Committee
to prepare a scheme for the acquisi-
tion and preservation of ancient man-
uscripts; and

(b) if so, the resulls thereof?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) and (b). The matter is
under consideration.

Political Sufferers in Himachal
Pradesh

( Shri Ram Krishan Gupta:
| Shri Chunij Lal:
2362 < Shri Bhakt Darshan:
" | Sardar Igbal Singh:
| Shri Sarju Pandey:
| Shri S. N. Ramaul:
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Will the Minister of Home Affairs
be pleased to refer to the reply given
to Starred Question No. 1732 on the
26th April, 1961 and state:

(a) whether Government have con-
sidered the 58 ecases regarding assis-
tance to political sufferers in Hima-
chal Pradesh; and

(b) if so, the result thereof?

The Minister of State in the Minis-
try of Home Affairs (Shri  Datar):
(a) and (b). The cases are still under
the consideration of the Himachal
Pradesh Political Sufferers’ Commit-
tee.

Qil Survey in Punjab

2363 J Shri Ram Krishan Gupta:
"7\ Shri Chuni Lak

Will the Minister of Steel, Mines
and Fuel be pleased to refer to the
reply given to Starred Question No.
1738 on the 26th April, 1961 and state:

(a) whether the oil survey work in
7ira Tehsil areag in Punjab has been
completed; and

(b) if so, prospects of oil in this
area?

The Minister of Mines and Qil (Shri
K. D. Malaviya): (a) Yes, Sir.

(b) The prospects of finding accu-
mulation of hydrocarbons in this area
is remote.

Recognition of Diplomas of Rural
Institutes

{ Shri Ram Krishan Gupta:
J Shri Chuni Lal:

23643 Sardar Iqbal Singh:
L Shri B. €. Mullick:

Will the Minister of Education be
pleased to refer to the reply given
to Starred Question No. 1740 on the
26th April, 1961 and state the result
of efforts made in persuading States
and Universities to recognise diplomas
of rural institutes?
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The Minister of Education (Dr.
K. L. Shrimali): The rcquired infor-

mation i3 given in the statement as
under:

STATEMENT

The Diploma in Rural Services has
been recognised as equivalent to the
B.A. degrec¢ by all the State Govern-

ments in ceasultation with ther
Public Service  Commissions, except
the States of Gujrat, Jammu &

Kashmir and Ori :a in all thre: of
which there is no Rural Institut.-

o

2. Similarly, the  Universitics nt
Delhi,  Jadavpur, Madras, Murath-
wada, Patna, Rajasthan, S. N. D. T
(Bombay), S. V. Vidyapeeth, Visva
Bharati and Agra (for Bichpuri stu-
dents only) have accorded recognition
to the Diploma in Rural Services for
purposes of admission to post-graduate
classes.

3. The Jamia Millia Islamia hag re-
cognis ‘¢ it for admission to it. post-
graduate Diploma in Education while
the University of Karnatak has re-
cognised it as equivalent (0 the  first
degree of the University only  for the
purposes of employment in the Co-
operative Department of the State
Government.

4. In somc caseg recognition s res-
tricted to specific  subjects, but the
matter 1s being pursued furthe; with
the remaining Universities and the
three States that have still to accord
recognition.

Enforcement of Untouchability Act

Shri Ram Krishan Gunpta:

2383. { Shri Chuni Lal:

| Shri Balakrishnan:

Wil' the Minister of Home Affairs
be pleased to state:

(a) whether all States and  Unlon
Territoricz have been asked to en-
force law agamst untouchability more
stringently: and

(b) if so0, the steps aken by them?

The Minister of State in the Minis.
try of Home Affairs (Shei  Datar):
(8) Yus.
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(b) State Governments have issued
instructions to thelr officers impress-
ing upon them the need for effective
implementaticn of the Untouchabiuty
Oftences Act, 1955. They have also
appointed committees at State Head-
quarters (v periodically review the
working of the Act.

Foreign Students in India

Shrl Ram Krishan Gupt.:
2368, {Qhri Chun’ T.a":

Will the Minister of Education be
pleased to statc the number of foreign
students studyving in India at oresent
tcountry-wise)?

The Minister of Fducation (Dr. K. L.
Shrimali): A statement giving the
latest available information is  laid
on the Table of the House. (S.c
Appendix 111 annexure No. 45§

Suppression of Immoral Traffic in
Women and Girls Act

2367 Shri Ram Krishan Gupta“
: Shri Chuni Lal:

Will the Minister of Hame Affairs
be pleased to refer to the reply give.
to Unstarred Qucstion No. 4159 on the
1st May, 1961 and state the further
progress mad.: for making more effec-
tive the working of the Suppression of
Immoral Traffic in Women and Girls
Act, 19567

The Deputy Minister of Home Affairs
(Shrimati Alva): The suggestions are
still under consideration of Govern-
ment.

Office of 'l'reunm in Ceatral

Shri Chunj Lal:

Shri Ram Krishan Gupta:
2368
Sardar Igbal Singh:

Wi'l the Minister ¢’ Education be
pleased to refer to the reply given to
Unstarred Question No. 4160 on the
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1st May, 1961 and state at whai s.age
is the proposal to abolish the office
of Treasurer in the three Central
Universities of Banaras, Aligarh and
Vishwabharati?

The Minister of Education (Dr. K. L.
Shrimali): The matter jis still under
consideration.

Import of Stainless Steel

2369. Shri Pangarkar: Will the
Minister of Steel, Mines and Fuel
be pleased to state:

(a) the quantity and value of stain-
less steel imported during the year
1960-61; and

(b) the quota of stainless steel
allocated to Maharashtra for small
scale industries and large scale in-
dustries during the above period?

The Min‘ster of Steel, Mines and
Fue! (Sardar Swaran Singh): (a)
5,879 tons of stainless steel valued
at Rs. 35503572 were imported
during 1960-61.

(b) Allocation of stainless steel 13
made by the Iron and Steel Control.
ler only to meet the requirements of
the Utens'l Industry, Other uscrs are
i~sucd acaual user Import Licences
by the Steel Controller on the basis
of the recommendations of the State
Government within the foreign ex-
change allocation made to them for
Small Scale Industries, 853 tons of
stainles. stecl sheets veere allocatxd
for utensil manufacture, to undivided
Bombay State for October, 1959—Sup-
tumber, 1960 period. 474 wns  wuv
allocated for October, 1860—March,
1961 period to the Maharashtra State.
This allocation was for utensil manu-
facture—both large and Small Scale

Geological Survey of Madhya
Pradesh

2370. Shri Pamgarkar: Will the
Minister of Steel, Mines ang Fuel be

pleased to state:

(a) whether the Madhys Pradesh
Government have recently requested
the Central Government to carry out
a thorough Geological survey of
Madhya Pradesh; and
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() if so, the action taken by Gov-
ernment in this connection?

The Minister of Mines and Oil
(Shri K. D. Malaviya): (a) No such
request has been received by the
Government of India. However the
geological survey is carrying out  a
number of investigations in that
State.

(b) Does not arise,

0il Research Survey in Madhya
Pradesh

23il, Sari  Pangarkar: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) whether any o.l cesearch sur-
vey was conducted in Madhya Pra-
desh during the year 1960-61; and

(b) it so, the dctails of the results
thereef?

The Minister of Mines and Oil (Shri
K. D. Malaviya): (a) Yes, Sir.

(b) An area of about 185 sq. milex
was geologically mapped in Jhabua
district, Madhya Pradesh by the Oil
and Natural Gas Coimmission during
the field scason 1960-61 Data collect-
¢d so far from this geological] map-
ping confirms the presence of shallow
water marine rocks of cretacecous age.
This survey was carried  out  for
obtaining guological information as a
part of Oil and Natural Gax Commus-
sion's programme of regional studies
Further survey is likely to be con-
tinued during the coming winter
months.

Kidnapping of Children in Delhi

2372 Shri Pangarkar: Wil the
Minister of Home Affairs be pleascd

to state’

(a) the number of children  kid-
napped 1in Delhi during the first half
of the year 196},

(b) the number of children re.
covered. and

(c) the number of persons  con-
victed for the offence?
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The Minister of State in the Minis-
try of Home Affairs (Shri B, N.
Batar): (a) 52.

(b) 39.

(¢y 30 cases were registered, of
which 29 are pending investigation.
21 cases were put up in court of
which 2 have been decided resulting
in the conviction of 2 persons,

Housing Schemes for Scheduled
Castes in Madhya Pradesh

2373. Shri Pangarkar: Will the
Mintster of Home Affairs be pleased
to state:

(a) the amount allotted for housing
schemes for Scheduled  Castes  in
Madhya Pradesh during 1960-61; and

(b} whether the monecy allotted has
been fully spent?

The Deputy Minister of Home
Affairs (Shrimati  Alva):  (a) An
amount of Rx. 3.75 lakhs was allotted

for housing scheme for Scheduled
Castes in Madhya Pradesh during

1960-61.

fb) An amount of Rs. 3.61 lakhs
has been spent,

Study of Social and Economie Life in
M.P. Villages

23%4. Shri Pangarkar: Will the
Minister of Home Affairs be pleased
te state the names of the villages in
Madhya Pradesh selected for special
study of social and economic life of
the cemmunity during 1961 census?

'The Deputy Minister of Home
Affairs (Shrimati Alva): A list of
villages selected for Socic-Economic
Suivey in the State of Madhya Pra-
desh is laid on the Table of the
House. [See Appendix III, annexure
No. 46].

Pay of University Teachers in Maha-
rashtra

2375. Shri Pangarkar: Will the
Minister of Edueation he pleased to
state:

(a) whether the colleges and the
universitics in Maharashtra have jm-
piomented  the University  Grants
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Commission scales of pay for their
teaching staff; and

(b) the nature of assistance given
by the University Grants Commis-
sion for the purpose during 1960-61?

The Minister of Education (Dr.
K. L. Shrimali): (a) Yes Sir. Fifty-
one affiliated colleges ang three Uni-
versities have implementeq the scales
of pay recommended by the Univer-
sity Grants Commission for College
and University teachers respectively.

" (b) The Commission sanctioned a
total grant-in-aid of Rs. 5,25,170.19nP
during 1960-61, as detailed below:—

Rs.

(1) For raising scales of pay

of trachers  of Nagpur,

Poera  and  SN.D.T.

Women’s Uriversitics 81.654-83
(2) For raisirg scales of pay

of teachers of affiliated

colleges of Bombav,

Murathwada, Nagpur and

Poorg Uriversitics 4.43,515°76

Torar . §.25,170°19

Aid for Students Tours in

Maharashtra

2376, Shri Pangarkar: Will the
Minister of Education be pleased to
state:

(a) The names of the Educational
Institutions in Maharashtra which
were given financial aig for conduct-
ing student tours, with amounts to
each during the year 1960-61; and

(b) the details of the tours con-
ducted with the aid given?

The Minister of FEducation (Dr.
K. L. Shrimali): (a) and (b). A
statement is laid on the Table of the
House. [See Appendix III, annexure
No. 47].

Labour ang Social Service Camps in
Maharashtra
Z23%7%. Shri Pangarkar: Will  the
Minister of Education be pleased to
state:

(a) the number of labour and social
service camps conducted by various
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social organisations in Maharashtra
State during 1860-61;

(b) tha amount given by the Cen-
tral (rovernment to conduct the
various camps; and

(¢) the achievements during this
period?

The Minister of Education (Dr.
K. L. Shrimali): (a) 77 camps.

(b) *Rs. 60,664.11.

(¢) Apart from the opportunity to
tamilarize themselves with the village
communities, the campers completed
a number of small projects, e.g., repair
ang construction of approach and link
roads; digging of soak pits, compost
pits, pits for planting of trees and a
well; digging the foundations of
school buildings and white-washing of
the school rooms; levelling of the
school play-grounds; construction of
burnt huts for Adivasis; and cleaning
and disinfection of wells. The girl
campers performed environmental
service, i.e. personal hygiene, home
sanitation, better living and dietetics,
chilg care, care of the sick, teaching
of sewing and tailoring and cleaning
of village streets, drains etc.

(NoTE.—*The figure given for ex-
penditure is liable to revision on
settlement of auditeq accounts.)

Tribal Welfare Schemes in Punjab

2378. Shri Daljit Singh: Will the
Minister of Home Affairs be pleased
to state:

(a) the amount allocated from the
State and Central sectors separately
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on tribal welfare schemes or the
construction of roads in Punjab State
during the Third Five Year Plan
period; i

(b) whether separate exira amount
has been allocated to construct roads
on the borders to Punjab State; and

(c) if not, the reasons therefor?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) Nil

(b) The question of providing an
amount of Rs. 44 lakhs for construc-
tion of roads and buildings in  the
border district of ILahaul ig under
consideration;

(c) Doeg not arise.

Iron Sheets for Orissa

2379, Shri Chintamoni Paaigrahi:
Will the Minister of Steel Mines and
Fuel be pleased to state:

(a) the demang of iron sheets by
Orissa State during 1961;

(by the extent to which the de-
mand has actually been met; and

(c) the arrangements made by
Government to provide more iron
sheets?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a)
and (b). Demand and allotment of
steel are made according to the
financial year. The position regard-
ing sheets is as under:—

Demand  Allotment Despatches

(in mctric tonnes)

1660-61 v
(Oct. 1960-March 1961) - 15,540 4,665 2,532 (approx?
1961-62

(April 1961-Sept. 1961) . 15,007 4,852 ) A;frni/iio —
o I\TB. :—-Desp;;ches include dcs-g,:atches against current and outbs:a;di_ng?r;ie?-sfw -

(¢c) Enquitable distribution is made of increasing demand of the States.
the availabic material to meet the
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Propagation of Hindi in Punjab

2383. Shri D, C. Sharma: Will the
Minister of Education be pleased to
state:

(a) the nature of help given by the
Central Government to Punjab State
for propagation of Hindi language in
the State during the Second Five
Year Pilan' period;

(b} ithe  nature of the implementa-
tion of the scheme in the State with
that help during that period; and

{e) who much is being allotted for
the purpose during the Third Five
Year. Plap period?

The Minister of Education (Dr., K.
L. Shrimali): (a) and (b). During
the Seeond TFive Year Plan period,
granls were paid to the State Gov-
ernment for implementing schemes
relating to the training of Hindi
Teachers, Organisation of Literary
contests and dramas, editing and
printing. of Hindi manuscripts, pre-
paration of research papers on diffe-
rent types of Hindi literature, award
©of scholarships and prizes, writing of
articles in the Common Readers’
Section of the monthly magazine of
the State Languages Department,
grants-in-aid to voluntary Ovrganisa-
tions and salarieg and allowances of
staff.

In addition, 1418 sets of 11 selected
Hindi books were supplied to the
State Government free of cost for
distribution to school libraries in the
Punjab,

(¢) Central assistance is allocated
on the basiy of Annual Plans. The
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break-up of this amount for 1961-62
has not been worked out according to
individual schemes.

Municipal Scavengers in Kerala

2384, Shri D. C. Sharma: Will the
Minister of Home Affairs be pleased
to state:

(a) whether any  assistance has
been given to Kerala during 1960-61
for providing amenities to the muni-
cipal scavengers; and

(b) if g0, how much?

The Minister of State in the Minis-
try of Heme Affairs (Shri  Daiar):
(a) and (b), The reguired informa-
tion is being collected and will be

laid on the Table of the House as
soon as possible.

- ‘Smuggling of Gold’

2385. Shri D. C. Sharma: Will the
Minister of Finanee  be pleased to
state:

(a) whether smuggling of gold on
eastern border is on the increase;

(b) if so, the reasong therefor; and

(c) the steps taken in the matter
to improve the position?

The Minister of Finance (Shri
Morarji Desai): (a) No, Sir.

(b) and (c). Do not arise.

@t & frae & forg afewi

335, Y ®o Wo WiHEW
Fa7 wfeceay ®AT g FAT0 H1 FAT F L
fir

(=) Wrwqagﬁqﬁmﬁ
dfast & fram @ fag ahagr a9
1 AT aEI T § ;W

(@) =fz 7, @1 qdw dEAEE
FrEaT ¥ ST 24T TS TH ATSAT F
Tl #9127



4815 Written Answers AUGUST 25, 1961

sforcwr @ (st gow A=)

() oY (=) mfy zardr o7, wan
#fat 77 771 2 Ay wATT &1 ArEv-
AT ( overa'l ) &HI HWI HE
T4 QUK AT 71 WETA 9T R T
fan gratgrsio, 2® A gRET T
wqar fagifor &1 arf & " fadw
TAF ZT AT A& ) AFAL & 0T
TIFANT FqH W7 AFA ATBONT &9
T FI IR WMATT Y7 fEE @AY
#,90 Faar qrAAT wataat 3 o&vd
ey AGY |

TTEAT [EATA wTOATA!

W ®o Wo W@ :

TS ait worofrr e

w7 yeqta, W W fwx wAY a7
T A T w5 fw

(%) *wm ag 7= ¥ f& ®=vEd
T wEE % 991 ° sfzarviar
CECL IR S A A

(m) afz &1, A1 faw wwe ®
wfzagal, w7

(M) I FTARF AT o
I oM ¥ 7

T, WA W g §N (Rar
o fwg) (%) & (). =¥ TOT
s € mE g gfzant qard
CECLIIE G Y AN IR I 2 e A
oAy gy STt oas wharea & @ ow
AT ATA ¥ WA 7w E, vy E
tasgtaaay aar Axre swan a7 faws
g TAmAe W1 AY Ao ¥ oA
fear aar % awr IR W o weA
fagent & wfwfary  fwur mar 2 Afes
aeiwy sfaaw ot wwe |1 roanw

Written Answers 4816

T &1 7FAT | GTA F wfaw TAFT a9
A7 Ffzd R F F0 Afeuw  wfz-
arai o Wrgfuwgr a1 ga
fegea #f 7 afeas awdr §
FF WANAT AAFT FATE A F
FZW I3 F

/AT wAtiat &) wgwrq afafaai

3cc. *Y ®o Wo WIFATT @ F°T
NE-®G {AT A7 FATH K FO A 7

(%) w1 a® 79 3 f& a7wry
FHATQ gy afafaar aan 75 2
o IF qIEw AT TG g ; A7

(m) afe g, ara fem fFg s
#1 #gwrir  gfufaar v a9 2 o7
IA °§ mfad g %A & °

TEHTT WATHY § CY WA (WY
) (F) w7 (=), d@afafa=
afada (%I%) w7, Wy & form
() ® ITEH F AAATT wOWIA
ot fady  ft mgerh afafa ¥,
A gy wfgfar, e ey (teev w7
¥) ar Amataw ®q q a0 GHd 9
fafw-fAgw & gavia 9dFa &1, @
fosfy ot afgfeew,  Amfas soman
wing feq, ¥, A1 AR fem
n¥, gt (%cSo & 7)) ar fwmAT
T waqA fafu-tagw & wamy o3
3 TAETY, 91AF wwqg gaY H
wE @ wanty A7 far w3
T 2

Special Multipurpose Blocks in Punjab

2389. Shri D, C. Sharma: Wiil  the
Minister of Home Affairs be pleased
to state the contuibution made by the
Central Government in 1980-61 for
setting  up of spectal mullipurpose
blocks 1in Punjab?
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The Deputy Minister of Home
Affairs (Shrimati Alva): Nil.

There was no special Multipurpose
tribal Block functioning in the Pun-
jab during 1960-61.

Central Excise Revenue from Punjab

2390. Shri D, C. Sharma: Will the
Minister of Finance be pleased to
state the amount of revenuc receipts
from Central excise from Punjab dur-
ing 1960 (district-wise)?

The Miniscer of Finance (Shri
Morarji Desai): Staliztics of revenue
receipts are maintained circle-wise and
not district-wise. The amount of
revenue received from Central Excise
duties (basic and additional) from
Punjab during 1960 (circle-wise) s
as follows: —

S. No. Name of Central Reveruc
Excise circle. in

Rs. (000

1. Ambala 1.98,9h
2. Amritsar-1 31,73
3. Amritsar-11 12,31
4. Gurdaspur 3,08t
5. Gurgaon 61,1"
6. Jullurdur 42,72
7. Ludhiara 76,04
3. Patiala 1,39,02%
9. Rohtak 3,00
Torat 6.69,89

tNoTe. —-Includes  also  figurer  for
Toginder-azar ard Simla rangcs respeciin -
ly whicharci® Himachal Pradesh

Central Loan Due from UP.

2391. Shri Sarju Pandey: Wil the
Minister of Finance be pleased to
State:

(a) the total amount of the Cen-
tral Loans. which was due from U.P.
State on 31st March, 196]. and

(b) thr total amount of interest on
Central loans which was due from
U.P. State til} 31st March, 1961”
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The Minister of Finance (Shri
Morarji Desai): (a) Rs. 22749
crores approximately.

(b Rs. 7:79 crores was due for
the year 1960-61 which was paid by
the State Government in the year it-
self.

Steam Coal for U.P.

2392. Sarli Sarju Pandey: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) what is the quota of the steam
coa] allotted for the industries in
U.P. during the year 1961-62 .o far;
and

(b) whether the supplias have been
regularly maintained during the above
period?

The Minister of Steel Mimes and
Fuel (Sardar Swaran Siongh): ()
and (b). There is no separate quota
for steam coal only fc: any State.
The monthly quotas and the actual
despatches of coal of all categories to
Uttar Pradesh during the frst three
months of 1961-62 huave heen  us
under: —

(In Wagons,
Month Quota Deipatches
April 1961 1199:: LPPL
ay 1961 13990 K943
Jurce 1961 13992 9208

Production of Tobacco in U.P.

2393. Shri Sarju Pandey: Will the
Minister of Finance he  pleased 0
state’

(n) the tots) yearly productien of
tobacco in U.P. during the last t(wo
vears, and

th) the sl excise duty rcalived
during the same period”

The Mialster of Finance (Shri
Morarfi Desal): 7a) and (h). A state-
ment showing the avalable informa-
tion is Jaid on the Table of the House.
{See Appendix 1'I, annexure No. 48)
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Scheduled Tribe Agriculturists in
Uttar Pradesh

2394. Shri Sarju Pandey: Will the
Minister of Home Affairs be pleased
to siate:

(a) the actual amount spent on
Scheduled Tribe agriculturists in
Uttar Pradesh during 1960-61; and

(b) the number of agriculturists
bencfite1 thereby?

The Deputy Minister of Home
Aflairs (Shrimati Alva): (a) and (b).
There are ny  Scheduled Tribes in
Uttar Pradesh and as such the ques-
tion of any expenditure on Scheduled
Tribe agriculturists in that State does
not arise.

Grants for Halls-cum-Auditoria te
Educational Institutions in U.P.

2395 Shri Sarju Pandey: Will the
Minister of Education be pleased to
state

(a) the number of educational in-
stitutions in U.P. which applied for
grants to construct half-cum-audi-
toria during 1960-681; and

(b) the names of institutions to
which such grants have been  given
during the same period (with amounts
sanctioned)?

The Minister of Education (Dr. K.
L. Shrimall): (a) 18

tb) A statement is luid on the Table
ol the House. [See Appendix III,
annexure No. 49].

Removal of Untouchability etc. in
Uttar Pradesh

239¢. Shri Sarju Pandey: Will the
Minister of Home Affairs be pleased
to state the amount given to the var-
1ous non-official organisationg of Uttar
Pradesh for removal of untouchability
and welfare of Scheduled Castes and
Tribes during the First and Secend
Mve Year Plan period so far year-
wise?

The Depuly Minister of Home
AfRalrg (Shrimati Alva): There oare
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no Scheduled Tribes in Uttar Pradesh
and the amount given by the Gov-
ernment of India %0 Harijan Ashram
Allahabad (the only non-official or-
ganisation of all-India status in Uttar
Pradesh) for removal of untouchabi-
lity and welfare of Scheduled Castes
during the First and Second Five Year
Plan period, is given below:—

First Five Year Plan (Rs. in lacs)

'§1-62  '52-53  "$3-54 '54-S§ '§5-56
ril ril 0°2% 0:97 1-08

SECOND FIVE YEAR PLAN
(Rs.ir lacy
's6-57 's7-5B 'sR-59 ’s9-60 '60-61

0:90 064 04088 0-62 70632

As regards the amount given by the
Government of Uttar Pradesh to locai
non-official organisations, the infor-
mation 1s being collected from the
State Government and will be laid
on the Table of the House as soon
as received.

Aid for Students’ Tours to U.P,
Institutions

2397. Shri Sarju Pandey: Will the
Minister of Education be pleased to
state:

(a) the numes of the institutions In
UP. which were given financial aid
for student tourg with amounts to
each during the year 1960-61; and

(b) the details of tours conducted
with the aid?

The Minister of Education (Dr. K.
L. Shrimall): (a) and (b). Informa-
tion is being collected.

Emoluments of primary School Tea-
chers of West Bengal

239¢. Shri D. C. Sharma: Will the
Minister of Education be pleased to
state:

(a) whether the Government of
India had offered any assistance to
the West Bengal Government during
the Second Five Year Plan period for
increasing the emoluments of the low-
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paid primary school teachers in that
State;

(b) if so, the nature of assistance
offered; and

(¢) whether the State Government
availed themselves of this assistance?

The Minister of Education (Dr. K.
L. Shrimali): (a) Yes, Sir.

(b) The offer was that if the State
Government included any Scheme for
this purpose within the approved ceil-
mg of their 2nd Five Year Plan, it
would be eligible for central  assis-
tance at the rate of 50 per cent of the
expenditure involved.

(¢) Yes, Sir.
Coal Production

2399, Shri D. C. Sharma: Will the
Minister of Steel, Mines and Fuel be
pleased to state the production of coal
i pubbce  sector from Ist March to
dlst Juiy, 19617

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): 4075
‘million tonnes of coal were produced
in the public sector from the 1st March
1961 to the 31st July. 196])

Tribal Welfare Fund for Punjab

2400. Shri D. C. Sharma: Will the
Minister of Home Affairs  be pleased
to state

ta) Whether any amount has been
provided to any non-official organisa-
tion out of the Tribal Welfare Fund
during the year 18680-61 in Punjab;
and

(b) if s0. the numes of the Orga-
nisations to  which the money was
given during the above period”

The Deputy Minister of Home
Aftatrs (Shrimati Alva): (a) No. Sir

{b) Doe« not arise.
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Researcn in Space Flights

2401 Shri Shree Narayam Das:
: Shri Radha Raman:

Will the Minister of Scientic Re-
search and Cultural Affairs be pleased
to state:

(a) whether any universities or
other scientific institutions interested
in study and research in subjects re-
lated to space fligts have sought the
help of Government; and

(b) if so, the nature of help sought
and given by the Government?

The Minister o! Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) No, Sir.

(b) Does not arise

COD, Kanpur

2402. Shri Ram Krishan Gupta:
Will the  Minister of Defence be
pleased to refer to the reply given w
Short Notice Question No. 21 on the
5th May. 1961 and state:

(4) whether Government have
since investigated into the attempt to
take away some storey from C.O.D.
Kanpur and the death of a person as
a result of firing; and

(b) 1f go, the result thercof?

The Deputy Minister of Defeace
(Shri Raghuramaiah): (a) and (b).
The procredings of the Staff Court of
Inquiry have not yet been finalised.
However, an accomplice in this case,
Sepoy Lakhan of the Defence Securi-
tv Corps attached to C.O.D., Kanpur
was tried by a Summary Court Marti-
al on the 1lith July 198]. He was
sentenced to six months R in civil
)a1! and dismissed from service.

Two other persons who are not em-
ployres of the Depot sre alleged 0
have been invoilved. A case are al-
leged to have been involved. A case
under Section 488-307 ITPC has bren
registered against them by the police
which is now svb judice.
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Dispute on Fishing Rights between
Himachal Pradesh and Punjab

f Shri Ram Krishan Gupta:
2403. | >Sardar Igbal Singh:

Will the Minister of Home Affairs
be pleased to refer to the reply given
to Unstarred Question No. 3652 on the
215t April, 1961 and state the result
of the effort; made so far to cvolve
an acceptable solution to the dispute
betweren  punjab and Himachal Pra-
desh on fishing rights in the 55 mile
long Bhakra Reservoir?

The Minister of State in the Minis-
try of Home Affairs (Shri B. N.
Datar): The matter came before the
last meeting of the zonal Council
and is being examined further in the
light of the discussions.

C.0.D.,, Chheoki

2404. Shri Ram Krishan Gupta:
Will the Minister of Defence be
pleased to refer to the reply given to
Unstarred Question No. 3655 on the
21st April 1961 and state the further
progress made in the enquiry by the
special police cstablishmeng into the
irregularities in the Local purchase
of storey in the Central] Ordnance
Depot Chheoki (Allahabad)?

The Minister of Defence (Shri
Krishna Menon): The cases against
the ex-Commandant, Central Ordn-
ance  Depot.  Chheoki (Allahabad).
and certain other officers, flled by
the 9pecial Police Establishment, are
still pending in the Court of Special
Judge, Lucknow.

Propagation of Hindi

2405. . Shri Ram Krishan Gupta:
Wil th¢ Minister of Education be
pleased to refer to the reply given to
Unstarred Question No. 2147 on the
23rd March, 19681 and state.

(a) shether Government have re-
ceived replies from remaining States
regarding the arrangements for pro-
pagation of Hindi: and

(b) #f so. the action taken thereon?

The Minister of Education (Dr.
K. L Shrimall): (a) and (b). Re-
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plies from all non-Hindi speaking
States except Gujarat have been re-
ccived. All of them except West
Bengal and Kerala have intimated
that the existing arrangements for
the propagation of Hindi in their areas
arc adeguate.

The Government of
have suggesteq that—

West Bengal

(1) Some Centra] Organisationg re-
presenting the Central and State Gov-
ernments may be set up to coordinate
the efforts of the voluntary organisa-
tions; and

(2) Voluntary organisations may
be encouraged to—

(i) open more Hindi teaching cen-
tres specially in rural areas;

(i1) provide better library service
and reading room facilities:

(ii1) arrange display of posters and
sign boards in prominent places;

(iv) undertake publication of
journals and preparation of reading
material (preferably bi-lingual); and

(v) institute prizes on a more
liberal scale,

The  Government of Kerala have
made the following suggestions:—

(11 Financial aid by the Central
Government may be given to private
schools and colleges to improve the
facilities 1 Hindi teaching;

(2) The services of the All Kerala
Grandha Sala Sangh may be utilized
for organising Hind; classes and sec-
tionai Hindi  Labraries in mmportant
places;

31 Refreshr Courses angd Semin-
ars be held annua'ly: and

t4) A scparste Inspectorate under
the Director of Public Instruc-
tion be et up for the propagation of
Hindi

The suggestions of the State Gov-
vrnments have been considered and
necessary action has already been
initiated wherever necessary feasibic.
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Indo-British Talk on Avoidance of
Double Taxation

2406. Shri Ram Krishan Gupta:
Will the Minister of Finance be pleas-
ed to refer to the reply given to Un-
starred Question No. 2150 on the 23rd
March, 1961 ang state:

(a) whether the talks with UK, in
regard to the question of evolving an
Indo-British agreement on avoidance
of double taxation have been conclud-
ed; and

(b) if so, the result thereof?

The Minister of Finance (Shri
Morarji Desai): (a) No, sir.

(b) Does not arise.

Reservation of Seats on Republic Day
Parade

2407. Shri Ram Krishan Gupta:
Will the Minister of Defence be
pleased to refer to the reply given
to Starred Question No. 969 on the
20th March, 1961 and state:

ta) the nature and nameg of cate-
cortes of invitees for whom scats arc
reserved an V' oenclosure to witness
Republic Day Parade at Rajpath; and

th) the details of table of proce-
dure laidg down by Govermment for
1eservalion of seats in ‘'V' enclosure?

The Minister of Defence (Shri
Krishna Menon): (a) and (b). In
V' Enclosure broadly seats were re-
served for State guests and for in-
viters whose appointments are inciud-
¢d in the Table of Precedence down
to and including Article 3]. The
latest Table of Precedence was pub-
lished in President's Secretariat Noti-
fication No. 64-Pres-60 dated the 15th
November, 1860.

Recevery of Money from Pakistan

Shri Ram Krishan Gupta:
2408. Sardar Iqgbal Singh:
LShrl D. C. Sharma:

Will the Minister of Heme Affairs
be nleaced to refer to the renly given
to Starrcd Question No. 1431 on the
10th April 1961 and state:

(a) the further steps if any taken
to recover the sum of Rs. 2 crores
35 lakhs from Pakistan; and
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(b) the results of these efforts?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
and (b). It has not been possible so
far to take any further steps in this
matter,

Over-crowding in Colleges and Uni-
versities

Shri Ram Krishan Gupta:
Shri Pangarkar:
2409. Shri D. C. Sharma:
Sardar Iqbal Singh:
 Shri A. M. Tariq:

Will the Minister of Education be
pleased to refer to the reply given to
Starred Question No. 1489 on the 13th
April, 1861 and state the further
progress made in the proposal to in-
troduce g suitable test for admission
to Universities with a view to reduc-
ing over-crowding in colleges and
universities?

The Minister of Education (Dr. K.
L Shrimal): The proposal was consi-
dered by the University Grants Com-
mission which referred the matter to
its Examination Reform Committec.
The Committee has submitted its Re-
port which iz under the congideration
of the Commission. Meanwhile, 1o
minimice over-crowding in colleges,
limit. are being placed on the maxi-
mum enrolment of colleges, keeping
in view the facilities offered, avail-
ability of space, etc.

Negotiations with Hungary for Loan

2410. Shri Ram Krishan Gupla:
Will the Minister of Finance be pleas-
ed to refer to the reply given to
Starred Question No. 1803 on the 13
April. 1961 and state the result of
negotiations held with Hungary for
loan credit?

Tae Mlauister of Finance (Shri
Merarfi Desal): Though there have
been some preliminary exchangey of
views, negotiations as such have not
yet started.
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Illegal Melting of Silver Coins

Shri Pangarkar:

Shrimati Ila Palchoudhuri:
2411.
Shri P. C. Borooah:

Will the Minister of Finance be
picased to sefer to the reply given
to Starred Question No. 249 on the
22nd February, 1961 and state:

(a) whether the report from the
Delhi Administration in connection
with illegal melting of silver coins
hus since been received; and

(b) if so, detaily thereof?

The Minister of Finance (Shri
Morarji Desai): (a) Yes.

(b) Enquiries made by the police
revealed that certain bullion agents
in Delhi were engaged  in melting
standard silver and quaternary alloy
rupce coins for extracting their silver
contents  and  selling them  in the
market. At the ruling market price
of silver, the value of the silver con-
tents of these coins ig more than their
face value, but under the law it s
not an offence to melt coins and sell
their metal contents. Tt has  not
theretfore becn possible for the police
to register any cases or to pursue
their investigation in the matter.
Accident by a Car carrying contra-

band Goods

2412, Shri D. C. Sharma: Will the
Minister of Finance be pleased to
state:

(n) whether 1t 1< a fact that eight
children were killed when a car pur-
surd by a customs jeep ran  them
down at Amritsar in April, 1961,

(b) whether 1t 1s a fact that the
car belonged to a merchant of Amrit-
sar and was carrying contraband
goods;

(c) if s, the arrests made in this
connection; and
(d) the action taken against them”

The Minister of Fimance (Shri
Morarji Demal): (a) Yes Sir. Seven
(not eight) children were killed a. a
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result of an incident in which a car
pursued by a Customs jeep on the
24th April, 1961 knocked them down
on the outskirts of the village
Chogawan near Lopoki Police Sta-
tion in Amritsar District.

(b) Yes Sir.

(¢) Six persons were arrested by
the police in this connection and
later released on bail,

(d)y The Police have submitted
challans against the¢ driver and the
other occupant of the car under
Section 304 of I.P.C. The case is also
under departmental adjudication in
accordance with customg law so far
as the part relating Lo contraband
poods 15 concerned.

Bomb Explosions in Delhi

2413. Pandig D. N. Tiwari: Wil] the
Minister of Home Aflairs be pleased
to state:

(a) whether several raids in vari-
ous parts of UP. were organised by
the gpecial squad of the Delhi Police
in connection with the Bomb explo-
siong in the Capital;

(b)  whether any incriminatory
articley were found in these raids;
and

(c) the number of persons taken
into custody in these raids?

The Minister of State in the Minis-
try of Home Aflairy (Shri B, N.
Datar): (a) Yes.

(b) About 14,600 lbs. of prohibited
fireworks, crackers and explosives
were recovered.

(c) Five persong have so far been
arrested in Saharanpur in connection
with the recoveries of explosives.

vt @t fewe

VLY. o weTREIT wrelt . wr
ngsm w07 TR H oFnow
fw

(%) fafiw mat & &5 fawre
Y ¥ ww A% v oy gt ¢
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fror 2y
Admiwmion of SC. & ST. etc. in

Engineering College, Palghat
24135, Shri Kuahaa: Will the Minis-

ter of Scientific Research and Cul-
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tural Affairs be pleased to state:

(a) whether any reservation of
seats has been made for Scheduled
Caste and Scheduled Tribe and Other
Backward Class candidates for ad-
mission to the Engineering College.
Palghat; and

(b) if not, the reasong theirefor?

The Minister of Scientific Research
ang Cultural Affairs (Shri Humayun
Kabir): (a) Yes Sur. The State Gov-
crnment has reserved 336, of  the
seats for Scheduled Castes scheduled
tribe; and other  backward commu-
nities,

(b) Doeys not arise.

Non-Ferrous Metals in Kerala

2416, Shri Kunhan: Will the Minis-
ter of Steel, Mines and Fuel be
pleased to state:

y has been
made or is proposed to be made 1n
Kerala, to investigate the availability
of non-ferrous metals; and

(a) whether any survey

(b) 1if so, the detuils thercof?

The Minister of Mines and Oil
(Shri K D. Malaviya): (a) No, Sirv

(hy Doe. not arre

Financial Assistance to Jabalpur riot
vietimg

2417. Shri 8. M. Banerjee: Will the
Minuster of Home Affairs be pleancd

to state.

(a) whether  Central Government
have given any financial aid to the
rict victims of Jabalpur for rehabii-

tation;
(b) if so. the amount given, and
(c) number of families helped?

The Minister of State in the Minils-
try of Home Afairs (Shri B N.
Datar): (a) No, 8Sir.

tby and (c) Dvu not arise.



. C. and S. T. Employees

L/ { She 8. M Banerjee:
112418, { Shri M. R, Krishna:
| sbri B. C. Kamble:

Will the Minister of Home Affairs
be pleased to state:

(a) whether Supreme Court has
held that reservation can be made
for Scheduled Castes and Scheduled
Tribes Government employees in the
‘matter of promotioris also; and

(b) if so, the reaction of Govern-
ment thereto?

The Minister of State in the Minis-
try of Home Affairs (Shri B, N.
Datar): (a) The Supreme Court, by
a majority judgment, has held that
the power of reservation which s
conferred on the State under Article
16(4) of the Constitution can be ex-
ercised by the State in a proper case
not only by providing for reservation
of appointments but also by provid-
ing for reservation of selection posts.
It has also been added in the judg-
ment in exercising the powers under
Article 16(4) the problem of ade-
quate representation of the backward
class of citizens must be fairly and
objectively considered and an attempt
must always be made to strike a
reasonable balance between the
claims. of backward classes and the
claims of other employees as well as
the important consideration of the
efficiency of administration.

(b) The judgment is under careful
xamination.

e
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(b) if so, whether any depart-
mental enquiry has been held;

(c¢) if so, the findings of the court
of enquiry; and

(d) whether any action has so far
been taken?

The Deputy Minister of Defence
(Shri Raghuramajah): (a) An acci-
dent took place in 505 Army Base
Workshop Delhi Cantonment on 8th
April 1961 resulting in injuries to a
vehicle mechanic.

(b) A departmental inguiry was
held.

(c) The court of inquiry found
that the circumstances leading to the
accident were beyond the control of
the individual involved. The acci-
dent was causeq by the fall of an
unsecured steel girder from the top
of the pillars erected by the M.E.S.
Contractor on the east side of the
caustic soda tank. The crane on the
north side was temporarily out of
order and the workers, with good
intentions and on their own initia-
tive, used an alternative crane on the
east side. While so using it, the
boom of the crane swung upwards
owing to rvight rear wheel of the
crane falling into the drain behind it
while reversing, and hit the steel
girder.

(d) Instructions have been issued
to contractors to display necessary

caution boards at the time of execu-
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Wafaet gffrrt  wwEw
(Engineering  Geology ~ Investigation)
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(Head water Erosion )
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Tuition fees in

Nursery Schools in
Delhi

2422, Shri Pangarkar: Will the Mi-
nicter of Education be pleased to
refer to the reply given to the Starr-
ed Question No. 221 on the 22nd
February, 1961 and state whether the
Delhi  Municipal  Corporation  has
agreed to withdraw the tuition fees
levied in the nursery schools in
Delhi?

The Minister of Educatiom (Dr.
K. L. Shrimali): The matter is still
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under the consideration of the Cor-
poration.

Shifting of Headquarters of North
Westernp Circle of Archaeological
Department

2423. Shri Pangarkar: Will the Mi-
nister of Scientific Research and Cul-
tural Affairs be pleased to refer to
the reply given to Unstarred Ques-
tion No, 198 on the 17th February,
1961 and state what progress has
been made so far for shifting the
Headquarters of North-Western Cir-
cle of the Department of Archacology
to Dehra Dun from Dc:lhi?

The Deputy Minister of Scientific
Research and Cultural Affairs (Dr.
M M. Das): The office of the Superin-
tendent, North-Western Circle, has
been chifted to Dehra Dun

Setting up of Oil Refinery in Madras

2424 Shri Subbiah Ambalam: Will
the Mini:ter of Steel, Mines and Fuel
be pleased to state:

(a)y whether Government of Mad-
ra: have requested for sctting up an
oi]l reflnery in the State: and

(b) if so. what =top; have been
taken by the Centre in this rcgard?

The Minister of Mines and Ofl
(Shri K. D. Malaviya): (a) Yes, Sir.

(b This will be examined further
after details of the c¢xploratory work
undertaken in the Cauvery basin are
available

Requirements of Coal for Madras

2425, Shri Subbiah Ambalam: Will
the Mini.ter of Steel, Mines and Fuel
be pleaed to state:

(a) whether an  estimate of re-
quirements of coal for Madras State
during 1961-62 hag been made;

(b) if so, the details therrof, and
(¢) what percentage of these re-

quirements is likely to be transported
by sea?
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The Minister of Steel, Mines and
Fuc! (Sardar Swaran Singh): (a) and
(b). The average monthly quotas (in
wagons) from April to July, 1961 of
the State and Centrally controlled
priorities for Madras State are as
under: --

(i) State controlled priorities ».g.
cngineering, small  scale industries,
chemicals, potleries, domestic soft
coke, brick burning coal, etc.—645
WAgoNSs.

(ii) Centrally controlled priorities
c.g. steel works, ordnance, electric
companies, cement, cotton mills,
bunkers, etc.—3320 wagons.

(c) as agreed to by the State Gov-
ernment, about 4607 of the State
quota is being planned for shipment
by the sea route.
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Indisa Shikar Outfitters

2427. Sbri Vidya Chama Shukia:
Will the Minister of Home Afiairs be
pleased to state:

(a) whether a representstion has
been made to Government by the
Indian Shikar Outfitters Associstion
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regarding allowing Shikar Outfitters to
possess more arms than allowed to
ordinary citizens, along with unlimited
ammunition; and

(b) if so, the decision taken thereon?

The Minister of State in the Min-
istry of Home Affairs Shri (Datar):
(a) In November 1960, Shri Vidya
Charan Shukla, President, Indian
Shikar Outfitters Association wrote to
the Director-General, Department of
Tourism, Government of India, sug-
gesting inter alia that Ehikar Out-
fitters should be treated as a special
class of arms licence-holders and
should be allowed to possess a much
larger number of weapons and am-
munition than ordinary individuals.

(b) The Government of India have
not prescribed any limit to the num-
ber of firearms and the quantity of
ammunition that Shikar Outfitters can
possess. The matter has been left to
the discretion of the licensing autho-
rities.

Konarak Temple in Orissa

2428. Shri Chintamoni Panigrahi:
Will the Minister of Scientific Research
ang Cultural Affairs be pleased to
state:

(a) whether any amount has been
given for repair of Konarak Temple in
Orissa in 1961-62; and

(b) if so, how much?

The Deputy Minister of Scientific
Research and Cultural Affairs (Dr.
M. M. Das): (a) Yes, Sir.

(b) Rs. 17,100.- has been allotted for
the work.
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Income Tax Poo}

2430. Shri Aurobindo Ghosal: Will
the Minister of Finance be pleased to
state:

(a) if there has been shrinkage in
the divisible pool of Income-tax in the
year 1960-61?

(b) If so, by what percentage”

The Minister of Finince (8Shri
Morarji Desal): (a) Yes.

(b) According to the departmental
unverified figures, the gshrinkage in the
divisib'e pool of Income-tax comes to
175p.c. The loss to the State Gov-
ernments has however been muade
good by way of grants.



4841 Written Answers

Digboi Olifield

2431. Shri Aurobindo Ghosal: Will
the Minister of Steel, Mines and Fuel
be pleased to state:

(a) whether it is a fact that the
digging of the Digboi oilfield has been
stopped for over a year; and

(b) If so, the reasons therefor?

The Minister of Mines and Oil:
(Shri K. D. Malaviya): (a) Yes, Sir.

(b) Assam Oil Company Limited
have intimated that drilling in Digboi
was suspended in November, 1959
after a secries of extension wells had
failed to find any further new accumu-
lation of oil.

Sintering Plant

2432. Shri Aurobindo Ghosal: Will
the Minister of Steel, Mines and Fuel
L pleased to state:

(a) whether the Hindustan  Steel
L.imited has set up any Sintering Plant
for preparing ore sinters at the steel
works; and

(b) if so, where and what is its
capacity?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh); (a) and
(b). A sintering plant has been set
up a; an auxiliary of the steel works
at Bhilai with a capacity of one
million tons of sinter per annum. The
plant is at present working on ex-
perimental basis. In addition, a sin-
tering plant with a capacity of 4,000
tons of sinter per day is proposed to
be set up at Rourkela as purt of the
expansion. Hindustan Steel have al-
ready placed an order for the equip-
ment. Durgapur ;s also likely to have
a sintering plant in connection with
Its expansion programme.

National Libraries

2433. Shri Aurebindo Ghosal: Will
the Minister of Sciemtific Research
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and Cultural Affairs be pleased to
state:

(a) how many libraries in India are
recognised as National Libraries; and

(b) where they are situated and the
number of volumes of books contain-
ed by each of them?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) One.

(b) In Calcutta; the library con-
tains about 10 lakh volumes.

Probe into Bank Deposits by Income-
Tax Department

2434, Shri Aurobindo Ghosal: Will
the Minister of Finance be pleased to
state:

(a) whether the Bank  authorities
have approached Government to stop
probe into Bank deposits by the In-
come Tax Department; and

(b) if so, what steps have been
taken by Government?

The Minister of Finance (8hri
Morarji Desal): (a) No. They have
merely represented against enquiries
of a sweeping or general nature some-
times; initiated by some officers of In-
come-Tax Department without refer-
cnce to the cases of the particular
assessee or  assessees for whom the
information was required.

(b) Suitable instructions have been
issucd from time to time to the autho-
rities concerned in the matter to con-
fine their enquiries to specific cases
and not to make a requisition of
sweeping or general nature.

LDC’s in Ordnance Factories

2435 Shri 8. M. Banerjoe: Will the
Minister of Defence be pleased to
state:

(a) whether it is a fact that post of
Selection Grade Lower Division Clerk
has pnot been sanctioned according to
the percentage recommended by the
Pay Commission in Ordnance fac-
tones,
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(o) whether it is also a fact that
only 8 posts have been sanctioned in
Harness and Saddlery Factory Kan-
pur; and

(c) if so, on what basis?

The Minister of Defence (Shri
Kri.hna Menon): (a) The correct
position is that ten per cent, of exist-
ing permanent posts of Lower Divi-
gion Clerks in all the Ordnance &
Clothing Factories taken together
have been sanctioned in the Selection
Grade as recommended by the
Second Pay Commision and distribut-
ed amongst individual factories on the
bazis indicated in answer to part (c)
of the question.

(b) Yecs; it is a fact.

(c) The total number of Seclection
Grade L.D.C. posts sanctioned for all
factories together has been  allocated
to individual factories in the ratio
which the total pumber of L.D.C.
post; (both temporary and perma-
nent) in cach Factory bears to the
total number of L.DC. posts (both
temporary and permanent) in all the
Qrdnance & Clothing Factories. Under
the rules, 80 of the vacancies in
an establishment are permanent and
10% of these  permanent  vacancies
should be in the Selection Grade. As,
however, LDCe in tactories are borne
on a common seniority roster and
contirmation, promotion made accord-
ingly, the actual number of perma-
nent LDC posts in a particular factory
may not be cxactly 80% of the tota!
LDC strength of that factory. Hcence
1t was considered preferable to distri-
bute the Selection Grade L.D.C. posts
in the ratio of the total LDC strength
(permanent as well as temporary) of
these factories rather than at 10% of
the number of permanent LDC posts
in each factory.

Coal Shortage In Kanpur

2436. Shri 8. M. Banerjee: Wil the
Minister of Steel, Mines and Fuel be
plcased to state:

(a) whether it is g fact that a seri-
ous coal and soft coke shortage is
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being experiencedq by the people of
Kanpur;

(b) whether the State Government
has approached the Central Govern-
ment in this matter; and

(c) if so, what steps have been
taken by the Government?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) and
(b). Government have not received
any report of shorlage of soft coke in
Kanpur s.nce April, 1961. Complaints
were, however, received in respect of
coal shortage experienced by two
textile mills there.

(¢) Necessary assistance by way of
special allotments was rendered  to
tide over the difficulties.  In addition,
planned movement in block rakes and
haif rakes, 13 being made to meet the
demand- of coal for brick burning,
and small scale industries, and soft
coke  The State Government have
alsn opened a coal dump at Kanpur.

Industrial Estates jn Universities

2437. Shri D. C. Sharma: Will the
Mmister of Education be pleased to
refer to the reply given to  Starred
Question No. 331 on the 27th February
196! and state the progress made so
far in itne scheme to start small indus-
trial estates in sclected universities in
the country?

The Minister of Education (Dr. K. L.
Shrimald): A statement is placed on
the Table of the House. [See Appen-
dix IlI, annexure No. 51)

Use of Punjabi by Delhi Adminj tra-
tion

2438 Shri Ajit Singh Sarhadi: Will
the Minister of Home Affairs be
pleased to state:

(a) what poiicy has been adopted by
the Delhi Administration in regard to
Punjab: in Gurmukh: script in educa-
tiona! and administrative sphere;

(b) whether before adoption of any
policy. all interests have been consult-
ed?



4845  Written Answers

The Minister of State in the Ministry
of Home Affairs (Shri Datar): (a)
Facilities are to be provided, wherever
there is demand, for instruction
through the medium of Punjabi
in Gurmukhi script at the pri-
mary stage of education. At the
Secondary stage, Punjabi, is one
of the recognised languages which
may be offered by students and
answers in the paper may be written
in the Gurumukhi script. Representa-
tions, pctitions etc., may also be sub-
mitted in Punjabi in the Gurmukhi
script for the redress of any grievance
to any officer or authority in the
Territory.

(b) The above policy is based on
the general principles embodied in
the Government of India’'s Memoran-
dumg on safeguards for Linguistic
Minorities (1956).

Study of Sciences in Secondary
Schools

2439. Shri Ajit Singh Sarhadi: Will
the Minister of Education be pleased
to state.

(a) what steps are being taken to
increase the facilities for and accele-
rate the pace of study of Scicnces in
Sucondary Schools in States; and

(b) whether any aid is being offered
to the States which will concentrate
on an increase of studies in Sciences?

The Minister of Education (Dr.
K. L. Shrimalf): (a) The following
steps are being taken:—

(i) provision of General Science and
Elective Science in additional schools.

(ii) Increase in the number of
Science Teachers and improvement
of their teaching competence by jn-
service training courses, etc.

(iii) improvement in text books.

(iv) a pilot scheme for identifying
and fostering Science Talent amongst
students.

(v) establishment of Science Clubs

for dcveloping Scientific aptitude
amongst the students.

(b) Yes, Sir.
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Tribal Refugees from Pakistan

2440 Shri Dasaratha Deb:
‘1 Shri Bangshi Thakur:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that the tri-
bal refugees who took ghelter in Tri-
pura last year owing to communal
trouble in Pakistan, have been sent
batk from Tripura;

(b) if so, whether any representa-
tion has been received by the Govern-
ment regarding the issuing of order
asking those tribal refugees to remain
in Tripura (India);

(c) how many families or persons
have so far been sent back from Tri-
pura to Pakistan; and

(d) the reason therefor?

The Minister of State in the Ministry
of Home Affairs (Shri Datar): (a) No.
Out of 2317 persons, who entered Tri-
pura from East Pakistan without any
travel documents, 124] persons were
sent back and 101 returned of their
own accord.

(b) Yes.
(c) In all, 1342 persons have gone
back to Pakistan.

(d) They cntered India without any
travel documents,

Central Institutes of Management

2441. Shri D. C. Sharma: Will the
Minister of Secientific Research and
Cultural Affairs be pleased to refer to
the reply given to Starred Questiomn
No. 1071, on the 23rd March, 1961 and
state:

(a) the further progress made in the
proposal to set up two Central Insti-
tutes of Management; and

(b) when they arec likely to start
functioning?

The Minister of Scientific Research
and Cuitural Aflairs (Pref. Humayus
Kabir): (a) Calcutta Institute.

The Planning Committee hag pre-
pared in broad outline the gcope of
work of the Institute type of courses
to b: conducted and cstegories of
candidates to be admitted.
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Steps have been taken to registe:
the Institute as a Society and to set up
a Boarq of Governors for its adminis-
tration.

Ahmedabad Institute.

A Planning Committee has been set
up to prepare the details including
estimates of cost.

(b) The Institutes will start func-
tioning as soon as necessary instruc-
fional facilitics have been organised.
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(9) g® &
Criminal Cases in Tripura

2443. Shri Dasaratha Deb: Will the
Minister of Home Affalrs be pleased
{o state:

(a) the number of criminal cases
instituted in courts in Tripura, in
connection with Land Disputes during
last three years;

tb) whether such cases are on the
increase; and

(¢) the steps taken to prevent land
dispute”

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
407, 368 and 384 during 1958, 1959 and
1960 respectively.

(b) No.

(¢) Land disputes arose maimly on
account of the¢ non-availability of
correct land records which, in turn,
was due to the fact that land had not
been cadastrally surveyed before. The
cadastral survey now being under-
taken, when completed, is expecfed to
appreciably reduce the number of
«uch disputes.

Land Transfers in Tripura

2444. Shri Dasaratha Deb: Will the
Minister of Home Affairs be pleased
to state:

(a) the total number of transfers of
land through sale deeds in Tripura.
during last three years:

(b) whether such transfer i1s on the
increasc;

(c) whether tribals approached the
Tripura Administration to prevent
transfer of lands from tribals to non-
tribals; and

(d) the steps taken to prevent trans-
fer of land?
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The Minister of State in the Ministry
of Home Affairs (Shri Datar): (a) &
{(d). Information ig being collected and
will be laid on the Table of the House.

Displaced Persons in Tripura

2445. Shri Dasaratha Deb: Will the
Minister of Home Affairs be pleased
to state:

(a) the total number of displaced
persons in Tripura who applied for
citizenship certificate during last 10
Vears;

(b) the total number of such certi-
ficates issued;

(c) the total number of applications
pending; and

(d) the reasons for keeping these
applications pending?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): The
Citizenship Act and Citizenship Rules
came into force in 1956. The infor-
mation, therefore, relates to the
period 1956 to 31st July, 1961.

(a) 1,43,135,

(b) 1,37,515.

(c) 5,620.

(d) The applications are pending for
verification. In most cases the appli-
cants are not available for interroga-

tion. Special efforts are being made
to secure their attendance.

Tribal Zumias in Tripura

2446 f Shri Dasaratha Deb:
) 7\ Shri Bangshi Thakur:

Will the Minister of Home Affairs be
pleased to state:

(a) the number of court cases start-
ed by Government against the tribal
zumias in Tripura for zooming;

(b) whether these tribal zumias had
been economically rehabilitated; and

(c) if not, whether the cases would
be withdrawn and zooming permitted
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iill econecmic rehabilitation is given
to the tribal zumias?

The Miunisier of State in the Min-
istry of Home Affairs (Shri Datar):
(a) 38.

(b) Wive families have been rehabi-
litated.

(c¢) The question of withdrawing 28
cases ;s under consideration. Jhuming
is not prohibited except in some re-
strirted cases.

Secrerariat Reorganisation in Manipur

2447, Shri L. Achaw Singh: Will the
Min:ster of Home Affairs be pleased
te siate:

1) whether it is a fact that the
Serretariat Reorganisation in Manipuy
will start from 1st July, 1961; and

(b) whether it is a fact that the two
Tyl Secretaries of the Manipur Ad-
ministration are being retrenched frow
*heir posts?

Fhe Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
and (b). The matter of reorganisation
is still under consideration.

Expenditure on Legal Defence in
Satyagraha Case in Manipur

2448 Shri L. Achaw Singh: Will the
Minister of Home Affairs be pleased
to state:

(a) whether it is a fact that an
advocate was engaged by the Manipur
Administration for legal defence in the
appeal to the Judicial Commissioner
by Shri Th. Bira Singh and others
against their conviction by the
Sessions Judge of Manipur in connec-
tion with the last Assembly Satya-
graha in Manipur;

(b) if so, whether a sum of Rs. 8000
was spent on the legal defence; and

(c) the result of the appeal?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
Yes.
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(b) A sum of Re. 5,537'50 nP was
spent in defending this case as per
details below:

(i) Rs. 855'50 1s’. (in the Court of
the Judicial Commissionen).

(ii) Rs. 4618'00 nP. (in the Court
of the Sessions Judge).

(iii) Rs. 6400 nP. (to local lawyer
who sssistedl Shri Barkataki).

[Items (i) and (ii) above include
T.A, D.A. also, besides the fees paid
to Shri P. Barkataki].

(c) Shri Th. Bira Singh was acquit-
ted, whercas the conviction of Shri
Ibotombi Singh was upheld but his
sentence was reduced to six months in
place of two years by the Judicial
Commissioner. The appeals of four
others accused were dismissed.
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Migration to India during Inter-Censal
Period

2450. Shri Kalika Singh: Will the
Minister of Home Affairs be pleased
to state:

(a) the number of persons who have
migrated to India during the inter-
censal period 1951-61 giving the
figures of emigration country-wise;

(b) State-wise figures of migration
of persons aforesaid,

(c) State-wise rate of growth in
population during the inter-censal
period 1961-61 showing the increases
due to births within the country and
to migration separately; and

(d) tota! emigration from India dur-
mmg the inter-censal period 1951-61?

The Deputy Minister of Bome
Affairs (Shrimatj Alva): (a) to (c¢).
The information will be available by
1963 when the data relating to mig-
rants and other characteristics of
population are expected to be
tabulated.

(d) The number of persons who
departed out of India from 1951 upto
June, 196!, and whose departure was
attracted by the provisions of the
Indian Emigration Act, 1922, was
54.572. The number of persons whom
pa.sport facilities were granted during
the years 1955 to 1961 (for which
period alone the information is avail-
able) for the purpose of taking up
permanent residence abroad was 9,337.

National Atlas
2451. Shri Kalika Singh: Will the

Minister of Scientific Research and
Cultural Affairs be pleased to state:

(a) the time by which National
Atlas wi!l be finalised for publication;
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(b) whether Ministry of Externa!
Affairs has communicated to the
Survey of India establishment any
statement giving boundaries of India
on the North, the West and the East;
and

(c) if not, how the boundaries are
to be delimited in the National Atlas?

The Deputy Minister of Scientific
Research and Cultural Affairs (Dr.
M. M. Das): (a) The Hindi Edition ot
the National Atlas has been published
and put on sa.e in October, 1957.

The English Edition of the Atlas
complete in all aspects is expected to
be ready by the end of the Third Five
Year Plan period: but individual maps
in fascicules will be released for sale
a: and when they are ready.

(b) Yes, Sir.

(c) Does not arise.

Language; in Assam State

2452. Shri Kalika Singh: Will the
Min:ster of Home Affairs be pleased
to state:

(a) whether Assam is a multi-
lingual State according to Census re-
turns of 1961;

(b) what are the chief languages
spoken in Assam State;

(c) the different regions where par-
ticular languages are spoken by
majority of the population;

(d) the linguistic minorities and
their number in the various regions
mentioned in part (c) above; and

(e) the steps taken to propagate
Devnagrj Script in those regions?

The Deputy Miniter of Home
Aflairs (Shrimati Alva): (8) to (d).
The information regarding languages
spoken as well as other social charac-
teristics of the population will be
available only after the enumersation
schedules have been processed and
tabulated which is expected to be
completed by 1963.
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(e) The Government of India have
recommended the adoption of the
Devnagri Script to the various State
Governments,

Research in Nuclear Explosives

2453. Shri Kalika Singh: Will the
Minister of Defence be pleased to
state:

(a) whether the Explosives Re-
search and Development Laboratory
of the Defence Research and Deve-
lopment Organisation carries out re-
search in the fleld of explosives re
lated to nuclear power;

(b) what steps the Ministry of
Defence has taken to keep itself
abreast of the latest development in
atomic science in terms of Defence;
and

(¢) whether Government have
obtained any help of foreign techni-
cians in this regard”

The Minister of Defence (8hri
Krishna Menon): (a) No, Sin.

(b) and (c). It is the declared
policy of Government to use atomic
encrgy solely for peaccful purposes
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Steel Production

Shri Khimji:
nuss. {snm Chunl Lal:

Will the Minister of Steel, Mimes
and Fuel be rlrased to state:
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(a) the present supply positior of
steel in different categorics;

(b) the items in respect of which
there are shortages; and

(c¢) the steps being taken to make
adequate supplies available?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) and
(b). The supply position of all con-
trolled categories of steel, excepting
sheets, strips, wire, tin-plates, and
tool and alloy steels is easy. There
is some difficulty also regarding billets
for re-rollers.

(¢) The position will become easier
as soon as the new steelworks get
over their initial difficulties and pick
up production. Steps are also being
taken under the Third Five Year Plan
to create adequate capacity to match
the increasing demands in future.

North Sikkim Highway

Shri P. C. Borooah:
Shri Raghunath Singh:

Will the Minister of Defence be
pleased to state:

(a) whether the North Sikkim
Highway between  Gangtok and
Singhik has been constructed;

(b) if so, at what cost; and

(c¢) whether it is meant to facilitate
the movement of forest produce from
the Northern regions of Sikkim?

The Minister of Defence (Shri
Krishna Menon): (a) and (b). It will
not be in the interest. of national
security to furnish this information at
present.

2457.

(c) The construction of roads in
Sikkim is intended also to further the
cconomic development of the area.

Archaeological Excavations by Patas
University

2458. Shri Bibhuti Mishra: Will the
Minister of Scientiic Research aad
Cultural Aflairs be pleased to state:

{a) whether any sum was granted
to the Patna University for archaeo-
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logical excavations during 1939-60 and
1960-61;

(b) if so, the amount thereof; and

(c) what excavation work was
taken up during these two years?

The Deputy Minister of Scientific
Research and Cultural Affairs (Dr.
M. M. Das): (a) No, Sir.

(b) Does not arise.

(c) Excavation at Antichak about
eight miles north of Kahalgaon Rail-
way Station in Bhagalpur district of
Bihar State was carried out by the
University during 1960-61.

Language Translating Machines

2459. Pandit D. N. Tiwari: Will the
Ministe: of Scientific Research and
Cultural Affair; be pleased to state:

(a) whether Government are aware
of a machine which translates with
#reit speed Russian into English; and

(b) whether any attempt is  being
ma-le Lo find out similar methods for
translating Indian languages from one
to the other?

The Minister of Scientific Research
and Cultural Affair; (Shri Humayun
Kabir): ta) Government have no in-
formation on the subject, apart from
some¢ Newspaper reports.

(b) No, Sir

Pakistanis in India

2460 Shri Raghunath Singh:
* "\ Shri Ram Krishan Gupta:

Will the Minister of Home Affairs
be pleased to state:

(a) how many Pakistanis are over:
staying in Indwa till today and how
many have entered India 1illegally
since last three months from Western
Pakistan side. and

(b) the steps taken to check such
illegal migration?

The Minister of Btate in the Minis-
try of Home Affairs (Shri Datar): (a)
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and (b). The information is being
collected and will be laid on the Table
of the House as soon as it is available.

Production of Pig Iron and Steel

Shri Supakar:
2461, Shri N. R. Muniswamy:

Will the Minister of Steel, Mines
and Fuel be pleased to state:

(a) the production of pig iron and
stec]l in each of the public scctor steel
vlants in the months of May, June and
July, 1961; and

(b) the reasons for Rourkela not
being uble to produce the expected
quantity of iron and steel?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) The
production of pig iron and steel in
cach of the public sector steel plants
in the months of May, June and July,
1961 was as follows:

(In Tosres)
Bhilay Reurkila Dury . -
pur

Pig Iron

May 72,504 35.437 54,042

Jure 78,610 29,542 $5.75¢

July K1, ROO  24.7€9 62,550
Steel ingors -

May 48,832 22,792  24.421

Jure $s,727 22,808 23,170

July 61,850 19,393 28,421

(b) During the month of June 1061,
the Rourkcla Biast Furnace No. | was
shut down for eight days. The fur-
nace was also on restricted production
duc to weakness 1n the lining of the
tap hole region. The production of
stee] also suffered duec to the broak-
down of the blooming and the slab.
bing mill

Welfare of Backward Classey .n
Punjab

2462. Sardar Iqbal Bingh: Will the
Minister of Home Afisirs be pleased
to state:

(a) whether it is a fact that the
amount of money which was allotted
to Punjab in 1960-81 for welfare of
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backward classes had not been utilised
fully;

(b) if so, what amount was utilis-
ed;

(c) the reasons therefor;

(d) whether any aid was given to
non-official organisations from the
allocation; and

(e) if so, how much and the names
of the non-official organisations which
rceeived such aid?

The Deputy Minister of Home
Affairs (Shrimat{ Alva): (a) to (e).
The required information has been
called for from the State Government
and will be laid on the Table of the
House when received.

Girls’ Education in Punjab

2463. Sardar Igbal Singh: Will the
Minister of Education be pleased to
state:

(a) whether an  amount of
Rs. 3,72,552 has been sanctioned for
Punjab for the year 1860-61 for help-
ing in the expansion of girls’ educa-
tion and training of women teachers
in the State;

(b) it so, what are the details of
these schemes for which this amount
has been sanctioned; and

(¢) the amount to be sanctioned for
Punjab for this purpose in 1961.62?

The Minister of Educa®on (Dr. K.
L. Shrimali): (a) A sum of Rs. 4,54,694
had been sanctioned.

Amunt sanctioned
Rs.
(1) Provsion of free
quarters for Women

Teachers in rural area. 3.00,000

(1{) Construction of
hostels for girls
in middle and

secondary schools 1,54.694

“ (¢) The scheme has been included
in the special programme for girls’
education which is in the State Sector.
The pattern of assistance to be given
from the Centre is still under con-
sideration.
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Primary School Teachers in Punjab

2464. Sardar Igbal Singh: Will the
Minister of Education be pleased to
state:

(a) whether the Government of
India have given any financial assist-
ance to the Punjab Government dur-
ing 1960-61 for increasing the emolu-
ments of the low paid primary school
teachers in that State; and

(b) if so, the amount of assistance
given?

The Minister of Education (Dr. K.
L. Shrimali): (a) Yes, Sir.

(b) The rate of Central assistance
was 50 per cent. but the exact amount

. .amEiven is not known as the allocation

of Central assistance is made in lump
sum and not for eadh individual
scheme separately.

Short Supply of Coal to Ludhiana

2465. Sardar Igbal Singh: Will the
Minister of Steel Mines and Fuel be
pleased to state:

(a) whether representations have
been received from the Ludhiana
Chamber of Commerce and the mill
owners of Ludhiana regarding the
short supply of coal to the various
consumers in Ludhiana;

(b) the number of wagons allotted
to Ludhiana and those demanded by
the consumers in Ludhiana;

(c) the arrangement that has been
made for meeting the deficit in the
coal supply to Ludhiana;

(d) whether the shortage of coal
hampered textile production; and

(e) if so, the extent thereof?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) No
such representations have been re-
ceived from the ®said Chamber of
Commerce or textile mills in Ludhiana.

(b) and (c¢). The quotas are fixed
for the Stat- as a whole and not for
individual areas or regions. Similarly
the figures of despatches are also
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maintained State-wise and not for
industries located in particular cities.

As against the total quota of about
40,400 wagons for the State of Punjab
for the period January, 1961 to June,
1961, the total despatches have been
about 28,200 wagons. The position
has, however, improved since July
with the provision of increased capa-
city from 1900 wagons per day to 2100
wagons per day in the above Moghal-
sarai direction, and the introduction
of a system of planned movement for
certain categories of coal.

(d) Government have no informa-
tion.

(e) Does not arise.

Iron and Steel Requirements of
Punjab under Second Plan

Sardar Igbal Singh:
2486. { Shri D, C. Sharma:

Will the Minister of Steel, Mines and
Fuel be pleased tu . tate:

(a) what were the steel and iron
requirements placed by the Punjab
Government with the Central Govern-
ment during the Second Five Year
Plan period, ycar-wise;

(b) how much wag sanctioned year-
wise; and

(c) how much has been actually
supplied, vear-wise?

The Minister of Steel, Mines and
Fuel (Sardar Swarap Singh): (a) to
(c). A statement is laid on the Table
of the House. [See Appendix III,
annexure No. 52.}

Distribution of Posts in UNESCO
Shri P. G. Deb:
2467 { Shri Ar)ln Singh
Will the Minister of Edmcation be
pleased to state:
(a) whether any change has been

effected regarding the distribution of
posts in the UNESCO. and
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(b) if so, whether it is going to
benefit India?

Tlie Ministe. of Education
(Dr. K. L, Shrimali): (a) No, Sir.

(b) Does not arise.

Rehabilitation Fin iz Administration

2468 Shri Aurchindo Ghosal:
Shri Rajen:ira Singh:

Will the Minister of Finance be
pleased to refer to the reply given to
Unstarred Question No. 2715 on the
24th April, 1958 ang :tate:

(a) whether there are any cases in
which the loan agreemeng referred to
in the reply has not been adhered to
in Rehabilitation Finance Administra-
tion;

(b) if so, how many till date; and
(c) the reasons thercfor?

The Minister of Finance (Rhri
Morarjf Desal): (a) The Rehabil-
tation Finance Administration was
placed in liquidation at the close of
business on the 30th June, 1860. and
finally dissolved on the 31st December,
1960. Government are not aware of
any case in which the Rehabilitation
Finance Admini:tration had not
adhered to the terms and conditions
of the loan agreements entered into
with its loaneens.

(b) and (¢). Do not arise.

Diamonds in Panna, Madbhya Pradesh

2469. Shri Achar: Will the Minister
of Steel, Mines and Fuel be plcased
to state:

(a) whether the Nationa] Mineral
Development Corporation has decided
upon a scheme to produce diamonds
in Panna in Madhya Pradesh; and

(b) if so, the detajls of the scheme?’

The Minister of Mines and Ofl (Shri
K. D Malaviya): (a) Yes, Sir

(by The Corporation has prepared
two project reports for exploitation of
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diamonds deposits of Ramkherya area
and of Majhgawan area in Panna in
Madhya Pradesh. The Ramkherya
scheme is estimated to cost Rs. 46
lakhs with a foreign exchange com-
ponent of Rs. 27:9 lakhs. The annual
output of diamonds is estimated at
12,500 ratties, The Majhgawan scheme
is estimated to cost Rs. 90 lakhs with
a foreign exchange component of
Rs. 29 lakhs, The annual output of
diamonds ig estimated at 30,000
ratties. Both the schemes are being
scrutinised by the Government.

Central Aid Loans to Jammu and
Kashmir

2470. Shrimati Renu Chakravartty:
Will the Minister of Heme Affairs be
pleased to state:

(a) the total amount of aid loans
given to Jammu and Kashmir by
Centre since 1947 up-to-date; and

(b) the purposes for which these
loang were given?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) Rs. 49,75,82,000 upto 31st March,
1961.

(b) These loans were given for the
following purposes:

(i) to meet budget deficit, and

(ii) to finance schemes of develop-
ment, Flood Protection,
Rehabilitation of displaced
persons, Low Income Group
Housing, Police  Housing,
Community Development,
purchase of foodgrains and
similar schemes.

Jse of Trombay Jeity by Fishermen

2471, Shri Assar: Will the Minister
of Defence be pleased to state:

(a) whether it is a fact that a notice
has beern, issued to the fishermen pro-
hibiting the use of Trombay Jetty;

(b) whether Government are aware
that fishermen are suffering great
hardship due to this notice;
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(¢) whether it is a fact that Defence
Minister promised to the fishermen of
that locality about removing this
hardship when he visited last year
that area; and

(d) if so, what progress has been
made t~wards that?

The Minister of Defence (Shri
Krishna Menon): (a) to (d). Gov-
ernment have not prohibited the use
¢f Trombay jetty by the fishermen.
Certain restrictions in the interest of
their own safety have however been
imposed. The question of giving
greater facilities to the fishermen has
been under examination. Government
have agreed to the construction of a
“cat-walk” in co-cperation with the
State Government along the jetty for
the use of the fishermen. The “cat-
walk”, when completed, will provide
necessary relief to the fishermen.

Ay wfeede ) agfa

¥R, =t faufa fwer @
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fe wmawr wfsee # wgla fFw-
fFq wsat® 27
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@ ) gL afswai £
ngfa fagre, qoraa, Fvar, weF 999,
Az, WA, HYY, FUT WRT AR
afswfy qare sal 7 g

Terra wsd ® gg ugfa ger &y A3
oAFf faeg T aeFIT T q [ =91
FU A T T faar 1 9w AW
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uF ArrEy S E age Ay e
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aifesr &= § wagx watwes faen
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Requirements of States for Rehabili-
tation of Flood Victims

( Shri Nagi Reddy:
2478, Shri Chintamoni Panigraki:
Shrimati Ila Palchoudhari:

Shri B C Mullick:

Will the Minister of Home Affairs
be pleased to state:

ta) whether Government have
asked varioug State Governments to
intimate to the Centre their require-
ments for rehabilitating the Ilarge
number of people affected by the
recent floods:

(b) if g0, the detsils of the com—
munications received from the State
Governments; and
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(c) the action taken, thereon?

The Deputy Minister of Home
Affairg (Shrimati Alva): (a) The
rehabilitation of flood victims is the
responsibility of the State Govern-
ments. They were, therefore, request-
ed only to state whether any special
assistance from Centre was required.

(b) and (c¢). Only the Governments
o! Maharashtra, Mysore and Kerala
have approached the Centre for finan-
cial assistancc. The Government of
Maharashtra asked for a ‘Ways and
Means' advance of Rs. 3 crores for
relief and rehabilitation of the people
affected by the recent floods in Poona.
This amount has been  sanctioned.
The Governments of Mysore and
Kerala have asked for financial assis-
tance to the extent of Rs. 3 crores and
Rs. 1 80 crores respectively for the
victims of floods in their States. The
matter 15 under consideration,

Lecture Tours by Ministers and
Deputy Ministers

2479. Shri A. M. Tariq: Will the
Minister ¢f Home Aflairs be pleased
to state:

(a) the number of Ministers and
Deputy Ministers who went on lecture
tour of foreign countries during the
year 1960-61 up-to-date;

(b) details of amount paid to them
by foreign institutiong by way of their
fees and other emoluments;

(c) whether this amount was depo-
sited by those Ministers etc. with Gov-
ernment; and

(d) if so, the details of the amount
actually deposited by them and the
amount retained by them in lieu of
travelling and other expenditure
incurred?
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Pilot Project in Orisma

2480. Shri Chintamoni Panigrahi:
Will the Minister of Home Affairs be
pleased to state:

(a) whether the pilot project which
was proposed to be started in Boi-
pariguda in Orissa in the gramdan
villages to be worked by Akhil
Bharat Sarva Seva Sangh has been
set up by now; -~ . |

(b) what are the details of schemes
of such pilot projects in the gramdan
areas; and

(¢) how do they differ from develop-
ment schemes carricd in NES. or
C.D. areas?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) Yes, sir.

(b) and (¢). A list of schemes
taken up in Boipariguda pilot project
and development schemes carried  in
N.ES or CD. areas 1s given below,
Some of the important schemes  in-
ciuded in the C.D. areas have been
taken up in Boipariguda project  as
well.

1. Detarls of schemes of pilot project
in Bmpariguda.
(1) Panchayat.
(2) Credit and Marketing.

(3) Other Co-operative Organi-
sation.

(4) Education.

(5) Agriculture and Animal Hus-
bandry.

(6) Social Amenities.

(7) Special Programme e.9. Work-
shop, Legal aid, Research,
Investigation and c¢valustion.

11. Details of development schemes
carried in N.E.S. or CD. areas.

(1) Agriculture extension and
Animal Husbandry.

(2) Isrigation, Reclamation and
80il Conservation.

(3) Hetlth and Rura} suuuuu.
(4) Education. ;
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(5) Social Education,
(8) Communication.

(7) Rural Arts and Crafts Indus-
tries.

(8) Cooperation.
(9) Rural Housing,
(10) Housing for Project staff
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Western House, Curzon Road,
New Delhi

Shri Subodh Hansda:
2482 Shri S. C. Samanta:
Shri Nek Ram Negi:

Will the Minister of Education be
pleased to state:

(a) whether Government are aware
that a different rate is charged for
boarding and lodging from the Gov-
ernment employees and employees of
private concerns 1n Western  House,
Curzon Road, New Delhi by the House
Superintendent i.e. Rs. 58 from Gov-
crnment employee; and Rs. 48 from
private employeces;

tb) whether it includes house rent
and whether any receipt  for house
rent s given for this;

(¢) whether it is also a fact that
house rent is also recovered by the
Fstate Oftice by deducting it from
their pay; and

td) :f so, why it s recovered from
Loth sides?

The Minister of Education
(Dr. K. L. Shrimalid: (a)  Yes Sir.
The rates charged are, however,  as
under:

Block Government Non-Gove rnmernt
employees 3 mpl.\) eocs
A&C Hl(\k . Rs. 48 - p.m. Rs. 58 - p.m.
D Block Resident getting pay 1) h\low Rs. 70 - Rs. 8o - p.m.
Rs. 200 - (1) above Rs. 200 - Rs. =5 - Rs. 85 - p.m.

(b It docs not melude house rent
and no receipt ig thercefore, given for
house rent.

te) No Sir. The residents are how-
ever, not entitled to a house rent
allowance from the Government.

tdt Does not arise

Injuries to a Naval Ratling en
“Vikrant”

2483. Shri Sadhan Gaupta: Wiil the
Minister of Defeace be pleased to
state:



‘

(a) whether ‘Shri Inamdar’ a naval
rating serving on board our aircraft
carrier ‘Vikrant’ sustained severe in-
juries on the 16th May, 1961;

(b) if so. the cause of the injuries;
(¢) where he wag treated: and
(d) with what result?

The Minister of Defence (Shri
Krishna Menon): (a) Yes, Sir.

(b)Y Accidental fall from the flight
deck of ILN.S. Vikrant to the deck
down below.

(c) First Aid was immediately
rendered on board the ship. The
sailor was transferred 1o the Wey-
mouth and District Hospital, Portland
by a helicopter. Due  to the serious
nature of the case, he was flown the
same evening and admitted into the
Atkinson Morley  Hospital, Wimble-
don., London. He was operated upon
almost immediately,

(d) The blood clot was evacuated.
Unfortunately. he passed away on the
22nd May, 1961.

Nepali Language in Darjeeling
District

Shri Sadhan Gupta:

2484, { Shrimati Renu

L Chakravartty:

Will the Minister of Home
Affairs be pleased to state:

(a) whether there is a widespread
demand in Darjeeling District, in West
Bengal, for the use of Nepali for ad-
ministrative purposes in contiguous
areas of that district where Nepalese
are in a majority; and
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b) v-hether sny Presidential Order
will be issued for that purpose?

The Minister of Home Affairs (Shri
Lal Bahadur Shastri): (a) and (b).
The question of issue of a Presidential
Order appears somewhat premature,
as. the West Benga! Government has
not so far passed any law  adopting
any language or languages to be used
for all or any of the official purposes
of that State.

Qualifying Test for LP.S.

2485 Shri Kalika Singh:
‘1 Dr. Ram Subhag Singh:

Will the Minister of Home Affairs
be pleased to state:

(a) whether the qualifying test for
Indian Police Service has also been
made stringent along with the
increased revised scales of pay;

(b) the present scale of pay as com-
pared to the revised scales of pay and
allowances;

(¢) whether the revised scales of
pay will be available to candidates
sclected in the new scale only; and

(d) if not, how are old incumbents
being provided for under the new
scale?

The Minister of State in the Minis-
try of Home Affaimm (Shri Datar):
(a) No change has so far been made
in the Scheme of the examination
conducted by the Union Public
Service Commission for recruitment
to the 1PS.

e

Hevised ccales

(b)
Rs. Rs.

Jumor Scale uo—-tso—tﬂo—aﬁo— 40’;—400-4;0—;0««00
30—<90—I: B.—770— 14—670—§ B.— 38—
40—R40. 9s0.

Senien saale 600 ‘6th vear or under i— ~4 “fth year or under)—

40— 1000—J OO0— 1047 40—1100—40 2—=12¢0
— 10§01 § OO | JUG— e . Yo 3

Sclection Grade 12¢0. 1400

Deputy Inspector General of Poliae 1480—%0— 164" 1600-—100--- 1RO0.

Cnmmmmncr of Polce Cakutia & Bom-

. 1650—7¢—19%C. 1800-— 100G-—~2000.

lmmor General of Police 15 §0— JO0—224C. 22%0.

Director, Intclligence Buresu . 2%00. 27%0.

JS— RN P -
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There will be no dearness allow-
ance in addition to pay drawn in the
revised scales as the scales absorb the
dearness allowance which is being
paid at present.

(c) No.

(d) The method of fixation of pay
of the existing incumbents in the
revised scales of pay is under con-
sideration in consultation with the
State Governments.

Advisory Board for National Atlas
and Geographical Names

Shri Kalika Singh:
2se. {snm K. B, Malvia:

Will the Minister of Scientific Re-
search and Cultural Affairs be pleased
to state:

(a) the decisions taken at the two-
day meeting of the Advisory Board
for National Atlas and Geographical
Names in Calcutta;

(b) the description of 200 maps
which will be included in the English
Edition of the National Atlas;

(¢) the decision with regard to re-
publication of National Atlas in Hindi
incorporating the additional maps
mentioned 1n part (b) above; and

(d) the schedule of timing for pub-
lication of National Atlas and Geo-
graphical Names?

The Deputy Minister of Scientific
Research and Cultural Affatrs (Dr.
M. M, Das): (a) The Board recom-
mended inter alia a target of 200 maps
for inclusion in the English edition
of the National Atlas and laid down
the priorities for the maps to be
incorporated therein. On the basis of
the experience gained in the employ-
ment of students of the Calcutta Uni-
versity on a part-time basis by the
National Atlas Organisation, the Board
recommended extension of the scheme
to other Universities.

(b) The Board recommended pre-
paration of 138 maps In the first
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instance, under the following broad
headings;,—

Population, Physical, Transport
and Tourism, Administrative
and General, Landuse and
Socio-economic.

The subjects for the remaining maps
are to be considered after the work
on the 138 maps referred to above is
completed.

(c) This matter did not come up
before the Board.

(d) The English Edition of the
Atlas complete in all aspects is sche-
duled to be completed by the end of
the Third Five Year Plan period.
Individual maps in fascicules will
however be released for sale as and
when they are ready. There is no
time schedule for standardisation of
geographical names, as the work
involved is a continuous one.

Amendments to Army Rules

2487. Shri Amjad Ali: Will the
Minister of Defence be pleased to
state:

(a) whether 1t is a fact that Gov-
ernment have introduced some amend-
ments to the existing Army Rules;

(b) whether it is also a fact that
the proposed change would throw out
the army officers from the Services or
would call upon them to retire or
resign without being given an oppor-
tunity to show cause; and

(¢) if so, what are the reasons for
making these changes?

The Minister of Defence (Shri
Krishna Menon): (a) Yes, Sir.

(b) and (c). No, Sir. When it is
proposed to terminate the service of
an officer on account of misconduct,
he will be giver an opportunity te
show cause against such actiom
except:—

(i) where the service is termi-
nated on the ground of com-
duct which has led to his
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conviction by a criminal
court; Or

(ii) where the Central 'Govern-
ment is satisfled that for
reasons, to be recorded in
writing, it is not expedient
or remsonably practicable to
give to the officer an oppor-
‘tunity of showimg cause.

Emeoluments of Secondary Teachers
of Orissa

2488. Shri Chintamoni Panigrahi:
Will the Minister of Education be
pleased to state:

(a) whether the Central Govern-
ment have advanced any money
during 1961-62 for increasing the
emoluments of the secondary school
teachers in Orissa; and

(b) if so, what amount?

The Minister of Education (Dr.
K. L. Shrimali): (a) and (b). Three-
fourths of the Central assistance
allocated for 1961-62 is being released
in monthly instalments in the form
of Ways and Mcans Advances. The
scheme-wise break-up of this amount
is not known as allocation of Central
assistance is not made according to
individual schemes. It may. however,
be stated that the State Plan includes
the [following scheme relating to
Improvement of salaries of teachers:

“Improvement in the Scales of
Pay of Non-Government
Secondary School teachers.”

Iron Ore Mines in Orissa

2489. Shri Chintamoni Panigrahi:
Will the Minister of Steel, Mines and
Puel be pleased to state:

(a) the total investment so far
made in Kiriburu and Barsua Iron
Ore Mines in Orisse;

(b) the total and grade-wise pro-
duction of these mines, respectively;

(c) what are the usual Ddlast
Turnace, and open hearth
furnace grades of izon ore
awed; anfl
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(d) what is the pitmouth cost per
ton of these mines?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a)
Kiriburu Iron Ore Mines—Rs. 187
crores.

Barsua Iron Ore Mines—Rs. 8.52
crores.

(b) The Kiriburu mines are still
under construction and are expected
to reach the production stage only in
early 1963. The Barsua mines have
produced so far 1,40,760 metric tonnes
of iron ore, out of which 1,01,570
metric tonnes was lump ore and the
balance fines.

(¢) The blast furnaces in the three
steel plants in the public sector are
designed to use lump iron ore with
an average iron content of 88 to 62
per cent.

(d) It is only when the mines are
in full production that this will be
available.

Cyclone in Maharashtra

2490. Shri B. C. Kamble: Will the
Minister of Finance be pleased to state:

(a) the damage caused to persons
and propcerty in the recent cyclone in
Konkan i Muharashira State;

(b) whether any steps have been
taken by the Union Government to
help the affected persons: and

(¢) if so. the details thereof?

The Minister of Fisance (Shri
Morarji Desai): (a) to (c). The Union
Government do not give any direct
assistance to the affected persons, but
provide assistance to the State Gov-
ernment towards the expenditure on
relief measurcs undertaken by them
under @ prescribed patiern. No
request for any financial assistance
has so far been received by the Gov-
ernment of India specifically for
Konkan Cyclone Reliaf.
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Chander Bhan Higher Secondary
School, Delhi Cantonment

2491. Shri A. K. Gopalan: Will the
Minister of Education be pleased to
state:

(a) whether it is a fact that the
teachers of the Chander Bhan Higher
Sccondury School, Delhi Cantonment
have not been paid their  salaries
regularly and there are arrcars;

(b) if so, the details thereof;

(c) the steps taken to sce that the
arrears are paid,

(d) the steps taken to sce that the
salarics  would be  paid  hercafter
regularly; and

(¢) whether any action has  been
taken against the authoritics of the
school?

The Minister of Education (Dr,
K. L, Shrimali): (a) to (¢). It is a
fact that the salaries of the teachers
of the Chander Bhan Higher Secon-
dary School, Deihi Cantt. had not becn
paid regularlv in the puast. This was
mainly due to the strained :-lations
between the Manager of the School
and the Chairman of the School Trust.
The Manager had unauthorisedly re-
moved the records of the school as a
result of which the management could
not draw grant-in-aid frem the
Dircctorate of Education in time and
the saluries of the teachers remained
unpaid. There were also charges of
misappropriation and embezzlement of
school funds against the Manager
which are now being investigated by
the Anti-Corruption Department. The
Manager of the school has since been
removed by the School Trust The
grant-in-aid due to the school has
been paid and the salaries of the
teachers disbursed upto the month of
July 1961. The Director of Education
has been asked to keep a strict watch
on the affairs of the school and to
ensure regular pavment of salaries.
The School Management has already
been warned that if they do not pay
the salaries of the teachers regularly
in future. the school will be derecog-
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nised and the payment of the grant-
in-aid stopped.

Central Government Employees

2492, Shri Dhanagar: Will the:
Minister of Home Affairs be pleased
to state the exact number of Central
Government empioyees who were om
strike in July, 1960?

The Minister of State in the Mimis-
try of Home Aflairs (Shri Datar):
4.05.924.

Compounded Levy on Small Units

Shri Tangamani:
2493. {Shri Kunhan:

Will the Minister of Finance be
pleased to state:

(a) whether  representations have
been recerved from the various repre-
sentatives of Pinto and Rotary Oil
Mills Owners Association in Madras
State for modification of compounded
levy imposed on small units;

(b) if so, action taken thereon; and

(c) will Government consider
increasing the minimum  number of
units  from two to four Pintos or
Rotaries?

The Minister of Finance (Shri
Morarji Desai): (a) Yus, Sir.

(b) and :¢). Any system of com-
pounding, which is based on averages,
cannot exactly satisfy ihe require-
ments of every individual unit It
has been found from experience,
however, that on the whole the pre-
sent svstem of  compounding  has
operated more satisfactorily than the
schemes previousiy 1n force. There-
fore. while 1ts actual working (s being
watched with a view to effecting sach
further improvements as may be
found necessary or practicable, mo
immediate changes are contemplated.
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Reading Habits of People

2494. Shri Balakrishnan: Will the
Minister of Education be pleased to
state:

(a) whether a sample survey of the
reading habits of the people has been
taken recently in the country;

(b) if so, in, what type of books are
the people most interested; and

(¢) what regional language has the
largest number of books that people
are rcading?

The Minister of Education (Dr.
K. L Shrimali): (a) No countrywide
sample survey covering the various
regional languages has been made.

(b) and (c¢). Do not arise.
Import of Steel under Barter System

2495. Shri Raghunath Singh: Will
the Minister of Steel, Mines and Fuel
be pleased to state:

(a) what is the total quantity of
steel that has been allowed  to be
imported under bartar and the value
thereof; and

(b) whether the foreign  exchange
which  has  been spent on  import
against barter has all been eurnced or
some portion still remains to be
earncd?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a)
and (b)  Since the inception of barter
deals in 1958. 379.433 Tonnes of steel
valued at Rs, 31.59 crores have been
allowed to be imported against barter
deals. Forcign exchange to the extent
of Rs. 3.83 crores is yet to be earned
against the imports allowed 1o be
made. It is expected, that the balance
amount wil] aiso be¢ earned in due
course.

Refusal to Grant Foreign Exchange

2496. Shri  Indrajit Gupta: Will
the Minister of Finance be plcased to
state:

(a) whether sanction of foreign
exchange has been refused to the out-
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standing woman swimmer Mrs. Lila.
Banerjee for travelling to UK. in
order to attempt a cross-channel
swim; and

(b) if so, reasons for the refusal®

The Minister of Finance (Shri
Morarji Desai): (a) Foreign c¢xchange
has not been released for this purpose.

(b) Due to acute shortage of
forcign exchange, releases are now
himited only to cssential and unavoid-
able purposes.  Since three Indian
nationals  (including a lady) have
alrecady carned the distinction  of
crossing the channel and since the
mnternational competition is no longer
being held, it was  considered  un-
necessary that another Indian woman:
swimmer should also make an attempt
at channe! swimming abroad.

Bharat Electronics Ltd.

Shri fangamani:
2491. Shri Prabhat Kar:
Will the Minister of Defence be
pleased to state:

(a) whether  the  production  in
Bharat Electronies Litd., for the ycar
1960-61 has been according to the
planned target;

(by 1if 0, the value of goods so
produced; and

(¢) what are the new diversifica-
tions planned for the year 1961-62 and
the estimated value thereof?

The Minister of Defence (8brt
Krishna Menon): /a) Very nearly
Yex, Sir.

(b) Ra. 17158 lakhs, as on 3ist
March, 1961

(c) A statement is laid on the Teble
of the Housc. [See Appendix III,
annexure No. 53],
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Sterling Balances

Shri Tangamani:
it Shri Prabhat Kar:

Will the Minister of Finance be
ipleased to state:

(a) whether sterling balances of the
Reserve Bank have shown any rise
ifrom 10th March, 1961 till 10th August,
1961,

(b) if so, by how much; and

(c) what is the nature of the trend
.of variation of these values during
the period?

The Minister of Finance (Shri
‘Morarji Desai): (a) and (b). No, Sir.
“The forcign balances of the Reserve
Bank of India actually declined by
Rs. 10.03 crores, from Rs 158.85 crores
on the 10th March, to Rs, 148.82 crores
on the 11th August, 1861, even after
taking into account the cash reccipts
of Rs. 25.23 crores from West Germany
and the UK. and the net drawal of
Rs, 58.33 crores from the International
Monctury Fund.

(¢) These balances have generally
shown a falling trend except when
funds were received from the UK,
West Germany or the International
Monetary Fund.

Upper Division Clerks' Grade

2499. Shri P. C. Borooah: Will the
Minister of Home Affairs be pleased
to state:

(a) whether there is a proposal to
abolish the grade of Upper Division
Clerks in the Central Secretariat
Services; and

(b) if so, what is Government's atti-
tude towards this proposal?

The Minister of State in the Mials-
try of Home Affairs (Shri Datar):
(a) and (b). The question of abolish-
ing the grade of Upper Division Clerk
in the Secretariat was considered last
year and it was decided that the
grade should be retained. Thereafter,
‘certain  representations have beea
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received on the subject and they are
being examined.
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C.1.S. Scheme for Civiliam Defence
Employees

2501, Shri §. M. Banerjee: Wil] the
Minister of Defemce be pleased to
state:

(a) whether it is a fact thay Con-
tributory Health Service Scheme has
not so far been meade applicable te
the Civilian Defence Employess resid-
ing in Delhi Cantonment ares;
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{b) whether the Ministry of Defence
has taken any decision in this

respect;

(c) what are the medical facilities
which are being provided to these
employees;

(d) whether it is a fact that centri-
bution towards the C.H.S. Scheme is
being deducted from the MRS
employees of Delhi Cantonment for
the last one year but the C.H.S. token
cards have not so far been issued to
them; and

(e) if so, how these contributions
are going to be adjusted?

The Minister - of Defence (Shri
Krishna Menon): (a) The Contribu-
tory Health Service Scheme is appli-
cable to all Defence civilians residing
in Delhi Cantonment except those
who have their headquarters in the
Cantonment itself or are residing in
other areas outside the purview of the
Contributory Health Service Scheme.

(b) The question whether the Con-
tributory Health Service Scheme can
be extended to all Defence Civilians
resident in the Delhi Cantonment and
also those with their Headquarters in
the  Cantonment and Shakurbasti
arcas, 1s under consideration in con-
sultation with the Ministry of Health.

(¢) Non-industrial employees not
covered by the CHS. Scheme are
entitled to medical facilities from civil
sources in accordance with C.S. (M.A.)
Rules. 1944. Industrial employees not
covered by the C.H.S Scheme, can
avail of the medical facilities from
military sources.

(d) and (e). The requisite informa-
tion is being collected and will be laid
on the Table of the House.

Archaeologieal Site at Nagarjusakeadsa

2502. Shri Narasimban: Will the
Minister of Scieatific Research and
Cultural Affairs be pleased to state:

(a) whether the archaeological aite
at Nagarjunakonda has been handed
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over to the Public Works Depart-
ment of Andhra Pradesh;

(b) if not, when it will be handed
over;

(c¢) when the site will be submerg-
ed;

(d) whether the site has been com-
pletely excavated; and

(e) if the answer to part (d) above
bedin the negative, how much of the
site hag been excavated and how
much remains to be excavated?

The Deputy Minister of Scientifie
Research and Cultural Affairs (Dr.
M. M. Das): (a) No, Sir.

(b) When it is required by the
Public Works Department, Andhra
Pradesh.

(¢) This depends on the progress
of the dam.

(d) Yes, Sir; all areas with remains
have bcen excavated.

(¢) Does not arise.

Patherkandi South Project

2504. Shri Dasaratha Deb: Will the
Minister of Defence be pleased to
state:

(a) whether any compensation has
been paid to those whose lands had
been requisitioned for the construc-
tion of the Patherkandi South Project
known as terminal Air-fields;

(b) if so, the total amount that was
assessed to be paid to the affected
persons;

(c) total amount that has been
paid actually so far;, and

(d) what steps are being taken te
pay the arrears immediately?

The Deputy Minister of Defenoo
(Sardar Majithia): (a) Yes, 8ir.

(b) A sum of Rs. 32081100 was
originally assessed by the civil autho-
ritleg, Siichar, District Cachar.

(c) Rs. 2,90,77999 aP. .
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(d) Out of the balance, claims ag-
gregating to Rs. 21,283:'00 nP have
been withdrawn by the Deputy Com-
missioner, Cachar, as a rvesult of
verification from the local civil re-
cords. The remaining claims amount-
ing to Rs. 27,755/- are under scrutiny
and orders on them are expected to
be passed very shortly.

Oil Survey near Silchar

2505. Shri Dasaratha Deb: Will the
Minister of Steel, Mines and Fuel be
pleasced to state:

(a) whether any survey at Aruna-
chal (Masimpur) near Silchar, Cachar
(Assam) hag been made before Second
World War;

(b) whether the lease was given to
Burmah Oil Company for c¢xploring
the possibility of oil there; and

(¢) if so, what is the present posi-
tion of this oil fleld?

The Minister of Mines and Oil (Shri
K. D. Malaviya): (a) Yes, Sir. De-
tailed geological and some geophysi-
cal surveys were carried out in the
area before the Sccond World War.

(b) No Mining lvease was granted.
The company had Prospecting Licences
over thc area.

(¢) No commercial oil or gas ac-
cumulation was discovered  either
during the survey or during sube
sequent drilling.

Scheduled Tribes in Tripura

2506. Shri Dasaratha Deb: Will the
Minister of Home Affairs be pleased
to state:

(a) whether it s a fact that ne
tacilitics have been provided to  the
members of Scheduled Tribes (parti-
cularly, the tribale belonging to
Tripura comumunity) of Karimgong
Sub-Division, Assam, which are avail-
able to the members of thay commu-
nity in other States;

(b) if so, the rcasons therefor: and

(¢) whether Government propose to
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extend the facilities that are  given
to the members of the Scheduled
Tribes in other States, to Tribal com-~
munity of Assam?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
[t has not come to the notice of Gov-
ernment that any facilities available
to the Scheduled Tribes of Assam are
being denied to the Scheduled Tribes
of Karimgong Sub-Division of Assam.
However the facilities provideq to
Scheduled Tribes are on a State-to-
State basis and may vary frcm State
to State. The Tripura Community to
which the hon. Member has
drawn particular attention are not
Scheduled Tribes in the State of
Assam and the grant of the same
facilitics to them does not arise.

(b) and (c). Do not arise.
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Purchase of Royal Palace of Tripura

2508. Shri Dasaratha Deb: Will the
Minister of Home Affairg be pleased
to state:

(a) whether there is any proposal
for the purchase of Ujjayanta Raj
Prasad, Agartala, the Royal Palace of
Tripura, by the Tripura Administra-
tion or by the Tripura Territorial
Council;

(b) if so, what price for the same
is offered; and

(c) the present
negotiation, if any?

The Minister of State in the Minis.
try of Home Affairs (Shri Datar): (a)
to (c¢). The question of the purchase
of Ujjayanta Palace !s under c¢xami-
nation.

Compensation to Dependants of De-
fence Personnel who die on Duty

2509. Shri B. C. Kamble: Will the
Minister of Defence be pleascd to
state:

(a) whether a copy of rules of com-
pensation to be given to the widows
and children of Armed Forces person-
nel who died (i) in war-operation, and
(i) in accident while on duty in res
peet of Jamadar, Captain and Major
as were in force between 1950 to 1952,
wiil be laid on the Table: and

(b) whether any iacrease iy made
in the rate of compensation awarded
10 years earlier in proportion to the
rise in the prices?

The Minister of Defence (Shri
Krishna Menon): (a; The relevant
rules  which were jn force between
1950 and 1952 are rontained in Pen-
sion Regulations for the Army in
India. Pary IT (1940 Edition), which is
a priced publication, a; amended and
supplemented primarily by—

(1) Ministry of Defence letter

No. 1389991 PC dated the 18th

April 1960; and

position of the
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(2) Army Instruction No. 1208
of 1945,

A copy of the two Government
orders, mentioned above, is laid on
the Table of the House. [Placed in
Lib-ary. See No. LT-3163/61].

¢b) Temporary increases in pension
have been granted to pensioners draw-
ing small pensions, as a mecasure of
relief to mect the increased cost of
living. Further, the enhanced rates
of pension, including family pension-
ary awards, which were introduced
for personnel of the Armed Forces in
1953, have been subsequently given
retrospective effect to cover, inter
alia, dependants of those who died
while on the active list, on or after
the 27th October 1947.
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12 hrs.
OBITUARY REFERENCE
DEATH oF DR, Ao

The Prime Minister and Minister
of External Affairs (Shri Jawaharlal
Nehru): Sir, I have to inform the
House, with the deepest regret. of
the death of Dr. Inkongliba Ao, the
Chairman of the Interim Council of
Nagaland. The House knows that
three days ago or so he was shot at
and wounded. There wag subsequent-
ly an operation and we were informed
that the operation wag successful and
he was progressing very satisfactorily.
In fact, till yesterday morning, the
news was that he was progressing
satisfactorily, and then came a sudden
relapse and he died.

Two or three facts stand out here.
Of course it is a very great loss to us
and to Nagaland—the death of this
brave and courageous man who often
in the last few months has faced dan-
gers and not shrunk at doing some-
thing which he thought right and pro-
per because of the dangers attendant
on it. He was by no means.—some
people may say—a person who just
followed what the Government did or
sald. He had opposed Government
vigorously, and then he came to the
conclusion that that policy was a ne-
gative policy and that it brought no
good to the Nagas. 8o, he exploited
avenues of constructive endesvour,

He came to me, leading a delegation
somhe years ago, Firstly, it was to
mike some proposals about the Naga
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district, as it then was, being separat-
ed administratively and joined with.
Tuensang division. The House may
remember that we did that. And then
this became a single unit—the Naga-
land-Tuensang area, Then of course
other things came and largely in con-
sultation with him and his colleagues
we agreed to make Nagaland, which
existed as a unit even then, a State
with far greater powers. We greatly
relied upon him and there is no doubt
about it that the work he had been:
doing in Nagaland had been meeting
with cver-increasing success. In fact,
it was a measure of the success that
made the hostiles rather desperate and
take to these terroristic activities.

I should like to point out that this
particular murder was not the normal
type of assault or fight somewhere.
It was a cold-blooded assassination,
treacherously done, because a man
came up to talk to him and Dr. Ao
was agreeable to the talk. He had a
big shawl, as sometimes those puople
wear  Under the shaw] was a re-
volver and it was through the shawl
that he fired when he got quite near
Dr. Ao and hit him in the abdomen.
Thix kind of thing is a mean and
treacherous thing to do and it shows
to what length the hostiles have been

driven.

1 think it can rightly be said that
Dr. Ao died a martyr's death in pur-
suing the cause he has espoused. It
may be said and asked why he was
not adequately protected. It is rather
difficult to answer that, because he
himself was one of the local authori-
ties who can organise protection for
himself or others. Apart from that, T
understand that whenever he went
out of his Iittle town, from one place
to another, there were adequate ar-
rangements but he was not agreeable
to have them in this little town, snd
he was actually going from his house
to the clinic which is slightly nearby
when he was shot. It may be that
we ought to have been 5 little more
vigilant and careful even there, and
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:one can criticise that, Sometimes it is
rather difficult, I suppose, to protcct a
person from such cold-blooded treac-
hery. At least it is not easy. Anyhow,
in future I hope this matter will be
attended to a little more effectively.

The Governor of Assam who is the
Governmen; of India’s representative
for these areas is coming here soon,
and I think in two or three days’ time
and we hope to discuss these matters
with him further. Meanwhile, I am
sure that this House would wish to
convey our deep sympathy not only
to Dr. Ao's family but to the Interim
Council of Nagaland,

Shri Hem Barua (Gauhati) rose—

Mr. Speaker: The hon. Member
has tabled an Adjournment Motion.

Shri Hem Barua: I do not refer to
At now. I wish to say a few words on
the death of Dr. Ao. The death of
Dr. Ao due to bullet injuries has
come to us as a very shocking news
and it has pained us most. I know
Dr. Ao was a man who organiscd a
stubborn resistance against Mr. Phizo's
unreasonable claims for an indepen-
dent Nagaland. It wa: he who or-
ganised the Naga people's Convention
in Mokokchung in 1957 and adonpted
a resolution for a scparate Naga State
within the Indian Union. It wa: he
who led a delegation to this  capita!
city and ncgotiated with the Govorn-
ment of India. To use Milton's words,
he possessed “an indomitable  spirit,
never to submit or yield” It was he
who organised a stubborpn resistance
againt Mr. Phizo. I associate myself
with the nob'e sentiments that cur
hon. Prime Minister hag expressed.
Dr. Ao’s death is a loss not only to
Nagaland but to the whole of our
country.

But there is one aspect which peins
me most, and the hon. Prime Minister
has also made a reference to it. Dr.
Ao was in a sense the Chief Minister-
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designate of the new State of Naga-
land. We could not protect him; we
did not offer him protection. We ought
to have offered protection to him
knowing fully well that the activities
of the Naga hostiles in that area have
not abated. And the most hearten-
ing news today is that Mr. Phizo who
has applied for British citizenship is
in active co-operation and active com-
munication with the Naga hostiles, as
the Prime Minister revealed the other
day in this House, My own humble
submission is, we have learnt a lesson,
and Dr. Ao who has become a martyr
is also a signa]l for a new message, &
herald of a new message, and the new
message is this: we should now try to
organise conditions of peace in that
area so that the ultimate inauguration
of the State of Nagaland should be
possible.

l.ast year, it was a painful thing to
see that an attempt was made on the
life of Dr. Ao. We did not offer
him a~y protection. We have an
army there; we have our military per-
sonnel there, I want our army and
military personnel to get into these
Naga areas where the hostiles live,
comb up the areag if necessary and to
arrest the Naga hostiles who function
in groups, so that conditions of peace
might be made to prevail in that arca.
This thing has persisted for a decade
almost and if we allow this sort of
thing to continue, this sort of assassi-
nation, murder, and vandalism to
con'inue, there would not be any
p-ace. That is why my humble sub-
mission to the hon, Prime Minister
i that he should view the whole
maticer against the new perspective of
the situation.

At the same time, I associate myself
fully with the hon Prime Minister in
his noble sentimentg expressed about
Dr. Ao, T would request vou to convey
our deep-felt sympathy not only to the
family of Dr. Ao. but also to the Nagm
people, whom he had led

Mr. Speaker: | now request the
House to stand in silence for a minute
to expresg our deep sense of sorrow.
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The Members then stood in silence for
a minute.

Mr. Speaker: The sympathics of the
House will be conveyed to the mem-
berg of Dr. Ao’s family and the Interim
Council,

12.12 brs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

Froops IN UTTAR PRADESH

Shri Khushwaqt Rai (Kheri): Under
Rule 197, I beg to call the attention of
the Minister of Irrigation and Power
to the following matter of urgent
public importance and I request that
he may make a statcment thereon: —

“The situation arising  out of
floods in Uttar Pradesh”.

The Minister of Irrigation and
Power (Hafiz Muhammed Ibrahim):
Information reccived from Uttar Pra-
desh shows that ag a result of exces-
sive rains, almost all the major
rivers in that State have been in spate
this ycar. The Ganga, the Ram
Ganga, the Ghagra and the Great
Gandak were in flood in the first and
second weeks of July and again in the
middle of August. Rclatively smaller
rivers likc the Rapti and the Sarda
were also in flood during the same
period. Almosq all these rivers crossed
their danger levels. The Ganga and
the Great Gandak still continue to be
above the danger level. The level of
the Ganga at Kanpur was 3735 ft., i.e.
1.5 ft. above the danger lcvel on 23rd
August. On the same day the Bhain-
saha gauge on the Great Gandak in
Deoria district stood at 3152 ft, ie.
22 ft above the danger level

2. Some damage occurred to the
noses of spurs No, 8 & 9 of the protec-
tion works at Suraimanpur Railway
Station due to floods in the Ghagra.
The diversion bund at Raini Weir on
the Ram Ganga was breached in a
Sength of about 1800 ft. Due to the
floods in the Great Gandak. Naraini
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Canal bank was overtopped. The
canal banks wese also cut by cultiva-
tors at half a dozen places in order to
dewater the waterlogged areas.

3. On the night of 20th August, a 50
ft. wide breach occurred in the lef}
marginal embankment of the Yamuna
river near the place where the Hindon
Cut meets this river. The breach
widened to 150 ft. by the morning of
the 21st, The water of the breach
overtopped the southern bank of the
Hindon Cut and breached the northern
bank also at several places. All possi-
ble steps were taken to close the
breaches and the help of the Army
was also enlisted for the purpose.
Eight villages of the Union territory
of Delhi and 21 villages of Buland-
shahr District in Uttar Pradesh were
affected. The damage to cngineering
works is ¢stimateq at Rs. 10 lakhs. Full
information regarding the damage
caused is not yct available, However,
according to the latest reports received
from the State Government, an area of
over 17 lakhs acres has been affected.
The total number of villages affected
is ncarly 8800. All told 128 human
lives are reported to have been lost,
including 102 by land slides in the
District of Chamoli and Pithoragarh
and by capsizing of boats in the Dist-
ricts of Ghazipur and Mathura, Over
13,000 houses are reported 10 have been
damaged. The villages scverely affec-
ted are in the Districts of Azamgarh,
Basti, Agra, Aligarh, Bahraich. Bara-
banki, Gorakhpur, Meerut and Buland
shahr The State Government have
taken all necessary steps to afford re-
lief to the flond stricken people.  Rs.
6.34,000 have been granted by way of
gratuitous relief in addition to the ad-
vance of taccavi loan to the extenc of
over Rs. 23 lakhs. As Hon'ble Members
arc aware, the State Governments
are cligible to receive finsncial asxist-
ance from the Central Government
in accordance with the orders which
have been jssued by the Union Minis-
try of Finance.

Shri Braj Raj Singh (Firozabad):
This time U. P, is the worst affected
State by the floods. As the hon. Minis-
ter said, 129 human lives have been
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lost. May I know whether the Centre
would consider giving special assis-
tance to the U. P, Government for
advancing assistance to the people who
have ben worst affected by the floods
angd for building houses in the villages
which have been affected?

Shri S. L. Saksena (Maharajgaij):
Is the Government aware about the
shortage of boats in Gorakhpur and
Basti districts for giving relief?

Mr. Speaker: There will be a dis-
cussion on the flood  situation on
Monday. I will fix the time.

Shri Khushwaqt Rai: When the
white papcer on the flood situation was
placed before the Legislative Assem-
bly in Lucknow, it was alleged that
the measures taken to alleviate  the
distress of the people were not proper.
1 would like to know what the Gov-
ernment is going to do about that
matter.

Hafiz Mohammed Ibrahim: That
information is not furnished to us by
the State,

Shri S. M. Banerjee (Kanpur):
According to an official release by the
U.P. Government, the figures are 916
villages—1,48,000 acres of land—are
affected by the floods. Over 2 lakhs of
people are hit by the floods and the
number of houses jamaged ig 1,154, It
has been made very clear by the State
Government that it is aggravated. The
reason for the aggravation of the
floods is that the 150 feet wide breach
in the junction of Yamuna and Hindon
Cut in Bulandshahr district hag not
vet been plugged. The other day, I
said during the course of moving my
adjournment motion on this matter,
that the breach is going to affect not
only Delhi, but U.P. villages also. I
want to know whether the State Gov-
ernment has demanded any help from
the Centre and whether it ig not the
moral responsibility of the Centre to
help the UP. Government? No army
has been sent. The army was
sent throughout the country . . .

Mr. Speaker: He need not argue.
Repeatedly hon. Ministers have said,
with respect to matters which are in
the State list, unless some request
comes from that State, they cannot by
themselves take any action; thcy have
no agency apart from the State
agency. He has put the question
whether the State asked for any
assistance from the Centre,

The Deputy Minister of Irrigation
and Power (Shri Hathi): So far as
Bulandshahr district is concerned, it is
true that the breach at the Okhla weir
will affect . . .

Shri Braj Raj Singh: Has effected.

Shri Hathi: .= has affected the
district. But that bund is maintained
by the U.P. Government. The U.P.
Government had asked for boats and
the Defence Ministry has lent boats
to them,

Some hon. Members rose—
Mr. Speaker: Order, order.

Raja Mahendra Pratap: (Mathura):
Sir, may 1 just ask....

Mr Speaker: Order, order. There
will be a discussion with respect to
the flood situation in the country, on
Monday. Hon. Members, if they get
an opportunity, will refer to this also.

12.21 hrs.
PAPERS LAID ON THE TABLE

AMENDMENTS TO THE CUSTOMS AND
CENTRAL ExciSE-DuUTIES EXPORT DrAW-
BACK (GENERAL) RuLres, 1860

The Deputy Minister of Finamece
(Shri B. R. Bhagat): Sir, I beg to lay
on the Table—

(i) A copy each of the following
Notifications under sub-section
(4) of section 43B of the See
Customs Act 1878 and section
38 of the Central Excises and
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Salt Act, 1944 making certain

further amendments to the

! Customs andg Central Excise

! Duties Export Drawback
(General) Rules, 1960: —

(a) G.S.R. No. 1023, dated the 12th
August 1961,

(b) G.S.R. No. 1024, dated the
12th August, 1961,
(c) GS.R. No. 1025  dated the

12th August, 1961.

(ii) A copy of the Accounts of the
Rehabilitation  Finance Ad-
ministration for the ycar end-
ed 31st December, 1959 along
with the Audit Report thereon,
under sub-scction (4) of sec-
tion 16 of the Rehabilitation
Finance Administration Act,
1948. [Placed in Library, See
No. LT-3164/61].

12.22 hrs.
BUSINESS OF THE HOUSE

The Minister of Parliamentary
Aflairs (Shri Satya Narayan Sinha):
With your permission, Sir, I rise to
announce that Government Business
in this House for the week commenc-
ing 28th August, 1961, will consist of:

(1) Consideration of any item of
Government Business carrieq over
from today's Order Paper.

(2) Discussion and voting on the
Supplementary Demands for
Grants (General) for 1961-62.

(3) Consideration and passing
of:

The Indian Penal Code
(Amendment) Bill, 1961,

) The Indian Railways
(Amendment) Bill, 1961, as re-
' ported by the Select Committee.

(4) Further consideration and
passing of the Maternity Benefit
Bill, 1961, as reported by the Joint
Committee.
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(5) Consideration and passing
of:

The Representation of the
People (Amendment) Bill, 1961,
as reported by the Select Com-
mittee.

The Newspapers (Price and
Page) Continuance Bill, 1961.

The Apprentices Bill, 1961.

(6) Discussion on the situation
arising out of the recent floods in
various S:ates on mofions to be
moved by Shri Narayanankutty
Menon and others on Monday, the
28th August, at 40 P.M.

(7) Discussion on the Report of
the Second Enquiry on Agricul-
tural Labour in India (Vol. I-All
India) on a motion to be moved
by Shri N. R, Muniswamy and
others on Thursday, the 3lIst
August, at 4.0 P.M.

Shri S. M. Banerjee (Kanpur): Sir,
you do not allow us to put questions,
and | find that only two hours are
allotted for discussion on the flood

situation.

Some hon. Members: One day must
be given.

Mr. Speaker: We shall wait and sce.
Not one full day, but if there are
many hon. Members who want to
participate and many other States
have to be covered, we will sit on
another day also for some time in
the evening.

Shri Chintamoni Panigrahi (Puri):
At least four hours have to be given.

Mr., Speaker: Let us see how it
develops on that day.

12.24 hrs.

RE: SUMMONS ISSUED TO SHRI
KARANJIA

Shri Geray (Poona): Sir, may I seek
one clarification? Yesterday, you
announced in the House that you have
received a8 telegram from Mr. Karan-
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jia saying that the summons to appear
before the House should be postponed
by 14 days or something like that.
The telegram also stated, you inform-
ed the House, that he was sending a
letter to you. Have you received that
letter?

Mr. Speaker: I have not yet receiv-
ed the letter. I have receivd informa-
tion that he has filed a writ in the
Supreme Court (Interruption). Let
us wait and see what is going to hap-
pen. '

BUSINESS ADVISORY COMMITTEE
SIXTY-SIXTH REPORT

Shri Satya Narayan Sinha: Sir, I
beg to move:

“That this House agrees with
the Sixty-sixth Report of the
Business Advisory Committce
presented to the House on the
24th August, 1961."

Mr. Speaker: The question is:

“That this House agrees with
the Sixty-sixth Report of the
Business Advisory Committce
presented to the House on the
24th August, 1961."

The motion was adopted,

12 hrs. .

INCOME-TAX BILL. 1961—Contd.

Mr. Speaker: The House will now
take up further consideration of the
following motion moved by Shri
Morarji Desai on the 18th  August,
1961, namely:—

“That the Bill to consolidate and
amend the law relating to income-
tax and supcr-tax, as reported by
the Select Committee, be taken
into consideration.™
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Time allotted is ten hours. Time al-
lotted for General Discussion js seven
hours out of which six hours have
already been taken, There is a
balance of one hour for General Dis-
cussion.

Shri M. R. Masani (Ranchi-East):
May I know, Sir, when the hon.
Minister will be called on to reply?

Mr. Speaker: How long does the
Minister like to take for his rcply?

The Minister of Finance (Shri
Morarji Desai): Half-an-hour.

Mr. Speaker: He will be called at
one o'clock.

Shri Morarji Desai: 1 might take a
little more also. I may bc called at
quarter to one.

Mr. Speaker: He may start at 1:00;
if necessary I will extend it by 15
minutes.

Now. Ch. Ranbir Singh was in pos-
session of the House. He may con-
tinue his speech.

Wto T fag (TEAF) - wEmw
qERY, ¥ F9 g F7) 7 99, R
ST 93 AT AT ATTHT FT e
A T TG 9T A IJAF A X §F
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aa ® afea §3 A wifow & af
f& g wron O fradf & anfagi &
fams It § o gz I aedy
* TR # Qwr aw F@A ¥ faw g
af § 1 AH am ¥ I g Ay afy
wrh § wifs ag wraT g ow afy
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q 7

Shri C. K. Bhattacharya (West
Dinajpur): Mr. Speaker, speaking on
this Bill I want to draw your atten-
tion to a great defect in the Bill
which has remained unremedied in
spite of agitation carried against it
for a long time, and that is in the use
of the expression “Hindu undivided
family"” without defining it anywhere
in the Bill itself. The result of the
vague use of this expression has been
that it has been extended to families
which do not and should not come
under it and unjust assessment has
been made upon such families.

I draw the attention of the House
and the Government to this anomaly
in the Act during my speech in
the budget discussion last year and,
encouraged by the sympathy that 1
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received from Dr. B. Gopala Reddi,
who was at that time in the Ministry
of Finance, I put in an amendment
to the particular section. When the
Income-tax Bill was being referred
to the Select Committee, I made
repeated attempts to have my amend-
ment referred to the same Select
Committee along with the Bill, but,
unfortunately, that could not be done.
“Though it could not be done, I expect-
ed that, after I had drawn the atten-
tion of the House and the Govern-
ment to my amendments, the Select
‘Committee would take notice of that,
though not officially and formally
communicated to it by me. I do not
know what has happened in the Select
Committee, but the Bill as it has
emerged from the Select Committee
does not appear to take notice of this
.anomaly, and that has been allowed to
remain unrectified. It was in the old
Acl, it was in the Bill when the hon.
Finance Minister moved for its
reference to the Select Committee,
.and I find it in the same condition
in the Bill as it has emerged from the
Select Committee.

My contention is very simple and
¢the hon. Finance Minister may very
easily accept it. The Bill, in sub-
clause 31 of clause 2, which is the
definition clause, uses the expression
“a Hindu undivided family and in-
.cludes i1t in the list of “Persons” asses-
sable as a1 unit, though this expres-
sion 1s nowhere defined in the Act 1
wany it to be clarified that the expres-
‘sion “Hindu undivided family” should
be referred only to families under
the Mitakshara law, because under the
general Hindu law this is only where
this expression can be applied. As a
consequential change, there will be
addition of another sub-clause after
sub-clause 23, to the effect that
“Hindu undivided family”’ means a
family governed by the Mitakshara
law. Some hon. Members—I think it
was Shri Heda—had asked for the
exclusion of “Hindu undivided fami-
ly” from the category of persons
under the Act. I do not know whether
zhe hon. Finance Minister will be wil-
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ling to go to that extent. In any case,
it is highly necessary that the expres-
sion should be limited and the unwar-
ranted extension of the exprcssion to
families which do not and sflhiould not
come under it should be prcvented.

As an instance, I may mention the
case of the joint families under the
Dayabhaga law, which are unjustly
assessed under the Act as Hindu un-
divided famlies, There may be severa!l
other cases, but | know of Dayabhaga
law, because that is the law prevalent
in the eastern region, particularly in
Bengal where [ come from. By
nature the Dayabhaga family is
entirely different from Hindu un-
divided families as understood in
Hindu law.

The main question to be considered
is what constitutes a Hindu undivid-
ed family and what kind of income
and property belong to such a family,
as distinguished from the individuals
who compose it. Under the general
Hindu law, the main feature of the
Hindu undivided family is that it »
a coparcenary or tenancy in com-
mon, and the tenancy in commor. or
coparcenary arises by law  among
certain degrees of relationship under
the Hindu law. Such g copercenary
exists only among the Mitakshars
families and not among thce families
governed by the other schools.
Therefore, only families governed by
th¢ Mitakshara law come under the
expression used in the Act. 1 want
nothing more than this, that this
should be made clear in the Act
itsclf  That 15 what my amendment
aimz= at.

The concept of Hindu undivided
family involves the idea that the
family property is divisible but has
not been divided. This can apply
only to a Mitakshara family and not
to the other schools of Hindu law to
which 1 have made a reference before.
This is clear from a study of the spe-
cial chamacteristics of the coparcensary
as are found in the Mitakshara law.
There are two characteristics which
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distinguish a coparcenary; frstly, the
right by birth and, secondly, the right
by survivorship. A son takes his
share in the property by birth. That
is the foundation of the coparcenary,
that is the start, and after the death
of the owner, his right passes by sur-
vivorship, not to his issues but to the
other members of the coparcenary,
augmenting their share to that extent.
That is the peculiar characteristic of
the Hindu undivided family, as urder-
stood in the Hindu law, and that
obtains only in the Mitakshara law,
and not in the so-called joint families
under the Dayabhaga law c¢r ir the
other schools. Therefore, the provision
in the Act which contains that parti-
cular expression  “Hindu undivided
family” should be so clarified that the
other schools do not come under that
particular expression used in the Act.

To cstablish my point that the con-
cept of the Hindu undivided family
doeg not  apply to other schools of
Hindu law, I am taking up the consi-
deration of the peculiarities of the
Dayabhaga schools which, a5 T have
stated, forms one of the main brarches
of Hndu law, As distinct from the
Mitakshara Jaw, there is no coparce-
nary in the law Dayabhaga families,
there is no right by birth, there is no
passing of the right of survivorship,
as is found in the Mitakshara families.
In Dayabhaga a son by birth takes no
interest; so long as the father is liv-
ing, nonc can claim anything against
him in the property.

The Dayabhaga father js a dictator.
When he dies his right passes to his
issucs, each becoming the owner of a
specific share in the properly though
described to be held jointly. My con-
tention may be further proved if 1
analyse the character of the owner-
ship of the property. In the Mitakshara
law the ownership of the property
vests in the entire body of copar-
ceners. While a family under Mitak-
shara law remains undivided no co-
parcener can say that he is the owner
of a definite share, one-third, one-
fourth or anything. His share or
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interest is a fluctuating interest. It
is only on partition that he becomes
entitled to a particular share. The
position is completely different under
the Dayabhaga law. There the
ownership of the joint family pro-
perty is not in the whole body of
members. Every member takes a
definite share in the property and is
owner of that particular share only.
The share of each member being
ascertained ii is not going to be
augmented by the passing away of
any other member. It passes only to
his issues.  Therefore it would be a
great injustice if in the income-tax
law which is being amended and con-
solidated now any loophole is left
through which these families which
are not  actually Hindu undivided
familics may be drawn under that
expression and uassessed.  This  ig
actually what is going to  happen
unless the  hon. Finance  Minister
kindly accepts my amendments.

What I have cstablished hy ana-
lysing the character of ownership
may be further cstablished and prov-
¢d by clucidating the proces; when
partition of the property is made. The
basic  difference between the two
types of families comes ou. when we
take into consideration the matter of
partition. According to the Dayabhaga
law partition consists in the splitting
up of the joint possession only assign-
ing a specific portion of the property
tuo cach member. According .0 the
Mitakshara law partition cousists in
splitting up of joint ownership defin-
ing the share of coparceners which in
the case of the Dayabhaga family is
aiready there in the members belong-
ing to the family.

It has been held in law that co-
parceners of a Mitakshare family
after a preliminary decree for par-
tition in which only shares are defin-
ed and actual partition is not made,
are in the same position as a Daya-
bhaga family,
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In such cases income-tax can be
assessed only on the individual mem-
bers and not on the family as a unit.
If that is so, in view of the position as
held in law it is clear that a joint
family under Dayabhaga cannot come
under the expression ‘Hindu undivid-
ed family’. Therefore I want the ex-
pression to be limited in such a way
that it is recognised in law.

1 am speaking on good authority. I
shall refer to the Bengal Agricultural
Income-tax Act in my favour. This
Act has differed from the Centra] Act
in the sense that it has accepted the
true propositions of the Hindu law 1n
defining that expression namely,
“Hindu undivided family.” Under the
Bengal Act the term “Hindu undivid-
ed  family”™ means only a family
governed by the Mitakshara law, 1
request  that this may be takcen
note of. There is no Hindu undivid-
e¢d family under the Dayabhaga school
as provided under the Bengal Agri-
cultural Income-tax Act. As such
every member of the Dayabhaga
family is treated as an individual and
assessed as such. That is what I want
to submit, namely, that the Dayabhaga
family should not be treatcd as a
person or as a unit and that an indi-
vidual should be treated as an indivi-
dual and assessed ‘n this way even
before actual partition of the family
property. This is the correct position
according to Hindu law and what I
wish is that this position shouid be re-
cognised in the new consolidated Act
that the House is going to pass.

In fact, the expression “Hindu un-
divided family” is a misnomer as
applied to a so-called joint family of
the Duyabhaga school. I call it a so-
called joint family because there is
no common ownership. It is only com-
mon holding of the property. There
is pothing more. It is high time that
thi; ancmaly should be removed and
this is what I have brought in by my
emendments. As I have stated, the
amendments are on the same lines
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as the provisions of the Bengal
Agricultura]l] Income-tax Act. The
very fact that the Bengal Legis-
slature realised this anomaly and
limited the expression to families
under the Mitakshara school only is a
strong argument in my favour and the
Central Act also should be amended
on those very lines,

The only feature in the Dayabhaga
family that leads to some confusion
in making such an assessment on it
as a unit is because of the fact that
it is described as a joint family. The
term ‘joint' is taken advantage of
though the incidence and the nuture
of this joint famuly are completely
different  from the incidence and
nature of a Hindu undivided family
a5 understood in the Hu.du law.
That is my submission.

I have pointed out that the
incidence of a Hindu undivided
family does not apply to a joint
family as described under the Daya-
bhaga law because only after the
death of a father the sons choose to
live together by way of sentiment
and as a matter of convenience. If
they are assessed as a unit because as
a matter of convenience and by way
of sentiment they are living together,
the consequence is that the sons are
penalised because they have chosen
not to fall apart and because the
brothers have chosen to remain
together.  The law is  going to
penalise them by putting them in the
class of Hindu undivided family
though by law actually they do not
come under such a family. That is
the submission that 1 make. I request
the hon. Finance Minister to accept
the amendments that 1 have given
notice of.

There may be a question raised that
acceptance of these amendments may
lcad to some loss of revenue. It may,
but I do not think that the loss of
revenue will be very much But
apart from the question of revenue,
equity, propricty and justice demand
that this should be done. It i
neither fair nor proper nor just that
the Act should leave open loopholes
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and keep a vague and undefined
expression which might be extended
to cases that should not properly and
justly come under it. I request again
that my amendments may be accept-
ed. Not only should they be accept-
ed but retrospective effect should be
given to my amendments for about
ten years in order to give relief to
the families who had b2en unjustly
and improperly assessed during all
these years. Some consideration may
be extended to them on that count
as well.
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& faq & w7 T @ AR F A
& ®R garsr & 9rn & ohv g far ¢
fF ag 99 FTH &1 A8 FT g1 H T
FTO IAFY G T AT &, W wE
gay wrEM @ A1 IUE! WATA T
arfgm

A7 {57 A 3§ faag 78 #gm
F7 aqTA art FATA fewwaa grm Ay
aoF 2 AATAA 77 qA AT FFAI § qE
g agm |

Mr. Chairman: Now, the hon.
Minister.

Shri Braj Raj Singh: May I make
onc submission to you? Shri L, Achaw
Singh of my party has been waiting
for three days to get a chance to speak.

Mr. Chairman: Unfortunately, there
is no time left now.

Shri Braj Raj Singh: That is not
my point. All the Members who have
been called upon to speak, today, ever
since the discussion started, have becn
called only from the Congress Party.
1 think there must be some procedure
for calling Members from different
parties.

Shrimati Parvathi Krishnaa (Coim-
batore): Nobody from our group also
bag been called.
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Mr, Chairman: The hon. Member
can take his chance during the clause-
by-clause consideration.

Shri Braj Raj Singh: But how is
that possible? How can he take up
discussion when we are on the clauses?

Mr. Chairman: Whay am: I to do?
There is no time left now.

Shri Braj Raj Singh: That is not
the point. There must be some proce-
dure to call Members from different
parties, so that all the viewpoints are
presented before the House. My hon,
friend Shri L. Achaw Singh has been
sitting here for three days, waiting for
a chance to speak. He was also there
on the Select Committee. He has got
a definite point of view to put before
the House. Why should he not be al-
lowed some time?

Shri L. Achaw Singh (Inner Mani-
pur): I want to submit that I have
already written to the Speaker and the
Deputy-Speaker since yesterday, that
I should be allowed to speak. 1 have
also given a minute of dissent. It is
quite improper if 1 am not given a
chance now.

Mr. Chairman: Could he finish in
five minutes?

Shri L, Achaw Singh: Ycs, I shall
try to finish.

I have risen to make some observa-
tions on the Bill beforc the House. It
is, of course, a great thing that the
Select Commitlee has considered the
various clauses and it has made a
definite improvement especially with
regard to the simplification of some of
the clauseg and some of the sections of
the previous Act, and also the logical
arrangement of the different sections
of that Act. But I submit that no
changes for the better have been made
to affect the substance of the income-
tax law.

Of course, it is a matter of satisfac-
tion that efforts have been made to
simplify the procedures so that the
harassment to the asscssees may be
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reduced or removed. We are in the
midst of a planned economy, and ours
is a mixed economy too. In such an
economy, the principle of taxation
must be g compromise or a balance.
We have to see that we realise the
maximum revenue, and at the same
time we have also to see that we give
proper incentives for savings and in-
vestments,

There is an impression among the
business community that the rate of
taxation is very high, but it is not
cxactly so, because the rate of taxation
in this country is low as compared to
other countries in the world. The pro-
portion of direct taxes to the total
taxes, according to the Taxation En-
quiry Commission’'s report is only 24
per cent, whereas the proportion of in-
direct taxes amounts to about 63 per
cent. This is very low as compared
to the United Kingdom, Canady and
other countries. So, there is still
enough scope for taxation on personal
incomes as well as corporate incomes.
1t is found that direct taxes amount to
only 8 per cent of the national income,
while indirect taxes account for only
10 per cent of national income. So,
we have to explore all the resources,
corporate ag well as personal incomes
for this purpose,

Here, I would like to refer to the
criticism voiced in the Economic
Weekly of Bombay. I have to defend
our stand on this matter. The journal
has said that the Select Committee has
enlarged the number of exemptions
and concessions. That was done be-
cause we wanted to enlarge the quan-
tum of earnings which can be retained
by companies for re-investment pur-
poses. But there is g fear, and that
fear is also legitimate, that all these
exemptions and concessions given to
companies as well ag to firms might
serve as a fillip to avoidance of taxa-
tion, without any proportionate in-
crease in the re-investment of those
earnings. We have to take cnough
precautions so that this may not hap-
pen,
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I would now refer to the question
of tax avoidance and evasion. This
point has been raised by several
speakers. 1 do not want to repeat
what has been said, but I would only
like to submit that the major problem
is of tax evasion. Different estimates.
have ben given by Mr. Kaldor and by
the Central Board of Revenue. Mr.
Kaldor said that the loss by way of
evaded income-tax would amount to
Rs. 200—Rs. 300 crores but the CBR
says that it is only to the extent of
Rs. 20—Rs. 30 crores. But it is admit-
ed that there is evasion and the
amount of evasion is undoubtedly high.
The Tyagi Commitce also has admitted
this fact.

So in order to check c¢vasion, we
have to make the enforcement mach-
inery strong and we have to make the
administration of the tax law stricter.
We have also to see that deterrent
punishment is awardeq when an
evader is caught, Clauses 270—273
provide for maximum and minimum
penalties for evasion of tax. The Tyagi
Committee has observed that during
the last ten yvears there was no case
of conviction of tax evasion though
the law provides that there should be
prosecution and imprisonment in cases
of concealment and false statements
in declarations.The maximum penalty
laid down in the present Act is 150
per cent of the tax sought to be evad-
ed. But that has also not been imple-
mented. In practice, not even 10 per
cent penalty is ultimately levied. So
this has got a demoralising effect. We
have to provide for a penalty of at
least 10—12 times the sum sought to
be evaded.

An amendment has been proposed
by the Finance regarding caluse 10
where Scheduled Castes and Schedul-
ed Tribeg people are exempt from the
scope of income taxation. It is a very
good amendment, and it is quite pro-
per. It hag been done in order to
avoid the misuse of that clause.

As regards privy purses, if necessary,
the Constitution should be amended



4925 Income-Tax

so that they also may come within the
scope of income tax and super tax.

Lastly, the income tax authorities
should have some access to the ac-
counts of banks so that any benami
deposits in these banks may be scruti-
nised by them,

Raja Mahendra Pratap (Mathura):
The Department of income tax is a
source of corruption and a great
trouble to the people. 1 suggest that
it may be gbolished. Only cities and
towns may tax the very rich pcople
and we shall tax the towns and cities.
I hope my point is very clear.

Shri Morarji Desai: I thank all the
hon. Members who spoke at this stage
for welcoming this measure and ex-
pressing their appreciation generally
of this measure. I can of course un-
derstand that there cannot be any
measure which can be agreed to by
everybody and about which there may
not be some difference of opinion. But
from what I have heard and what I
have read, I have no hesitation in say-
ing that this measure has received a
support which is unique for such mea-
sures.

It is a mater of some satisfaction for
the Members of the Select Committee
and also for me that the Bill, as it has
emerged from the Select Commitee,
has been considered to be better than
what it was. I was also happy to
note that there had been no criticism
that there has been any worsening of
the measure in the Select Committee.

Shri M. R, Masani (Ranchi—East):
Except on one point,

Shri Morarji Desai: Even as re-
gards that point, when it is properly
understood, I mm qujte sure there
will be agreement that there is no
worsening.

All the same, it was argued by one
bon, Member that the Bill hag not
been simplified enough and has not
180 been made as short ag could pos-
sibly be done. I cannot claim that this
Bill is go simple or ig so clear that any-
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body can undertand it; nor can I say
that it is a very short Bill. But I
doubt if the hon. Member who said
that couldq make it shorter by even
one paragraph. I certainly challenge
anyone to do so, if he wants to do it in
a reasonable manner and not in erratic
manner. After all, g measure like thig
has got to be framed in the proper
manner. As was said by my hon.
friend, Shri Morarka, this legislation
deals with so many different condi-
tions and different types of assessees
that it is impossible to make the mea-
ure so imple as to be understood by
anybody. But the attempt has been
to make it as simple as possible, one
which could be understood by anybody
who has capacity to understand the
law, not nccessarily that he should be
a lawyer but that if he reads the lan-
guage, as such and ig able to under-
stand the language, he will be able to
understand the measure with not great
burden on his intelligence, That has
been the attempt and I am sure that we
have succeeded to a large extent in
achieving that result,

There wag also an attempt made in
England when they wanted to simplify
their tax law, but their Commission
came to the same conclusion. If people
who are masters of the English lan-
guage could not make it simpler, I
would be the last person or the Select
Committec would be the last body
which could make it simpler than what
the masters of the language could do.

Then there are some questions
which will again crop up when clause-
by-clause discussion takes place.
Therefore, I do not want to dilate on
some of the criticisms made with res-
pect to clauses. But I should like to
explain three or four matters so that
the discussion at the clause by clause
stage becomes easier and simpler or
perhap may even be given up.

There was objection to delays. 1 do
not want to claim that I am more
particular than my hon. friends about
delay but I am as particular as any
one who is most prticular in this be-
half, o remove delays. Therefore, we
ried to provide measures in thig Bill,
wherever it was possible to do 30, to
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see that delays are cut out. But it is
never possible to cut out delays by
mere legislation or by putting time-
limitg only which may become useless
or impossible to carry out. In a mea-
sure like this which covers cases of the
most complicated nature, such as
banking or insurance companies, it is
not possible—it will not be possible
even by hy hon. friend, Shri Masani,
if he is put in charge—to make an as-
sessment, to make an assessment in
less than a year,

Shri M. R. Masani (Ranchi—East):
Do so.

Shri Morarji Desai: 1 am prepared
to trust him with that task if he can
satisfy me that he will do that; I am
prepared to put g time-limit, I am sure
‘he will take double the time that my
- officerg take now.

Shri Prabhat Kar (Hooghly): He
will agree with the banking companies
and the insurance companies.

Shri Morarji Desal: He will not
agree when he is responsible; he will
be more hard than perhaps other
people. It is only because he has to
take money from me that he says so
now; when he is to take money from
me as a Government, he will not do it:
he will take more money than even I
take. That is always the case and.
therefore, I am quite ready to trust
him with that task.

Shri M. R, Masani: Thank you, Sir.

Shri Morarji Desai: But I had said
in the Select Committee and 1 have
said here quite often that I am cons-
tantly tryving to see that delays are cut
out. 1 have therefore, given execu-
tive instructions to see that assess-
ments are covered within a certain
specified time. If they are not cover-
ed, I am going to call for reports for
all cases which are delayed beyond a
certain period. I do not want any
case to be delayedq bevond a year—
apprals or assessments. After having
that experience, it may be possible
for me to lay down a rigid limit if I
find it possible to do so. without any
-exception. I know that delays lead to
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harassment, I also know that delays
lead to corruption and many times de-
lays are made for harassment with a
view to corruption. Harassment also
has no other motive except in perverse
people, We want to see that all this
harassment and corruption, whatever
is found, is removed. But it is not
as rampant as it is made out to be.
It exists to a small extent and it is
also lessening day by day. I invite
the help of some of my hon. friends
here to let me know whenever any
casc comes to their notice so that I
can make use of it and sec that in
future such cases do not recur.

13.24 hrs.
[Mr. DEPUTY-SPEAKER in the Chair]

Reference was made in this connec-
tion by my hon. friend Shri Jhunjhun-
wala aboui some officers having told
him that one wag transferred because
he had put a heavy assessment on
somcbody in the south and another
was transferred also similarly for do-
ing his duty because influence was
brought to bear upon the higher
officers. May 1 be permitted to say
that those officers who told him this are
not worth the name of officers. If they
said so, they are disloyal and they are
indisciplined. I do not think that any
officer has ben transferred at any time
for assessing anybody heavily if he
deserved that heavy assessment. But
if he did so in order to extort money,
then certainly he must not only be
transferred but dismissed. 1 do not
think that hon. Members would find
fault with the Government for taking
such action in those cases. There have
been complaints of harassment in some
cases, where the officers have been
very correct as they want that the
officers should be lax and benefit them.
But nobody has been transferred
because of such complaints. On the
contrary, we have seen to it that such
officers who have done this work in a
bona fide manner are also encouraged
and are promoted. That is what I
would like to do. But officers who go
wrong and then try to win the sym-
pathies of hon. Members or other mem.
bers of the Public in a wrong maaner
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in order to earn Kudog for doing
wrong things will certainly be punish-
ed and punished heavily.

My hon. friend, Shri Masani, found
fault with clause 179 on two grounds.
He said that directors were made l.able
wrongly when there wag a limited
liability and the liability became un-
limited by this clause. It is not un-
limited; it is limted to the amount of
the tax. How can it be called un-
limited liability?

Shri M. R. Masani: In that sense, all
Viabilities are limited.

Shri Morarji Desai: It is a known
liability—liability for tax. Then it
wag said that the burden of proof was
put on him and he saig that it was
wrong in principle and in law. My
hon, friend is an able lawyer though
he seldom practises. That is where
the difficulty arises. If he had been
practising, he would have come across
laws which had put this bur-
den, as is the case here. 1 cited
in my opening speech the company
law in this country where this ig bur-
den is therc. But there are other
cases in England and in  Australia
where also thig is done and for his
benefit I shall mention them. Secction
55(2) of the Iron and Steel Act of
1949 of the United Kingdom states as
follows:

“Where an offence under the last
preceding section or any regula-
tion made under this Act has
been made by a body corporate,
every person who at the time of
the commission of the offence was
a director, general manager sc-
cretary or other similar officer
of the body corporate or
was purporting to act in such
capacity shall be deemed to be
gullty of that offence unless he
proves that the offence was com-
mitted without higx consent or
connivance and that he exercised
all such diligence to prevent the
commission of such an offence as
he ought to have exercised having
regard to the nature of his func-
tion in that capecity all the cir-
cumstances.”

1000 (Ai) LSD-—17.
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Shri M. R. Masani: Two wrongs do
not make a right.... (Interruptions).

Shri Morarji Desai: My hon, friend
does not agree with this deflnition. He
may have full satisfaction but if he is
a democrat he cannot claim such a
definition for himself, There is section
12 of the National Security Act of
Australia which also is similarly word-
ed. All these go much beyond what
we have said here. Even those who
are purporting to act are made liable
and they have got to prove several
things which we do not ask them to
prove. In our own country section 327
of the Industrial Disputes Act also
says the same thing. These are all lawsg
passed by this Parliament, Scction
77(2) of the Electricity Act of 1048
of this country glso provides a similar
thing. Therefore, let it not be said
that I have brought something in this
Bill which igs monstrous or perhaps in
his language, pernicious, which he ap-
plied to some other sections. I am not
used to using such hard words; let him
be happy with the use of such words.
T do not want to use them. But I do
not think that a description like that
15 going to do credit for the use of
good language. Therefore, this ob-
jection has no merit

The other objection that he has an
unlimited liability or that it has re-
trospective effect also has got to be
seen now, To whom doeg this apply?
It applies only to private companies
which go into liquidation. It does not
apply to others, and if they are pri-
vate companieg which are corporate
partnerships, there are legal rules to
get out of individual liabilities when
they are partners gnd we have allow-
cd them. Therefore, I cannot say that
that is a wrong thing. It is the same
thing, and if that is so, I do not
know why a tax of the State should
be defrauded by the incompetence or
negligent behaviour or deliberate
action of a director or all directors of
a company and especially for a private
company where the directors are al-
most are not outsiders—
must be liable for tax which accrues
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to Government during their time of
management. Where ig retrospective
action in this? A person who is
managing a company at that time,
when this happens, and when tax was
due, should certainly be resopnsible
for it and not a director who is today
there and about which he does not
know anything. That would be a
wrong act. It is therefore that this is
the director who is going to be respon-
sible for this and not a director today
who was not responsible for that act.
So, this is the most proper section to
my mind, and if we do not accept iti s
only means that we have sympathy for
wrong-doers and those who get into
companies for illegal games. Other-
wise, nnbody else is going to be touch-
ed by it. Anybody who can prove that
he was not negligent, that no action of
his was responsible for this, will be
exempted from thig liability as has
been specifically stated in this section.

Originally, shareholders holding a
certain percentage were also made
liable. That was also because share-
holders are like partners, in private
companies; there are a few share-
holders, mostly they are family mem-
bers. But I have removed share-
hnlders from this, because they would
be more than the directors in number
and the directors have responsibilities
enough. Therefore, I do not want to
bring in shareholders, but even if
shareholders are made responsible for
private companies, I do not think that
it would be improper.

Then, 1 would come tr the criticism
made by my hon. friend, Shri Frank
Anthony. Unfertunately, I had not
that advantage of hearing him myself.
I am told he made a very strong

speech.
An Hon. Member: Eloquent.

Shri Morar)i Desai: He is always
eloquent, and, therefore, it is no use
my saying tha* this speech was elo-
quent. But I am told he made a very
strong speech. His feelings are strong
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in this matter, I had a discussion with
him also. But I thought that after my
discussion with him he was satisfled.
But I was told in his speech that he
was not, Take this case of trusts
which we have removed from income-
tax exemption. What are they? They
are trusts which cater only for a par-
ticular section and not for all people;
“religious community or caste or race”;
that is what my hon. friend referred
to. I do not want to argue about this,
because I have already agreed to re-
move the word “race”, and that would
satisfy my hon. friend, because the
other two do not include his commu-
nity. But I do not know how anybody
iz entitled to exemption from income-
tax. Which is the fundamental right
under the C-nstitut‘on which enables
a man to earn exemption under the
Income-tax Act? I do not understand
that. 1 wag simply surprised. He is
a very able lawyer, and I cannot
afford to claim that I can argue against
him as a lawyer. But even a lay-
man sometimes sees more clearly the
meaning of a section than lJawyers who
many a t'me find different out mean-
ings for laws in order that they can
win the case. I am not cut to win a
case. I am onlv trying to see the sec-
tion ag it is. There is nothing in the
Constitution which makes this posi-
tion in any way wrong in law or in
Constitution There is no section or
no community which is entitled to any
exemption from income-tax, and what
are we doing in this? I am not pre-
venting anybody from opening schools.
I am not preventing anybody from
giving charities. T am only prevent-
ing the use of public money. .

Shri Naushir Bharucha: Not pub-
lic.

Shri Morar}i Desai: It is public
money: it is the tax-pavers’ money.
Income-tax is tax-payers’ money. and
it bel~ngs to the whole community.
It does not belong only to the persons
who pay. That is the just'fication for
income-tax or for any tax. Other-
wise, what ig the justification for any
tax? This exemption means that when
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the tax is given it goes for the advan-
tage of some people! If it does not
go for the advantage of all people,
what justification has the State to give
that exemption? I do not know, I do
not th nk that that can be done, and
vet, I have maintained the present
position as it is by not applying this
new clause to the exis ing trusts. It
1s (nly a new departure that is made
because we are also particular about
it when we talk so well about integra-
tion and when we say that we should
th nk of everybody and all of us and
not think of sec'ions, Therefore, I
would ask why we should not now try
to have all the institutions open f{ r
everybody. That is what we want and
in future that is what ought ‘o be done
and money should be properly utilis-
ed only for this purpose. I do not
prevent people from giving any
smount of charity that they want to
give, rnly, it wll be liable to tax. Why
should they regret it and why should
any exemption be claimed under the
Constitution? 1 do not know. I have
no doubt that whatever may be the
case these clauses cannot be ultra
vires. | have no doubt about it in my
mind. But, as I said, I do not want
to harm anybody or any go'd cause.
My hon. friend wag algo satisfled, and,
therefore, I do not want to say any-
thing more. I only wanted to just
reply to the general argument which
he made about the 'nvalidity of a pro-
vision like this. I have agreed with
him that 1T will agree to the deletion
rf the word “race”. 1 will cer‘ainly
sccept that amendment.

He also had a doubt about the ques-
tion of accumulation of trust funds.
We have now provided in the Bill in
the Select Comm 'ttee that for ten
years, a trust can accumulate funds
without spending and not be liable for
taxation on the 25 per cent limit if
that ‘rust specifies in the beginning
that for a particular purnose which is
specified it ‘s covered by the charitable
purpose; and {-r that purpose, if they
want to sccumulate income for ten
years so that i* is spent at the end of
it. they mesy do so. The doubt was
that once in this ten-yesr period. if
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advantage is taken for one scheme, it
will nover be allowed for any other
scheme, That is not so. If, for ten
years, the income is accumula‘ed, or
it they say that it is accumulated for
six, seven or eight years—whatever
it may be—and if it is spent imme-
diatelv, in the very beginning, and if
they have another scheme after that,
they can go on accumulat'ng it and
they can go on doing so. There |is
absolutely no bar to that. The law is
very clear to my mind in this respect.
Therefore, he need have no apprehen-
sion about this—‘hat it is not going t
allow other schemes to be considered
after the first scheme is passed. I hope
that this will satisfy my hon. friend
and it will make him a bit softer in
his opposition to thig clause.

There was ano‘her section about
which my hon. friend said that 't {s a
pernicious thing. That was clause 179.
That I h~pe has now shed its perni-
r{ous character.

NShri M. R. Masani: Not very much.

Shri Mo-arji Desai: Even if it is to
1 little extent, it is good. But he has
-harged me wi‘h backtracking on
another section, which to my mind was
very unfair on his part. That was
about the amendment proposed by the
Government to clause 243 about the
lim't put for refunds to be made In
certain cases, where a change has been
made. I had men‘ioned this amend-
ment bef-re the report had been sign-
ed and only at his request I postponed
that. I had discussed it even after the
Select Committee had ended jts task
with him and wi'h other friends in
the Select Committee He wag the
onlv person who did not sgree; all
others agreed. So, he cannot say that
1 am backtracking.

He must know that there have been
cases where a person gives his return,
and a‘ the same time. he claims a re-
fund If I say that from the date he
claims the refund, within six months,
it should be done, it means that the
assessment must be completed within
those six months. Even then, as soon
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ag it is completed, the refund must
be pa.d. 1 do not think any institu-
tion can carry out such a condition.
It was only because this loophole
would have put the Ministry in the
greatest difficulty and the officers who
have to carry out an unpleasant task
into very serious disadvantage, that
thig amendment had to be brought in.
There is n.thing wrong in th's.

As I have said, I shall see to it de-
partmentally that all delays are cut
out and assessments are made as
quickly ag possible 1 want to see to
it that all assessments are completed
within a year and all refunds ate paid
as soon ag they are liable to be paid.
I do not want even thre:> or six months,
1 have provided for the first time in
law that refunds should be paid where
they are due, even without their ask-
ing for it. That ought to pr ve the
bona fides of the Government in this
matter. At present, the law provides
that assessments mav be finished in
four vears. That hasg been kept for
extraordinary cases. But the inten-
tion is not to allow any case to go
beyond a year, if I can help it. That
is what T am seriouslv attempling to
do. If my h-n. friends find any cases
which arc delayed, 1 shall be very
grateful to them if they point out
those cases to me, so that 1 can take
care to see that these things are not
repeated.

I least expected my hon. friend
would use such a harsh word as back-
tracking, because I do not use such
words against him. It is a very bad
word. I do not know how he would
feel if 1 had applied it to him,

Shri M. R. Masanl: You have said
it about me in a different conlext.

Shri Movarji Desal: I only said he
has changed his views often and that
is a fact.

Shri M. R. Masani: That is what I
have also said. I accused you of going
backwards on the decisions of the
Select Committes., 1 want to assure
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you that there is no moral turpitude
involveqd in it.

Shri Morarji Desal: On the contrary,
[ have reduced six months to three
months in that case alse.

Then a point was ra'sed whether
exemption to tax on gratuities is
really covering employees of private
companies, There was some mis-
understanding on the part of my hon.
friend, Shri Muniswamy. As a matter
of fact, the amendment has been in-
troduced only for that purpose. The
argument raised is, why shou!d it be
confined to Rs. 24,000 or 15 months’
salary? When the demand was made
in this House and elsewhere, it was
said that private employees should be
put on the same level as Government
servants, For all Government ser-
van's, the limit is Rs. 24,000 or 15
months’ salary. 1 do n:t know by
what consideration or justification a
larger limit g asked for, If the limit
i raised, then it should be raised in
the case of Government servarts also.
Therefore, even this argument is not
jus‘ified to my mind.

Onc argument was made, 1 am told,
sLout contributions to political funds,
which are exempted frcm tax, whereas
donat ons to charitable institutions are
not exempled, i.e, donalions to chari-
table institutiong which are of a sec-
tarian character, if I may call them so.
Under this law, no political funds are
cxempted. It is a matter of interpre-
tation of law and that ijgs gong on. 1
am not averse to taking inc-me-lax
on that Why should I be? But it is
a matter of law and that is going on
at present.

Shri Naushir Bharucha (East
Khandesh): Why not specifically sub-
ject them to tax?

Shri Morarji Desal: It is not sucha
simple affa r as my hon, friend thinks.
The difficulty with him is that ne
wants to make very simple, things of
a most complex character.
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Shri Naushir Bharucha: I can sup-
ply him the draft.

Shri Morarji Desai: Even then, it
will not be acceptable to him after &
few days, because the moment 1 accept
it, he will have some fault to find in
it. That is how he is constituted.

Shri Morarka: He can publish a
commentary also.

Shri Morarji Desai: Sir, I think I
have covered the main arguments
against some of the provisions. do
not think it is necessary for me to
consider all the points raised. because
they will be raised in the clause by
clause discussion.

I hope that the Bill which has been
so very welcomed will certainly be
able to do good to the State oy way
of more revenues and also in improv-
ing the execut on of the law to the
satisfaction of all, to the satizfaction
of Government so far as revenues 21ve
c-ncerned and to the satisfaction of
assessees so far as harassment, dclay
and justice are concerned. That is the
hope with which we have brought in
this Rill.

Mr. Deputy-Speaker: The question
is:

“That the B'1l to consalidate
and amend the law relati~g to
income-tax and super-tax, as re-
ported by the Select Committee,
be taken into consideration.”

The motion was adopted,

Mr. Deputy-Speaker: The House
will now take up clause-by-clause
consideration.

Clause 2— (Definitions)

Shri C. K. Bhattacharya: I want to
move amendments Nos. 1 and 10.

Mr. Deputy-Speaker: No. 1 is out

of order; it requires the recommnda-
tion of the President.

Shri C. K Bhattacharya: It ha:s
been onbtained.
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Mr. Deputy-Speaker: I am sorry; it
has been received. Amendments
Nos. 1 and 10 are taken as moved,

Shri C. K. Bhattacharya: [ beg to
move:

Page 17, for line 32, substitute—

“(ii) a Hindu undivided tamtly
governed by the mitakshara law.”
(1)

Page 6, after line 29, insert—

*“(23A) ‘Hindu undivided
tamily’ meang a Hindu undivided
family governed by the mitak-
shara law;” (10)

Mr. Deputy-Speaker: Does he want
to say anything? He has al eady
spoken and mentioned these points.

Shri C. K. Bhattacharya: The hon.
Finance Minister in his replv to the
debate on the consideration  motion
has dealt with all the different argu-
ments that were raised about different
ciauses in the Bill, but regarding the
point I raised, he has not been kind
enough to take it into consideration.

Mr. Deputy-Speaker: The hon. Min-
ister stated that when the clauses are
taken up he w'll have to deal with
them. Now that the hon. Member has
drawn his attention, he will deal with
it.

Shri Morarji Desal: I am sorry, Sir,
that I did not deal with this particular
point. 1 thought it was only one hon.
Member who was interested in it and
therefore I did not deal with it in the
general reply. But | was quite sure
that the amendment was going to
rome,

Shri Morar}i D sal: I am sorry, Sir,
matter. It is not that we have not
considered this. If I accept his
amendment the persons whom  he
wants to benefit will be put to greater
difficulty wrick do not see why he
dnes not s Supposing this is ac-
cepted, what wi, happer. then in the
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case of a dayabhaga family is, assess-
ment will be made on the karta as an
individual in his life time and on his
death on an association. In either ca.e
the family will be very much hit
because he thinks that each member
wil] be assessed on his share even if
the family continues jointly. It is very
wrong. It will be then treated as an
association and the higher limit which
is available for a joint family will not
be available to them. Therefore, 1 do
not know how he profits on it. But if
he persists, 1 am prepared to accept
it,

Mr. Deputy-Speaker: What
reaction of the hon. Member?

is the

Shri C. K. Bhattacharya: My gsub-
mission, Sir, is that the hon. Finance
Minister will kindly oblige the fami-
lies belongging to the dayabhaga
school by accepting it,

Shri Naushir Bharucha: Sir, it is not
a question to be decided between the
hon. Minister and the hon, Member.

Mr. Deputy-Speaker: If hon. Mem-
bers want to speak, I have not debar-
red them.

Shri Naushir Bharucha: Apart frcm
that, Sir, simply because it is an
amendment moved by the hon. Mem-
ber it is not that he is the only hon.
Member interested in it. This whole
House and the country is interested in
it. Let the hon. Finance Minister say
that he will examine the implications
properly and then decide.

Mr. Deputy-Speaker; Other hon.
Member can express their cpinion.
First the hon. Members heard wilat
the repercussions of the amendment
would be. Then I was asking his opi-
nion how he reacted to them.

Shri C. K. Bhattacharya: I do not
know how Shri Bharucha comes to
be interested in it, because situated as
Shri Bharucha is....

Shri Naushir Bharucha: I am nei-
ther for nor against
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Mr. Deputy-Speaker: He says that
he 1s neither for nor against, and
there.ore he is interested.

Shri C. K. Bhattacharya: He is re-
moved from the Dayabhaga area as
far as North Pole is removed fiom
South Pole. Therefore, he should re-
main neutral, neither accept nor re-
ject,

Mr, Deputy-Speak-r: That is =a
different quesuon.

Shri C. K. Bhattacharya: I only re-
quest the Finance Minister to accept
the amendment and remove the
grivance of the dayabhaga families
under which they have been suffering
for a long time. If that is done, I say
the entire eastern region which s
governed by the dayabhaga law will
be much obliged and relieved.

Shri Morarji Desai: They won't re-
main a joint family.

Mr. Deputy-Speaker: Is any other
hon, Member interested in it and
wants to say something? I shall allow
him an opportunity. It seems none is
intcrested. Therefore, I can put the
amendments straightaway.

Shri Naushir Bharucha: People may
be interested, but they may not want
to speak.

Mr. Deputy-Speaker: That is
enough for me, that they do not want
to speak. Now I shall put the amend-
ments to the vote of the House.

Shri Morarji Desai: It will not
benefit the people whom he wants to
benefit.

Mr. D puty-Speaker: Now, the hon.
Member might consider it again,
because it is again being pointed out
that it would be detrimental to those
whom he wants to benefit.

Shri Morarji Desai: Iet him con-
vince me even afterwards.
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Shri Naushir Bharucha: This may
be held over and taken up later on.

Mr. Deputy-Speaker: The Finance
Minister is very clear. I do not think
there is any use holding it up. I shall
put the amendments to vote.

Amendments Nos. 1 and 10 were put
and negatived,
Mr. Deputy-Speaker; The .juestion
1s:

“That clause 2 stand pa:t of the
Bill.”

The motion was adopted,
Clause 2 was added to the Bill.

Clauses 3 to 8 were added to the
Bill.

Clause 9 ---(Income deemed to accrue
or arise in India)

Mr. Deputy-Speaker: Are there
any amendments to clause 97
Shri M. R. Masani: Sir, I beg to

move*:
Page 14, line 13,—

after “opcrations’” inse t—

“which constitute merely trad-
ing with India or” (11)

Now, Sir, this is a small point. I do
not want to labour it. nor is there any
room for emotion. It i8 simply this,
that the use of the words ‘business
connection’ at the beginning of clause
9 at the foot on page 13, is held by
legal experts to be an ambiguous ex-
pression. ‘Buriness connection’ is a
very loose exp ession, It may involve
all kinds of relationships. The Bill
itself having used that phrase then
trieg to limit it by the explanation on
page 14, by pointing out what would
not be considered a business connec-
tion.
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The trouble here ig that while in
trying to limit the mischief of that
phrase ‘business connection’, a speci-
fic reference is made that operations
which are confined to the purchase of
goods in India for the purpose of ex-
port will not involve a business con-
nection. So far, so good. But, Sir, 1
suggest that export is not, in spite of
our present obsesgsion or preoccupa-
tion with it, the only form of healthy
relationship between India and the
rest of the world. There are many
complex relationships. Even imports,
Sir, where they are necessary for the
health or the needs of our people are
just as moral and just as virtuous as
exports, which in many cases may
deny our people their legitimate
wants. Therefore, this bias, which is a
very temporary one, . am sure we will
g ow out of it when years pass—in
concentrating on exports, forgetting
that there cannot be any exports un-
less there are imports. is8 not one to
be introduced in the income-tax law
of this country. This is not a law for
the needs of this year or the next
year, It is g permanent law, and to us,
Sir, imports should be just as valid as
exports when we are making a tax
law.

Therefore, my amendment suggests
that the words “which constitute
merely trading with India” be added.
Ay activity which ig trading with
India on the part of a non-resident
abroad should not be construed to be
a business connection. Whether he is
selling to India from abroad or buying
from India from abroad, both are jegi-
timate activities which should not be
penalised, either the one or the other.

This ig a distinction that is known
to British law . The terms there are,
you will be subject to tax laws if you
trade in Britain but not if you trade
with Britain, and that is the orinciple
from British law that I suggest we
accept, that trading with a country
from ouside does not make you lia-
ble to tax but trading in a country
does.

*Moved with the recommendation

of the President.
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So, in fact, that is a much sounder
principle to go on and, as I under-
stand it, the only country which has
this formulation of “businesg connec-
tion” which is, as I said, ahbiguous
and therefore dangerous, i Australia.
All other countries draw a distinc-
tion between functioning within a
country and trading with it from out-
side, and I do suggest that would be a
safer and sounder distinction than the
one excluding only exports and leav-
ing the other mischief of business
connection intact,

Shri Morarka: Sir, I am a !little
surprised at the amendment moved
by Shri Masani, because even in the
Select Committee when this point was
considered the experts pointed out
that business connection in India or,
as he says, trading in India or tra-
ding with India were oll confusing
terms and there could not be any
clarity on that point.

Shri M, R. Masani: That was the
official view.

Shri Morarka: So, the amendment
Shri Masani wanted to make with re-
gard to this point, it was found that
it would not serve the purpose in
view. His main point at that time
was about exports. Therefore, not-
withstanding the provision contained
in the clause, a specific provision
was made about exports, and
it was said that in view of the needs
of the country if anybody bought
goods here for the purpose of export
merely because he bought those goods
here that would not be considered for
the purpose of the income-tax law as
‘business connection” in India or with
India. So, 1 think that the clause, as
now amended by the Select Commit-
tee, serves the purpose which Shri
Massani had in mind, particularly the
terms of the Explanation, and, there-
fore, this amendment is not at the
moment warranted by the situation.

Shri Morarji Desal: How can con-
vince a friend who does not want to
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be convinced? I have tried to con-
vince him. He has also forgotten the
Explanation which has been put here.

14 hrs.

Shri M. R, Masani: I have drawn
attention to it.

Shri Morarji Desai: What is the use
of drawing attention? On “business
connection” we have fully explained
everything, and every conceivable
case is covered by this. It has been
thoroughly understood by everybody
and there has been no objection to it.
Nobody has found any difficulty in
understanding it. So, I do mot see
why we should put in any new terms
which will again call for many inter-
pretations? 1 cannot accept the
amendment.

Mr. Deputy-Speaker: The question
is:
Page 14, line 13,—

after “operations” insert—

“which constitute merely tra-
ding with India or”. (10)

The motion was negatived.

Mr. Deputy-Speaker: The (uestion
is: -

“That clause 9 stand part of
the Bill"”.

The motion was adopted,
Clause 9 was added to the Bill.

Clause 10— (Incomes not included in
total income)

Amendment made :
Page 21,—
for lines 15 to 20, substitute—

“(26) in the case of a member
of a Scheduled Tribe as defined in
clause (25) of article 366 of the
Constitution, residing in any area
speciﬁedi.nPanAorPnrtBo!
the Table appended to paragraph
20 of the Sixth Schedule to the
Constitution or in the Union
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Territories of Manipur and Tri-
pura, who is not in the gervice of
Government,

any income which accrues or arises
to him,

(a) from any source in the area
or Union Territories afore-
said, or

(b) by way of dividend or Inter-
rest on securities”. (2)

(Shri Morarji Desai)
Mr. Deputy-Speaker: The question
is:

“That clause 10, as amended,

stand part of the Bill”.
The motion was adopted.

Clause 10, as amended, was added to
the the Bill.

Clause 11.— (Income from property
held for chaceritable religious pur-
poses)

Shri M. R, Masani: I beg to move®*:

Page 22, line 27,—

after “security” insert “stock or
share”. (20)

Shri Naushir Bharucha: 1 beg to
move: .

Page 21, line 28,—

for “twenty-five” substitute
“fifty”. (13)

Page 21, line 30,—

for “ten thousand”  substitute
“twenty thousand” (14)

Page 22, line 10,—

for “twenty-five” substitute
“ffty”. (18)

Page 22, line 24,—

for “ten  years” substitute

“twelve years”. (19)
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Shri Nathwani (Sorath): Amend-
ment No. 43, which relates to this
clause, stands jointly in the name of
Shri Morarka and myself. In view
of the explanation given by the Fin-
ance Minister, I am not moving that
amendment.

Mr. Deputy-Speaker: So he is not
moving it. What about Government
amendment No. 91 received today? I
think it has been circulated,

Shri M. R. Masani:
received it.

Shri Morarji De:ai: Then may 1
read it out?

We have not

Mr. Deputy-Speaker: 1 think it

would be better,
Shri Morarji Desal: 1 beg to move:

Page 22, lines 32 to 34—

“for shall be deemed to be the
income of such person of the
previous year in which it is
so applied or ceases to be so
accumulated or set apart”,

substitute—

“or is not utilised for the purpose
for which it is so accumulated
in the year jmmediately fol-
lowing the expiry of the
period allowed in this behalf
shal] be deemed to be the in-
come of such person of the
previous year in which it is
so applied, or ceases to be so
accumulated or set apart or,
as the case may be, of the
previous year immediately
following the expiry of the
period aforesaid.” (81)

P"C zzo""
for lines 35 and 38, substitute—

“(4) For the purposes of this
section ‘property held under
trust' includes a business
undertaking so hkeld, and

*Moved with the recommendation of the Presidert
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where & claim is made that
the income of any such
undertaking shall not be in-
cluded in the total income of
the persons in receipt thereoi,
tne income-tax Ofticer shall
have power to determine the
income of such undertaking
in acordance with the provi-
siong of s Act relating to
assessment; and where an)
income so determined is in
excess of the income as
shown in the accounls of the
undertaking, such excess shaii
be deemed io be applied *o
purposes other than chari-
table or religious purposes and
accordingly chargeable to
tax within the meanng of
sub-section (3).” (3)

Shri M. R, Masani: If I may say a
word in support of my amendment,
which [ am hoping the hon. Finance
Miunisier will accept, it is this. The
wnenument 15 thay the words “stock
or share” be inserted after the word
“security” on page 22, lne 27 of the
Bill. ‘I'hys was a matter that was dis-
cusssed in the Select Commitiee and,
quite frankly, I thought that the
understanding was that this would be
the posit.on. Because we had argucd
that wherever a charity has funds for
investment, which are of an approv-
ed nature, even if they are in the
nature of equity or shares, subject to
the approval of the Government, they
would be eligible for the accumulat-
ed capital of the trust. So, as I under-
stand it, we have moved over from
the idea of Government securities
being the only form of investment,
but we had agreed that the investment
should be approved by the Cecntral
Government. For instance, if a trust
wanted to continue to invest its
funds in the shares or stocks which
were of a good nature, it could
not do 830 unless the Central Govern-
ment approved that particular form
of investment, and that is how this
clause should read.
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In fact, this clause itself shows that
if the idea was only to stick 1o Gov-
ernment securities, the second part ot
1it, namely, “or in any security whicn
may be approved by the Central
Government” would not be necessary,
because “‘securities” are asready defin-
ed in the first part of the clause and
“Government securities” jn clause 2
of section 2 of the Public Debt Act of
1944. It was because it was not con-
sidered broad enough and a suggestion
was made that it should be broa:isn-
ed to allow any form of inve:stment
approved by the Central Govern-
ment that this re-draft was made. 1
admit that when the minutes were
presented this should have been point-
ed out but, as the hon. Minister
knows, some of us got the minutes
only once the week end and it was
not possible to digest every seni.nce
of the minute in such a short time—
otherwise 1 would have done it then
itself—and that is why I move this
amendment. I hope that 1n the spirit
in which this was discussed, that 1s,
trusts which are allowed to accumu-
late will not be unduiy hampered and
forced to invest in Government se-
curities but will be allowed *o in-
vest in any form that Government
may previously approve, that position
will be accepted.

Shri Naushir Bharucha: My amend-
ments seek to substitute the words
“fifty per cent” and “twenty thousand”
for the words “twenty-five per cent”
and “ten thousand” respectively. As
the House will recall, clause 1! sceks
to impose income-tax on unspent in-
come beyond 25 per cent. My 2mend-
ment seeks some relief by making
this 28 per cent into 50 per cent and
the maximum from Rs, 10000 to
Rs. 20,000. The idea is that some more
relief may be given to the trusts. It
is not that I approve of the prirciple
of trust income being taxed, but in
order to minimise the mischief of
clause 11, I have proposed this minor
amendment, because a more sweuping
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amendment would not at all be ac-
ceptable to the Finance Minister.

While moving my amendment, I
would like to answer one question or
argument which the hon. Finance
Minister has brought forward He
says that income-tax is public money
and why should any trust which
caters only to one community get the
benefit of public money. The ans-
wer to that is also obvious. It is not
that particular community alone that
gets benefit from the trust; it is the
whole nation that gets benefit from
the trust. Let ys say that therc is a
trust for educating children belonging
to community X. Is it not the duty
of the Government to educate all
children? So, to that extent, the load
is lifted from the shoulders of the
Government. It is a nationa] gain be-
cause, to that extent Government will
spend less on the children of ‘X' com-
munity.

So, the Government cannot say that
it is public money that is being utilis-
ed for the benefit of a particular com-
munity only. Take another instance.
Suppose, housing for the poor of &
particular community is provided .

Shri M. R. Masani: Is the hon.
Member arguing on clause 13?

Shri Naushir Bharucha: | am ar-
guing on clause 11 because it refers
to income-tax on unspent income
above 25 per cent. It is very clear.
Clause 11 reads:

“Subject to the provisions of
sections 60 to 63, the following in-
come shall not be included in
the total income of the previous
year of the person in receipt of
the tncome—

income derived from pro-
perty held under trust wholly
for charitable or religious

purposes, . . .”

Shri Morarji De;al: That goes to
clausg 18,
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Shri Naushir Bharucha: No. Your
chargiag section is clause 11, where
you say that exemptions will be on.y
to the extent of the unspent 25 per
cent. Therefore the argument that I
am making 1s that 75 per cent of the
unspent income must not be taxed
and it snouid be allowed to be ac-
cumulated at least for 12 years. It is
not tnat thereby 1 accept the principle
involved in it because, as I say, even
so-called sectarian trusts benefit the
nation by relieving to that extent the
burden from the Government's
shoulders by either educating the
children of the nation or by provid-
ing accommodation or by doing any-
thing else. How can the hon. Fin-
ance Minister say that there is no be-
nefit to the nation thereby? What
does it matter if children of one com-
munity are educated? To that extent
the burden on the Government is iess.
Therefore I am moving that in place
of 25 per cent it should be 50 per cent.
At least 50 per cent should be allowed
to be accumulated or Rs. 20,000 which-
ever is higher, without taxation. In
place of accumulations up to ten
years, 1 say that it should at least be
made available for 12 years go that
a smaller trust may be granted relief.
1 repeat that this amendment is with-
out abandoning my opposition to the
princip.e and only with the object
of minimising the mischief of this
clause. I hope at least that much
concession the Government will give.

Shri Morarka: 1 heard the hon.
Member and thought that he would
give some reason as to why he wants
this 25 per cent to be raised to 0
per cent and why he wants the period
of 10 years to be increased to 12
years. Instead of giving any argu-
ment in favour of his amendments 18
and 19, he has argued quite a diffe-
rent point. The main purpose why
you exempt any income of a charita-
ble trust is that the trustees promise
te spend it for a public purpose. If
that amount is not spent and is being
ascumulsted without any justification,
what ig the moral sanction behind
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exempting that amount from income-
tax? As long as it is spent for a
public or charitable purpose, it would
not attract any tax. Here jt is pro-
vided that at least 75 per cent should
be spent. May not spend the remain-
ing 25 per cent. You can go on ac-
cumulating every year 25 per cent of
the income. Not only this, a further
concession is given that if you specify
a particular purpose for which you
want to accumulate, say for building
a hospital or a school, or for any
such thing, you can aecumulate the
entire income for ten years at a timc,
I think the main purpose of charitable
trusts is to spend the income for
public charitable purposes. If that is
not going to be spent and if they ask
for accumulating 25, 50 or 75 per cent
of it, why should they get any exem-
ption at all? The only justification for
exemption is that you are going to
spend that amount for a public chari-
table purpose. If you do not spend
and if you are going to accumulate it,
you are not entitled to any exemp-
tion from income-tax. That is the
point.

Shri Prabhat Kar: Shri Bharucha,
when he moved his amendment, put
forward the argument that although
he is not agreeing with the stand,
namely, that the trusts should at all
be charged, with a view just to mini-
mise the mischief, according to him,
he is raising it to 30 per cent. It is
rather a clever argument. Perhaps
having found that the argument which
was strongly put forward by Shri
Masani or by Shri Anthony did not
find favour with the House, he want-
ed to put it in a different way by
saying that instead of 25 per cent ex-
emption let it be half. His idea was
to have 100 per cent exemption. But
having found that it will not find
avour with the House, he is now
:eeking to raise the exemption to 50
per cent. He has not put forward
any cogent argument to show why it
should be 80 per cent
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Shri Naushir Bharucha: Minimise
the mischief. What else can be done?

Shri Prabhat Kar: On that score
the question is not of mischief. The
point is that they are being given the
right to accumulate up to 25 per cent
for ten years for a particular purpose.
Only the unspent amount in excess of
that will be charged. There is no-
thing either on the question of mert
or of principle on which this can be
changed from 25 per cent to 50 per
cent. Therefore 1 oppose Shri
Bharucha's amendment.

Shri Naushir Bharucha: Why then
is there an exemption limit of even
25 per cent?

Dr. M. S. Aney (Nagpur): I neither
er approve of the amendment of my
hon. friend, Shri Bharucha, nor the
original clause itself. The question
is this. What is the principle on which
it is cxempted from income-tax? The
idea is that the amount is to be spent
for a charitable purpose. Once the
thing is accepted by the Government
that the amount is intended for a
charitable purpose, the Government
has no right to think that the amount
ceases to be an amount to be spent
for a charitable purpose. If they do
not spend, the proper remedy for the
Government is to see that they do
spend it. Having once accepted that
a particular trust has been created
and is intended for charitable pur-
poses, it is  entitled to exemption.
Having taken this position Government
cannot change the position because
those people have not spent the money,
The failure on the part of the trustees
in not carrying out the purposes of the
trust in a proper manner does not
create a new right for the Government
to impose a tax. That right is depen-
dent on that. They have got the right
to force the rustees to spend the
money for a proper purpose, If they do
not. the doctrine of cypress applies in
certain cases under the Trust law. The
Government can take the trust in its
own hands and apply those funds for
a gimilar charitable purpose. That is
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the view taken by all those who have
studied the Trusts Law and the prin-
ciples of jurisprudence. From that
point of view I find that for the first
time the Government of India is mak-
ing a departure from the accepted
lines on which they have been treating
trust property. The explanation that
has been given, namely, if you do not
spend it, why should you enjoy ex-
emption, is no doubt plausible. But
it is a trust property that is being tax-
ed. It is not a trustee’s property that
is being taxed. For the fault of the
trustees why should the trust’s pro-
perty be deprived of the exemption
and of the concessions which it is
expected to enjoy? Thig principle has
been followed up to this time. For the
first time the hon, Finance Minister
has introduced a departure. No doubt
it has got all the possibility of being
used for public purpose and in that
way it shall be distributed for use
among all the people. That is g plau-
sible explanation, no doubt. But for
a jurist and for a man who looks at
the question purely from 5 legal point
of view, it is not likely to satisfy the
legal conscience of the people. I am
neither in support of nor against the
proposel clause. I only put in what
the views of a jurist may be on a point
of this kind.

Shri Nathwani: I had no mind to
participate in this debate but after
listening carefully to the speech just
now delivered I felt that I should say
something on this aspect. When in-
come-tax exemption is claimed on the
ground that the income is going to
be spent for a particular purpose,
namely, for a charitable purpose and
if for ten years at least 25 per cent
of that income is not spent, why can
the income-tax law not intervene and
say that no further exemption would
be granted in respect of further accu-
mulation? So far as I can see it does
not prick my legal conscience. No
doubt, when trust moneys are accu-
mulated in this manner and are not
utilised, it may be argued that the
proper occasion . . .

Mr. Deputy-Speaker: Then legal
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conscience is also different with diffe-
rent persons.

Shri Morarji Desai: Otherwise
there will not be lawyers in different
camps.

Shri Nathwani: I am trying to show
that there is nothing wrong in the
income-tax law itself dealing with
this aspect of exempting income from
trust property. No doubt, a proper
place would be when you frame a
proper Trust law. Because, in geveral
cases, we find that the trustees, ins-
tead of utilising the trust moneys for
specific public charitable  purposes,
§0 on accumulating trust incomes.
What is worse, they invest it in firms
or in places in which they are in-
terestcd. They lend these moneys to
their friends; they lend the money to
companies in which they are in-
terested. May be, in order to avert
such frustration of the objects of the
trust, trust laws may provide for it.
Here also, the Income-tax Officer can
operate effectively by providing that
« the income is not spent even to
the extent of 25 per cent, exemption
should not be granted any longer.
There is nothing wrong about it.
There is no principle or .legal prin-
ciple involved which could come in
the way of Income-tax law provid-
ing for this contingency. That is
all I have to say.

Shri Morarji Desal: Sir, ] was sur-
prised at the arugment of my hon.
friend Dr. M. S. Aney. I do not see
how legal conscience comes into this
matter or how a jurist's knowledge
also should govern the argument
about this. Let us consider all these
trusts which are supposed to accumu-
late, and which my hon friend wants
that they should be allowed to accu-
mulate. Nobody comes in th¢ way
of anybody who createg a trust and
pays income-tax on it. The Govern-
ment does not interfere with it at all.
When a trust is made and exemption
is sought, that exemption means that
the Government also has a share in
the trust. That much part is con-
tributed by the Government. It ig ob-
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[Shri Morarji Desai]

vious and it does not require any ar-
gument. Therefore, it does not mean
that the Government has no right to
come in. The Government has every
right to come in, if they want the
Government also to contribute to
such a trust. Otherwise, they are
free to have trusts; let them pay tax
and let them do whatever they like.
The Government will not at all in-
terfere. In this, the Government have
a moral obligation to interfere to see
that the moneys are utilised properly.

Whatever consideration had to be
given was given in the Select Com-
mittee and the limits were also fixed
after careful consideration of all
tactors. P do not think these limits
should be raised now. 1 cannot accept
the enhancing of these limits.

My hon. friend Shri M. R. Masani
said something about securities. His
understanding was that I was of his
view that stocks and shares approved
by the Government were intended to
be included. That was not so. I
have verified it from my officers. 1
have never accepteq it. I have told
my officers that I am not going to
accept fit.

Shri M. R. Masani: They were in-
clined to accept it.

Shri Morarji De ai: They were in-
clined to accept it: that is possible.
I do not accept it. This applies only
to the accumulated part. It does not
apply to the bther part of the trust.
If we allow these people to accumu-
late, to see that they are properly
utilised and properly maintained, I
think they ought to be invested in
Government securities. If they are
invested in government securities,
that also helps public causes, public
causes which are useful for all
people. Therefore, I do not accept any
of these amendments.

Shri M. R, Masani: Will the hon.
Minister explain amendment No. 91?

Shri Morarji Desal: I will speak
about it
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Amendment No. 3 is this;

Page 22, for lines 35 and 86, sub-
st.tute—

“(4) For the purposes of this
section, ‘property held under
trust’ includes a business
undertaking so held, and
where a claim is made that
the income of any such un-
dertaking shall not be in-
cluded in the total income of
the persons in receipt there-
of the Income-tax Officer
shall have power to deter-
mine the income of such
undertaking in accordance
with the provisions of this
Act relating to assessment;
and where any income so
determined is in excess of the
income as shown ip the ac-
counts of undertaking, such
excess shall be deemed to be
applied to purposes other
than charitable or religious
purposes  and accordingly
chargeable to tax within the
meaning of sub-section (3).”

Amendment No. 91, I had already
read out.

In the first amendment, serial
No. 3, we have added this. When we
have allowed any business to be
undertaken by a charitable trust and
its profits to be utilised, we should
also see that the business is not so
utilised as to give money to whomso-
ever they like. The full income is not
utilised for charitable purpose because
these things will not be examined
by the Income-tax Officers. There
will be no return because they sre
exempt from income-tax. It is, there-
fore, necessary to see that Income-tax
officers have power to go through the
accounts wherever they find it neces-
sary to do so. If they find that
moneys have been applied besdes
business requirements to purposes
other thap charitable purposes, by
making payments to relatives or offi-

-
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cers or other people as they like, the
excess amount so used is going to be
liable for income-tax. That .s the
parpose of this: to see that the busi-
ness which is run is run solely for
charitable purposes. That is why,
whep this large concession was made
for charitable trusts, I thought this
safeguard was necescsary. Therefore,
this amendment has been brought in.

The other one only clarfies it fur-
ther. Otherwise, it does not change it
in any way. The meaning is not
changed. But, it does not leave any
loophole for any other argument that
it ig taxable in the previous year and
if it is not so taxed, it will go to
build the accumulation.

Mr. Deputy-Speaker: Am I to put
any amendment separately: Nos. 13,
14, 18, 19?

Shri Naushir Bharucha: They may
be put together.

Mr. Deputy-Speaker: I mayv link
Amendment No. 20 with Shri Naushir
Bharucha’s amendments.

Shei M. R, Masani: As you like.

Amendments Nos. 13, 14, 18, 19 and 20
were put and negatived.

Mr. Deputy-Speaker: The question
is:

“Page 22, lines 32 to 34, for
‘shall be deemed to be the income
of such person of the previous
year in which it is so applied or
ceases to be so accumulated br set
apart’, substtute— /

‘or is not utilised for the pur-
pose for which it is so accumu-
lated in the year immediately
following the expiry of the period
allowed in this behalf, shall be
deemed to be the income of such
person of the previous year {n
which it is so appl‘ed, br ceases
to be so accumulated or set apartz
or, as the case may be, of the
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previous year immediately follow-
ing the expiry of the period
aforesaid.’ " (981).

The motion was adopted.

Mr. Deputy-Speaker: The question
is:

Page 22, for l'nes 35 and 36, sub-
stitute—

“(4) For the purposes of this
sect’'on “property held under
trust” includes a business un-
dertaking so held, and where
a claim is made that the
income of any such under-
taking shall not be included
in the total income of the
persons in receipt thereof, the
Income-tax Officer shall have
power to determine the
income of such undertaking
in accordance with the provi-
sions of th's Act relating to
assessment; and where any
income so determined is in
excess of the income as shown
in the accounts of the under-
taking, such excess shall
be deemed to be applied to
purposcs other than charitable
or religious purposes and
accordingly chargeable to tax
within the meaning of sub-
section (3)." (8)

The motion was adopted.
Mr. Deputy-Speaker: The question
is:

“That clause 11, as amended,

stand part of the Bill.”
The motion was adopted.

Clause 11, as amended, was added to
the Bill,

Clanse 18— Income of trusts or ins-
titutions from vowntary contri-
butions.)

Shri Naushir Bharucha: | beg to
move:

Page 23, omit lines 1 to 8. (21)
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Mr. Deputy-Speaker: Anything to
be said by the hon. Minister?

Shri Morarji Desal: I do not accept
his amendment.

Shri Naushir Bharucha: 1 would
like to explain briefly.

Shhi Morarji Desai: This i; about
75 per cent given to another trust,
one trust making contribution to an-
other trust?

Shri  Naushir Bharucha: 'This
relates to a different thing.

Shri Morarji Desai: I do not accept
it. I will say why I do not accept it.

Shri Naushir Bharucha;: May 1
point out, Sir, what happens in prac-
tice is, several trusts combine for a
purpose, if the object is a bigger onc,
beyond the capacity of one trust. As
[ mentioned ycsterday, when the hon.
Finance Minister was absent from the
House, actually, one trust may give
a piece of land. Another trust may
donate for the construction of the
building and a third trust may pro-
vide for maintenance. It is possible
that one trust may be asked to do
the thing, and the other trusts may
donate.  But under clause 12, any
donation given by onc trust to another
would be regarded as income of the
receiving trust. If I give individually
any donation or contribution to a
trust for a charitable purpose, that is
not regarded as income of the receiv-
ing trust, but if a trust which is
nothing but an association of indivi-
duals, gives, then, that ig regarded as
income of the receiving trust.

My objection to it is, first, that
action on co-operative principle by
trusts would not be practicable as a
result of this: secondly, often, bigger
trusts helping smaller trusts will be
hard-h't by this because that will be
regarded as part of the income. What
is the charm in my trust paying an-
other trust a lakh of rupees, if that
lakh iz to be regarded as income and
heavy tax is to be taken on that? It
does not stand to reason at all. There
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is no logic at all, and on moral
grounds also it is not desirable that
this should be done.

Shri Morarka: May I say a word
about this, because this amendment
was introduced by the Select Com-
mittee? If this amendment were not
there, then the entire purpose of the
entire clause 11 would be defeated
very easily, because then, the only
thing that one trust will have to do
is to form another trust and between
themselves, they can go on giving
donations, and, thus, 75 per cent would
be deemed to have been spent by one
trust for a public charitable purpose.
In order that that loophole may not
be there, and it may be plugged
effectively, this amendment has been
brought in.

The analogy which my hon. friend
gives about an individual giving
donations is not applicable here,
because if a trust gives money to an
individual, then, in the hands of the
individual, it may be taxable.

Shri Naushir Bharucha: 1 was talk-
ing about an individual giving to a
trust, not the other way about.

Shri Morarka: Even if an indivi-
dual gives money to a trust, then it
becomes income of the trust, and out
of that income, the trust has to spend
75 per cent, but if bne trust gives to
another trust, then the income in the
hands of the receiving trust is not
taxable; therefore, the provision of
75 per cent would be evaded and no
tax would be attracted, and, there-
fore, the entire purpose of clause 11
would be defeated.

That was the reason why sub-
clause (2) of this clause was intro-
duced by the Select Committee, and
very advisedly too. There is nothing
illogical about it. It is very neces-
sary.

Shri Morarji Desai: My hon. friend
forgets that donations are excluded
from accumulations. This is how
these things will all be covered up,
which he does not want to realise.
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and Resolutions
Mr, Deputy-Speaker: I shall now
put amendment No. 21 to the vote of
the House. The question is:

Page 23, omit lines 1 to 8. (21)
The motion was negatived,

Mr. Deputy-Speaker: The question
is:

‘“That clause 12 stand part of the
Bill”.

The motion was adopted.
Clause 12 was added to the Bill.

Mr. Deputy-Speaker: We shall take
up the rest of the clauses on the next

day.

14.33 hrs.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLU-
TIONS

EIGATY-SEVENTH REPORT

Shri Yadav Narayan Jadhav (Male-
gaon): I beg to move':

“That this House agrees with
the Eigthy-Seventh Report of the
Committee on Private Members’
Bills and Resolutions presented to
the House on the 23rd August,
1961.”.

Mr. Deputy-Speaker: The question

“That this House agrees with the
Eighty-seventh Report of the
Committee on Private Members’
Bills and Resolutions presented to
the House on the 23rd August,
1961.”.

The motion was adopted.

1000 (ai) LSD—8.
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14.834 hrs.

RESOLUTION RE: BAN ON EM-
PLOYMENT OF RETIRED GOV-
ERNMENT SERVANTS—contd.

Mr. Deputy-Speaker: The House
will now resume further discussion
of the following Resolution moved by
Shri Bhadauria on the 11th August,
1961, namely—

“This House is of opinion that
Government should bring forward
suitable legislation to debar re-
tired Government employees from
being re-employed in any Gov-
ernment or private service.”.

Out of 1 hour and 15 minutes allot-
ted for the discussion, 1 hour and 11
minutes have already been taken up.
There are only four minutes left.
Shall 1 give it to the hon. Mover? 1
have to call the Minister yet.

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): I
have also to intervene.

Mr. Deputy-Speaker: Yes, certain-
ly.

Shri Surendranath Dwivedy (Ken-
drapara): Let us extend the time by
half an hour more.

Mr. Deputy-Speaker: That will be
dificult, because then there will be
other Members who would suffer
becausc their resolutions may not
come up.

Shri Surendranath Dwivedy: Let us
extend it by half an hour.

Mr. Deputy-Speaker: All right; let
us spend half an hour more on this.
Shri Tangamani may have a few
minutes. Then, I shall call the hon.
Minister.

Shri Tangamanil (Madural): 1 rise
to support the resolution moved by
my hon. friend Shri Bhadauria on the
11th August, 1961.
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| Shri Tangamani]

I would like to point out that ex-
emption may be made in the case of
class III and class IV employees; also,
in certain suitable cases, exemption
could be made for re-employment in
Governinent service. There can be no
objection, in principle, to the utilisa-
tion of the services of capable pro-
vided they are fit in body and mind,
after the age of superannuation. The
objection is, however, to the abuse of
the practice.

1 remember that on a previous oc-
casion, a discussion wag raised on the
question of reappointment of re-em-
ployment of members of the Railway
Board. 1 distinctly remember that the
names of several distinguished mem-
bers of the railway board who are
now in private employment were also
mentioned. 1 also remember that on
onother occasion, when a discussion
arose as to whether the appointment
of the foriner Comptroller and Audi-
tor-General as the Chairman of the
Third Finance Commission would not
come within the mischief of this.

The framers of the Constitution
have thought it fit to provide that
those who are in high position should
not be lured by any kind of promise
when they are in office, and, therefore,
they have placed these restrictions.
1 shall mention only three articles in
this conection. The first is article 124
(7) which says:

“No person who has held office
as a Judge of the Supreme Court
shall plead or act in any court or
before any authority within the
territory of India.”.

Distinctly, the framers of the Consti-
tution want to raise the status of the
judges of the Supreme Court and they
do not want them to practise in the
Supreme Court or in any other court
in India after their retirement. Here,
1 must admit that I read in one of
the papers the other day that a for-
mer Chief Justice of the Supreme
Court was taking up some appoint-
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'‘nent or had taken up some appoint-
ment in the Fruit Packers’ Associa-
tion or something lke that, but I find
that he has subsequently resigned
from that post. But that was a thing
which really pained me, when I first
learnt of his appointment.

Then, a salutary provision has been
made in article 319 (a), which says:

“the Chairman of the Union
public Service Commission shall
be ineligible for further employ-
ment either under the Govern-
ment of India or under the Gov-
ernment of a State."”.

A similar provision applies to the
members of the State Public Service
Commission.

Again, there is article 148(4) which

says:

“The Comptroller and Auditor-
General shall not be eligible for
further officc either under the
Government of India or under
the Government of any State
after he has ceased to hold his
office.”.

Here, I would like to recall how
there was a discussion initiated by
me as to whether it was proper o~ the
part of the former Comptroller and
Auditor-General to have accepted the
post of the chairman of the Third
Finance Commission. The hon. spea-
ker was pleased to observe:

“Although it may not be an
office of profit, still, holding an
ofice which is directly under the
Government of India may not be
a very salutary practice.”.

Nearly nine members have spoken on
this resolution, and I find that six of
them, including one Member from the
ruling party, did support this resolu-
tion. I was pained to find that two
or three Members who d d not support
this could not find any other argu-
ment except to state that the talents
should not be wasted.
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I, for one, would like that those
who hold class I posts may be given
even more pension; their pension may
be enhanced, but their position and
their status should not be frittered
away by this kind of subsequent
appointments.

I remember several Members men-
tioning the case of the former Secre-
tary-General of the External Affairs
M nistry, who immediately after re-
tirement has become a paid director
of Messrs. Martin Burns; several en-
comia were paid to him by no less a
person than the Prime Minister. When
we find that such a person of emi-
nence, has secured such a post within
even a period bf six months after his
retirement, that is not a very good
thing ¢'ther for Government or for
the post which he was holding.

One Member who did oppose this
resolution said that persons in autho-
rity—he meant class I oficers—should
not seck employment for at least two
ycars after retirement. As 1 men-
tioned earlier, I do not oppose the idea
that the services of persons who have
retired may be utilied in the public
sector. I shall be fa'ling in my duty,
if I do not mention the name of one
officer who retired from the railways,
and who, I think, was also there bn
the railway board. I would like to
mention his name also. He was one
Mr. Ganapati who was responsible for
the Chittaranjan, and who was also
responsible for building the Integra!l
Coach Factory in time, and whose
services in Rourkela have also been
apprec’ated not only by Government
but by the employees there also.
When we went to Rourkela, we were
told that this officer lost his young
daughter because there was no proper
medical treatment for her. Let not
the same be repeated in the case of
other employees. Such men are there
and their talents should be utilised.
H they are utilised by the public
sector, I shall be very happy.
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But the real point which prompted
my hon. friend, the Mover, to come
forward with this Resolution is that
those who are in power, who have
got access to several documents and
several secrets of administration
should not sell their talents to the
private sector. On the previous
occasion, I referred to certain articles
written by those who were paid by
the Government which go against the
policy of Government. These arti-
cles sought to oppose the public sector.
It is this kind of practice which I
felt gshould be discouraged. There
must be some move on the part of
Government to discourage at least
those persons in authority who with-
in a period of al least two years
should not take up position in private
service and then write articles cri-
ticising Government and their policy.

Today we were discussing a very
important Bill, the Income-tax Bill.
It is a very good thing that the whole
income-tax law of 1922 has bcen re-
vised on the advice of the Law
Commission. Several Members have
addressed themselves to the point
that there has been evasion of the
law and the law can be evaded by
big business. To my surprise, I found
that one of the highest officers, a
former Commissioner of Income-tax,
is today the consultant of a big busi-
ness. How can improvement take
place because these people who know
the work'ngs of the department will
be in a position to tell them—I do not
suggest that they are going to tell
them—al] about them. The purpose
of appointing them jn big business is
to see that these talents are utilised
for evasion or purposes not beneficial
to the Government or the community.

This is the main point on which I
wanted to add to the feelings of many
Members. I hope when he Intervenes
the hon. Minister will appreciate the
spirit of the Resolution and indicate
o us the methods Government are
going to adopt to discourage this type
of practice of tak'ng appointments by
retired goverament servants in the
top category.
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Shri Datar: The hon. Mover of this
Resolution has put it in very wide
terms. The preliminary objection that
arises is whether such an absolute ban
can be imposed either upon Govern-
ment servants or—it may also be
noted—on the empioyers in private
enterprise. You will kindly see that
the wording is:

“This House is of opinion that
Government should bring forwad
suitable legislation to debar retir-
ed government employees from
being re-employed in any govern-
ment or private service”.

My first objection is whether any
such restrictive ban can be imposed
on retired government servants in the
wide terms in which the hon. Mover
wants us to accept it. Secondly the
question arises whether there are any
instances where our officers after re-
tirement have abused the position
that they formerly held and gave cer-
tain unwarranted advantages to their
subsequent employers. Therefore, I
should like to point out to this House
that the circumstances are not of such
a nature as to invite the imposition of
such a ban, even if it may be other-
wise constitutional to do so.

The Resolution resolves itself into
two portions. One is that they should
not be re-employed in government
service at all.  Secondly, it is said
that they should not be employed in
the private sector. For that purpose,
he wants restrictive legislation bind-
ing on both the Government as also
the private sector. So far ag Govern-
ment are concerned, Yyou are aware
that we did not accept a recom-
mendation of the Central Poy Com-
mission for the purposes of raising the
age of superannuation to 58 because
we were anxious that the present age
of superannuation, 55, should be ad-
hered to for a variety of reasons so
that, as some hon. Members have
pointed out, young men should also
have an opportunity of occupying such
posts. But side by side, it was also to
be noteq that there are circumstances
where there ought to be some sort of
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extension of service or re-employ-
ment. Government have issued rules
stating that specially when there are
scientific or technical personnel, when
a man belonging to thig category re-
tires and the question arises whether
he should be re-employed or his ser-
vices extended. it should be considered.
Government have laiq it down that in
al] such cases either of extension or
re-employment, the interests of Gov-
ernment ought always to reign sup-
reme. Therefore, in any particular
case, the services of an experienced
officer are necessary to be continued,
Government will re-employ him or
will give him extension,

There is a slight technical distinc-
tion between extension and re-em-
ployment. Extension would be conti-
nuation of service and would be con-
fined to the post he had held. whereas
in re-employment, there is no such
idea of treating it as pensionable and,
secondly, he mav be appointed to any
other post as well.

The general rule in such cases is
that Government follow the principle
that public interest alone has to be
taken into account and not any sort of
benefit accruing to the officer concern-
ed. Then certain relaxations have
been laid down so far as technical
and scientific personnel are concern-
ed. In spite of all the attempts we
have been making, as the House is
aware, there is still considerable pau-
city of scientific and technica]l person-
nel. In some cases, we have even to
g0 to foreign countries and accept the
service of experts on certain terms
they demand from us. So these also
have to be taken into account. It is
not merely that any person can be fit
to carry on any work. In fact, the
assumption underlying the present
Resolution is that any man can carry
on any work. That is not at all cor-
rect. Secondly, we also take care to
see that before an officer occupying,
say, a class I post of the al} India ser-
viceg retires, attempts are made to
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see to It that another officer is pro-
perly trained.

Further, whenever it is found that
any person desires to accept what is
called a commercial appointment
under a private firm or business, he
cannot do so untii two years after-
wards if he is a class I officer or if he
is an officer of the all-India services,
unti] he has taken permission from
Government, because  Government
would consider whether the advan-
tages that he had and the knowledge
that he had were likely to be utilised
by him after retirement afier accep-
tance of any such private service.
If it is found after enquiries that the
particular private undertaking he
wants to enter hag had no connection
with him in his official capacity either
with him or with the department, then
such a permission is granted. Other-
wise such a permission is not grant-
ed at all. Certain other rules have
also been laid down. The hon. Mem-
ber who spoke last made a reference
to the income-tax Bil] also. There
also we are going to make a rule.
Any officer of the income-tax depart-
ment otherwise qualified to practise
is debarred from practising before any
income-tax authority for a period of
two years from the date of his retire-
ment or resignation. So, that reule also
has been introduced. Wherever a
man’s services are sought to be
extended for what can be called ex-
traneous reasons—not reasons of Gov-
ernment interest—then naturally, he
wil] not be granted such permission.

Then again, a permanent ban can-
not be put on the retired servant.
After all he is a citizen and is entititd
to carry on his work and to follow
any profession and to enter any ser-
vice that he desires but in the interest
of the non-abuse of the position that
he got under Government service, it
has been found reasonable to lay
down a restriction and that is the rea-
son why two years’ limit had been
laid down. Within two years if he
seeks any such employment, he has to
take the permission of the Govern-
ment. If he is in pensionable service,
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it has been further laid down that any
violation of such a rule would entail
the stoppage of his pension. That is
the way in which indirectly this res-
triction can be properly exercised.
Lastly, such instances are not many.
I have got before me figures about the
permission granted in such cases. In
1956-57 there were only 58 caseg of
class I officers. The number of IAS,
IPS angd other officers runs into thou-
sands and out of them only 58 cases
were granted permission. In 1857-58
the number was 48; the next year, it
was 70. The tota] for the three years
is 176. Permission was granted in all
cases except nine persons where it
was found that it would not be in
public intercst to do so. So far as the
extension of service is concerned, in
1957-58 there were only 215 cases of
extension. They were not for a long
period at all. Let it not be supposed
that we grant extension or employ-
ment as a matter of course; we want
to reduce the period also and the most
important criterion is public interest.
Now, so far as these 215 cases are con-
cerned, cases in which the period was
less than six months were 22, betw-
een six months and one year, 62; bet-
ween one and two years, 22, between
two and three years, 7, and over three
years only 4. This number is very
small when compared to the thou-
sands of officers in class 1. In 1958-59
the number was only 43. There is
another kind of case also that applies
to displaced government gervants who
came over to India after having occu-
pied some Government position in the
present Pakistan and the former
States of Sind, etc. In their cases, be-
fore they are superannuated, Gov-
ernment have to consider their service
in Pakistan also for the purpose of
finalising their pension papers. It ig for
this purpose that a relaxation has been
made so far as thig rule is concerned.
So, when the pension papers are not
available and when certain material
which is absolutely essential is not
available either from Pakistan or
otherwise, re-employment is granted
to such people on humanitarian
grounds. It may also be noted that in
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1958-59 the number was about 139 so
far as re-employment is concerned
and in 1959-60 it was 119 in respect of
class I and 111 in respect of class IL
Thus you will find that Government
take the fullest care to see that when-
ever an extension is to be granted or
re-employment is made, it is to be
done solely in the public interest.

The question to be considered is
whether hig servicc is absolutely es-
sential, whether he can or cannot be
replaced by any other person. We al-
ways insist upon a particular depart-
ment training officers well in advance
before the particular officer superan-
nuates. When there is paucity so far
as technical and scientific personnel
is concerned, Government take full
care to see that Government work is
not affected and development projects
are not impeded.

Lastly, in respect of private service,
they are their own masters. So far as
the development of India is concerned,
we naturally give the largest amount
of importance to the public sector. But
in the Indian economy we have got
the private sector as well and the pri-
vate sector has also to subserve the
public interest. When this question
arose some years ago, our late Home
Minister, Pantji had to consider the
whole question. He laid down that in
proper cases, subject to the condition
that the Government's interests were
not affected, we ought to encourage
private sector also and we ought to
encourage people who are fairly ener-
getic and have sufficient vitality to
take service to improve their chances
as well as for another human reason.
When a man is drawing a high pay
and he is to retire, then his income
drops by a large extent. When it drops
like that, it is far less than cven half
of what he wag drawing, in that case
he ought to be allowed, at least on
humanitarian grounds, to supplement
his income by proper and legitimate
methods. But if he abuseg his posi-
tion, action has to be taken. My hon.
friend put it very widely and in some
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cases used unfair anq uncharitable
expressions also about the Govern-
ment servants. So far as the general
class of Government servants are con-
cerned, they are carrying their work
efficiently and you can trust them and
their probity even after they have
retired from Government service. It is
not gs if they carry on their work ho-
nestly while in  Government service
but the moment they retire they think
of personal aggrandisement and make
wrong use of the opportunities that
they had or of the experience they
had gathereq while in Government
service.

That is not a correct position to
state.

15 hrs.

May 1 now turn, in general terms,
to the various hon. Members who
brought in certain names? In res-
pect of those names that they brought
in, the information was in a large
number of cases absolutely inaccu-
rate. Actually, there are certain
Government servants who have been
taken over to public Government
undertakings. That does not mean
that they have retired; that does not
mean that they have been taken in
only tor the purpose of advancing
their own interests. A number of offi-
cers whose names were mentioned
by hon. Members have been in Gov-
ernment service, and they have been
carrying on their work even now with
full efficiency; especially when such
public undertakings have to be started
and especially when we require a
large number of experienced people in
respect of the administrative as also
other flelds, it is in the interests of
the nation that we utilise the services
ol such officers. We utilise them
especially because of the very rich
and ripe wisdom and experience
that they have had during their long
years of service.

Lastly, may I also mention that
they are also patriots? That aspect
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should be understood. Let us not
damn this very important class of
officers. Our developmental work
has to be carried on through the
machinery of a large body of Gove-
ernment servants and official person-
nel. If they do not work properly,
if they work unfairly, if they take
undue advantage, then we have the
Government Servants' Conduct Rules
and under that, they can be pulled
up and proper action can be taken
against them. In proper cases they
can even be dismissed from service.
That is what Government have been
doing.

It is not in proper taste to go on
speaking about officers including
those in the judicial service in highly
unfair terms. It was stated by
one hon. Member—I would not like
to repeat that word which he used—
that the Constitution was being
strangled by them for the purpose of
a future advantage to themselves
after retirement. I should like on
this occasion to correct that impres-
sion about the officers in general
and the officers in the judicial ser-
vice in particular., They do not
look forward to their re-employ-
ment or to the employment under
Government undertakings. In all
such cases, often times, as you arc
aware, c¢ven the hon. Members op-
posite insist that a particular piece of
work or an enquiry ought to be car-
ried on through a retired high court
judge or a retired Supreme Court
judge. and thus, indirectly, they give
compliments to our high officers and
rightly so. But when they discuss
the whole question in a certain man-
ner, certain expressions are used
which are far from correct and
which are far from dignified and
which are likely to be mistaken by
the citizens of India.

Our judicial officers in particular
are doing very well without expect-
ing anything more than what they
are legitimately getting for the pur-
pose of administering justice in an
even-handed manner between people
and people and, as you are aware,
between the people and the Govern-
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ment also. They are no respecter of
persons or institutions. Therefore,
certain unfortunate expressions
which were used by certain hon.
friends should not be taken very ser-
iously. Possibly, in the heat of the
moment, these expressions have been
used. We should try to see that our
officers are encouraged whenever
they carry on their good work. We
should not make any sweeping re-
marks about the officers and others.

As I have stated, the Government
have in their armoury more than
sufficient powers to take action
against a defaulting officer. In the
circumstances, 1 should like to op-
pose this rcsolution. I should also
like to point out to the sponsor of
this resolution that it would not be
in the interests of the development
of India, if, by such a swceping re-
solution or any sweeping legislation,
he wants us to accede to his wish;
then we wi]] be depriving ourselves
of the services of a large class of
officers, even though, under the exist-
ing rules, they are superannuated at
a certain age. I have seen a num-
ber of officers who have to be sup-
erannuated at 55 even though they
could carry on their work very well.
But here, we have rightly not accept-
ed the Central Pay Commission’s re-
port, because we desire that other
younger people should also have a
chance. But it does not mean that
in all proper cases, when there is no
officer to take up that particular
position, we should deny ourselves
the advantages of the ripe wisdom
and the experience of retired officers.
Therefore, I would request the hon.
Mover of this resolution not to press
this resolution. If he presses, we
shal] have to oppose it.

Wt o foxr witforr (rzr)
IIreqN wEYEY, A 7 farw wwwg v quey
% gg yenw "xq # I9feqn fear o,
® & gy fafewn fiear a1 fir oft amw
™ & arvflm soat oY arefig
fafirzs wre &2z # o7% ¥ gy -
Tt oY ST T @Yt gy ¥



4975  Resolution re:

[ wfa fag wdfe 1]
fadra % gufeaa fed omad, @1 & &
wAT & AE A A0 ) afrq wes 7
¥ ga " AEEE A omomf
wAg fafreer ow = & wmm
87 FT & 7 gg wawa fea o «1d off
¥ g ooft a% §9 graeg § A8 @
ma fr fom & § g dF0T T qed 7 |

UF A ag FE T R fE dar g
fray g3 sfusfal = Az ggm
T § | 7 ag g =rean g f dar wa
ot garR faedy S geeq 1 F2 g
&Y 91 1 A aga § aT% A&ET F aqrn
gl g fF qa 1 o 7 T a@ s
ERTRTT &1 AT § WY A U @ 77
T ¢, @ OF wFweetay, g oHr
feafagi gxfr 2, st s #1 faTARTT
o Fu T § 1 g9 FY, "G FI
R fagty alx v amma #1 g9 a| O
EHNT ST T@AT ZI1, FTTE T@HT gy
fF ga TF g woq FHIIfEl #®Y
Iyesy 7 g1 &, fow & fo 9w @ wg
wqA W IE |

WgT AF W qEQAd K1 I ¢, TE
weary et safe fadia & e o, av
fody sufeq fagie ® 3@ &7 Iufeaq
¥t fiear T @ | 78 WA 9 EH B
Rar Hfifeqt o i fegmt
qufa ¢ Wik s afaard Afaa
WX fagr=t & v 9T 4 7 38 weEm
€§ gz % Iufeqq fear & 1w o &
ug wa § fe dar & fage ss=fal
® A @7 #, ar grafaw 67 § 9
9T % a% sfaaey aft tm, aw aw
E¥ WO A ¥ MgAgar w raw g
w awy ¥ foed fel ww fggem
H g wr grEw Wi Ad 99 WK
IT & Ty N wA fegem ¥ veard
tfratafiqife Sy @ @
i ¥ qware o e 3w s W
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sHTfaa 2R yarfea # fear | fegeam
g F fd ag oF aga ad
IaTaAr ® |

7 7 39 fe o Fgr 9 A o oY
ergerar g 7 o wfusrd femae @™
xR fer g F A sa
UF gig TIEHT FT9 9¢ ST 0F qiE
ferream & wwmaE & AW W
WX QAT Tl 9 S @A g |
& § 3% g3 A & 3 S agt o
T & 3 Wigde d3eT F faely meefaw
i A o1a 2 | form AT okt 9T S
g1 faar &t & 97 fam safay 3
IR ATAEA @ FT FH AT v g,
I 97 IAHT F A I, IAE AT & ]
O 39 & I I A A A B qIE A
g WATF [ TY1F 9T A7 34T & "
§ g ¥ %2 a9 & ¥4 fasam™ ¥ qEq
g 9T & | TAY g &1 g #Y M-
Fraan sifs o &1 uF fgar gan W
TG &1 wEeAnu W R, W g &1 @qq
T TEAT €, IR AT TUT ITA &7
WAGT AT , W TgAT @ | ¥ Ay
® wrAetg WY Sft 9T T w59 § wde
®®T f% g T OF AN F FH FAT
afgd 1A EfF M gm aA @
g g & 91 T@ FT & dFAl ¥
e § aga g *g A0 &, AT o
qZT & ag A & fag @2 g E A
O H A F Y EAEF
g FT a0 F@ & | FA dAT
f& & s g aifgd W af @
&% W &L A W 9TF & W AT qYA
¥ T e § T o e g D
T §, W ag &g WK 3w § A
&R & w0 §gA & awge oAt
EUAREE: AR R A LE | i
o 3% afi § O A gl @ ¥ Wy
e M dwafi §
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¥ v g i e 2n @ R_xgrd
WY, 3 Y THQ B @A FE@T Ay
X 9T | £H qFe €1 & 1HC qIR)
T & GO | WR 58 TF & W1
W F &Y, @l o qEh a g, a
% fag Y qg wEwaw ¢ ff @@
y&Ty 1 EFR F for @ | ag
& fawior Y ara A S S 7 AR
21 # awmar g fr we weg & fmbor
& FqGT 9% wfeqew § a1 39 *g)
ufu® AT # ag fegmam % g@ W
& wfess & ¥ g femgmam &1
W 2 1 TF 97 £ AT qEAT & W
feeream ®1 98 &1 9T FATr WM
TJATAT ATZAT & | §9 R wR fgRwTA
% AT 3T I FATAT AT FqTAT A AL
W 59 ¥ gwda ¥, § g,
A @EY A9 SR TW 99
&3 |
Mr. Deputy-Speaker: The question

is

“This House is of opinion taat
Government should bring forward
suitable leg slation to debar ratired
Government employees from heing
re-employed in any Government or
private service.”

The Resolution wag negatived

D

15.14 hrs,

RESOLUTION RE: FIXATION OF
PRICE OF JUTE AND DISCUSSION
RE: SCARCITY OF RAW JUTE*

Mr. Deputy-Speaker: Shri Venkates-
war Rao. He is absent. Shri Indrajit
Gupta.

Shri Indrajit Gupta (Calcutta—
South West): Mr. Deputy-Speaker,
this resolution was allotted to the Food
and Agriculture Ministry, But I do
not see anybody here from that Min-
istry.
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The Minister of Commerce (Shri
Kanungo): I am looking after this.

Shri Indrajit Gupta: 1 am very
happy. 1 beg to move:

“This House is of opinion that
minimum and max.mum prices of
raw jute should be statutorily
fixed and enforced.”

Happily, as circumstanceg have it,
thig debate becomes rather in  the
na.ure c¢f a continuation of a similar
debate which took place yesterday and
which 1s still unfin.shed on a very
simular and allied subject. Therefore,
my task is made somewhat easier,
because the same Minister also is here
and 1t is noty necessary for me to
vepeat many of the things said yes-
terday.

Mr. Depuly-Speaker: Then he should
be brief.

Shri Indrajit Gupta: 1 shall be as
brief as 1 can. Today therc is a speci-
tic issue in thig resolution—the ques-
tion of fixation of price of raw jute.
As far as we arce able to learn, at
this very m.ment perhaps today there
is a conference taking place between
the Central Government and  repre-
sentativeg of the IJMA 1n Delhi to dis-
cuss this very question. Therefore,
the debate in his House has a  very
significant bearing upon what the
possible future outcome of this dis-
cussion on price fixation jg going to be.

The problem, as we sce it, is this. 1
do not think there is anyb.«dy who on
principle theoretically disputes the
case for the fixation of a floor or mini-
mum price. As I had mentoned yes-
terday, the Chief Minister of my State,
Dr. B, C. Roy has only a ~ouple of
days ago emphasised this point in a
public statement and made it quite
clear that unless some arrangement is
made for the fixation of a floor price,
neither will the jute cultivator be
guaranteed any sort of protection
against the interesty which are trying
to fleece him, viz, the middlemen and
the jute mills and the big jute dealers

*The Chair later decided that the discussion re: Scarcity of Raw Jute m&ﬁ

taken up together with that on the
Conuf—oo).

Resalution re: Fixation of Price of Jute (



4979  Resolution re:

[Shri Indrajit Gupta)

against whom he iz helpless according
tn Dr. Roy, nor will the future of jute
cult.vation be put on any kind of stable
or reliable basis if the cultivator is
not assured of a future in which he
can be sure that by expanding the
acreage under raw jute, he will be
assured of an economic price.

1 do not wish to quote other official
sources, but I shall give one example.
In 1954, very leading and prominent
offic.als of the Government—Food and
Agriculture Ministry—and the Indian
Central Jute Committee gave evidence
before the Jute Enquiry C.mmission,
in which they said that they were of
opinion that without the fixation of
m.nimum price, it would not be pos-
sible to protect the raw jute cultiva-
tor. So, I take it that there is no
dispute on principle on this question.

If we study the trend of raw jutc
prices over the last few years, the
thing that strikes us most is not that
the prce is low every year, bu! the
sharp fluctuations in price from season
to season. If the index figures of
prices of raw jute are looked at, it
will be found that with a base of 1914
equal t> 100. the index moved up to
188, which was the average for the
four vears from 1944-45. From 188,
it went up to 322 and in 1954 it came
down to 248. Then it went up to 283
and then to 350 and from 350 in 1958
it came down to 331 and so on. Thesc
sharp fluctuat.ons are there.

Within these sharp fluctuations, we
also find another paitern which does
not fluctuate so much. At a particular
time of the year, when the time s
approaching for the new raw jute crop
to come into the market, when the
time comes for the peasant to go to the
market with his raw jute, the prices
always tend to go down. This year is
no excepiion to that, As I said
earlier, the raw jute prices have fallen
in the Calcutta Market over the last
tw- months from Rs. 62 per maund to
about Rs. 31 or Rs. 32 per maund,
which is the prevailing price. A

AUGUST 25, 1961

Fixation of Price of 4980
Jute

catastrophic fall has taken place, has
been engineered, with this end in view.
This year the jute crop is go.ng to be a
very big crop, a bumper crop perhaps.
When the jute crop comes into the
market, by putting pressure on the
cultivators, the price can be lowered
and jute can be got cheaply from the
peasants, who have got no holding
p-wer whatsoever. We find this pat-
tern every year. I do not have time
to go into details. It happened In
1958 and this patiern has been repeat-
cd every time, Once the jute goes out
of the cultivators’ hands into the
hands of middlemen, we find the oppo-
site tendency beginning. The price
begins to rise again. This year in 1961
and also towards the end of 1960, we
saw how after the raw jute had gone
completely cut of the hands of the cul-
tivator, the price was pushed up by
middlemen and the speculators in the
Calcutta market up to the unprece-
dented level of Rs. 60 or Rs. 62. The
cultivator had not got any benefit out
of them. Those pr ces were manoeuvr-
ed by the speculators and the jute
mills have said that they would not
be able to buy Indian jute.

Pandit J. P. Jyotishi (Sagar): That
happens with every agricultural com-
modity.

Shri Indrajit Gupta: But al] agri-
cultural ¢ mmodities do not amass
Rs. 140 crores of foreign exchange. All
agricul'ural commod ties are not used
for making goods in which we en)oy
a near monopoly position in foreign
markets. At one time it was almost
a total mon:-poly. Even today despite
competition, about 88 per cent. of the
market is still controlled by Indian
jute goods. That is why this particular
commodity, unlike others, has a parti-
cular importance and significance for
our country,

So, Sir, the position is this, that up
to date Government has never made
any attempt whatsoever to regulate or
control the prices. Raw jute market
has been left completely at the mercy
of those forces which are naturally
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considerably stronger than the poor
cultivator—the middleman, the jute
dealer, the agents of the mills. I would
stress on this point, that latterly, over
the last few years, the jute mills
themselves have been directly coming
into the market much more than they
used to previously; that is to say, the
mill companies have appointed their
own agents and dcalers over many
many areas and are trying to buy
direct from the jute grower, in that
sense, beating down the brices.

The position is this. This year no
minimum jute price or anything of that
kind was fixed before the sowing sea-
son began A very big crop has ¢.me.
That is good, We are pleased about
it. Now, when the market is begun-
ning to receive this new jutc crop,
once again the prices are being forced
down by a number of measures which
have taken place during the last two
ur three months in an organised con-
spiracy, 1 should say, by the Indian
Jute Mills Association. The artificial
reducticn of production in the mills
by reducing the working hours, seal-
ing of looms, block closures and <o
on, has produced an atmospher¢ wheie
the peasants, the cultivators are pro-
bably made to understand that the in-
dustry is in a bad position, it is not
able to run to full capacity, the miils
would nst operate for normal hours,
and if they do not get rid of their jute
just now by selling it at any price
later on they would be saddled with
it and they would not know what lo
do with #t. Therefore, a pressure is
created, as it hag been created in the
past so many times. Again it has been
created now.

Therefore, Sir, the urgency of this
question has arisen and because of
that these conference are taking
place. A number of public gtatements
have been made. Dr. Roy has made
one statement. I find from the papers
today that our Food and Agriculture
Minister has made a statement in Cal-
cutta only two days ago. The head-
ing given is: “The Union Govern-
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ment will shortly do something, says
Patil”. In the course of that he says:

“The Government of India
would shortly do something so
that the minimum price for jute
get fixed as has been done in the
case of sugar cane.”

He has said many other things also.
So this topic seems to be very much
on the agenda. Therefore, we are
pressing now for this very strongly,
that after proper consulations with
the West Bengal Government and the
other State Governments who are in-
terested in the production of rew jute,
in consultation with the various other
interests that are connected with this
trade and industry, in consulation, I
will say, also with the representatives
of the cultivators and the jute mill
workers who are the indirect sufferers
from this constant fluctuation of the
market, the Government should as
speedily as possible take a decision on
this matter and fix a minimum price.

How is this price to be fixed? The
only formula which can be suggested
at thig stage is, naturally, that the
actual cost of production to the cult-
vator—it may vary from State to
State or region to region, 1 grant that
—should be assessed. It is not a very
difficult thing to do, because the ele-
ments in entering into cost of pro-
duction in raw jute are comparatively
simple. There is the question of cost
of his sceds, the cost of the fertiliser
which he might be able to procure,
water for which he does not pay any
cost, and the rest of it his own labour
and the transport involved in his tak-
ing the jute crop from his fleld to the
market. If after this assessment is
made and on the basis of that assess-
ment a price ijs fixed which returns to
him the cost which he has incurred
and also gives him a slight margin
of profit, it will act as an inrentive to
him te go ahead in the next sowing
season also so that he does not reduce
the acreage or transfer it to paddy or
some other crop., The cost of produc-
tion can be assessed and a price fized.
My info-mation is that the cost of pro-
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duction of the cultivator this year in
Bengal, at any rate, has been in the
neighbourhood of Rs. 35 to Rs, 40.
1t is quue likely, the cost of produc-
tion is also goimg up,

I would state here, the Government
hag failed in its duty in other respects
too, Everybody knows that the yield
per acre in our country is very Jlow.
Quite a lot has been done since paru-
tion to develop jute acreage, out of
necessity because we have been de-
prived of the original source of our
raw jute supply, But the position
still is, the yield per acre in India is
round about 2.85 to 3 bales per acre
whereas in Pakistun it is 4 or over 4
and in some other countries it is
higher.

The yield per acre depends on the
assistance the Government is going to
give to jute cultivators in the form
of fertilisers, proper and cheap sup-
ply of fertilisers, secds, retting faci-
lities and so on. It is not being pro-
vided in an adequate measure. There-
fore, hig cost of production has gone
up. He has to buy fertilisers, seeds
etc. at his own cost. Then there are
the labour charges. The transport
charges have also gone up. That s
why I say that the cost of production
must be taken into account.

It this is not done, Sir, we will
again become victims of the same
cycle which has taken place from
year to year. If he does not get an
economic and profitable price, again
next year the acreage under jute will
be reduced. He will divert that to
some other crop. Again there will be
a ghortage and the IJMA will come
forward and say that they will have
to restrict production and they will
put the burden of it on the shoulders
of the workers. Once again we will
start losing our markets abroad.

Therefore, as Dr. Roy has very cor-
rectly pointed out, if a reliable and
stable basis has to be provided for
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this industry and this trade on which
the entire econmy of West Bengal de-
pends, then this policy must be given
up, this policy of doing nothing, of
giving a free reign to the Jute Mills
Association, to the big dealers and
speculators, The Government must
intervene and fix this price. I would,
therefore, suggest—this is a personal
suggestion—that the price should be
fixed somewhere in the neighbourhood
of Rs. 40 to Rs. 45—of course it will
vary from region to region depending
on local variation in the cost of pro-
duction.

Sir, my resolution, as you will have
noticed, also refers to the fixation of
a maximum price. That is not the
burning issue at this moment, but
because the House may not get a
chance to debate on this issue for
some time that comes in. That comes
in at a subsequent stage. At this
stage when crop is being purchased
from the cultivator, the question of
minimum price is of immediate im-
portance. The other thing may arise
tomorrow or two months or three
months hence when the crop has pas-
sed into the hands of the middlmen
and it has gone to the Calcutta mar-
ket where these speculative forces are
very powerful, We have seen what
happended this year. The prices were
rockted up to Rs. 62 per maund. At
that stage Government does not inter-
vene. Here is g speculative market.
In the name of future trading, hedge
trading, bulls and bears and all sorts
of things, the prices are manoeuvred
up in this fashion doing immense
damage to the industry.

Therefore, my second suggestion is
that they should regulate the mini-
mum price to protect the cultivator
and also the maximum price at a sub-
sequent stage so that—I am not say-
ing this in the interest of anybody
except the mills, the mills should be
interested in that—when the maximum
price will be regulated the mills do
not have to buy beyond that price.
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This is in the interest of the industry
itself.

But here we find the Government as
usual refusing to intervene on any
point whatsoever. Th whole market
has been left to the play and inter-
play of these forces which are inter-
ested in marking, naturally, their own
profits. Therefore, a very serious
situation has developed. We are in
danger of losing a good part of our
foreign market due to sharp fluctua-
tions and variation in prices. Our
foreign customerg are disgusted and
fed up. They do not want to purchase
from a market which is so unstable.
They do not know from month to
month what is going to happen.
Therefore, if the hon. Minister like
the IJMA wants to raise before us—
I hope he does not—this bogey of
substitutes and competition, let him
remember that if any bogey of sub-
stitutes has arisen it is they who have
created it, jt is they who have brought
it about like the Frankenstein
monster, according to their own
designs, but actually for the sake of
making quicker profits and to damage
the future interests, the long term
intersts of this industry.

There is one other point I wish to
deal with If the cultivator is to be
strengthened and encouraged he should
be assisted by Government, This s
not something which I hope is terri-
bly revolutionary. This is a simple
thing. It should have becn done long
ago. He must be assisted by the
Government, educated and assisted to
grade his raw jute. No grading of
raw jute is done by the cultivator.
He brings his jute in one bundle, in
a heap to the market. Nowadays
there are certain specifications laid
down by the industry and trade, Jute
is classified as top, middle. bottom and
s0o on, The jute cultivator is totally
ignorant of all this. He brings all his
raw jute in one heap to the mandj or
the dealers’ organisation. The middle
man buys from him at as low a price
as possible and he does the grading
before he takes it to the jute mill, and
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that extra profit which he is able to
get by grading and assorting the jute
and taking it to the cate of the jute
mill goes to the pocket of the middle-
man. If the jute cultivators were
assisted by the Government by its
various organisations and machinery
of the Indian Central Jule Committee
and the State Governmen; and edu-
cated on how to grade and assort raw
jute before he sells it to the middle-
man, then he would be able legiti-
mately to claim a higher price, and
he would get it too. But, unfortu-
nately, even that is not being done,
apart from the question of not sup-
plying proper secds and fertilizers.

Then, I think the hon. Minister is
perhaps a bit sceptical about what I
say about speculation, [ think every-
body knows, including the Indian Jute
Mills Association, how speculation is
pushing up the price or pulling down
the price so much, But they do not
seem to worry about it, and I do not
know why. Perhaps, there i one
reason for it. I was looking into the
answer which Shri Manubhai Shah
gave on the floor of this House in reply
*0 a question which he answered on
the 13th March of this year. I am now
quoting from his reply, which says:

“The operators and the millg in
most cases in the Calcutta market
are common and, therefore, the
speculative tendency is prevalent
both among the mill; and the
operators.”

This is the secret of the whole thing
actually, These very people who are
running the mills, quite & number of
them, under different names or in the
names of differcnt companics, are also
speculatorg in raw jute in Phatka
bazaar. Therefore, when it is profit-
able, they pay more attention to the
production in the mills. When it is
not so profitable, they enter the spe-
culative market, if it is more profit-
able to do so, even at the cost of the
production in thLe mills. Most of the
mill-owners are doing it, end that is
the reason why they go on shouting
about the scarcity of raw jute, but not



4987 Resolution 1e:

[Shri Indrajit Gupta]

very much about the prices. Mr.
Pilkington, the Chairman of the
IJMA, did make this admission in the
last annual general meeting of the
IJMA on the 17th March when he
said—I am quoting:—

“There is speculation, and somc-
timeg excessive speculation in the
Calcuta jute trade. No one would
attempt to deny that speculation
ig a feature of all commodity
markets, and the jute marke*
suffers from it more than most..”

This i an admission, & confession I
must say, which he made to the riem-
bers of hig own association who are
responsible for it.

Therefore, it is not «'mply a ques-
tion of supply and demand that if
there is a good raw jute cirop, the
prices will go down and if there is
scarcity the prices will go up. That
is the basic economic law. But we
have secn here that the opposite of
this is happen‘ng, contrary to all nor-
mal economic laws, There is a shout-
ing about the scarcity of raw jute and
the price crashes from Rs, 62 to Rs. 30,
If there is scarcity, how docg this
happen? Nevertheless, apart from
that, the other major factor that ope-
rates is the question of speculation.
T would like to know from the hon.
Minister what steps, if any. Govern-
ment intends to take to curb this kind
of unhealthy speculation. Many
powers have been laid down on paper
and the Jute Commissloner was invest-
ed a few monthg ago with all sorts
of powers. But, as far as I know,
hardly any action hag bcen taken by
him in spite of their power. I do not
know if there is any machinery cven
at the disposal of the Jute Commis-
sioner. Therefore, these are things
which play a vital role on the question
of prices, and I hope they will be pro-
perly considered by the Government.

I now come to my final point, and
I refer to that because I am antici-
pating the Minister raising that argu-
ment, Hig argument will be that our
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industry is functioning in a compe-
titive world market and, therefore, we
must see that raw jute prices do not
go too high as, in that case, the prices
of our products would rise and we
will lose the market. Now, nobody
denies that raw jute prices should be
lower and should not go too high.
That is why I have sought in my Reso-
lution that we must fix not only the
minimum price but also the max‘mum
price. But if you take this isolated
factor of the price of raw jute and
say that the whole future of jute
markets depends on this, I will say
it is wrong, There must be an integ-
rated study of the wholc industry as
such, and, I am afraid. in that other
Ministries also are concerned.

15.34 hrs

[Surr HEDA in the Chair]

Let me just mention a few factors
which, if I may say so, counter-
balance the other factors. That i; to
say, on the argument that raw jute
prices should not be flxed at a mini-
mum, theve should be no floor, against
that I am putting forward the follow-
ing arguments, which paint a much
rosier picture of the prospects of the
industry and which you must also take
into consideration. First of all, ig it
not a fact that in the past the home
market, our domestic market, our cwn
Indian market, the marke; within our
own country for these jute goods was
very, very small indeed? Only about
7 to 8 per cent of the total production
of our mi'ls used to be consumed ‘n-
ternally. Now, it is a very good thing
that our Five Year Plans, our indus-
trialisation, our economic activity etc.
are going up and the consumption has
risen from 7 to 8 per cent to nearly
25 per cent. Almost one-fourth of
the total production of our mills is
now being consumed in India. This is
likely to go up. So the question of
competition there does noy arise, That
part which is consumed internally has
got no competitors. That is our own
market.
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Secondly, this is a very important
thing, even if the prices of raw jute
are pegged a little higher than the
IJMA would like to have them peg-
ged, what about the other s'de cf the
picture? What about labour produc-
tivity? In 1948 there were cmp'oyed
in this industry a little over 3,20.000
workers, but in 1948 the production
was a total of 1 48 million tons of
jute goods in the whole year. In
1959 production went up from 1-48
million tons to 1.52 million tons,
whereas the number of workers cm-
ployed in the industry in thc mean
time has gone down from 3.2 lakhs
to 2'1 lakhs. Nearly one lakh work-
ers in these last 8 to 9 years hav:
been thrown out, The labour com-
plement has been reduced by one
lakh. That money has been saved by
the employers in labour costs,

According to the Central Statistical
Organisation of the Government itself
labour productivity index in the jule
industry ha: gone up to 131:1 in 1956
taking 1946 as cqual to 100. I want
to know th's Has the Goverument
gt any machinery or means of findin,s
out whether the benefit of this cheinor
labour cost has been transferred to
the customer or the consumer at 211?
We are told that if raw jute is kep:
cheap, jute goods will also be ch-up
and that it will be good for the con-
sumer. It is a good argument. 1
want to know how much benefit of
the money that hag been saved on
labour costs has been transferred to
the customer. I will say nothing has
been transferred, The whole of that
has been pocketed by the mills, Has
the Government got no machinery or
means of finding out, of checking,
assessing or calculating where this re-
duction of the cost price is going?
Rather the NIDC has given loans of
nearly Rs. 4 crores to these mills
to carry out modernisation. But
let me remind the hon. Minister that
this reduction in the number of work-
ers and the growth in labour produc-
tivity is not being carried out entire-
ly by modernising the machines in the
mills. A very big par; of it has been
carried out simply by reducing the
number of workers even on the old
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machines which have not been mod-
ernised. It is no use at all saying
that if raw jute iz kept cheap, the
hess’'an and sacking will also be cheap.
It does net follow automatically at all.
We were told that if labour is cheaper,
jute goods will be cheaper. It is not
so. Huge savings have been made by
the mills on their labour or wages
bill, Has the benefit of it gone to the
foreign consumer? Not at all.

Then I want to know what is being
done to make these mill-owners div-
ersify their lines of production. They
are saying that they are also doing
something. They are businessmen.
They are also realising that they can-
not go on in the way they used to
100 years ago in the good old days.
when you just went on producing the
old standard hessian and sacking fab-
ric and it was sold throughout thce
world, Those days have gone. You
have to have a modern outinok., In
this industry you have to diversify
your types of production, Bul the
mentality of these old conservative
pcople, with the old outlook, although
the ownership of the millg is chang-
ing, has not changed at all. What i
b~ing donc by the Government to
d velop m-ore  non-traditional mar-
kets?  We are  still pegged to the
Nor:h American and Latin American
marke's and the Austral’an market.
1/ anything goes wrong there, If re-
¢ .ion takes place or if trade depres-
siun takes place, in North America or
in Argentina or in Australia, our
industry is finished. What ubout al-
ternative markets? Wha; about non-
traditional markets? It is very good
that some trade has developed with
the soclalist countries through the
S.T.C. As a matter of fact, even Mr.
Pilkington admits that in 1959, if
China had not bought 50,000 tons more
than they normally buy, our cxport
position would have become bad, We
should develop alternative markets.
There are African markets; there are
Middle East markets; there are
South-East Asian markets. All this
development ig being left to the
1JMA. Where s the Govern.
ment? What is it doing? My <ub-
mission is that unless all there factors
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are taken into account, it is totally
wrong to pick out only the element of
raw jute, and say, you must allow this
to be as cheap as possible, otherwise,
the industry has no future.

These are my submissions. I would
plead with the Government to remem-
ber that this golden fibre is still capa-
ble of bringing much gold ‘o our
country, Please allow it {o do that
to enable the cultivators and others to
get a proper return for their labour.
Do not allow this golden fibre merely
to be converted into sack cloth for
the mill-owners anq into ashes of the
hopes of millions of cultivators and
poor people,

Mr, Chairman: Motion moved:

“This House is of opinion that
minimum and maximum prices of
raw jute should be statutorily
fixed and enforced.”

Shri Aurobindo Ghosal (Uluberia):
Mr. Chairman, I wholchcartedly sup-
port the Resolution that has been mov-
ed by Shri Indrajit Guota. The whole
economy of Bengal once was based
on jute production and the jute indus-
try, because jute was uscd to be grown
on the ong side of undivided Bengal
and the jute industry wa; situated on
the other side of West Bengal. But,
unfortunately, after Partiv‘on, 75 per
cent of the jute-growing arecas went
to Pakistan and the jute industrial
area remained with us in West Ben-
gal. Naturally, after the Partition,
there was shortage of jute for being
provided to the jute millss The an-
nual requirements of the jute mills
is about 60 lakh bales. Of course, in
these years, some improvement has
been made both in the case of acreage
under jute cultivation and also in pro-
duction, In 1947-48, the acreage was
about 2° 66 lakh acres and the quantity
of production was about 06-48 lakhs
bales. In 1959-60, the acreage came
to 8-24 lakh acres and the prnduction
has come to 21'70 lakh bales. This
is the production in West Bengal. The
balance of the shortage used to be met
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from production of jute in Assam,
Orissa and Bihar and the remaining
portion from imports from Pakistan.

It has been stateq by Shri Indrajit
Gupta that jute price is fluctuating all
along, But, it is fluctuating very
greatly since Independence because
the pattern of the raw jute inarket
has changed to a great extent. Pre-
viously, there was a category of peo-
ple who were called jute brokers, who
useqd to go to the jute growers, give
them advances before the season and
after the season is over, they used to
collect the jute, store it in their
godowns and they used to sell the
jute to the mill-owners who were
mostly Europeans. At the present mo-
ment, most of the jute millg are owned
by Indians. Most of the jute mill-
owners have brought the jute industry
in the share market, They appoint
their collectors of jute in the rural
areas. So, raw jute has come under
the control of the jute manufacturers.
The middle-men who were previously
caled jute brokers have been mostly
eliminateq and the jute manufacturers
are identified with the jute brokers or
middlemen. For that reason, they have
been able to bring down the prices
of raw jute during the season when
jute is brought to the market and price
is raised at the end of the season
when jute is not available to the
jute mills. On account of this mani-
pulation, such fluctuations in jute
prices are taking place. In the first
week of July, the price of jute was
about Rs, 60 per maund, but within
these few days, it has come down to
Rs. 30 per maund. So, there has been
such a sharp fall from Rs. 60 to
Rs. 32 or 30 per maund, The jute
owners themselves are responsible for
this. They have themselves created
this scarcity of jute. On the one hand,
they have deprived the workers by re-
ducing their working hours, by sealing
looms and by closing mills, of their
legitimate wages, On the other hand,
they have got the benefit of the low
price also, and they are now reaping
the benefit of low price for ‘he mar-
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ket arrivals of raw jute just during
this season.

In The Capital. they have admitted
that there was heavy speculative buy-
ing by merchants and others keen to
secure a quick profit. Now, who are
these buyers and merchants?  They
ar» the mill-owner¢ themselves, or the
m:nufacturers themselves. In  raw
jute. they have made a vrofit; in the
industry, they have made profits by
closing the mills, by reducing  the
working hours and by sealing looms.
Now, when the jute season has come,
thev are going to make profit by
purchasing jute at a reduced rate.
That is the reason why even  the
Chief Minister of West Bengal has
pleaded for fixing the minimum
price of jute,

Shri Indrajit Gupta has suggested
that a minimum price may be fixed
at Rs. 40 or Rs 45 That 1s. of course.
subject to come canditions. because the
price of any cash crop i: related to
the price of the food crop. If the
prive of paddyv, which is the food crop
in West Bengal, goes high, then, of
course, it will be very difficult to
maintain this ceiling for the cash crop
namely jute. Naturally. the prices of
all these cash crops are related to
the prices of the food crops. There-
fore, there cannot be any strict rule
for price fixation, but Rs. 40 to Rs.
45 would be the normal price at the
present moment  in Bengal, per
maund of jute.

Regarding grading, I would like (o
submit that it has been stated right-
ly.—and I have myself scen in my
arca what these jute mills are doing—
the jute millg are purchasing the jute
in heaps without any grading. They
purchase it in a lump, and then gradc
it, and then they get a huge profit due
to the difference in prices for the dif-
ferent grades.

The West Bengal Government have
appointed some jute officers in diffe-
rent areas; but the jute officers, in-
stead of looking after jute cultivation,
are engaged in other work, such as
relief operations or other Government
works, with the result ‘hat there is
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nobody to look after jute cultivation
or the production of jute.

We find that the production of jute
per acre has come down. In 1048-49,
the jute production was 6.48 lakh bales
in 266 lakh acres; in 1959-60, after
these twelve years, the production
has come down, because we are now
producing 21.70 lakh bales in 8.24
lakh acres.

A Jute Commissioner has also been
appointed, and he has been armed
with great many powers, but we have
seen during the last few months how
helpless he is, because he does not
exercise his influence or his powers.
As a result of this speculation, Gove-
crnment thought that jute should be
taken out of the forward share mar-
ket, but he could not do anything, He
cou'd only suspend the forward mar-
ket in jute for about fifteen to twenty
days, but again, jute began to Agure
in the forward market, or it was
taken into the forward share market
again,

It was also stated that without the
Jute Commissioner's permission, no
jute products would be allowed to be
exported  Buy we find in the papers
that jute products worth reveral lakhs
of rupees were exported without his
permission, but they were detected in
the precincts of the port and attach-
ed by Government.  But ultimately
the Jute Commissioner had to accede
to the order of the IJMA, with the
result that though they had not taken
permission, these were allowed to be
exported. I mention this only be-
cause the Jute Commissioner is there
only in name. He has got 10 powers
though he is invested with s0 many
powers.

My suggeston is that there ahould
be set up co-operatives of jute grow-
ers so that they could gell the jute
through them and the middle men—
who are the manufscturers now and
who manipulate both the jute indus-
try as well as the production of raw
jute—could be eliminated from the
scene In 1950 the orice wag very
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much low, When the growersg did not
get even the cost of production, they
switched on to some other crops.
Naturally, there was a shortage in the
acreage, For that reason, there was
some shortage in the supply. The
shortage was to the extent of 2 lakh
bales only because as against the
overall shortage of 4 lakh bales, 2 lakh
bales were permitted to be imported
from Pakistan. So the shortage was
not of such an extent as to justify the
steps that the millowners took of
closing -down the mills, reducing the
working hours and so on.

Then I suggest that the jute growers
should be supplied with fertiliserg and
better seeds, Fertilisers are required
for intensive cultivation, because the
per acre yield is going down. As I
have already said, the co-operative
system should be introduced for the
sale of jute. The Jute Commissioner
should be asked to exercise his powers
properly so that both the growers and
the jute workers can get relief,

With these remarks, I would re-
quest the hon. Minister to see that the
selling price of jute should be fixed.
As has been stated by our Chief Mini~
ster also, it is the crying need in our
State to fix the ceiling as well as the
floor price, or at least the floor, price
of jute,

Mz, Chairman: Before I call on the
next speaker, I would like to ask the
Mover of the Resoluticn if he would
have any objection to this Resolution
and the discussion he raised yesterday
being taken together because the sub-
ject-matter is the same and the speak-
ers are also, more or less., the same?

Shri Indrajit Gupta: I think it
would probably be more convenient
for the Minister also to reply to both
together. So I have no objection,
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Mr. Chairman: So I suggest that
those hon. Members who wanted to
speak during yesterday’s discussion
may take part in this debate now.

Shri Aurobindo Ghkosal: In that case,

I may be allowed to say something
more,

Mr. Chairman: Yes.

Shri Aurobinde Ghosal: It has al-
ready been said yesterday by Shri
Indrajit Gupta and other speakers that
even the Central Government is help-
less in taking action against the
IJMA. The West Bengal State Minis-
ter has written a short article in the
Indian Worker at page 60—Indepen-
dence Day Number under the caption
‘Plea for a high priority for Jute
Workers’ problems’. I quote:

“ryy
L

he main reason for low wages

in the State is the condition of the

jute workers, Wages of jute

workers influence wages in other

industrieg even today. The jute in-

dustry is practically West Bengal’s

monopoly and enjoys a peculiar

position in our industrial field. In

the pre-Independence period the

entire jute industry was in the

hands of foreigners and the wage

policy in the industry used to be

dstermined keeping in view the

interests of foreign capital. More
than one decade has passed since

Independence and many  foreign

jute firms have been sold to India.

But the basic pattern of industry
is the same thing today.... If we
analyse the wages of different in-
dustries in West Bengal we will
find that special care has been
taken to see that the wages of jute
workers may not rise as a result
of wage increase in other fields.

Jute is one of the important in-
dustries which earn foreign ex-
change and in view of this, inter-
ests of the capital get uppermost
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consideration from the Union
Commerce and ndustry Ministry.
The interests of the jute workers
who comprise one-fourth of the
industrial workers in West Bengal
receive ve.y little consideraticn
from them. The jute workers are
asked to bear the strain and stress
of the industry in the name of na-
tional interest and economy....

Industrial peace is essential for
industrial progress and prosperity
in the neighbouring States of

- West Bengal toc, To achieve thig a
satisfactory solution of the prob-
lems of jute workers deserved
hizh priority....”

The last sentence is:

“But how can it be achieved
without the co-operation of the
Indian Jute Mills Association and
the Union Ministry of Commerce
and Industry.”

Shri Kanungo: Where is the quota-
tion from?

Shri Aurobindo Ghosal: This is
from a short article written Dby the
West Bengal Minister in Indian Work-
er—Indenendence Day Number, a
magazine published by the INTUC.
This is a sorry state of affairs. The
Labour Minister of West Bengal has
said that the jute workers of West
Bengal cannot live if they do not get
the sympathy from the Union Minis-
try of Commerce and Industry.

- would make some suggestions as
regards the other side. The jute work-
ers say that there was no real short-
age of jute so that the mills should
reduce the working hourg from 48 to
45 hours and again from 45 to 421
hours, There is no such shortage. But
still 121 per cent of the looms are not
working, There is mo shortage to re-
sult in the block closure for two
months, June and July. Again, the
mill-owne"s were demanding another
block closure. This is not due to
shortage but there is an attempt to
create a make-believe scarcity so that
they can raise the price of jute goods
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and also deprive the workers of their
due.

I would suggest some points for the
future. Fixation of the price of raw
jute has already been supported by
me. It is also necessary to build up
buffe: stock because towards the end
of the season, just before the arrival
of the new jute in the market, the
price may go up. At that time, if there
is a buffer stock it will neutralise this
rise. So, the creation of g buffer
stock is also necessary, These two
points have also been put forward by
the Chief Minister of West Bengal.
The third point is about the abolition
of the middlemen in raw jute. I have
also stated how the middle men are
manipulating the price of raw jute.
Naturally, these middlemen should be
eliminated, The abolition of the for-
ward marke.ng and the removal of
jute industry trom the scope of the
share market by legislation should be
attended to. The fifth point is that
Government must have control over
the stock position of both raw  jute
and jute products. If they do not
have any control over the stock posi-
tion, it ig useless, This time the ITMA
had been refusing to disclose the stock
in its hands Naturally, even the Min-
isters were thinking about it: they
were wondering whether there was
really a jute shortage, They did not
know because it was in the hands of
the IJMA. It might be concealed, so
that the Government may not know
the real position. Naturally, the Gov-
ernment must have control over the
stock position, both of raw jute and
jute products.

15 hrs,

Lastly as has already been referred
to by Shri Indrajit Gupta, the export
trade in jute should be handled by
the STC or by any other Government
agency so that not only the tradition-
al but the non-traditional market
may also be explored to export our
jute which is a foreign exchange earn-
er and especially when we are in need
of foreign exchange at the present
moment for the development of our
country. R
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Shri S. M. Banerjee {(Kanpur):
Yesterday’s motion angd this resolution
have both been combined. This re-
solution is a non-official resolution. I
want to know whether the House is
sitting up to 6 O’clock, because we
were to resume discussion of yester-
day’s motion at 5 O’clock. 'That has
to be discussed for one more hour.

Mr. Chairman: The House will sit
till 6 O’clock unless the discussion of
both the things ig finished before then.
If the discussion of both  the things
finishes before 6 O’clock, we may ad-
journ, Otherwise, we shall sit till
6 O’clock.

Shri S. M. Banerjee: The next re-
solution is there.

Shri Kanungo: It is not diffitcult. I
find that two hours have been allotted
for the resolution. We started at 3.15,
We can close the discussion at 4.45. 1
shall try to be as brief as possible in
my reply, but I may be given 20
minutes or so. With luck, we can
close at 5.30 or earlier, Only I would
like to know when you will call me.

Shri Surendranath, Dwivedy: There
is a fourth resolution ¢n the agenda.
This igs a non-official day. The Mo-
ver of the second resolution did not
turn up. So, the third resolution was
taken up. And we have taken both
the third resolution and the unfinish-
ed motion of yesteray together. If that
had not been done, then probably my
hon. friend Dr. K. B. Menon would
have got a chance at least to move his
resolution, ;

Mr, Chairman: The point is this.
Two hours have been allotted to this
resolution which means that this can
go on from 3.15 to 5.15. At 5 O’ciock
the discussion on the motion moved
yesterday is to be taken. So, the
time to move the secong resolution
15 not there in any case. Therefore,
the only question 1is, whether we
should ask the hon. Minister to
reply to this debate and then take
up the discussion on the other unfi-
nished motion and then ask him to
reply to it a second time. There will
be many points which are common
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to both. That is why I thought it

would be better to take the two- sub-

Jects together and then call on the

hon. Minister to reply to both.

Shri Kanunge: I think I will have
to reply at 5 O’clock.

Mr. Chairman: At the latest by 5.30.
If the hon. Members finish by 5, then
I will call on the hon. Minister at 5.
In any case, the speeches will have
to be over by 5.30.

Sari Muhammed Eliag (Howrah):
Mr. Chairman, the jute industry is
the biggest and oldest industry in our
country, of which we are very proud.

Dr. M 5 Aaey (Nagpur): There is
no guorum,

Shri S. M. Banerjee: It is the con-
vention in this House not to raise the
point regarding quorum on non-offi-
cial days. I am really sorry a senior
Member of the House should have
raised it now.

Mr. Chairman: So long as nobody
raised it, we can go on. But if some-
body raises it, I have to take note of
it. The bell is being run. Now there
g quorum. The hon. Member may
continue.

Shri Muhammed Elias: As I was
suying, we are proud of this industry
because it earns more than Rs. 125
crores to Rs. 130 crores of foreign ex-
change. But the workers who are
employed in this industry are totally
exploited. The workers and cultiva-
tors rose time and again against the
brutal exploitation of the Jute mono-
polists, but their movements were
brutally suppressed by the employers
with the support of the Government.
Such a wonderful industry is eatirely
left in the hands of a handful of
monopolists, who control the foreign
trade, the raw jute market, etc. The
Government has nothing to do with
the control of foreign trade and other
aspects of this industrv.

Ig this industry, we find that al-
though the employers earn a huge
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amount of profit, the workers are
very much illpaid compared to the
conditions of workers in other orga-
nised industries. You know the
history of the crisis which is being
told by the employers about the
shortage of raw jute. They are say-
ing so and raising the bogey of the
shortage of raw jute to fulfil a four-
fold purpose.

We find from the various state-
ments made by the Chief Minister of
West Bengal and others that there is
not at all any shortage of raw jute.
Here is a statement made by the Chief
Minister of West Bengal. He says:

“We met the representatives of
the labour as well as the IJMA.
We also brought to bear on this
question our personal observation.
We are satisfied that jute is now
com ng in larger quantities in the
market and there is no reason
why the jute mills should not be
opened and worked as they did
before the month of May. The
question as to whether the jute
mills should not work full 48
hours, whether they should not
unseal some of the looms already
sealed should also be investigated
and decided upon as quickly as
possible.”.

So the Chief Minister of West Bengal
himself, after making detailed enqui-
vies, has admitted that there is no
shortage of raw jute.

But why do they still say that there
is shortage of raw jute. It is only to
sabotage the work of the Wage Board
which has been constituted by the
Government of India. The history of
the movement of jute workerg is
known to this House very well. They
have been struggling for a minimum
wage gince a long time. After their
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workers in the jute industry. As
soon as this Wage Board started func-
tioning, as soon as this Wage Board
increased Rs. 3.42 Np, in their wages
as an interim relife, the employers
starteq a campaign to close down the
mills for a week in a month, They
knew very well that if the mills run
properly there would be no difficulty
for the Wage Board to come to a
decision about the increase to be given
to the jute workers in their wages,
That is why they took this decisions to
close down the mills for a week every
month.

Sir, it has been exp'ained just now
by my friend Shri Indrajit Gupta
how they wanted to kill the jute
growers. They knew very well that
this year there would be a bumper
crop and the jute growers will have
some money. That is why they have
started a campaign saying that there
is shortage of jute, there is not
enough jute for the mills and so on.
If there is not enough jute, there will
certainly be an increase in the price
of raw jute, What is happening in
the market? The price of raw jute is
going down. It has come down al-
ready from Rs 61 per maund to Rs. 30
to Rs. 35,

In this connection, I would like to
bring to your notice what is happen-~
ing in the fish market in Calcutta.
Two days ago the hon, Minister for
Food and Agriculture, Shri Patil, was
there and he assured the Bengali
people about the supply of fish. There
is shortage of fish in the market,
The price of fish has gone up from
Rs. 3 a seer to Rs. 8 a geer. Fish is
the favourite food of Bengali people.
That has now gone out of the hands
of the Bengali people. Bhortage of
fish has caused the price to go high.
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ture. The jute mill owners are saying
that there is a shortage of raw jute,
but the price of raw jute is coming
down. So, it is only the intrigue of the
jute mil owners to kill our poor jute
growers of our  country. 1 do not
want to make any detailed reference
to this, because it has been very
elaborately dealt with by my hon.
friend, Shri Indrajit Gupta and Shri
Aurobindo Ghosal. So, 1 am coming to
the other aspeet of this question, the
congpiracy of the jute mills, the hyena
of finished goods; if there is  low
production and if there is no laige
supply to the market there will  be
a terrific increase in the price of the
finished goods. This, is another reason
why they arc closing down the jute
milly and creating suchg type of crisis.

Then they want to reduce the nuan-
ber of workers in the jure industry.
Just now, my hon. friend, Shri Indra-
Jit Gupta, has quoted figures from the
bullct.n of the jute mills to show how
they have reduced the number  of
workers employed in the jute  mill
industry. A few yearg ago, the num-
ber was more than three !nkhs, but
now it has been reduced to two lakhs
Even among the two lakhs workers,
there are 70,000 workers who do not
enjoy any amenities, because they are
kept as temporary workers. Ever the
tribunal awarq said that one-third of
the badli workers must be taken as
permanent workers, but the m'lls are
flouting the decision of the Tribunal
and keeping nearly 70,000 workers as
temporary. In this way, the jutc mills
are tryving to reduce the number of
workers in that industry, They want
to make more and more profits with a
smaller number of workers  They
know very well that unless the? create
such a grave crisis, they will not be
able to redure the number of workers.
We all know very well how our
country is suffering from the unem-
ployment problem. Now, if this crisis
Is allowed to go on, the army of the
unemployed will increase by the ad-
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ditional of unemployed workers of the
jute industry.

It is a very dangerous situation that
has becen created by the jute mills in
our country. So, Government must
take a firm stand to deal with this
matler. They should not be afraid of
dealing with the jute mills. This js a
noble industry and iy should not be
allowed to be run by these monopo-
lists, who are not in the interests  of
our country. Neither are they in the
inte. ests of the poor cultivators of the
jute industry. They are only after
profit and their greeq will take this
industry to thg verge of ruin. Now
the time is in our hands and if the
Government stand firmly they will be
able to tackle this complicateq situa-
tion by taking some firm stand in this
matter.

A ~ugpestion has alrcady been put
forward for fixing the price of raw
jute. Sccondly, the Chief Minister of
West Bengal has written to the Cen-
tral Government to buy raw jute. The
Centrz! Government must  create a
buffer stock. Either through the STC
or some other organisation, they must
buy all the raw jute co that the mill
ownere cannot  get any opportunity to
dupe the poor jut: growers. Thirdly.
there should be control of the export
trade The export trade of the jute
industry must be in the hands of the
Government. At the same time, Gov-
ernment must think about the nation-
alization of this vital industry, Even
the INTUC has demanded thc nation-
alisation of thig industry. This import-
ant indusiry should not be left in the
hands of a few handful of monopoli-
ste, because this is a vital industry. So,
this industry must be nationalised.

1 cannot understand why the Gov-
ernment is afraid. A small country
like Cuba with a population of 72
lakhs only has been able to nationa-
lise all big industrics. They  have
even able to nationalise the American
busine s standing on the nose of the
powerful American Government. They
have been able to nationalise all the
important industries in Cuba. We
being a very big country and a very
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powerful Government, why have we
not been able to nationalise all the
important industries? The Govern-
ment must think over it and must
nationalise the jute industry without
delay.

At the same time I must tell the
Government that if they do not take
a firm decision regarding this the
situation will go out of hand. The
workers have already started a move-
ment. T am coming from Calcutta. 1
have been there for over a weck and
had also to address a number of meet-
ings where thousands of workers
gathered. I have secn  how  the
workers are being faced with misery
and how they are aggrieved with the
attitude of the mill-owners and at the
Same time with the attitude of the
Government. They are  seeing by
their own eyes how a handful of the
monopolists arc¢ flouting the instruc-
tions of the Government and are run-
ning the idustry according to their own
whims. That is why the workers have
decided that if the Government do
not take adequate measurcs to give
them proper relife they will take fur-
ther measures. They are  going 1o
hold another conference on the 27th
of this month. This conference will
be held together wilh the jute
growers. After that a  State-wide
movement wil! be started. That
movement will be started by all the
democratic organisations of  West
Bengal. 1 can tell this House that if
now some sort of a decision is not
taken, there will be a general strikc
not only in the jute industry but in
all the industries of West Bengal.
because it is not only a menace to the
workers of the jute industry but it is
a menace to the workers of al! the
industries. It is not only the problem
of the worker but it is the problem
of the jute growers and of the peoplc
of our country. This is the problem
of our national economy. If tLi:
thing is not checked. our national eco-
nomy will be ruined. It is in the in-
terest of the country, in the interest
of our cultivator and in the interest
of our workers that the workers of
West Bengal have decided to go fur-
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ther if the Government does no! take
any firm decision to deal with this
handful of monopolists who want to
play with the lives of lakhs of poor
workers and with the lives of the cul-
tivators. They should not be allowe.i
to play with the lives of our national
economy. That is why I will urge
upcn the Government to take a firm
decision without further delay.

Shri A. C. Guha (Barasat): Madam
Chairman, yesterday also a similar
subject was discussed and I think all
the speakers more or less pressed for
three points, namely, for the fixation
of a minimum price for raw jute, for
the ubolition of intermediaries in the
purchasce of raw jute-who are actually
speculators and agents of  the mill-
owners and for the export trade of
raw jute to bhe taken over by the
State Trading Corporation, Today the
debate is particularly about the fixa-
tion of minimum and maximum prices
of raw jute. Several times this
maiter came up before this House and
the Government's plea was that jute
goods being an export commodity it
will be very difficult for the Govern-
ment o fix 4 minimum price of raw
Jute Thewr argument on thig point has
glmost gone so far as to say that it
will ruin our export market and we
shall lose the entire foreign exchange
we have been getting. That js a wrong
apprehcension of the Government. Last
year's experience has shown ux that
even at the rate of Rs. 60 or 65 per
maund of raw jute, the jute industry
has been able to maintain itself.
Another apprehension of the Govern-
ment i« Pakistan has not only raw
jute, but it hay also started the manu-
faclure of jute gooos; we have always
to compete with Pakistan and if we fix
any minimum prices for raw jute,
that may give undue advantage to
Pakistan

1 think the Government know that
Pakistan, several years ago, establish-
ed a gort of government monopoly.
I think jute Board or something like
that is the name of the institution
which controls the purchase of raw
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jute and also the export of jute goods.
I think they have also fixed some
minimum price and maximum price
for raw jute. If Pakistan could have
done this and yet maintain—not only
maintain, but develop their export
market—in  manufactures of jute.
goods I do not know how Pakistan
competition can prevent us from fix-
ing prices for raw jute. The cxpe-
rience of the last two years should
have made the Government somewhat
wiser. In 1959, the price of raw jute
was as low as Rs. 20 per maund. In
1960, it went up to Rs. 60 and 65 per
maund. Yet the industry and export
of jute goods went on. But no indus-
try can survive with such a rapid and
sharp variation in the price of raw
materials

In 1947, after the Partition, the
position of raw jute supply was very
precarious. Bengal, Assam and some
other States were particularly asked
to switch over their agricultural pro-
duction from paddy and other things
to jute. Bengal did it at the sacrifice
of her production of paddy. For that.
Bengal has had to  suffer all these
years. They have had always to pay
a higher price for rice which is the
main or practically the only food for
for Bengalis. The cultivators of
Bengal, Assam, Bihar and Orissa have
produced raw jute in sufficient
quantity. It is the obligation of the
Government to protect the interests of
these cultivators who have produced
raw jute which is of strategic value
for the Government. Now, if the
Government fail to give protection to
the cultivators, they should realise
that the cultivators won't grow raw
jute as actually they did last year. If
this year also the cultivators are let
down and their intcrests are sacrified
to the interests of the jute millowners,
next vear also, they won’t grow raw
jute. The Indian export trade will
suffer and India will have to depend
o1 the mercey of Pakistan for the
supply of raw jute at whatever price
Pakistan Government may fix.
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This is the position with which we
are faced now. We must ensure a
proper and adequate production of
raw jute in this country. If that is
the policy of the Government that
adequate raw jute has to be produced
in the country, there is no other
alternative but to ensure a fair and
economic price for the cultivators.
This is the simple proposition before
the Government and before the
country. I can understand that in
view of the fact that jute goods are
mostly export commodities, though
there have been some recent increase
in the internal consumption, there
muy be some difficulty in having a
rigid formula about fixation of prices.
Prices may vary according to market
conditions and also according to the
cost of production for the growers.
But, as i the  case of the cane
growers, if necessary, the Government
shouidg subsidise the jute growers In
1959, I made g proposal that the Gov-
crnment  should give some  price
support to the jute growers. In that,
at the maximum, they might have to
incur a loss of not more than Rs. 2
crores, but they might have made
some profit also. Nobody was sure of
that. Buit Government ultimately
took up the proposal half-heartedly
and gave it at the last moment to the
STC, which could not do much at that
late stage.

The question of creating a buffer
stock has also been raised by the
Chief Minister of West Bengal. He
has suggested that the trade and the
mill-owners should create a buffer
stock. 1 would not support that pro-
posal. The buffer stock is to be
created by Government. Qur Chief
Minister’s argument is that in certain
cases, the mills or the intermediaries
may decline to buy this stock, and
the cultivators are not in a position
to hold this stock also. Therefore. he
suggests that the mills and the trade,
that is. the intermediaries who pur-
chase raw jute should combine 1n
trke the buffor stock from the jute
prowers. 1 would sugges: that this
funct:on should be taken over by



5009 Resolution re:

Government. Only  Government
should take over the buffer stock. If
the taking over of the buffer stock is
left to the mill-owners or the inter-
mediaries, then the jute growers can-
not get a fair price.

If at this stage any rigid price fixa~
tion is not possible, I think at least
a price support policy can Dbe
immediately initiated to ensure that
the ju'e growers will get a fair and
an economic price. We are not going
to accept the proposal that to ensure
a fair and cconomic price to the jute
growers would mean the ruination of
the jute industry and the ruination of
our jute export trade; I think .he
House cannot accept that argument
and the country cannot accept that
argument. If necessary, the jute
growers will have to be subsidised,
as we are subsidising in a sense the
sugarcanc growers of the country and
we are also subsidizing the export of
<ugar to other countriecs In what
way Government will do it is not my
concern, but Government must ensure
that the jute growers will get a fair
price; they may do it by fixing a
minimum floor price or by giving
price support or by the taking over
of the entire produce of raw jute by
the STC or by some other Govera-
ment machinery and thep selling the
raw jute to the mill-owners at a
price which may be economic for tne
industry; und if there is any loss,
then, Government will have to suffer
that joss. That the jute growers
should be asked to produce jute and
then their interests should be Jet down
or should be sacrificed, is a position
which I think no Government can
accept and which this Governmeat
cannot accept.

Another question that 1 sbould hike
to raise in this connection is this. All
along. in the rura] economy of Beng:l,
there have been two main crops,
namely jute and paddy. But in the
rural areas, thev alwav; used to
maintain some =ort of pari'v between
jute and paddy price. But that pari*y
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is not being maintained now. I think
the ratio was that the price of onme
maungd of jute should give two maunds
of rice. 1 think that that was the
ratio that was prevalent in the rural
areas.

But wha! is the position now? Ia
1951, one maund of jute would give to
the jute growers about Rs. 20, but
rice was selling at Rs. 30 even in the
rural areas. Now, the price of jute
in about Rs. 30. I am not sure if
Rs. 30 1s the price in the rural market;
[ think in tke rural market, the price
ic somewhay lower than Rs. 30; rhe
cultivators are getting not more thun
Rs. 25 or 27 per maund. And the
price of rice js also about Rs., 27 per
maund. So according to the standard
of the rural economy, the cultivators
of jute are suffering. If they go on
suffering, then during the next year,
they would not produce any .juic.
The parity between jute and paddy
or rice price should be maintained,
and that should be the standard for
the fixation of the price for jute, if
they decide something on these lines.

Another bane of the jute industry
1 .peculation, The Forward Market
Commission have failed to deal with
this maiady in the Calcutta trade.
This speculation existy right from the
bottom up to the top, that js, from the
purchase of raw jute up to the cxport
of jute goods The only way to stop
this is for th. State to intervene and
take over th. purchasc of raw jute as
well as the export of jute goods. Thix
speculation is harming our natjonal
cconomy. 1t ig also harming the jute
growers.  As for the workers in the
jute mills, 1 think they are not very
much affected by this speculation, ex-
cept that the millowners in different
forms make huge profits but dn not
give proper remuneration to  the
workers. But that is another point.

There is always a gap between the
rural market price and the mill-gate
prce. The gap should not be more
thap Re 2 or Rs. 8. Gencrally, row
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the gap is between Rs. 7 and Rs. 8.

This is due to the undue profit of the:'

intermediaries. This also should be
stopped. That can be done¢ only by
the State Trading Corporation or same
other government machinery stepping
in and taking over the functlion of
supply of raw jute to the mills.

Yesterday, the question was raised
about the block closure of jute mills.
I do not know if Government have
made any assessment of the stok posi-
tion before they decided thal the jute
mills might be closed ¢n bloc for two
weeks. They were demanding closure
for the thirdg weck also. 12} per
looms have already becn sealed. They
are asking for the sealing of another
18 per cent. The working hours were
reduced from 48 to 45 to 40 and then
to 35 per week.  The question is whe-
ther the stock position would justify
such reduction in production

1 think last  vear—if I r.member
aright—when we tried to make an
assessment it was estimated that the
production and carryover of the vear
before would be nearly three or four
lakh maunds less than the  require-
mentg of the industry. Then  there
was some import from Pokistan so the
shortage was too small to justify all
these—block  closure, reduction  in
working hours and sealing of looms
I am not surc if Government have
made any correct assessment of the
stock position before they agreed to
all these measures tending to reduc-
tion in the production of jute goods.

The quantity of jute goods pro-
duced last year was fairly less, but
the price was high and so the manu-
factures had not to suffer. They had
their full quota of profit. I think it
wag larger because they have not to
pay so much for labourers and they
have not to pay for so many other
things. So by producing less, they
have not suffered in profit. They
have had their full quota of profit.
This position should also be taken
into consideration. By reduction in
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the production of jute goods, the

national economy might have suffer-
ed, but not the millowners.

Another thing which Government
should consider at this stage is the
guestion of proper cost accounting in
jute mills. The NIDC has given huge
amounts to loans to the industry.
Shri Indrajit Gupta mentioned the
figure of Rs. 4 crores, thai also Ithink
at a concessional  rate of interest.
When Government have advanced so
much money to the industry, they are
entitied to have a correct cost account-
ing of the manufacturing process. 1
am afraid that has not been done.
The industry has aiways been avoid-
ing u correct costng of the process of
manufacture.  Sceing all these things,

1 feer thar the  Government should
immed:ately mitiate some policy  to
give price support to the raw jute.

Ty may do it by fixing the minimum
price or by purchasing the raw jute
through  the STC or through some
other Government  machinery at  a
fair price fixed by the Government.
That is for them to decide. If there
are administrutive  difficulties, they
should be looked into. We, Members
of the House sitting in this side or
that s:de, may be accused of having
some political games and not being
able to understand the jntricacies of

the administration. But the Chief
Minister of West Bengal is a res-
ponsible person and he has also

advocated fixation of minimum price
of raw jute. The demand is logical
and consistent with the principles of
economics and the Government should
take it up. It has further been
strengthened by the support of a man
like Dr. Roy. This is the time for
the Government to make up their
mind about policy as to how they will
protect the interest of the jute
grower. They may fix a minimum
price; the price may vary according
to the circumstances. At the time the
raw jute comes to the market, the
millowners have always been able to
get them at a cheaper pricee. In
August and September, they will not
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show any eagerness to purchase raw
jute so that the price may go down
abnormally. These tactics are adopt-
ed by them every year. This year
there is not much carry over from
the last vear and there will be some
demand from the mill owners for the
purchase of raw jute. So they have
taken to sealing the looms and reduc-
ing the working hours and also block
closure. Government should realise
the s'gnificance of these tactics and
take some steps to ensurc the interest
of the growers. How they should do
it, 1 am not going to enunciate; nor
am 1 going to mention any specific
formula. It is for the Government to
decide and to ensure to the growers
<1 that they can get a fair price. Only
then they can grow jute: otherwise
they will not grow jute.

Shri Surendranath Dwivedy
(Kendrapara): I am glad that the
House has an opportunity to discuss

this very important problem.  Several
times before 1 have mysell given
notice of resolution like this but  un-
fortunately it never came in the
ballot.

1 will confine myself to the Resolu-
tion before us-——not the motion  that
was  discussed  yesterday. In this
resolution  there  is a demand  for
minimum and maximum prices. 1 da
not know whether it is feasible or
possible at this moment (o fix a
maximum price.  Probably my friend
the Mover of this resolution has
a'readv indicated that that is not the
immediate issue. The problem s,
since jute is one of the important
money crops, we want its production
to increase in this country. It earns
us gnod foreign exchange and all sorts
of encouragement are given by the
Government to sec that the creage
under jute is increased. In vicw of
this. is it not high time that we
considered this aspect, namely. how
it is that the jute growers are not
very much interested in growing jute
to the extend that we need” It cannot
be complained now that we suffer
very much in respect of the quality
of jute as it was several years back
The quality has very greatly im-
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proved in the last three years. But
the jute growers in this country have
been really given a raw deal by the
Government. The question of fixation
of minimum price has been gone into
very many times. A committee was
specifically appointed for the purpose
and it had taken into account all the
points which my hon. friend men-
tioned. The cost also was taken into
account and they made out a case
showing the names of the State
and the cost per maund in the matter
of the production  of jute in each
State. 1 think after that, 1t was
necessary that the Government should
have fixed a minimum price—not
uniferm price for all the States which
produce jute —taking into considera-
tion the co-t of production as worked
out by the committee. 1 think it was
the S R, Sen committee.

We find hesitancy. It is known that
in 19549 the jute growers did not get a
price which would encourage them at
all to take to jute cultivation. and
as has been pointed out, because of
thut  the  ute nereage netually
decreased.  The people diverted thesr
cultivation to other crops.  The Gov-
crament at that time came to the and
of the growers in the sense that thce
Stale Trading Corporation came in o
purchase the juie. But ot what time?
It wa~ at a time when the jute  had
alrcady gone from the hands ©f the
jute growers to  the middlemen,
Practically wherever  they have tried
to purchase jute. it is a very insigni-
ficant quantity that they could get,
and the growers actually d'd not  get
the benefit. It was expected that the
same policy would be extended next
year. But that was not done. In
reply to a question of mine in  that
respect. we were told that gince the
jute price is quite profitable, as it is
in the¢ market now, they do not think
that it is necessary to extend that
facility. That is, the Government do
not want to follow a policy to give a
stable price in which jute growers
would feel encouraged to stick 1o the
production of this very important
crop. Government Ilcaves it {0 the
sweet will and mercy of the mill-
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owners who manoeuvre the market
according to their convenience.

Even now, in the Jute Bulletin
published by the Indian Central Jute
Committee in June last, it has been
said that the mills werc not keen to
take up quotas of raw jute which they
hope«. ..ould sell cheaper as the
time for the new crop arrivals drew
nearcr. That is the real point. The
mill-owners, since they are the only
purchasers, manoeuvre to sec that, at
a time when jute growers are
anxious to part with their jute, either
there i mo wagon supply or  they
have not the capacity to buy it or
they resort to so many means—I think
that is part of their game now—such
as the block closure of the mills tn
prevent the jute growers to get fair
prices. So, the whole question arises
as to whether we want to sacrifice
the interests of the growers for the
sake of a few millowners.

It is a question of principle. In the
Five Year Plans, the rural sector is
being neglected. Are we going to
introduce a policy in which we will
only produce for the interest of the
industry or really we want to give a
stable basis to the agriculturist in our
economy? It has Dbeen argued,
becruse, so far as know, the
Ministry of Food and Agriculture 1s
in favour of a minimum price. The
Minister of Fooq and Agriculture
himse!f has been quoted. He is
reported to have said—-of course speci-
fically he has not said it—that they
are going to fix a minimum price here
and now. I think that in 1957 or
thercabouts, it was decided that a
minimum price for agricultural com-
modities would be fixed. A minimum
price for cotton has been fixed, with
the result that the cotton-growers
have been benefited and cotton culti-
vation has been encouraged. So. the
Agriculture Ministry is in favour of
it, who is coming in the way? Pro-
bably the Commerce Ministry, which
looks after the interests of the traders.
the bucinessmen, the profitecrs. wou'd
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like to sacrifice the growers. There-
fore, if you take the overall planning
into consideration and want that the
jute growers should play their part
as well, it is highly essential that this
policy should be fixed once and for
all.

1 would alsp suggest that if thi; is
not possible this year, even now the
Government can immediately come to
the aid of the growcers in the sense
that they can take over the purchase
of jute. The respective  State Gov-
ernments may be asked to purchase
jute from the growers and the STC
should take the rezponsibility of
cuppllying it fo the mills. 1 would
go so far as to suggest that if the
only hindrance is our export markaot.
then lct the STC take up the export
market also. If that is done, 1 think
probably the growers would get some
relief.

In Orissa we  suffer most on
account of such a policy because
there is no jute mill in Orissa, although
the production of jute is sufficient
for the establishment of a jute mill
in Orissa. As far as I know, demands
have been made by the Orissa Gov-
crnment. We were given the
assurance in a conference which wa-
held in Bhubansewar last year when
we were discussing the State’s Plan,
that the State Government is advocat-
ing and has asked the Central
Government assistance for setting up
a jute mill in Orissa. Setting up of a
mil! in Orissa would give the growers
about Rs. 5 or Rs. 6 more per maund
than what the growers are gett'ng
todav, because there is always a
variation between the Calcutta market
rate and the rate at wheih jute is
purchased from the Orissa growers.
That i< also not done. Several times
thi: o estion has been rawed. One
doex n-t know: I was told that when
the refvrence was made to the Govern-
ment of India, they bave sent a com-
munication giving thelr views to the
Orissa Government. 1 would like to
know what is the position about it,
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whether the Government or Orissa are
ready to accept their proposals or is
any attempt being made to see that one
of the concerns in Calcutta is trans-
ferred to Orissa or a new mill will
be set up. If at least that is done,
the Orissa growers would get some
relief from thig existing horrible state
of aflairs.

1 do not want to rcpeat the argu-
ments  already advanced,  because
from all sides a verv reasonable case
has been made out for the fixation of
a fair minimum price to the jute
growers. I would, therefore, urge that
1 ix not too late. It is the first year
ot our Third Plan In two Plans, we
have neglected this important
problem. 1 would appeal to the Com-
meree Ministry not to stand in the
way, but accept the suggestions of the
Agricalture  Ministry; and, the State
Governments to fix a minimam jrice
for jute.

Shri  Prabhat Kar (llooghly):
Madam Chairman. the other day, the
Chairman  of the Indiay Jute Mills
A- Heiation while  delivering  his
Chairman’s spcech  before the share-
h~tders stated that the prospect:  for
the jute goods in the Third Five Ycar
Plun apprared promising, and it was
a real key ensuring adequate supply
and cconomic price both  to the
grower and the mills. He stated also
that as regards the industry it must
ensure that prices do not in future fall
to a leve! that makes the grow ng of
jute non-attractive to the cultivators
which did occur in 1958-59 This 1s
what the Chairman of the IJMA
stated. In the statement issucd by
the Ministry of Commerce and Indus-
try we are fold that the decision for
the block closure was taken to tide
over a period of difficulty caused by
the acute shortage of raw jute and
designed to result in further economy
in the use of raw jute pending arrival
of the new jute crop.

Madam. I place before the hon.
Minister the report of the market
during the last few days. On the 8th
August raw jute was quoted at Rs. 48.
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On the 9th, the report says: “Jute
market is quiet—some business s
reperted for ready delivery goods but
buyers are generally reserved”. On
the 16th August the price was Rs. 37.
The market report says: “The Jute
market is very quiet—more and more
scllers are in evidence particularly in
new crop jute, but mills reserved and
very little business is passing." On
23rd August the price quoted was
Rs. 34, The report says: “Market is
very  quiet—scellers  continue to  be
keen  for business but only small
scattered  ready delivery jute is
passing”  Yesterday the quotation in
Calcutta Market was Rs, 82

Here ic a statement of the Ministry
that the block closures were necessit-
ated by the shortage of raw jute, and
here is the market report which suys
that the sellers are in the market and
the buyers are not buyving. 1f there
is a4 shortage for which there has been
a block closure, why is it that in the
market today there is no buyer in
sp'te of the fact that sellers with the
new crop are coming into the market?
I have quoted the Calcutta prices from
8th August when it was Rs 48 to 24th
August when 1t was Re. 32, These are
Calcutta prices. There must be a gap
of at least Rs, 2 to Rs. 3 if not more
between the prices in the villages and
the prices in Calcutta. It is more, as
Shri Gupta savs. generally.

So all this gituation that was created
in the jute industry was done with a
purpose to bring down the prices of
jute. The Jute Mills Association says
that it must ensure that the prices do
not in future fall to a level that makes
the growing of jute less attractive to
the culivator and herc is the action of
the same Jute Mills Association in not
purchas‘ng the jute when it comes to
the market with a view to force the
price to go down every day. Why is
it %0? Because, the poor cultivators
have no holding power. When the
jute is ready, unlesg they sell it, it will
be difficulty for them to start working
again in their flelds, becsuse they will
have to start the next showing ses-
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[Shri Prabhat Kar]

son, and unless thsy get the
money, it is not possible to do that.
Therefore, today they are being forced
to take the raw jute to the market and
try their level best to sell it. They
can hold for 6 or 7 days, and not be-
yond that. It is impossible for them
to hold on and they will not be able
not only to carry on the work for the
next season but even to live. There-
fore, they have got to sell at any »rice
to the buyers. Here is a news item
from the Statesman that the scllers are
insisting on the sale but the buyers
are not. I want to know whether any
explanation has been obtained from
the Indian Jute Millg Association. I
do not say that it is with the conni-
vance of the Government that they
have ordered the block closure, but I
do say that they were intelligent
enough and they had the ingenuity to
confuse the Central Government and
to get their permission for the block
closure. If that is not g0, I want to
know whether any enquiry has keen
made as to why if there was really a
shortage they are not’ purcaasing jute
from the market. As I said earlier, it
was with a view te pull down the price
of jute that the block closure was
ordered.

17 hrs.

Today we find we are in a somawhat
better position because, all of a sud-
den, all the high-ups in the Govern-
ment, both Central and State, have
started thinkng that it is time that we
thought of fixing the minimum price of
jute. It is a good sign, no doubt, but
it was done because of the force of the
movement that has been launched in
West Bengal. In West Bengal jute is
not only one of the most imuortant
cash crops, it is one of the most im-
portant industries which Dbrings us
about Rs. 150 crores to 160 crores of
foregn exchange, If there 15 any
trouble in that industry, the whole
economy of Wesy Bengal will find it-
self in a difficult position. That is why
today starting from the Chief Minister
of West Bengal every one started mak-
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ing statements—I think &hri S. K.
Patil has also made a statement—that
the time has come when it is necessary
that we should fix the minimum price
for raw jute,

I would suggest how the price of
raw jute has to be fixed. We have got
to remember that before partition we
had roughly about 6 lakhg bales of
cultivation. After all our efforts, I
think now 20 lakhs to 25 lakhg of bales
of jute are being cultivated. Since we
enjoy a monopely on jute, it is neces-
sary that more acreage should come
under cultivation of jute. But that
can be done only if a fair price is
assured to the peasant, to the cultiva-
tor. But no effort has been made in
that direction.

In 1958-59 the price went down to
Rs. 20 per maund, and the Central
Governmeni, the powerful Ceilral
Goverinment, and the State Govern-
ment sitting over us, never bothered
whether within Rs. 20 it was possible
for the cultivator to produce this one
maund of jute and yet continue to
grow more. Rs. 20 per maund was the
Calcutta market price. In the village
it was probably sold at Rs. 18 or 14 a
maund, But nobody bothered about it,
because of the strong forces of the
IJMA, which were the deciding factor.
Everybody submitted to them. I had
pointed out that it has now gone down
to Rs. 32 in Calcutta according to re-
ports and no business is taking place.
So, in the villages the price may be
Rs. 25 or 26. I do not know what is
the price today. Ut might have gone
down even further. That meang that
it is going to that stage which existed
in the year 1958-59 and, accerding to
the Chairman of the IJMA, that situa-
tion should not be created.

I find that om principle they are
accepting that the minimum price
should be fixed. If the price has to
be fixed, we have got to take into con-
sideration exactly how we are going
to fix the minimum price. So far as
the cu'tivators are concerned, this

hed
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agricultural produce has got a very
queer situation to face.

17.66 hrs.
[MR. SPEAKER in the Chair}

So far as industrial production is
concerned, Government alwaygs allow
not only a certain amount of profit but
a big profit in the hands of the indus-
trialists. Whenever they fix the price
they see that this price fixation enables
the industrialists to ca'n a huge
amount of profit. Whenever the ques-
tion of tixation of price of agricultural
produce comes up they always try to
look to the interests of those mill-
owners who buy the agricultural pro-
duce, whether it 1s the question of
sugar or of cotton. It will be seen so
far as the question of jute is concern-
ed. That means thay it s the Jute
Mills  Association which  will decide
what 15 to be the minimum price of
jute 1 would only request the hon.
Minister thag when they decide about
fixing the minimum price and when
they fix the minimum price the most
important thing that they have got to
tak. into consideration is the cost of
production  Here the question (s not
of raw materials as such by which you
can find out cxactly how much raw
materials are required and what is
the cost of production. Here the most
important thing is the labour thay is
emploved bv the cultivator and also
the difficultics that they face. I hope
the hon. Minister has seen the process
of retting of raw jute and what diffi-
culties they face. Also, they have got
to take into consideration the general
commoditics’ price and the price of
foodstuffs which the cultivators have
got to use while deciding the minimum
price for jute. Today the LIMA also
agrees that there should be a minimum
price. But what it hag suggested is:
Let the IJMA decide whatever the
minimum price is and they will
accordingly d'rect their units that they
shall not purchase jt at Jess than that
price. 1 am opposed to allowing the
IJMA to decide the minimum price.
The minimum price will have to be
fixed by the Government. The mini-
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mum price which will be fixed by the
Government will have to be adhered
to by the IITMA. This is the first thing.

The second thing is the question of
the buffer stocks. It has been sug-
gested that the buffer stock also will
be in the hands and management of
IJMA. I am against that. The buffer
stock will have to be maintained by
the Government and will have to be
crcated by the Government.

These two things will have to be
remembered. While fixing the mini-
mum price, as | have said, the most
important factor ig the cost of produc-
tion which ig not the cost of production
of raw jute. That will have to be
taken into consideration. During this
season I had been in the districts and
have seen how the cultivators with the
expectation of a good price were lry-
ing to save thewr crop from the uttick
of insects. During this period there
was an attack of the insectx on jute. So
many cultivators have faced difficul-
tics 1 know of one or two cases
where the cultivators have died be-
cause of using insccetweides where no
direct:ons were given as to how exact-
ly to use them. In order to save the
crop so that they may get some money
thev have given their lives. The love
that thev have got for their produce,
the difficulties that they face in sowing
the crop and in taking it to the market
should be taken into consideration,
which cannot be dicided by the price
of th¢ raw materials. while fixing the
minimum price of jute. 1 wish that
this matter should be decided here and
now. No time should be allowed to go
because, az 1 have pointed out, daily
from the 8th August the price is going
down. On the 8th August it was Ra.
48!- a maund. By the 24th August jt
has come down to Rs 32/- a maund
In the Calcutia markct. 1 do not know
how much less ft is [, the vil'age
where the money is actuslly being
given to the producer. I would
request that the hon. Minister take
cognisance of these factors while de-
ciding s minimum price for jute
production.
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Shri Bibhuti Mishra
rose—

(Bagaha):

Mr. Speaker: 1 thought the hon.
Minister is likely to speak. Shri
Bibhuti Mishra has not spoken so far?

Shri Bibhuti Mishra: No. Yceswer-
day, you told us that on¢ hour more
will be given and we will be givea an
opportunity.

Mr. Speaker: [ have no objcction,
I understand there was a Resolution
relating to jute and they agreed that
that Resolution and this may be taken
up together for discussion. The hon.
Member was not present here when
those proceedings were  ceonducted.
Anyhow, 1 will call upon him. He
may speak.

Shri Tangamani: 1 wanted to speak
the other day.

Mr. Speaker: I know. He must have
cvome carlier, Hon. Memberg cannot
dictate to the House. Let the  bon.
Member go on,

Dr. M. S Aney: May 1 know whe-
ther the debate is on the Resolution
or the Motion?

Mr. Speaker: Both were tuken to-
gether,

Dr. M. S. Aney: That motion is an
altogether different thing. The Reso-
lution that was moved today is for
fixing of minimum prices.

Mr. Speaker: Very well.

Shri S. M Banerje~: These ar¢ con-
nected matters. The shortage was due
to the price factor. These are all
combined.

Mr. Speaker: Both rclale to the same
matter whatever may be the wording.
Further discussion on the statement
la:d by the Minister regarding the
block closure observed by the Indian
Jute Mills Association owing to scar-
city of raw jute raised by Shri Indrajiy
Gupta on the 24th August, 1961,
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The same thing; what is the diffe-
rence between the two?

Dr., M. S. Aney: The Resolution
deals with the fixing of minimum and
maximum prices of raw jute. That
motion arises out of some statement
made by the Minister as regards block
closure of the mills.

Mr. Speaker: 1t 1s on that now.
He made a statement about the closing
of mills. The discussion is about that
matter. The Resolution is:

“This House is of opinion that
minimum and maximum prices of

raw jute should be statutorily
fixed and enforced.”
I thought it was only a  motion to

fix maximum and minimum prices,

yuescerday.

Shri Surcendranath Dwivedy: Thnese
Lre ¢onnected matters; all these were
1elerred tol

Shri Kanungo: Both 1li¢c motions
cannot be scaparated. As a matter of
fact, the subject matter  cannot  be
separated. It 1s a coincrdence that this
has come up today.

Mr. Speaker: The Resoluticn is
over. I w.ll put the Resolution to the
vote of the House after hearing  the
hon. Minister, With regard to both
the Rcsolution and the discussion, 1
am puiting 1t (ff. No more discussion
on the Resolution. 1 will allow Snri
Bibhuti M shra to sprak on the matter
of urgent public importance and call
upon the hon. Minister to reply both
to the Resolution and the discussion.
Then, 1 will put both these matlers to
the House. On the discussion, there
is no question of voting. I will put
the Resolution to the vote of the
House.

Shri Prabhat Kar: In that case,
Shri Indrajit Gupta has a right of
reply.

Shri Indrajit Gupta: Five minutes
to reply to the Resolution.
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Mr. Speaker: All right.

st (wyfa (e (amEr) @ W
wwrg, gar fedy fafaet gew
A S % WTE & OHEAT A
fear wm% gmfaxr = fa=i
g T 99T 2 6 I &4-
F|ET 9 AT sy EAV HAZT €T
A m # o Ay 7ga fam
& WogT ¥ AT 4 AT § ) I
LG CA M (L O A
SWET & 491 ¥ o§EgT EW

# qgAr @zar g tv e aAme
F F1 FETR 41 gwe fafaer
wEg 7 w2 f£ Faw N FweA
21 WA qITR BET AT g UR
JATE F1 J2 1 FAfe, faan q=amof
a w2

“Earlier, the Union Minister Mr.
Gulzarilal Nanda, discountenanced
the idea of a third block closure
of the mills in August suggcsted
by the IIMA. With the new crop
so0 close, he said, every effort
should be made to avert a third
closure.”.
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“The  State representatives
present reported a general incre-
ase in the acreage under jute this
season over that in 1960-61. The
percentage increase was roughly
estimated at 2507 in West Bengal,
ever 50% in Bihar, 85% in Assam,
3097, in Orissa, almost 10097 in
Uttar Pradesh and 66% in Tripura.”
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“We feel that the problem of
jute prices is fundamental to the
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[ fagf fora]

guestion of increasing the produc-
tion and improving the quality of
raw jute produceqd in the country.”.

ferdu g ¥ frmr g -

“For the fixation of minimum
price of jute, all the three criteria,
viz, the cost of production of jute,
the parity between prices of jute
and paddy, and the relationship
between the prices of jute and
Jute goods need to be considered.”.
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Shri Kanungo: Sir, 1 am very grate.-
ful to you and the hon. Mover of both
the motions for agrecing to enable me
to reply to them togecther. 1 am at
a disadvantage because hoth  the
motions have been moved by Shri
Indrajit Gupta whose speeches on
both the occasions have been suave,
elog: -t and pursuasive. In fact
he has becn so pursuasive yesterday
that 1 almost felt guilty of the
serioug accusations which he was
making against the Government.
Fortunately, I have had a night to
sleep over ang recover my balance.
[ also wil] be failing in my duty if
[ do not pay a compliment to him
that he has been very fair and objec-
tive in his analysis of the situation
as it obtains today or in the pro-
jection of the future, barring one
point which I will deal with later.

1 shall deal with this question in
three parts: first., I shall deal with
the problem of flxing a minimum
and a maximum price for raw jute;
second, with the justification of the
two closures in June and July; and
third,—which is not at al] important
at the moment—with the proposed
closure in August. 1 entirely agree
with the broad outline of the jute
situation as mentioned to the House
by Shri Indrajit Gupta. The fact of
the matter remains that in spite of
an increase in the internal consump-
tion, the bulk of jute manufactures
is sold in the export market. In a
competitive export market, it is just
impossible to forecast what is going
to be the demand and supply and
what is going to be the prices. We
have to remember that those halcyon
days when undivided India used to
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have a monopoly of Jute manufac-
ture are goen for ever,

I shall merely quote a few figures
to show how Pakistan which has
better natural facilities in the matter
of obtaining the highest quality of
jute and which is manufacturing ail
jute goods and is progressing in the
export trade. The export of Pakis-
tan in 1955 was 543,000 tons. In 1960,
it had gone up to 1,878,000 tons. We
have also to remember that in the
matter of  availability of  better
quality of jute and also in quality,
Pakistan has a natura) advantage.
We have also to remember that the
manufacturing  capacity for jute
goods is established in Europe: in
Itally, France, and I believe in Ger-
many and Spain also. Raw jute is
now being grown in various other
countries, though the quantity may
be small at the beginning, but it is
natural to e¢xpect that the availabj-
lity will be higher. The manufac-
turing capacity is also being estab-

lished in countries like Thailand,
Burma, etc,
Therefore, we have to remember

that we have to adjust oursclves 10
the conditions of the world forces in
trade and supply and demand, both
in the matter of raw material and the
finished goods, and we cannot take
any unilateral action which is sure
to hurt us in the long run. Assuming
that we get a  bumper crop  of
70 lakh bales, even then, we have to
import a certain quantity of jute and
jute cuttings from Pakistan of the
necessary quality for giving the re-
quired finish to the jute bags and
hessian. 1 hope that sooner than
later, the quality of jute in India will
be improved and the best qulity of
fibres may be available here. I am
optimistic in this respect, because 1
have seen the wonderful progress
in the improvement of quality of raw
jute in UP. in the last five years. In
Orissa also, there has been a little
improvement, but it has been of a
very slow and uneven order. 1 faifl
to understand why the rame improve-
ment in quality and grades has not
been achieved in West Bengal. Pcr-
haps one of the factors is that Bengal
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growers always get a premium price
than the growers at longer distances.

Granted that our minimum require-
ment of raw jute would be of the
order of 70 lakh bales, we were faced
with a situation where we have two
consecutive years of bad crop. Let us
remember that like every agricultural
commodity, the biggest factor in the
availability of agricultural product is
weather and climatic condition. We
know it to our cost how the availabi-
lity of foodgrains, sugar and other
crops is largely conditioned by the
weather condition as it happens every
year.

The House also knows in the case of
cotton, which is another staple 1n-
dustrial raw material in our country,
for two consecutive years, we had a
very bad crop. The result was that
we had crisis ranging between 1960
and 1961. In the case of jute, in 1859-
680 the crop was 57 lakh bales. In
1860-61, the crop was 52 lakh bales.
When we get two consecutive bad
years, the important point I want to
stress is that the carry-over is reduced.
Assuming the crop to be 70 lakh
bales, the carry over used to be 10 to
16 lakh bales. It was reduced to 1
lakh last year. The carry-over is im-
portant because between one crop and
another, the carry-over provides a
cushion on which the prices are con-
ditioned.

So, leaving aside other conditions,
1 will concede straightaway that there
was a scramble for the jute when
there was shortage. There was spe-
culation, a certain amount of cornering
and other undesirable things. In spite
of all that, the basic factor remains
that there was a shortage of a very
high order. Whether the Government
was able to meet the situation or not
ought to be judged by the actions that
have been taken. 1 would like the
House to realise the conditions bet-
ween September 1960 and the present
time. Now the conditions are known
and it is public property, 1 would
very humbly submit that any other
step could have been taken which
would have produced better results.
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It was said by one of the speakers
that speculation hag run rampant. It
did. But I believe the action the
Forward Markets Commission took
had immediate effect. And, all the time
[ wish that the IJMA was half as
strong or as influential as has been
made by the various speakers, 1 would
welcome a particular organisation, an
industrial  organisation which can
carry its members along with it with-
out reservation. The very fuct that
IJMA is spoken of as a well-anit and
efficient organisation which can com-
mand the obedience of its members by
the crack of its whip is not correct to
my mind.

Shri Indrajit Gupta: It can't con-
trol them,

Shri Kanungo: That is exactly
what I say. Therefore, it is no effi-
cient. T would welcome any orgar.isa-
tion of any industry which could be
depended upon for speaking on behalf
of its members. Therefore, 1 wouid
submit that the accusations that have
be en made that the IJMA is a devil
incarnate and the Government of
India has been the willing tools of the
devil is not correct (Interruption).
This shows the eloquence of Shri
Gupta—where I am poor.

The question is whether, as Shri
Gupta has said, there cannot be any
difference of opinion about the
theoretical necessity of having a mini-
mum price of any particular commo-
dity. But the important point is how
and what should be the machine by
which this should be achieved. 1
must straightaway say, Sir, to you,
that we have been considering the
subject from 1951 onwards when the
Jute Committee’s report was given.
The main difficulty has been ¢o arrive
at a figure which would be considered
as the minimum floor price. 1 would
like the House to remember that in
the case of cotton we have a minimun
and maximum price. It has been diffi-
cult to maintain the maximum price
throughouy last year. In many areas
there was no necessity for taking any
operation for maintenance of the floor
price.
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Shri Kanungo. I definitely say that
we had to go in for rationing, import
of large quantities of cotton and com-
pelling the mills to buy a particular
cotton at a particular price because
the ceiling was pierced.

Shri Bibhuti Mishra: But the
growers have never gone up to the
ceiling price.

Shri Kanungo: 1 have no time to
enter into jts details, but I do believe
that even if all the growers have not
got it the organisation of growers in
cotton has been so much strengthened
that today they have got a  definite
pressure on the price in the market.
The point I am trying to make is that
it is easier to regulate the price of
cotton, because a large quantity of it—
in fact, almost the whole of it barring
a few lakhs of bales—is consumed in
the country. Therefore, in coming to
a price for jute, the rational method
would be, and here 1 would differ
from Shri Gupta, to work back from
the export price, which again is un-
certain. To base our calculations on
cost of production will be the most
dangerous thing that can happen.
Firstly, I have yet to find even any
theoretical discussion of arriving at a
price on the cost of production of an
agricultural commodity. We have
tried it in India, and 1 am told on
competent authority that it has been
tried elsewhere for crops and all that,
and, barring a few areas where agri-
culture has become fully commercia-
lised and more or less industrialised,
it is not possible to come to costing of
any agricultural crop. Here 1 am
merely repeating the dificulties. These
difficuities should not hinder us from
trying, and we are trying. The 1967
Jute Enquiry Commission also felt
that when the price of 100 yards was
Ra. 4 t0 48, the price of raw jute
was Re. 24 to 38 S0, when we se0
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the events of the last few years, it is
completely out of joint.

Shri Surendranath Dwivedy: What
was it two years ago?

Shri Kanungo: This ration has heen
found to be inoperative. It does not
operate because of various factors. It
has been quoted very freely by Shri
Gupta and, particularly, by Shri Kar
that when the raw jute prices have
been quoted at Rs. 32 where was the
necessity to feel that there was short-
age.

Shri Prabhat Kar: 1| said the buyers
are not buying.

Shri Kanungo: Yes, Shri Kar's con-
tention was there was adequate sup-
ply of raw jute but because of the
buyers holding back from the market
the prices sagged.

Shri Indrajit Gupta: That is the
contention of Dr. Roy also.

Shri Kanungo: 1 beg to differ. I
have flgures to show that on the 5th
August 1961 the arrivals in Kasipur
and Shambazar were 3,400 maunds
and 37,300 maunds respectively as
against 11,400 and 81,750 maunds res-
pectively on the same day in August
1960. To take another date, 11th
August, one week after that, the arri-
val in 1961 was 4,800 maunds and
the total stock available is 38,200
maunds. On the same day in 1960, the
figures are 16,400 maunds and 76,260
maunds. At a given date, what is the
total stock available?

The daily consumption of mills, 1
told, is of the order of 63,000 tons.
Out of that the total stock position
is this. Therefore if the quotstion is
there, I can only explain it by saying
that there has becen a small quantity
offered at that price. Somebody has
taken or has not taken it, but there
were no goods available at that price
or at any other higher price. It wili
be difficult to dogmatise on the posi-
tion today but after a while it will be
known. Today on the figures avail-
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able of arrivals and of the stock posi-
tion I cannot conceive that there was
a shortage, particularly in view of the
fact that the proposal of the IJMA
for a closure in August was not ac-
ceded to by the Government of India
and by the West Bengal Government.
So there is mo chance of a biock
closure,

Here, I want to refute the suggestion
made by Shri Gupta that there were
certain instructions by the IJMA to
its members to reduce the working
hours or scal looms other than those
which were public property. have it
on the authority of the Chief Minister,
West Bengal, that he has made enqui-
ries and has found that ther¢ were
no such instructions.

Shri Indrajit Gupta: 1 did not :ay
that there were instructions. 1 said
that after the Central Government
and the State Government had disap-
proved of their proposal, they allow-
ed individual mills to do whatever
they chose.

Shri Kanungo: This was done in
consultation with the West Bengal
Government.

Shri Indrajit Gupta: Not the
Central Government?

Shri Kanungo: No.

Shri A. C. Guha: 1 do not think the
West Bengal Government permitted
individual mills to close.

Shri Kanungo: There was no ques-
tion of permission. There were wo
alternatives. What to do in the situ-
ation? IJMA proposed that they should
have block closure for one week in
August. The other alternative before
the West Bengal Government when
they said that they would not agree to
this proposal was that whenever there
was no stock in an individual mill
that has got to close down. There was
no other alternative. It  conceded
that.
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Shri A, C. Guha: 1 do not think
the West Bengal Government con-
ceded that because the Labour Mini-
ter, West Bengal, made a public
statement against this.

Shri Kanunge: I do not know what
public statement he made. That is
my information from the Government
of West Bengal, In any case it is
rational. How can a particular mill
work when it has no stocks?

Shri Indrajit Gupta: By borrowing
jute from other mills.

Shri Kanungo: There you are.

Shri Indrajit Gupta:
cnough stocks.

Others had

Shri Kanungo: No, they hazd not
enough stocks. That point is clear.
There were not enough stocks for run-
ning a day's shift for all the mills
with a 12 per cent closure of loocms.
There were not the physical stocks
available there.

Shri Indrajit Gupta: Had thosc
stocks becn inspected ever by the
Government?

Shri Kanungo: Yes, Sir. Since the
order under the Essential Commodi-
ties Act was passed on the 10th
March, 1961, the Jute Commissioner
has been receiving statements of
stocks and is verifying them.

Shri S. M. Banerjee: What is the
position now? Wpe are fecling more
confused by the statement. Have the
WMA agreed mnot to have block
clasure any more? Have they givem
an undertaking?

Shri Kanungo: The month of August
st is nearly over and the West Bengal
Government and the Central Govern-
ment did not agree to their proposal.
So there is no question of a block
closure now. Inevitably, the damage
has been done which will be very
difficult to restore later on because in-
dividual mills were compelled to close
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down or to reduce hours. Naturally,
there are weak units and strong units
and various other units. If the as-
sociation was strong cnough to carry
all the units together with them, for
the future it would have been better
for all concerned, for Government, for
growers, for labour, for everybody
because an organised industry is a
necessity.

Shri Indrajit Gupta: That means
the Government gave them wrong ad-
vice .You should not have disap-
proved of their proposal in that casc
You are saying it led to worse results
now,

Shri Kanungo: No, I do not mean
to say that. 1 never conceded that
there was a case for block closure.
Particularly, in August. After con-
sultations between the West Bengal
Government and the Government of
India, it was decided that there were
no strong reasons for a block closure
in August. Inevitably, it has hap-
pened. Therefore, as far as the Reso-
lution is concerned, I only beg to say
this. I agree with the contention of
the Mover of the Resolution that it
would be a desirable thing to have a
fixed price—may be a variable fixed
price, depending on  circumstan-
ces. The mechanics, how it has to be
operated, the quantum and the opera-
tion have got to be decided. With
marginal operation in the market by
the Government or by an agency of
the Government, it may be possible
to hold a floor price. It has been pos-
sible in the case of cotton. The only
occasion when we had to operate for
maintaining the floor price was opera-
ting through trade. It was fairly suc-
cessful. This matter ig under active
consideration. We hope in a very
short time to take a decision. We
have not taken a decision because we
are going to discuss the matter with
the West Bengal Government. We are
au fait of the whole matter.

About minor matters flowing out of
it, 1 plead guilty that we did not con-
sult the U.P. Government before we
agreed to the block closure of the jute
mills in the UP. We had to take »
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Shri S. M. Banerjee: Are you going
to consult now about the fixing of
floor price?

Shri Kanungo: I think 1 would.
Anyway, Shri S. M. Banerjee must
concede that the total production of
jute and jute goods is infinitesimal,
in the U.P,

Shri S. M. Banerjee: We have just
said that we have improved our pro-
duction.

Shri Kanungo: That is all 1o your
credit.  Vitally the Wes. Bengat
Government 1s concerneqd  about it,
becaust a large labour force is in-
volved in it. It is a trade on which
the resources of India are vitally con-
cerned,

Shri Indrajit Gupta mentioned thet
there should be accurate costing ot
the manufacturing process. I bel.eve
in the course of the last 3 or 4 y:ars,
at Jeast some of the jute m:lls have
installed cost  accounting gystems, I
believe we have now fair dala where
the costing can by judged.

Shri A. C. Guba: Will their ae-
counts have to be examined by the
Government cost accountants?

Shri Kanungo: Of course, when nc-
casion arises, the Tarif Commission
is fully equipped to do it.

Shri Indrajit Gupta: May | know
whether the Government have, even
today, correct information about the
cost of production of a jute mill, per
ton? Have you got verified informa-
tion? My own information is, within
100 years, they have never divulged
it to anybody, including somc of their
own members.

Shri Kanunge: Naturally, you can-
not expect competitors to divulge. T
do have information, though not full
informatoin, by my own costing of
severs] establishments.
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Shri Indrajit Gupta: They won't
allow your man to go into the miils,
as far as I know,

Shri Kanungo: Some of the sstab-
lishments are co-operating. It is not
all. On their rights they can stand.
They can refuse inspection. They
have rights. Because, untill I pul on
an enquiry by the Tariff Commission
and they are goverened by the Tarc.ff
Commission rules, I have no right to
ask them to disclose information. But
I must say to the credit of.....

Shri A. C. Guha: Is that the position
even under the Industrial Devalop-
ment and Regulation Act that the
Government cannot examine thier
accounts?

Shri Narasimhan. We are not able
to follow the hon. Minister.

Mr. Speaker: Interruptions add to
knowledge. Therefore, I would
humbly submit that the question of
fixing a minimum price for jute brist-
les with many difficulties, and though
theoretically we might agree on that,
we have to do serious thinking about
it. For the current year, I do not see
any danger that the prices will sag
down too low. At least, we are fully
aware of the position.

In regard to another point which
I had mentioned. When 1 paid com-
plaints so Shri Indrajit Gupta, 1 am
only sorry that Shri Indrajit Gupta
and several Members on this side
frankly admitted that this debate on
the resolution and the discussion on
a matter of urgent public imporance
has been actuated by political motives
on account of the coming clections.

16:00 hrs.

Shri Indrajit Gupta: The hon. Min-
jster has got it upside down.

Shri Prabhat Kar: It was no: snid
that this discussion was with any
political motive, but the point that
wag raised was about the statement
<of Dr. B. C. Roy,
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Shri Kanungo: I have airead, con-
ceded my incapacity to meet all the
finer points of logic raised by Shri
Prabhat Kar and Shri Indrajit Gupta,
but amyway, my hon. friend

Shri Guha also has cnoceded that.
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Shri Kanungo: I have already stat-
ed that I hope that the price will not
be allowed to go down very much
now, and we shall take steps to that
effect. But the declaration of a floor
price and a ceiling price will require
careful examination, on which we are
engaged at the moment. I hope the
House will bear with me and will
agree with me that that should be
done, without any eye upon the
elections,

I would request my hon. f{riend
not to press his resolution. As for the
other discussion of course there is no
voting on that.

Shri Indrajit Gupta: At the end of
two day’s discussion. I am very sorry
that we are still left completely in the
dark as to what Government are pro-
posing to do. At least I have not
been able to understand. The whole
thing has been left in the air. I
regret very much that not a single
word was said by the hon. Minis-
ter in aporeciation of the real diffi-
culties, the human and social difficul-
ties of the jute growers. 1 did not
hear a word of svmpathy from him.

He only said that during the last
two years, the jute crop had been a
bit smaller, namely 57 lakh bales and
52 lakh bales, and he wag trying to
convince us that Government had
taken certain action, which was very
good: but he did not tell us, for exam-
ple, what Government did in the pre-
vioug year, namely 1958-58, when
the crop was 66 lakh bales.

Shri Kanumnge: 1 thought it was
fairly known. In any case, Shrl
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Indrajit Guota was not in the Houc2
when 1 answered that point.

Shri Indrajit Gupta: I may not
have been in the House, but I was
there when the jute growers got
Rs. 12 and Rs, 14 for their jute.

Shri Kanungo: It js there on the
record of the debates of the House.

Shri Indrajit Gupta: Anyway, 1
only wish to reply to one point. The
question of Pakistan competition haz
been raised, and also of the advan-
tages which the Pakistan industry is
supposed to have. Well, they cer-
tainly have got an advantage in that
they are having a better quality of
raw Jute. There is no doubt about
that. But I would just point out that
this is a very favourite argument used
by the IJMA also. And it is always
exaggerated. There is no doubt that
competition i growing, because
Pakistan has set up its own industries,
and it is bound to. But the point i:
that there are certain other counter-
acting advantages which the Indian
industry enjoys and which Pakistan
does not enjoy. If these are not taken
into account, then a completely one-
sided picture is presented before the
country.

We must remember that our indus-
try has a start of nearly 100 years,
because the Pakistani industry start-
ed only after Partition. I would just
I'ke to say two things in this connec-
tion. This is what Mr. Jalil, Vice-~Pre-
sident of the Pakistan Jute Mills As-
sociation, the body corresponding to
our IJMA, says. He says that the capi-
tal cost of these Pakistan mills, that
is, the new mills which are being set
up. is much " ‘gher than the capita’
cost of the Indian mills. Actuaally, he
has calculated the capital cost ir
Pakistan at Rs. 27,000 per loom, as
compared to Rs. 6285 per loom in
India. Whose advantage is this?

Mr.  Jalil further says; that deprecia-
tion costs in Pakistan are Rs. 108 per
ton, whereas in India, it works out
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on an average to Rs 21 per ton.
Again, whose advantage is that? He
has further said that labour costs in
Pakistan work out at Rs 70 per ton
more than in India, that is because in
the modernised mills in India, the
number of workers per loom now has
gone down to below 3 per loom—
at one time, it was five or gix—where-
as in Pakistan, it is still 35 workers
per loom. These are Mr Jalil's state-
ments, not mine,

And this is what the chairman of the
Pakistan Central Juce, Mr. Islam, says
in a public statement on the 12th June
of this year:

“He made it clear, however,
that the Government was not hap-
py on the fact that Pakistan's jn-
creased foreign exchange earnings
had resulted from higher price
levels and not from an actual in-
crease in exports which in raw
jute was one-third below normal
and in jute goods substantially
below the 1950-60 level.”,

So though they have some advan-
tages, there are other disadvantages
which they suffer from  Take, for
instance, coal. All their coal has to
be taken from India. They have no
coal of their own. Their position re-
garding electric power is much worsc
than ours, We are in a much stronge
position. The port facilities that our
jute industry cnjoys through Calcuttsa.
which has been built up and develop-
ed over so many years, are not there
in Pakistan because no Pakistani port
has reached yet that stage of deve-
jopment. Then there is the question
of mill stores which are very im-
portant—all manner of stores, shuttles,
bobbins, baling hoops and e¢ven batch-
ing oil. These things are manufac-
tured in India for our mills whereas
there is no manufacturing capscity for
these stores in Pakistan. These things
should be remembered. As far as
contacts with foreign countries are
concerned, business research, and net-
work of shippers and deslers, which
are 8 very important part of the



5c47 Resolution re:

Fixation of Price of Jute

and discussion re: Scarcity

of raw Jute
[Shri Indrajit Guptal

trade, do not virtually exist in Pak-
istan, Even the labour force here is
much more experienced than the
labour force which is growing in Pak-
istan,

Therefore, it is not correct always
just to bring up this question of raw
jute and say that Pakistan is now
so favourably placed that we canno!
compete with them I think this is
a very sad counsel of despair that we
are sounding when our industry has
been in existence for a hundred years
and they have started only a few years
ago and their production ig still a
long long way bchind ou-s. We are
crying and complaining as though it
is impossible for us to stand up before
them even when we are enjoying all
these advantages. If some further
steps arc taken. which we have al-
ready suggested in thiz debate, that
is to say, if our millg diversify their
production and diversify their mar-
kets, if the export trade is properly
canalised, if this instability of the raw
jute market position is rectified and
if the speculation is checked, what is
there to be afraid of? We are much
stronger than anybody else. If you
read the reports from the European
manufacturing countries which the
Minister referred to, you wi!l find that
they are trying somehow or other to
protect their jute industry from be-
ing rendered extinct by the competi-
tion from India. Of course, after
Britain's entry into the ECM, 1 dn
not know what will happen. But that
is a different question,

I do not wish to take up any more
time of the House. T am totally un-
convinced by what the Minister has
said. I am in the dark as to wha!
Government propose to do abou’ the
fixation of prices. All the same, I amn
very gratified indeed that my Reso-
lution has got the unanimous suppoit
of everybody from all sides of the
House who has spoken, I commend my
Resolution to the acceptance of the
House. I do not propose to withdraw
it,

ot fagfe fra: qors wiva frow
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Mr. Speaker: The question is:

“This House is of opinion that
minimum and maximum prices
of raw Jute should be statutorily
fixed and enforced”.

The motion was negatived.

So far as the discussion is conceri.-
ed, there js no motion to be put to the
House,

18.08 hrs.

RESOLUTION RE: CONTRIBUTORY
HEALTH SERVICE SCHEME

Mr. Speaker: Dr. K. B. Meno:n.

Dr. K. B. Menon (Badagra): Mr.
Specaker. Sir, 1 am very thankful o
vou for this opportunity. It is a gresat
pleasure for me to avail of t, becaure
I never thoughy that this would b
taken up today.

I beg to move the following Resc-
lution:

*“This House is of opmion taat
the Contributory Hea'th Service
Scheme for Central Government
servants and members of their
families in Delhi and New Delhi
may be extended to other cities™.

Mr. Speaker: He may continue on
the next day.

18.10 hrs,

RE: SUMMONS ISSUED TO SHKI
KARANJIA

Mr. Speaker: After the Resolution
that was passed here adopting the
report of the Privileges Committ~e
about the Editor of the Blitz and its
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correspondent, I have been informing
the House of the steps that have been
taken from time to time. I informed
the House that I sent summons to the
Editor of the Blitz and also the tele-
gram that I received was read out.
In the telegram a reference is made
to a letter which, it is said. would
follow, At about 3-4 O’clock, 1 got
this letter:

“Sir, I am in receipt of the sum
mons dated the 21st day of August
1961 issued by yuu, caliing me ta
appear at the bar of the Lok
Sabha on 29th August 1861 at
12:15 hours.

I shou'd have been happy to be
able to respond immediately  to
vour summons and appear at the
bar of the Lok Sabha as dire-t-
ed by you. However, I have beer.
legally advised that irrespective
of the personal consequences to
me, I should make an application
to the Supreme Court reguesung
the hon. Judges of the Suprem:
Court to reconsider the judgment
given by them in the Searchlight
case. As a consequence, an appli-
cation is being filed by me in the
Supreme Court today or tomorrow
in this behalf.

Allow me to assure you thnt
this application is being filed on v
with a view to getting a proper
decision from the highest judicial
tribunal of the land on questicns
of principles which affect the citi-
zens ag well as Lok Sabha equal-
ly. As I have siated before, I am
completely in  your hands aud
willing to take the consequences
of the article published on 15th
April 1961 in BLITZ which, to
my great regret, has become the
subject matter of the Privilegcs
Committee’s adverse report on
me

I, therefore, pray that the date
for my appearance in the Lok
Sabha be extended by a fortnigh-.

Thanking you, .. .”

BHADRA 3, 1883 (SAKA)

Issued to

Shri Karanjia

So far ag this is concerned, if anybody
moves it, I will place it before the
House. It need not be now; the
iicuse js not full. I will try to take
the views of the House. This is for
information now. We will take the
views of the House.

Shri S. M. Benerjee (Kanpur):
Should it not be placed now? It can
be circulated and we can go through
it tomorrow or the day after.

Mr. Speaker: I have read it out;
it ix a small letter. It is ‘he House
that asked me to summon him to the
Bar of the House. The House has
accepted the report of the Privileges
Committee and the only thing that
has been done is to summon him and
to tell him that he has been repri-
manded by the House, He wants
time.

Shri Surendranath Dwivedy (Ken-
drapara): A fortnight from the 28th?
Tiicre will be no session of the House
then.

Mr. Speaker: It is for you to
decide. T will bring it up formally
and place it before the House on
Monday.

Shri Indrajit Gupta: I presume,
Sir, that some reply wil] have to be
given (0 his request to be allowed
time. The House will meet  again
only on Monday and he was sum-
moned to appcar on the 29th. Sume
reply will have to be given whether
we accede to hig request or not.

Mr. Speaker: How can 1 do thut?

An Hon. Member: It will be decid-
ed oniy on the 28th,

Shri 8. M. Banerjee: We are sit-
ting again only on the 28th and he
is to be present here according to
your verdct on the 20th. So, we
should take a decision now . . .(Inter-
ruptions.)

Shri Sureadraaath Dwivedy: He
may not appear here but he should be
present here.
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Mr. BSpeaker: Everyone knows
that it is noy on account of any ill-
ness. So, merely because he asks for
time, he cannot assume that time will
be granted. On the other hand, if
he is unable to move from his bed,
I can understand. He must be pre-
sent here. If time is granted for this
purpose, by all means let him have
that time. If time is not granted, he
must obey the summons of the House.
I am only carrying out the decision of
the House. If it was entirely in my
hand, 1 would have written for or
against. It is the House that has
passed the Resolution and asked him
to come here. Therefore, it 1s for the
House to decide so far as this is con-
cerned. It is not as if he should wait
there. He can be present here and
if no time is allowed, he may appear
and if time is allowed he need not
appear. That is the positwon. This
will come up on Monday. 1 will put
it up on the agenda and place it
before the House. The House may
decide whichever way it likes.

Sardar Hukam Singh (Bhatinda):
Sir, this matter would come up on
Monday. Meanwhile, there 1is cne
thing ureent that must be looked
after. Wc¢ have received this inti-
mation th.t he has filed a writ peti-
tion in the Supreme Court, In his
own letter, he has referred to it. He
wantg the earlier judgment of the
Supreme Court in the Searchlhgrt
case to be reconsidered, I am told
that that writ petition is being taken
up on Monday. Therefore, in pursu-
ance of our decision, it is proper that
there ought to be somebody to repre-
sent our case on behalf of the House
and on behalf of the Speaker, since
yourself, the Secretary and the ('ndaor
Secretary have been made partivs to
that writ petition

Shri Prabhat Kar (Hooghly): It
is a question of admission.

Mr. Speaker: But even if it is a
question of admission, he may say.
“No, no.” He wants to have the
whole judgment reopened.

Sardar Hukam Singh: That is what
he desires He desires that the
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Searchlight case be reopened and re-
considered. From what I have known
from a copy of the petition, I could
sce that he wants that the decision of
this House should be quashed That
is what he desires. Under these cir-
cumstances, I feel that there ought to
be some law officer whp should re-
present our case, and it should not
go by default even on the preiiminary
hearing. With that end in view, I am
going to make a motion,

Shri Surendranath Dwivedy: We
might wait for jt—until we get notice
or unless we get a summon, how can
we proceed?

Sardar Hukam Singh: When we
know it for a fact that the a case is
coming up, and when we have made
a decision, it is our duty to see that
the case on our side is propetly re-
presented. Why should we wait for
it and say that a notice should come
to us?

Shri S. M. Benerjee: May I make
a submission? The Madras High
Court's judgment is there. You re-
member there was a case wherein a
writ was moved, and where the
Speaker was perhaps summoned. Here.
I am afraid that neither you have
been summoned nor the Secretary or
the Under Secretary. So., can we
possibly move a resolution or a motion
here that the Attorney General will
defend the case and so on? All this
is based on unofficial intimation. Is
it not so, Sir? All this is unofhcial,
and there is no mention of it even
in bazaar. (Interruptions).

Mr. Speaker: Order, order I just
read out the letter which came to me
in a registered cover, and, that is
supported by the telegram that he
has sent. Therefore, so far as this
letter from Shri Karanjia is concern-
ed. it states that he wants time for
the purpose of moving the Supreme
Court which he will do. What he
says is:

“As a consequence, an applica-
tion is being filed by me :n the
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Supreme Court today or tomorrow
in th's beha'f.”

His letter is dated 23rd August. There-
fore, “today or tomorrow” means 23rd
or 24th August. We have got infor-
mation though not directly; of course,
I would expect a direct informatior
because we are not away, at a dis-
tance, It is not neeessary that we
should be waiting until an ex parte
order comes. ls there force in what
Shri S. M. Banerjee says? If he says
that it is not true that he has filed
it. Is it not so? W¢ have got infor-
mation that a writ petition has been
filed and is coming up for ex parte
orders on Monday.

Shri S. M. Banerjee: Then, the
Attorney-General wil] defend the
case.

How can he do so

Mr. Speaker:

himself?

Shri S. M. Banerjee: Please excuse
me, Sir. Here is a fight between the
highest judiciary in the land and this
House, Who will deride the matter?
(Interruptions)

Mr. Speaker: Is he a lawyer?

Shri S. M. Banerjee: I am not. But
I think the Attorney-General will be
there.

Mr Speaker: When the Speaker
of this House and the Secretary and
the Under Secretary have been made
parties, they must be represented It
is not that the Government will go
and represent. The Speaker is there.
If the hon. Member only wants me to
wait until the exr parte order |is
passed.

Shri 8. M. Banerjee: 1 do not say
that. (Inrerruption).

Mr. Spoaker: 1 am 3 party. 1If it
com... 1> my notice that a writ peti-
tion hag been filed, supported authen-
tically by the letter that I have re-
ceived and which 1 have read out, the
only question is whether it has been
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fi'ed o~ not or whether it is going to
be filed, That is the only point, That
he is going to file a writ petition is
absolutely clear, unless Shri S. M.
Banerjee knowg that he has since
changed his mind and he has not filed
it or is not going to file it. He must
have filed, because I got the informa-
tion from the Law Minister, The Law
M:nister has informed me that a writ
petition has been filed. I have no
doubt about it. There is nothing to
douby his veracity—that a writ peti-
tion has been filed and is coming up.
We have asked him to appear here on
the 29th, In the meanwhile. he is
expediting it and he ig pressing for
an exr parte order. Should we submit
to it? (Interruption). Order. order.
This House came to the concluson
that in law, as it stands, he has com-
mitted a breach of privilege. From
his own letter also it is clear that he
want; to have a change and has usked
them to review that case. That means,
as the law stands, under the Search-
light case today, he is guilty, What
we have done is not wrong. But
instead of saying we have done a
wrong thing, he says he would go to
the sourced and get it modified,

The committee adopted the majority
decision. It is open to us, because
there is a doubt, to say that we are not
going to act upon this; it is open to
us to excuse also. We have adopted
the report and the report is based on
the Searchlight case. Thercfore., we
did not impeach. Without impeaching
the judgement in the Searchlight case,
we can say, “We do not want to adopt
this. Whatever might be the decision,
we shall take a lenient view.” That is
another matter. The whole question is,
we have adopted the Searchlight case
and we are bound to follow fit, if we
want o base it upon that. Now, he is
trying to impeach it, Do you ask me
to keep quiet? Or, shall I state there
that the opinion of he House is that
the the majority judgment in the
Searchlight case is right? Let the
Judges take any view. Why should it
g0 ex parte?

The hon. Member hay quoted the
Madras case. The Madras case is
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[Mr. Speaker]

absolutely different. In the Madras
case, thoy issued a writ . . .

Shri S. M. Banerjee: The Speaker
should not go.

Mr. Speaker: I am not going. Who
will go? Let me not commit myself
to any course. I respect the Suprem«
Court immensely. It is clear that
there are three organs of the State, I
am not going to bring about any con-
flict between this House and the judi-
ciary. The judiciary interprets the
Constitution and we legislate, We
should respect each other. This House
has its own jurisdiction to charge for
contempt, to preserve its privileges.
The Supreme Court has got the right
to charge people for contempt for dis-
obedience, Should we go on at con-
flict with each other? So long as I
preside here, I am not going to allow
a conflict between this House and the
Supreme Court. If the Supreme Court
takes a dccision that I must appear, 1
have no objection to appcar. 1 am not
going to stand on any formality, I
leave it to the Supreme Court to
decide. They have not asked me to

appear at all. That question does not
arise.

The only question is  whether 1
should not appear through a lawyer.
The Attorney General has no jurisdic-
tion to act for me automatically. When
the Government ig a party, 1 do not
know if the Attorney General acts by
himself or only when the Government
ask the Attorney General to defend.
Possibly, even when the Government
is a party, the Government might say,
“All right; allow an ex parte decree
to be passed.” I do not know the
terms between them. So far as I am
concerned, I do not think the Attorney
General by himself has got the autho-
rity to appear unless I clothe him with
thay authority. I will cloth him with
that autharity only if I am permitted
by this House to do so.

I only expect that if is it a question
of e‘ther the legislature having any-
thing to do with the judiciary or the
Judiciary having anything to do with
the legislature, immediately notice cen
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be sent. It is not as if jt need be dis-
posed of exr parte. If a person is at
a long distance to whom communica-
tion cannot be made, that is another
matter. I am here night and day in
the House and outside the House.
Thercfore, there is no need for any er
parte decision to be taken. In 10
hours or 5 hours, notice can be given.
But I am not questioning the practice
that has been adopted. 1 oniy say,
I shall be careful.

If notice had been given to me, al-
ready 1 would have made this motion.
But the notice has not come. It has
come to my notice through a respon-
sible officer of this House and a
Member of this House. 1 will be fail-
ing in my duty if 1 do not bring it to
the notice of the House, The House
might say, “"When it has come to
vour not'ce, why did vou keep quict?
Therefore, T will allow this motion to
be made by the hon. Deputy Speuker.
1t is left to the House.... (Interrup-
tiom).

Shri Prabhat Kar: It might be that
even this application may not be ed-
mitted on the very first day. In that
case, will it be necessary at all, be-
cause that will be the first thing....

Mr. Speaker: Why should we ad-
mit it? There have been cases here
where even in the first reading of a
Bill—norma'ly it is not usual to op-
pose a Bill in the first reading—on
principle it was said that the first
readinf oughy not to be allowed. We
have been allowing that here. Why
should we wait till it is admitted
and allow it to be decided erx-parte?
Should I not. then I am a party, say
that even for admission there is no
case?” Why should I wait until the
admission takes place? Therefore,
there is no force in that argument at
all. We wanted him to come—this
House is committed to this—to the Bar
of the House. He says there is an-
other authority to which he will go.
By all meang let tim go. Because I
am a party and this House through
me is a party. Let us engage a law-
yer. Let us through the Attorney
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General express what according to
our opinion is, the position, leaving it
to the Judges of the Supreme Court to
decide, We will abide by that deci-
sion, That does not mean we should
keep quite and allow it to be decided
ex parte. Even in the firsy instance
why should it not be thrown away if
our case is just? Therefore, I will
aliow the Deputy Speaker to make
the motion,

Sardar Hukam Singh: Sir, I beg to
move;

“That the Attorney General be
instructed to arrange for appear-
ance and representation on behalfl
of the Spcaker, Secretary and
Under Secretary of Lok Sabha in
the matter of the writ petition
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to this House on the 11th August,
1861.”

Mr. Speaker: The question is:

“That the Attorney General be
instructed to arrange for appear-
ance and representation on behalf
of the Speaker, Secretary and
Under Secretary of Lok Sabha in
the matter of the writ petition
filed by Shri R. K. Karanjia and
Shri A. Raghavan in the Supreme
Court against the decisions made
by thig House on the 18th August,
1961 on the 13th report of the
Committee of Privileges present-
ed to this House on the 11th
August, 1961."

The motion was adopted.

Mr. Speaker: I will follow it up.

filed by Shri R. K. Karanjia and
18.27 hrs.

Shri A. Raghavan in the Supreme
Court against the decisions made The Lok Sabha then adjourned till
by this House on the 19th August, Eleven of the Clock on Monday,
1961 on the 13th report of the August 28, 1961/Bhadra 6, 1883
Committee of Privileges presented (Saka).
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L COLUMNS WRITTEN ANSWERS TO
ORAL ANSWERS TO QUESTIONS—contd.
QUESTIONS 737—72
5.Q. Subject S.Q. Subject COLUMNS
No. No.
924 Oilfind in Surat 4737-39 949 Manufacture of tape-records 4780-81
925 Public Service Commission 950 I‘é“F' contingent in 81-8
for public undertakings  4739— 45 Ongo - 47°1-82

926 Permanent Commission

for §Territorial Army

Officers . 4745-46
927 Manufacture of Farmer’s

car in Ordnance Factories  4746-47

928 C.0.D. Chheoki . 4747—50
929 Bifurcation of Double
member Constituencies . 4750—$6
930 Bonus to L.I.C. pohcy
holders . . 4756—h3
931 Gold deposits 4763-64
932 Mineral industrics 4764-65
933 Wastages in education 4765—69
934 Coal Council . 4769—70
93§ Producnon of Lubncanng
oilg . . . 4770—172
WRITTEN ANSWERS TO
QUESTIONS 4772—489
S.Q.
No.
936 Therapeutic value of Yogc
Asanas 4772-73

937 Statutory Status for

Jamia Millia Islamia and

Gurukul Kangri ctc. . 4773
938 Duties of Superintendents

and Officer Supervnsors

in A.F.H.Q. 4773-74
939 M. Ps. from Jammu and
Kashmir 4774-75

940 Reward for discovery of
minerals 4775

941 Indian Institute of Pctro-
leum, Dehra Dun

943 Co-ordination Committec
on Phsyical education and
Youth Welfare . 4776

943 Non-coking coal washeries  4776-77
944 Discovery of minerals in

4775-76

West Bengal . 4777
945 Re-finance Corparation . 4778
946 Scizure of gold in Dethi 4778
947 Correspondence course for

University education . 4779
948 Help to Ceylon for estab-

lishing steel Plan 4779—80

951 Domiciliary Restrictions in
recruitment for  State
services . . 4782

952 Copper mines in Snkkxm 4782-83
953 Agreement with CARE

for free mid-day meals to

Primary School children

in Kecrala . 4784

954 Allowance to dependents
of I.A.F. officers in Naga

custody . 4784—8s
955 Military help to flood
affected States . 4785

956 Demonstration by Rour-
kela Steel Plant workers 478586

957 Super-annuated officers . 4786
958 Primary Tecacher Trammg

facilities 4786-87
959 Durgapur Steel Project 4787

960 Post-matric scholarships
to Scheduled Caste stu-

dents . . . 4787-88
961 Administrative sct-up in

Union Territorics . 4788
962 Premium rates of Life In-

surance Corporation . 4788-89
963 Establishment of new Uni-

versities . 4789

964 Refineryin Camba) region 478990
965 Wind Power Division 479091

966 chon of the Committee on
Post-graduate studies,
etc., in Engincering

967 Seismic Survey of U.P,
Bihar and West Bengal . 4792

968 Re-discounting facilities by
Reserve Bank of India . 4792—93

969 Ordinance Factory, Kanpur 4793
970 West Bangal Security Act

4791-92

for Manipur 4793 94
971 Suicide in Rourkela Slcel

Plant . 4794
972 l’nnung of clccmnl mllq

in Urdu . . 4795
973 Land for schools in Dclh:

Cantt. . . 479596
974 Working of Central Excnsc

Department . 4796-97
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S.Q. Subject COLUMNS
No.
975 Simplification of procedure
in Courts . . . 4797
976 Civilian employees in bor-
der areas . . 4797
977 Screening of studcms
going abroad . 4797-98
978 Vijnan Mandirs . 4798
979 Expansion of civil areas in
Delhi Cantonment 479%-99
17.5.Q.
Nos.

2357 Remodelling of Roshanara
Gardcens of Delhi 47994800

2358 Explosionin Delhi . 4800

2359 District and Regional

Councils in Assam 4800
2360 All India Skiing Club 4801
2361 Preservation of ancient

manuscripts 4801
2362 Political suffcrers in

Himachal Pradesh 4801-02
2363 Oil Survey in Punjab 4802
2364 Recognition of diplomas of

rural institutes 4802-03
2365 Enforcement of Untouch-

ability Act 4803-04

2366 Foreign students in India 4804

2367 Suppression of Immoral
Traffic in Women and

Girls Act . 4804
2368 Office of treasurer in
Central Universities 4804-05

2369 Import of Stainless Steel 4805

370 Geological Survey of

Madhya Pradesh . 4805-06
2371 Oil Research Survey in

Madhya Pradesh 4806
2372 Kidnapping of children in

Delhi . 480607
2373 Housing Schemes for S.C.

in M. P. 4807

2374 Study of social and econo-

mic life in M.P. villages 4807

2375 Pay of university teachers
in Maharashtra . 48o7-08
4808
4808-09

4809-10
481 0

2376 Aid for students tours in
Masharashtra .

2377 Labour and Social Service
camps in Maharashtra

2378 Tribal Welfare Schemes in
Punjab . .

2 379 Iron shects fo Orissa

[ DAy Digest )

5062

WRITTEN ANSWERS TO

QUESTIONS—contd.
U.SQ. Subject CoLumMNS
No.
2380 Census in Minsar . 4811
2381 Prize Bonds 4811-12
~382 Overstaying by Pakistanis . 4812-13

2383 Propagation of Hindi in
Punjab . 4813-14

2384 Municipal scavengers in
Kerala . . . 4814
2385 Smuggling of gold . 4814
2386 Residential colonies for
Armymen 4814-1§
2387 Rourkela Stecl Plant 4815-16
2388 Co-operatives of Govern-
ment servants . 4816
2389 Special Multipurpose blocks
in Punjab 4816-17
2390 Central FExcise Revenue
from Punjab 4817
2391 Central loan due from U.P.  4817-18
4818

2392 Stcam coal for U.P.
oduction of tobacco in
2393 P{J.Pl.lmo ° . . . 4818

2394 Scheduled Tr]i’bc agricul-

turists in 4819
2395 Grants for Halls-cum-

Auditoria to Lducuuonal

Institutionsin U.P 4819
2396 Removal of Umouchab:lny

ctc. in U.P. . 4819-20
2397 Aid for students’ tours to

U. P.institutions 4820
2398 Emoluments of Primary

School teachen of ‘ch

Bengal . 4820-21
2399 Coal produmon 4821
2400 Tribal Welfare Fund for

Punjab 4821

2401 Research in Space flights . 4822
2402 C.0.D. Kanpur 4822
2403 Dispute on fishing rights

between Himachal Pra-

deshand Punjab . 4823
2404 C.O.D. Chheoki 4823
2405 Propagation of Hindi 4823-24
2406 Indo-British talk on avoid-

ance of double taxation . 4825
2407 Rescrvation of scats on Re-

public Day Parade 48293
2408 Recovery of Monc r

Pakistan . 4825-26
2409 Over-crowdirg in colk;n

and universitics 4826
2410 Negotiatio™s with Hunpry

for loan . . X 4836
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QUESTIONS—contd.

USQ.
No.

2411 Illcgal mclung of anlv:r
coins

Subject

2412 Accident by a car carrying
contraband goods

2413 Bomb cxplosionsin Delhi .

2414 Inter-State Border disputes

2415 Admission of S.C.andS.T.
etc.in Eaginceringcollege,
Palghat .

2416 Non-ferrous mectals in
Kerala .

2417 PRinancial assistance to
Jabalpur roit victims

2418 S.C. and S. T. cmployecs
2419 Accidentin sos Army Basc
Workshop

2420 Translation of standard
works into Hindi

2421 Gological Survey in {U.P.

2422 Tuition fees ir Nursery
Schools in Delhi

2423 Shifting of Headquarters
of North Western circle
of Archncologlcal Dcpnrt-

ment

2424 Setting up of oil rcﬂncry
in Madras .

2425 Requirements of coal for
Madras

2426 Grant to Mcdncal Lollcgc
Patna

2427 Indian Shikar out ﬁucrn
2428 Konarak temple in Orissa
2429 Promotion of Sanskrit
2430 Income tax pool

2431 Diboi oilfield

2432 Sintering plant

2433 National Librarics

2434 Probe into bank dcposits
by Income-tax Depart-
ment

2435 L.D.C'sin Ordmancc
Factorics

3436 Coal Shortage in Knnpur

2437 Industrial Batates in Um-
versities

2438 Use of Punjabi by Delhn
Administration .

2439 Study of sciencesin Secon
dary schoals
2440 Tribol rem.ees ﬁ-om Pnhs-
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482728
4828
4828-29
4329-30
4830

4830
4831

483132

4832 33
4833—36

4836 37

4837
4837
4837-38

4838
4838-3y
4839
4839-40
4840
4841
4841
4841-42

4842

4843-43
4843-44

4844
4844-43
4843
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QUESTIONS—contd.
UsQ. Subject CoLumns
No. ol
- .
2441 Central Institutes of
Management 4846-47
2442 Successor to Maharaja Of
Jammuard Kashmir 4847-48
2443 Criminal cases in Tripura 4848
2444 Land transfers in Tripira  4848-49
2445 Displaced persons in 'In-
pura 4849
2446 Tribal Zumias in Tnpura 4£46-50
2447 Secrctariat Rmrganismi(-n
in Manipur 4850
2448 Expenditure on legal dc-
fence in Satyagraha case
in Manipur 4850-51
2449 Salcs tax on gold and snlvcr 4851-52
2450 Migration 1o India durmg
inter-censal period 4852
2451 Natioral Atlas . 4852-53
2452 Languages in Assam State  4853-54
2453 Rescarch in Nuclcur ex-
plosives 4854
2454 Hindi words of commnrd
in drills etc. . 4854-5S
2455 Hindi typewriters 4855
2456 Stecl production . 4855-56
2457 North Sikkim Highway . 4856
2458 Archacological excavations
by Patna University 4856-57
2459 Language Translating
Machines . 4857
2460 Pakistanis in India o 4857-58
2461 Production of png iron ard
steel 4848
2462 Welfare  of backward
classes in Punjab 4858-59
2463 Girl’s education in Pus.jab 4859
2464 Primary school tcuchcrs in
Punjab 4860
2465 Short supply of coal o
.udhiana . 4860-61
2466 Iron and steel requirements
of Punjab under Sccond
Plan . . . 4“[
3467 Distribution of posts in
UNESCO . . - 4861-62
2468 Rchabilitation Finance
Administration 4862
2469 Diamondsin Punm,Mndhyn
Pradesh . « 4862-63
2470 Centralaid loans to Jammu
and Kashmir . 4863

2471 Use of Trombay Jetty by
fisbermen . . - 48634
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WRITTEN ANSWERS TO
QUESTIONS—contd.

USQ. Subject
Nor.

1.473 System of Hononry Magu-
trates

2473 Hindi Stenographers

2474 Notingin Hindi

2475 Payment of arrears due to
revised pay scales

2476 Bin on nd -pla Govern-
me-t posts .

2477 Centre for Central Services
Examirations in Rajas-
than . . .

2478 Requirements of States for
Rehabilitation  of flood
victims .

2479 Lecrure tours by Ministers
and Deputy Ministers

2480 Pilot projectin Orissa

2481 Translation of rules in
Hindi

2482 Western House, Curzon
Road, New Declhi

2483 Injuries to a Naval raung
on ‘Vikrant’

2484 Nepali language in Dar-
jecling district

2485 Qulifying test for 1.P.S.

2486 A lvisory Board for Natioral
Atlasand Gcogrlphlcal
Names .

2487 Amendments wArmy rules

2488 Emoluments of Secondary
teachers of Orissa .

2489 Iron ore mines in Orissa .
2499 Cyclonein Maharsshtra
2491 Chander Bhan Higher

Secondary School, Delhij
Cantonment .
2492 Central Govcrnmem em-
ployees .
2493 Componded levy on umall
unijts

2494 Reading habit of pcoplc

2495 Import of steel undet Barter
system

2496 Refusal to gnm torﬂgﬂ
exchange
2497 Bharat Elecuomo le.
2498 Sterling blances

2499 U.D.C. Grade

2500 Rinancial aid to Rajasthan

2501 C.H.S. Scheme for civilian
defence employees

[ DAy Prazst’]

CoLumMns

486465
4865-66

4866
4866-67

4867-68

4868

4868-09

4869
4870-71

4871-72

4872
4872-73
487374
4874-75
4875-76
4876-77

4877
4877-78
4%78-79

4879-80

4880

4880
4881

4881

4881-82
4882
4883
4883
4884

4884-85

5066
WRITTEN ANSWERS TO
QUESTIONS—contd,
U.S.Q. Subject CoLunns
No
2502 Archacological site at
Nagarjunakonda 4885-86

2504 Patherkandi South Project 488687
2505 Oil survey near Silchar 4887
2506 Scheduled Tribes in Tri-

. 4887-88

pura .
2507 Prices in Delhi . 4888-89
2508 Purchase of royal pnhoe of
Tripura 4889

2509 Compensation to depend-
dants of defence personne]
who die on duty

2510 Budget estimates of Delhi
Cantonment Board

2511 Land for parks in
Bazar, DethiCantt.

212 Land for Blaygroundn for
school in Delhi Canut

OBITUARY REFERENCE

The Prime Minister made a
statement regarding the
death by shooting of Dr.
Inkongliba Ao, Chairman of
the Interim  Council of
Nagaland

Thereafter Members stood in
silence for a short whilc as a
mark of respect

CALLING ATTENTIONTO
MATTER OF URGENT
PUBLIC IMPORTANCE

Shri Khushwagt Rai called
the attention of the Minister
of Irrigation and Power to the
situstion arising out of floods
in Utiar Prad

The Minister of Irrigation and
Power (Hafiz hammed
Ibrahim) made & statement
in regard thereto

I’APERS ~LAID ON

488990
4890-91
489192

4892-93
4893—97

Sadar

4897—
4900

THE 4900-0t

(1) A copy each ot the follow-
ing Notificasions under sub-
section (4) of section 43B of
the Sea Customs Act, 1878
and section 38 of the (fen
Excises and  Salt Act, r

certain  furt
ments to the Customs
and Central Excise Duties
Export Drawbsck (General)
, 1960
(a) G.S.R. No. 1023 dated
the 12th Aucust 1961
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PAPERS LAID ON .THE
TABLE—contd.

CoLunvNs

@) G.S.R. No. 1024 dated
the 12th August, 1961

(¢) G.S.R. No. 1025 dated
the 12th August, 1961

(2) A copy of the Accounts of
the Rehabilitation Finance
Administration for the year
ended 318t December, 1959
llang with the Audit Report

thereon, under sub-section
(R4) of uecuon 16 of the
chabitita “Pinance

Act, 1948

REPORT OF  BUSINESS
ADVISORY COMMITTEE 4903
ADOPTED

Sixty-sixth Report was adopted

BILL UNDER CONSIDERA-

TION 4903—61
Further discussion on the

motion for consideration of

the Income-Tax Bill, 1961,

as reported by the Select

Committee, continued. The

motion was adopted. Clause

by-clause consideration was

taken up and Clauses 2 to

9 and 12 were adopted.

Clauses 10 and 11 were

adopted as amended

REPORT OF COMMITTEE
ON PRIVATE MEMBERS’
BILLS AND RESOLU- 4961
TIONS ADOPTED
Eighty-seventh Report was
adopted

PRIVATE MEMBERS' RE-
SOLUTION NEGATIVED 4962—77
Discussion on the Resolution
moved by Shri Arjun Singh
Bhadauna on the 11th
August, 1961
The Resotution was mn-
tived

GIPND—LS [1-=1000(Ai) LSD—6-9-61—884.

5068
PRIVATE TION.
CUSSION ON 1%\
‘URGENT PUBLIC
IMPORTANCE 4977—5048

Resolution of Shri  Indrajit
Gupta re: Fixation of Price
of Jute and the discussion
raised by him on the 24th
August, 1961, re : scarcity
of raw jute were taken up
together. The Resolution
was negatived

MOTION RE. THIRTEENTH
REPORT OF THE COM-
MITTEE OF PRIVILEGES 5048
ADOPTED

Sardar Hukam Singh moved
that the Attorney General
be instructed to arrange for
appearance and representation
on behalf of the Speaker,
Secretary and Under Secre-
tary of Lok Sabha in the
matter of the write petition
filed by Shri R. K. Karanjia
in the Supreme Court against
the decisions made by this
Housc on the 19th August,
1961 on the 13th Report
of the Committee of Privil-
eges The motion was adopted

AGENDA FOR MONDAY,
AUGUST 28, 1961/BHADRA
6, 1883 (SAKA)

Further discussion and passing
of the Income-Tax Bill,
1961

Discussion and ing of Supp-
lementary ms &r
Grants (General), 1961-62.
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